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LOK SABHA DEBATES

LOK SABHA

Friday, February 28, 1875/Phalguna
9, 1896 (Saka)

The Lok Sabha met at Eleven of the
Clock,

——

[Mg, SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Policy of LIC to promote Small.seale
Industry

*165 SHRI P R SHENOY Will the
Minmister of FINANCE be pleased to
state

{a) whether the Life Insurance Cor-

poration has any policy tu promote
small scale Industry in the country,

(b) if so, the galient features there-
of, and

(c) the total investment made by
the Life Insurance Corporation m
the small scale sector so far, with sa-
lient features thereaf?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) (a) to (c) A
statement s laid on the Table of the
House

Statement

{(a) to (¢} LIC's mvestments in
small-scale industry are not made
directly but by way of subscription to
shares and bonds issued by the State
Financial Corporations and grant of
Joans to Cooperative Societies gnd
Public Limited Companies for getting
up Industrial estates.

LIC's total investments as on 31.3-74
35 L8-1.

and for the period from 1-4-1974 to
31 12-1974 are as under —
(Rs 1n Lakhs)
Duri ng, the
As at Peri
31-3-1974 from
I=4+1974 to
31- 2-1974.

Bonds of State Fin- -

ancul Corporatiods . 30,0.778 429 05
shares of State Fan-
ancia| Corporations 1,69 69 0 42
loans to Industrial
Estates . . 2,66,06 170 3§
34,43 53 599°82

————

SHRI P R SHENOQY According to
the statement, the Life Insurance Cor.
poration 15 not giving any direct loans
o the small-scale industries Though
it 1s the biggest financial institution
n the country and draws maximum
premia from the rural areas, its activi.
fies are restnicted only to the urban
areas May 1 know whether there has
been any representation to the Govern-
ment and the LIC to see that the
Corporation gives direct loans to and
makes refinancing arrangements for
small scale industries?

SHRIMATI SUSHILA ROHATGI:
The Insurance Act itself precludes the
LIC fiom making investments ir the
proprietary concerns Most of these
small scale industres usually fall with-
in the field of proprietary concerns or
partnership firms As such, LIC has
not entered into direct iavestmenis in
the small scale industries, but 1t does
make indirect investments even in
small scale industries

SHRI P R SHENOY The small.scale
industinies come in the prionty sector
and deserve all encouragement In view
of that, may I know whether the Gov-
ernment will amend the necessary pro-
visions of law to enable the LIC to
give loans to smallscale industrres?
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Secondly, under the existing arrange-
ments, the LIC is giving loans to Co-
operative societies and Public Limited
Companies for setting up industrial
estates. But the loans so far given to
the industrial estates is only Rs. 170
lakhs from 1.4.1974 to 31-12-1974. May
I know whether the Government will
amend the necessary provisions of law
to enable the LIC to give loans to the
small-scale industries? May 1 also
know the names of the industrial es-
tates to which loans are already given
by the LIC?

SHRIMATI SUSHILA ROHATGI:
The nationshised banks are treating the
small-scale industries in the priority
sector and helping them. The small-
scale industrieg are not starved of
finances through the nationalised
banks. Also, here we have to re.
member thal the very contept and the
structure of the LIC is slightly differ.
ent. It does not depend so much upon
the coverage of the farmers and the
small.scale industries as such; it de.
pends for its operation upon the exist-
ence of agencies and institutions in the
various States, because they alone can
absorb the amount which the LIC ex-
tends o them. Hence, I think, a change
of the Act just now is hot necessary.
Even then, lately the LIC has appoint.
sd a committee under the chairmanship
of the Governor of the Reserve Bank
which has suggested that the entire
investment policy has to be reviewed.
In the light of that, the invesiment
pattern has been redefined. The third
point ig about the Industria]l estates
‘We do have some industrial estates. 1
agree with the hon. Member that there
are not many industrial estates which
really absorb or utilize the investment
from the LIC. But that depends to a
very large extent upon the infra.struc.
ture and the absorbing capacity of the
variouy States,

o PR WA WUy : TSI FYT,
arpftrdelt wfrear X ooy wamar fie
o Apey frar vy w oy e el
¢ fs ¥ w2 awY oY Wi §, war wowTe
¥ g oy vy § r vk o9l o Y W
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T wifgd ? Peamr woar wT AW
gizr Tar & ? war weqr wre A foady
¥ sror |1 G ® w9y ® W 6y
IUR ® AWA d42 AE wrar § i
v Tz A e § Yafe g, @ ww
oY TUT 67 AT FA R W qOeTT
wr o fasre g ?

Tt gAw dpad oo
daT FEr Ay AT AF A o qr 0f
& uw i & 2l fer mar & 1 A
7 frewt semiazet fawar § 1 @R
g % 2z GrEAw FEI ¥, we
fha EEErAENiT &, o gefRaw
o¥zR § A% W 7 8 o1 Ay
et w wyar faear §

® geR TR WS : 7T wE
& @t W & T A fer & Ay
IO B wear qre 7 forey Wi 4
¥ wwTE & w7 o wieT g &, W
9 % fqC I T gERE R W wrg
g ?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): 1t s to
be decided by the Industry Munistry,
not by the Finance Ministry.

SHRI RAGHUNANDAN LAL
BHATIA: Due to the credit squeeze
policy of the nationalised banks, the
amall-scale industry has suffered tre-
mendously. May 1 know from the hon.
Minister if they would like to review
their policy and to help more the
financing  institutions so that they
may ultimately help the small-scale in-
dustry?

BHRIMATI SUSHILA ROHATGIL

The entire credit squeese policy as
such way reviewed and all these fac.
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w Taqfa faq : o7 20 & 80
wrEY w ot § @AY &, WY T &
M oo urko &lo % T WIAT EIAT
AT VT § | "AY AgEy Avar g
=TT FET ¥4 & qmd fgrdv § F
oy 2 v § 1w T wT w5 gy
F{ TEY AT 2, AT TTH & e
fAfram wrgar &, a1 | qOHT A6
WA qATE A ATA AT B ATT XA T
fad qare & v A 7 A wAEay =H
wTEATAH MIT AT ) F FTIROT
# wd, ar Ax & wrar famar 8, g2 ww
%A & AATE, A AT7Q T A Y 3R
I &1 w9 & ar a8t 9T 77 mF T
1 977 FTA AFAT E oW A

o A g Qwavi ;- TH w9 w1
ey IuT § e # 3 99 g ) fawda
& ¥ oy g7 guro wvf fawrr agr &
f v AT gt § fmome wrks o
F w1t z1gtez T 0 A & o
At § 1| 9vg qFe wrée @ wT Y
TAgeTHz dod B, TN ¥ O IW &
awan 75 wfrwy dar wwa Nfrafre
13t % farg s &, 7 v, faariy oy
vfmmamRkiaA 1 agandfs
F A ATHMATF AV EA Y
3w ¢ wfafafu 7 1 sg s § fF am
3 sy &A1 amar sifge, w47 g g
o wadY grdezite Y qrferdt & AT
AR E 2c i §

PROF. MADHU DANDAVATE: The

fon Minister in her written statement
has said:

“LIC's Investments in small scale
industry are not made directly but
by way of subscription to shares and
bonds issued by the State Financial
Corporations and grant of loans to
Cooperative Societies and Public
Limited Companies

¥ would like to know, in this context
whether there would be facilities of

Oral Answers 6

loans granted to fishermen who try to
set up cooperatives specially in the
backward coastal areas and whether
adequate loans will be made availsble
to them.

SITRIMAT] SUSHILA ROHATGL
It coula be examined.

W g ¥ amt : werw gy,
ST ATHYOT ETET AT &7 Ay
7w TR & FTw 1yl o
AW FT FI4 KT ATAEFAT & |
FfFT B2 3T F1HW 27 A G
FY 91 gAY 3, 7 T wfew § fr éar
sty Y AT AEY sgw T g F
W AT T 4y T IEAT AvEAr §
fe oo frafy &1 amer & & go v
HATHIT FTE GHT WOIAT AT FIA T
fase e 2, Fow & wmitoy @y &
BR IO &1 Fgrn fad, Wit apiv
fKat & faaray aad agr RN ¥ T
FT IEA Y AT AR AW TG
YHATHT %1 AWA FT 9%, W W
¥ §Tq T ¥ AN WY I§ WWET
afay, afr g arawR T ot §
T 9T TR A G § !

SHRI C. SUBRAMANIAM:- The LIC's
tfunctions are completely different from
the various developmentg that have got
to take place in rural areas and smali-
scale industry, ete. The LIC has cei-
tain funds to invest. It has got a
dual role, They should go to the
priority sector and, at the same time,
they should also earn sufficient profits
so that the policy-holders may get
benefit. Therefore, the LIC cannot
take the trouble of having rural indus-
trialisation programmes and develop-
ment of employment programmes and
6o on. That will have to be done by
the proper agencies like the State Gov-
ernment. As a matter of fact, the
State Governments will have to take
the responsibility. That is why, in the
answer, my colleague has poinfed out
that the State Financial Corporations
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are given assistance by the LIC so0 that
thege State Financial Corporations may
give assistance to various small-scale
industries, rural industries, etc. LIC
subscribes for the shares issued by the
State Financial Corporations and also
give loans for setting up industrial
estates. If the LIC ig asked to take
the role of developing various pro-
grammes in the States, ] am afraid,
their function will get distorted and it
may not be pessible for them to func-
tion as LIC. They have a limited
scope: where they have got some
moneys to invest. they invest in safe
investments rather than take risks,

SARDAR SWARAN SINGH SOKHI:
In the statement the Minister has given
figures of LIC's total investments as
on 31.3-1974 and for the period from
1-4-1974 to 31-12-1874. The figure in
respect of Shares of State Financial
Corporations as on 381.3.1974 was
Rs. 160.69 lakhs, and it has fallen to
Rs. 0.42 lakh during the period 1-4.74
to 31-12-1974. I want to know from the
hon. Minister the reason why it has
fallen.

SHRIMAT] SUSHILA ROHATGI:
At the very beginning, the hon. Mem-
ber bad said that he would be asking
a pertinent question. I am happy
about it. But the answer to this should
come from the State Governments con.
cerned.

SHRI B. 5. BHAURA: LIC is giving
loans to State Financial Corporations.
In some of the States there are some
corporations lilke Scheduled Castes
Financial Corporations, but they can.
not help the poor people due to short-
age of funds. 1 would like to know
whether Government will take some
steps to instruct the LIC to helo the
Scheduled Caste people through these
Financial Corporations. I want to know
whether Government will instruct the
LIC to set apart some of the amounts
for this purpose out of the loans given
to other Corporations.

SHRIMATI SUSHILA ROHATGL:
I do ot khow how this can be eon.
nected (o this Question. LIC does not
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g0 by castes; it goes according to the
investment pattern and the guantum
involved—according to the safety and
security of the returns,

SHRI J. MATHA GOWDER: Could
you give State-wise break-up of the
figures, more particularly for Taml
Nadu?

MR. SPEAKER: Ii is just a sugges-
tion for action.

Export of Unsold Chemicals by 5.T.C.

*166. SHRI INDRAJIT GUPTA.:
SHRI DHAMANKAR:

Will the Minister of COMMERCE
be pleased to state:

(a) whether the State Trading Cor-
poration is contemplating exports of
unsold chemicale imported by it; .

(b} if so, which are the important
itemns among them; and

(c) the loss expected {o be incurred
by such a step?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRL
VISHWANATH PRATAP SINGH).
(a) No, Sur.

(b) and (c). Do nat armse.

SHR? INDEAJIT GUPTA: 1 oresumé
that the reply ‘Na, Sir.' refers t-! the
question ot export af unsold chem;cnl'l.
But I would Lke to know whether it
is a fact or not that huge stocks worth
about Rs. 15 crore® or so of importect
chemieals have accumulated with the
STC because the deslers or the i:dus-
frial concerns which had been given
the release orders er permits have
refused to lift this material afte; they
were imported amd # that is g0, al-
though he says that there is no con-
templation to re-expart them, I would
like to know what the STC propose
to do with these huge stocks and how
they propose to dispose of them and
it so, at what loss,,
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SHR! VISHWANATH PRATAP
S8INGH: About chemicalsy there has
been a little accumulation of stocks,
but this was mainly due to credit res.
trictions, partial utllisation of indus-
trial cepacities and cheaper indigenous
mater!al available. The accumulated
stocks 1n chemicals as on 31-1-1975 are
worth about Rs. 11 62 crores. The steps
that are being taken to dispose of those
stocks are

(1) STC is making facibties of & Bill
Marketing Scheme, a scheme in whch
against bills 1n which the time of pay-
ment 1s mutually agreed, but not more
than 90 days, stocks may oe released.

i2) Reallocation of the allocated
stocks 15 being made That 15 aganst
partieg who are not Lfting it, we are
trying {o reallocate it fo the actual
users who would utihise it.

(3) It 1s ulso being considered that
some stocks may be sold at a disrount,

SHR1 INDRAJIT GUPTA 1 would
tike o know whether there 1s any
truth in the reported allegation marie
by these holders of release orders to

the ejtect that the prices charged Ly
the STC for these chemscals are con-
siderakly higher than the rates pre-
vailing 1n the market and, therefore,
they aie not prepared to Lhift them. Or
15 1t that some of these people at least
%0 whom release orders have been given
—I do not knew whether they are
dealers or industrial concerns them.
selves on whose 1nsistence and request
this material was imported—are now
refusing to lft it and 1f so, will these
firms be black.listed?

PROF. MADHU DANDAVATE State
secrets cannof be divulged.

SHRI VISHWANATH PRATAP
SINGH: International market prices
may fluctuate and it happens that a
purchase i1s made in the internat:onal
market and thereafter, the market may
go down and there may be a duscre-
pancy between the price of purchase
gnd the price sometime later . .

PHALGUNA 9, 1808 (SAKA)
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SHRI INDRAJIT GUPTA: 1 wanted
to know whether there is any such
discrepancy.

SHRI VISHWANATH PRATAP
SINGH: I have already mentioned that
international prices have gone down
recently after the purchase. That 1s
not 1n our control

SHRI INDRAJIT GUPTA- That
means that stocks can be disposed of
only at a big loss to the STC

SHRI VISHWANATH PRATAP
SINGH Unless the stocks are disposed
of, the losses cannot be worked out.

SHRI INDRAJIT GUPTA  What
about blacklisting®

SHRI VISHWANATH PRATAP
SINGH. That will be done according
to the law.

SHRI DHAMANKAR The hon,
Mimster has just now said n his reply
that the chemicals are not being hifted
for two 1easons (1) credit squeeze and
(21 availability of cheap 1indigenous
chemicals. I understand that import
licences are given only if the matenal
15 not indigenously available. If so,
how 1s it that these chemicals are im-
ported when already such chemcals
are being manufactured in the country
and are avalable at cheaper rates?

Secondly, I want to know whether
it 15 the industrial concerns and units
or whether 1t 1s the dealers who im-
port those and sell them [ would like
to know both those things from the
hon. Minister,

SHRI VISHWANATH PRATAP
SINGH: It is a question of clubbing of
time, today it may be, we may not
have the capacity to produce certain
material but 1t may be possible some
time later that we could produce the
same There are certain materials
which we could produce now which we
could not produce sometime back Re-
garding his second question, if he
clarifies it I will answer.
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SHRI DHAMANKAR: Impotts have
been done by the dealers. Are the im-
ports done by the industrial units,
actual consumers or dealers, who are
importing for sale 1n the market?

SHRI VISHWANATH PRATAP
SINGH: These are STC imports, so
there is no such question.

SHR]I DHAMANKAR, It is channel-
1sed through the STC. Licences are
1ssued to indusirial units and dealers
also.

MR SPEAKER The original gues-
tion was about accumulaled stocks and
the guestion was asked whether they
are going to be sent back, whether they
are going to be reexported and he
replted to that and after that all these
questions are coming up which are
completely going out of the scope of
the original question. You should put
it 1n a relevant form.

SHRI DIIAMANKAR. 1 wanted to
know whether these chemicals which
are mmported, which are not being
lifted, are imported by the industrial
units or 1mporters, Although it 1s
channelised through the STC these in-
dustrial units and dealers are also
there.

SHRI INDRAJIT GUPTA Who are
the holders of these release orders?

SHRI VISHWANATH PRATAP
SINGH Actual users and also firms
are allowed to import through STC.

SHRI SHYAMNANDAN MISHRA:
How long bave these stocks been lying
with STC? What are the factors and
considerations which deterrine quan-
tum of impori?

SHRI VISHWANATH PRATAP
SINGH: A Group was set up by the
Petroleumn and Chemical Ministry fo
go into the problem as to how much
stocks ecild be held and this Group

FEBRUARY 28, 1076
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hag conciuded that about 25 per cent
of the fotal turn over could be held.
STC has a turnover of about Rs. 775
crores and this comes to about Rs. 37.22
croreg and this works out to only about
3 per cent.

SHRI SHYAMNANDAN MISHRA:
How long have these stocks been lying?”
He has not answered.

MR. SPEAKER: Please resume your
seat. 1 have to make an announce-
ment.

WELCOME TO SIR JOHN KERR
GOVERNOR-GENERAL OF
AUSTRALIA

MR. SPEAKER: Hon. Members, I
have to make an announcement

On my own behalf and on behalf of
the llon'ble Membery, of the House, I
have great pleasure in welcoming His
Excellency the Honourable Sir John
Kerr, the Governor General of Aus-
iralia who 1s on a visit to India as our
honoured guest Ile 15 now seated in
the Special Box. We wish him a
happy and a fruitful stay m our coun-
try Through him we convey our
greetings and best wi<hes to the Par-
Hament, Government and the people
of Australia,

SHRI 8. M. BANERJEE (Kanpur):
May 1 request you to kindly request
the Leader of the Delegation {o send
Sir Don Bradman? We would like to
see him once.

m—

ORAL ANSWERS TO QUESTIONF—
Contd.

MR. SPEAKER: What was your
question, Mr. Mighra?

SHRI SBHYAMNANDAN MISHRA:
Bir, I asked, how long have these
stocks been lylng with the BTC.

SHRI VISHWANATH PRATAP
BINGH: Since these imports came
about on a particular date, I could not
tell you.
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Fropom] not tp Export Coal

*167. SHRI ANADI CHARAN DAS:
SHRI P GANGADEB-

Will the Mmister ¢f COMMERCE
be pleased to state:

(a) whether coal w:ll not be ex-
ported this year,

(b) 1f so, whether his Ministry has
sent any proposal to the Department
of Coal for maling an as<essment 1n
this 1egard, and

(c) whether *he Minerals and
Metals Trading Corporation 15 1n close
touch with the Department of Coal on
this 1ssue?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) (a)
to (c) Non vk ng coal 18 being ex-
ported 1n hmited quantifies to neigh-
boming countries The question of
exporting 1t to other countries 1s under
considerdtion in tonsultaticn with the
Department of Coal

o WA AN (WA W
BT w97 &1 AT % F A7 wrar o F
FiAa g ¢ Fe oY gmowady Aqafen
®2TH B wEr dx W ¥ oF AW
fraaY axrfedy qud ST R A9 7

BHR1 VISHWANATH PRATAP
SINGH Si~ the ne ghbouring countries
to whom we are sending coal are to
Banglade-h and Ceylon 065 mullion
tonnes of coal we are sending During
1975-76 05 million tonnes of coal will
be supplied to Bangladesh There is
another contract hikely to be concluded
with Burmah for 15 mullion tonnes
and a small quantity of 10 to 15
thousand tonnes of coal may be sold
to Ceylon too

& UMY Wl (@ . FH I TW
& wRT N IOW w1« § ¥4 @
& @ wft ww 37 € 92 Py

FHALGUNA 9, 1808 (SAKA)
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s mosmang FgrT oW
§F ow agr wawem § frogw
FELRA *

SHRI VISHWANATH PRATAP
SINGH Sir with the rationalisation
anl improvements that have been
brought about in the production of coal
after nat onahisation we hope that the
production will increase which wnll not
only meet the domestic demands of the
country hut we will be in a posihion
to export not only to ne ghbouring
countrics but also a world wide basis,

SHRI P GANGADER In wiew of the
fact that the demand for coal hoth for
domestic consumption as well as for
external consumpfion will go up suh=
stantially as a re ult of the infer-
national ol cnsis 1 would hke fo
know from the hon Minister whether
wuch exporfs of coal would hamper
twe non coking coal supply tvo our in-
digenous industries’ It so what steps
Government propose to take for meet-
ing the requirements and (b) I am not
clear from the answers already given,
tf the exports take place what would
be m the international sphere the Tke.
ly total foreign exchange earnings

SHRI VISHWANAIH PRATAP
SINGH The reserve stocks of non-
coking coal are 95000 tonnes or so out
of 120000 milhon tonnesx So we
expect no shortage in non coking coal
We expect with the fullest expansion
of our programmes to export from one
to three million tonnes of non coking
coal As for the amount of foreign
exchange earnings, 1n future, it all de.
pends upon the price factor,

SHRI K 8 CHAVDA Due to short.
age of coal more than one thousand
trains are suspended in our country.
And Government 1s exporting this coal
to the neighbouring countries Will the
Government assure the House that
under no circumstances coal will be
exported until all the suspended trains
are restored in our country?

SHRI B M BANERJEE Until all the
trains are exported!
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SHRI VISHWANATH FPRATAP

SINGH 1 think Mr Banerjee has an-
swered thus question!

MR. SPEAKER You will please
reply thig question This concerns
more with the Rallway Mimster than
the Minister of Commerce

SHRI VISHWANATH PRATAP
SINGH As for non-coking coal, the
present quantum of coal that we are
making 15 not going to affect the
domestic needs Future exports will be
made only after taking into considera-
tion our domestic demands

SHRIMATI MAYA RAY In view of
the fact that the hon Minister has
just told that we have large reserves
of coal would he kindly explain as to
why 1t does not reach the destination
in time and thus results 1n retarding
steel production considerably?

SHRI VISHWANATH PRATAP
SINGH I suppose I was answering
questions on export and not on trans
port.

SHRI SOMNATH CHATTERJEE
May I know from the hon Mimster the
exporiz that are made are on the basis
of barter system or on the bams of
*ash payment?

SHRI1 VISHWANATH PRATAP
SINGH We are not having barter sys
tem of late,

W OWeATC WreNl A ¥ WO
Y W W) Wrgear R W A
moENaeImm b ¥ ay
feaT @ fo vy v it 7 A
fegemr o g 3t e gt ar s
€1y, ar s g ?

8BHRI VISHWANATH PRATAP
BINGH They are comparable to inter-
national prices.

SHRI PRIYA RANJAN DAS MUNSI
May 1 know from the hon Minister
whether it is a fact that immediately
after the liberation of Bangladesh

FEBRUARY 28, 1078
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there was great demand of coal both
1n thelr industrial as well hs trimiport
sector” Also whether it iz a fact that
any specific agreement with Bangla-
desh Government hag been signed or
reached with a view to supply coal
on reasonable prices in the interests of
the people of Bangladesh based on the
friendly relations of India and Bangla

desh?

SHRI VISHWANATH PRATAP
SINGH Till now we were supplying
to Bangladesh coal at domestic prices
but now we wil} be supplying on com-
parable international prices

SHRIMATI T LAKSHMIKAN
THAMMA Sir, in my constituency, the
Singareni collieries are there which are
the last producers of coal There is a
vast reserve of coal in that area Sir,
1 would like to ask the hon Mimster,
since there 1s demand both abroad snd
in India, will there he coordination
between his department and other de
partments for the exploitation of these
resources to the fullest extent”

SHRI VISHWANATH PRATAP
SINGH This coordination is there
wq¥ige Yeul W ol
!—
168 ot wew fagr€i wwda) ¢
st wwwre W W

sy faw wal ag woy Y g9 S8R
fs

(%) o oy at & & oRw A
Twmiawbkendararntd
gaiw ATg % oA SRTTOE JUNheT
et & wwifer qro g T @,

(w) gx wx et # ek
wfivwry afg s wft g€ ; WX

() wr v wet & dverr et
® w7 vy 9 fawr § W fows
wavy fie ot aey g W Wt afrow
forwiy ?
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THE WMINISTER OF FINANCE
{SHRI C. SUBRAMANIAM). (a) to
€¢c). A statement is laxd on the Table
©f the House.

Statement

It 15 not posuble to give informa.
tion regarding retail prices of indivi-
dual commodities as these vary from
place to place However, the all India
Industrial Workers Consumer Price
Index (1960—100), which 1s vrepared
in the Mimstry of Labour rose from
184 in January 1971 to 194 1n January
1972, and further to 210 n January
1973 and 2AR4 1n January 1474 The in-
creases work out to 34 per cent 82
per cent and 257 per cent respectinely
The monthwise percentage changes in
the In'ex since January 1974 have
Leen as follows

1974

February 1.0
Mrch 30
April 2.0
May 3o
iune 2.4

uly ~33
August 32
September 40
October o3
Nuovember 1.2
December - 1.5

The measures {aken to prevent prices
from rising unduly have heen outhined
in such annual documents as the ‘Eco
nomic Survey’ of the Minstry of
Finance, and the Reserve Bank's re
port on Currency and Finance [n so
far as the efficacy of the measure.
taken is concerned, it has to be pointed
out that there were certain special fac-
tors operating during the last 2-3 vears
which prevented their full impact from
being felt. The steps taken to control
the expansion of credit and check
hoarding and profiteering, cominned
with the demand management
measures of July 1974 appear to have
brought about a degree of normalcy.
mince the geasonal decline in prices has
redasseried itself after a lapse of two
Yyoars

off quure tr Y : Iy WY AT
NTW QT WIS W7 § TE AT AGAC
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& | wfE ©a & Y ey a7 qer i
fis 7y v 7wt o ag & wrverdy
& § frg ® & FTTTT 3977 WYY A
w0 ¥ fov garn faan & e wfae o
& ¥wAT 1 qITA H A & fog oy
I f5d o7 § IT A w5y faw
s w1 wifew AT S g
R favr & 73w ¥ frad &% A o
Y arfas avqT § a0 &

A R EFAR Y
FTOW 9T 9 A HY g ]
WY T ¥ 9T 1 19 W= A% g
& 2 faft Ay 71 o3 B Rrand
g% % 3@ Hifawm | g 7 F qe §
s E s a3y
& o faor qed oo A Fge Wi @
A isdman &
A WK gaT 37 § Frod &= 4 fid
a1 faw /9T %7 | TH A a9 gyET
§ WA g fodk &% Y Ro q@ ar
faer wefraT 93 ? AT a8 A gEAr A
wYer faar § v & w37 St Aiw s
T[T A AY AT AW F W A | F quAr
sragfees & o wow fear §
5 4 wfawma fer 8 2 wfews,
@ Wi TR 25 7 s
g @ wfew w7 & Fad sw of h
foad d% Y foYd ¥ 9 o 9
WY AY § IH K WYA K X oY @
ot wyfen afg gé & 25 7 wfowa 0%
ot g wwT FSgEE SREy § fag
T ¢ sE AW W SN W
N W9 ¥ & w9ife @l qifeamae
o ot fawrw ar 1971 Rawg =@
g w9 fe) ag W 25 wIF fre
fammr § ot &Y sfave e @
wf § oY O e it 25 7 wfvar ag
T A wwg frard v § AN A
aft &\ vefad & T e g fe
wfey wv & o af g€ & o ¥ fag
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i ¥ WO YT WYY 1Y W
qg WO & W W W Ay

wy?

SHRI C. SUBRAMANIAM: Sir, the
Economic Survey is a recent docu-
ment which was placed on the Table
of the House only three-four days
back and being g current publication,
I thought the hon Member would have
gone through it It has been published
both in Enghsh and m Hindi and the
hon. Member is quite conversant with
both the languages, In that, we have
given all the gtepg which had been
taken for the purpose of controlling
the price and here also we have given
the figures to show that from Octo-
ber onwards these steps had some
effect on the price trends. In Octo-
ber, the price increase was only 0.3
per cent, in November—1.2 per cent
—1t has started coming down-—and
in December—15§ per cent In Janu-
ary thig year, there has been a fur-
ther decrease, No doubt, there are
certain commodities where prices
have gone up by more than 257 per
cent. That would mean, there are
certain commodities where the pricc
increase is less than 25.7 per cent. Tt
is only the average of certsin com-
modities which go into common con-
sumption, particularly of labour,
which have been taken into account
in buildmg this index. Therefore, Sir,
1 respectfully submit that we can
give only averages, If the hon. Mem-
ber wants the price of any pariicular
commodity, if it is available, certainly
we will be able to give.

o anwre qr € AT W
quTs 1 wg fawg= o ot | qg $Ey
wWag § 8.2 § 25 79w g
wrfar f st ) § WY oy oFew W
wk 1w ag ¥ qur a1 s wg & W
WA AR N IEWT 8.2 &
28, 7afos w3 o€ iR SR & WO
IR W & wg ?
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SHRI C. SUBRAMANIAM; 8ir, Lk
thought we had hsd enough discus-
sion on the gcotomic gituation in this.
country and it was esplained that
this was due firstly to the Bangladesh:
war and later on due to the drought
and more particularly due to the
inflationary situation i: the Interna-
tior.al economy as a whole. There-
fore, our prices also had gone up. It
Is not only in thig country that this
had happened; it is a world situation-
(laughter). There is no use laughing
unless you want to shut yourselves to
realittes, We have taken steps. Ac-
cording to us, by the steps we have:
taken, the trend hag been reversed,
“lrbmh hag not happened snywhere-
else.

ot FWTY QX Ift : e TR,
FgmuUEA™
R weaw agYEy - &g A %7 P aw
|

oY nwsTg A M, 7L A AL
qEATE g |

I Fwer § R fagt ot
X AGTC F Ay A T A F—anr Ewm
) 7eré w7 e o Afew K A
IEAT g 1965 # awrE ot gf Wi
1966 ¥ 9% WY QT g W7 AR
& wx W I AN ATTE g AR
adl 65 7 69 ™ wafe qx vt gm
g 37 § werd Wik wwte w O¢
AL AT UFER AT 65T 66 AN G
T E1A & e oY ey o At
afeq v wT WA AW I FT IASY
dtz vy & forg oy womare wat R ofy
A § A% & Tavgew ¥ angw g e
e dm e ¥ sodh A e
¢ 50 siferwrey T ey ws § o oy gy
w1 ¥ 3w e #F agm 7 gt
g A § 68 4 3w & A A=
w2 st wa R e ot
gt N v A
T & forg AW %Y o o7k Wi dve
% wOX w1 oy e frerc g war !
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SHRI C. SUBRAMANIAM: He
should wait till I present my Budget
to see whether I have decreased it or
not.

SHRI DINESH CHANDRA GO-
EWAMI: It is g fact that there has
been a genera)] increase in prices, but
it is also a fact that particularly in
certuin areag the increase has been
much more because of transport
bettleneckg snd various other factors,
The Economic Survey does not at all
indicate whether Government are
taking any steps to see that there is
uniformity of prices of at least essen-
tinl commodities throughout the
country, so that particular partg of
the country may not guffer, Are Gov-
ernment taking steps to see that the
fall in prices may be uniform through.
out go that particular parts of the
ctuntry may not have to suffer be-
cause of certain bottlenecks and other
things?

SHRI C. SUBRAMANIAM: Cer-
tainly we should sce that there is pot
too much of disparity in prices from
region to region. This cannot be as-

ured in respect of all commodities,
but with reference to essential com-
moditley we are trying to see that
we have g public distribution system
throuth which we supply these com-
moditles at reasonable prices at all
points. Take, for example, the public
distribution system of wheat, rice or
other coarse grains, This is glven at
a particulay price wherever it is dis-
tributed. In the same way, we are
trying to develop a distribution sys-
tem for other essential commodities
alro. For example, levy sugar is being
made available at the same price
throughout the country,

Therefore, this could be done only
when we have & proper public distri-
bution system for this purpose. This
is what we are attempting to do.

SHRI INDER J. MALHOTRA: Have
Government taken any decision as to
which of the essential rommodities
will definitely be distributed through
the publie distribution wystemy

Oral Answers iz

SHRI C. SUBRAMANIAM:; Just
now we are doing cereals; we are
also distributing sugar. Standard
cloth is being distributed through fair
price shops. Therefore, it has neces.
sarily got to be cereals, edible oil,
sugar, domestic fuel and standard
clotli. These will be the main com-
modities,

SHRI INDRAJIT GUPTA: Just now
he has said that standard cloth is
being distributed through fair price
shops. I do not know where it is
happening; at least in our part of the
world we do not see it.

Is it a fact that a Committee had
been yet up with Shri Mohan Dharia
#s Chairman to go into and report
on this question of extending the pub-
hie distribution gystem to cover essen-
tial commodities like cooking oil
kerosene, sugar, stancdard cloth, drugs,
etc.? If so, has the report been sub-
mitted to Government with recoms-
mendations and if so, what has hap-
pening to 1t? Because recently Shri
T A. Pai, Minister of Industry and
Civil Supplies, issued a series of pub-
lic statementy in which he gave the
public hope to think that action is about
to be taken soon and these essential
commodities will be procured for pur-
pose; of distribution through the pub-
lic distribution system at fixed prices.
Where exactly does this matter stand
and cap we at same time in 1975
expect gpecific action in this direc-
tion, without which these prices can
never be held or reduced?

SHRI C. SUBRAMANIAM: I agree
with the hon. member that unless we
have a proper amd efficient pubtlic
distribution gystem, especially with
regard to essential commodities, we
are not going to control prices in an
effective manner. That is why a
separate Ministry hag been get up for
this purpose and my colleague, Shri
Put, is at it. If he has made state-
ments, 1 do not think he did go with-
out making any preparation snd tak-
ing into account particularly the
actual realities with regard to imple-
mentation, Therefore, I am also hop-
ing that in 1875-78, it ghould be poa-
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sible for ug to develop thig public
distribution system in gn effective
way 8o that we start distributing at
least some of the essential commodi-
ties ang then go on extending it
instead of trying to attempt every-
:}fs evep in the beginning and then

SHRI INDRAJIT GUPTA: What
about Shri Mohan Dharia Committee
report?

SHRI C. SUBRAMANIAM: The
Minister of Civil Supplies is taking
into account that report also.

o) g wfge oo S
FIT 10T AWT F1 2R & o 2w
TN T 7wl da 7 o frr aar @
agaga @ wfzm foen &1 @ 4 el
& e sfear feem w1 2rar @ fs wr
TR AT A WA @ 1 & AR
g g 5 et snfadt & qure s
& fag woee w1 w7 TE v E
frw fae) ) g . A Afr ?

SHRI C. SUBRAMANIAM: We are
getting away from the main question.
A3 a matter of fact, I have to impinge
upon the sphere of my hon, colleague,
the Minister of Commerce. But I
want to state thiz that no doubt in
producing standard cloth, many mills
resorted to sub-standard production
so0 that they may say that it {s not
‘being taken by the public and, there-
fore, they ghould be allowed to get
away from the production of sub-
standard cloth, That is why the qua-
lities ang varieties to be produced
are also being laid down. 1 am sure
the Ministry concerned will gee that
this quality control is maintained
and the gquantitiey envisaged for pro.
duction of standarg cloth also will be
Teached.

fHebeme of Gramting Wecognition to
Trading Flrmg as Expory Houses

4

*171. SHRI SUKHDEO PRASAD
VERMA:

FEBRUARY 28, 1908
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SHRI JHARKHANDE RAI:

Will the Minister of COMMERCE
be pleased to state:

(a) whether Government are consi-
dering to review the scheme of grant-
ing recognition to trading frms a=
export houses; and

(b) if so, the main features of the
scheme?

THE MINISTER OF COMMERCE
(SHRI D. P, CHATTOPADHYAYA):
() and (b). Yes, Sir. A Working
Group has been set up in January,
1975 to review the Scheme of Recog-
nition of Export Houses. The Report
of the Working Group is awaited.

oft gatx sarz wat ;W
¥ ammar § 5 oy £73 9Te wEY
% frafa € & & & wmar A &
WEY ¥ EGFE 39 FY rqgAy a99d)
# oY af 3 oty TwEY fedid & s
& 91 @ & 1 & o wgar g fe e
& @y farg ¥ fam ®1 Fwy wrdanf o=
W AT ST ) ATAVEAT ST
wf &7 wreT 3 ¥ e wET W7 § I
Fat &3 v & o sty g1 o e agr
wrar § 1 & wrgar § e Sawr gt
faar amy |
PROF. D, P. CHATTOPADHYAYA:

The working group hag not let sub-
mitted its report. So, the question
of taking into account what we pxo-

pose to do on their recommendations
does not arise at this stage.

I would like to say that Govern-
ment’s policy regarding export hous.
es changes from time to time be.
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o gulv qure ot : & yer
fsar § s e gar i W § )
forw wrieTh x= # Wy wqreT &
& wa Iwet wro frdw e g fe s
a® uen ke ek aww T
%7 7 o g o art wr grdrerer
saw fam g sary?

PROF. D P. CHATTOPADHYAYA:
The Committee has been asked to
submit its report as early as possible.
Among other things, they are expec-
ted to gp into questiong like the fol-
lowing: what ghould be the foreign
exchange quantum made available to
them, should or should not there be
export house recognition for a con-
cern dealing in a single commodity
though of a substantial turnover,
should there be special criteria to
recognise a consortium of small scale
industries ag an expart house etc,

dmwdon: wrag A ¢ e
g9 frafe g w1 evew Py &
T8 IW AT AT K @ W N
ITH grTwT A AW A g I9q o
ava oz gk o ? v wTew § g
wdm sl

gy d?

PROF. D P. CHATTOPADHYAYA:
If the nameg of particular export
houses are mentioned in connect‘on
with gmuggling operations, certairly
we will take action.

off e W w9, T g
AT AT T § A R e
vy g erdgas iy wr d ? afe
WrawY g e v gk § A e
Ty I Sty s gur § av agy ger
§, % A% SRy wA W AT
fearc g o d ?

PROF. D. P. CHATTOPADHYAYA:
As you know, our aettitude to the

smugglers has been uniformly stiff,
and of the 300 expors housey if he
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has in mind any particular export
house indulging in malpractices, cer-
tainly we will take note of it 35 I
have already said

SHRI P, M MEHTA: May I know
whether a decision has been taken
by the Ministry thut a consortrum of
small scale industrics wi'l be formed
to promote export by the small scale
uritc before the 31st March, 1975 and
that, in case it 18 not formed. the
cei'ng on export will be reduced tu
help export by the small scale units?

PROF D. P CHATTOPADHYAYA:
1 have aiready mentioned that it 1s
Gevernment's ntention to encourage
the formation of a consortium by
small scale units so that the sort of
fac'hities which the small scale unfits
on their own are not entitled to can
be (btained by thewa by forming the
centortium We will see, g3 I have
said, that the recommendation of the
Committee is avai'able as earl; as
poesible, and we will take suitable
action thereupon,

WRITTEN ANSWERS TO
QUESTIONS

Agreement between India and Irax

*]161 SHRI VIJAY PAL SINGH:
W.1l the Ministey of COMMERCE be
pleased to state:

(a) whether sume ayreements have
been made between India and Iran to
increase the trade between two coun-
tries, and

(b) if so. the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF C)OMMERCE (SHRI
VISEWANATH PRATAP SINGH):
(a) Yes, Sir

(b) Long Term Trade Agreement.

Long term TTade Agreement betveeen
Ind'a and Iran has come irto lorce
from 17th December, 1874. The ag-
reement is valid for 5 years and pro-
vides for the extending of Most.
Favuured-Nation tregtment in mutual
trade 25 well ag for the provision of
fuoilities for holdingz of trade fairs.
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and exhibitiong in either country,
Paynients under the agreement will
be made in freely ccnvertible cur~
rencies and the perfuimance of trade
under the agreement will oe review-
ed once in six months.

Memorandum of Understanding

2 During the wisit of the Prime
Mmister of India to Iran in April/
May 1974, agreement was reached re-
Sfarding financial assivta. ce to be ex-
dended by Iran fur —

(a) setting up a peller feed pro-
Ject at Kudremukh for supply
to Iran (annusl capacity 7.5
mullion tonnes);

(b) an alumina plant (annual
capacity 300,000 tonnes), and

{c) a joint shipping "ine,

Kommedity Coniractg

3 Specific contracis were agreed
;up'n in August 1974 dur.ng the Indo-
1 an trade talks neid in Tehran for
the supply of;

{(a) 130,900 tonnes of rails Ly
India to the JYranian State
Railways,

{b) An agreement to supply 3
lakh tonneg of ¢ement iz un-
der execuvtion and shipinents
are likely ‘0 be compieted by
May/June 1875 further
contract fo supply 11 lakh
tonnes of cement between
1975 and 1977 has also been
concluded.

(c) ap agreement tu supply 5§
lakh tonnes of sugar is under

-execution  Another agree.
ment to supply another
75,000 tonnes has also been
finalised.

“mue of licences/Relense Ovders to
Paramount Eagineeriag Works

*162. SHRI MADHU LIMAYE: wWill
the Minister of COMMERCE be

pleased 10 state:

(a) the t tal vajue of licencea/
relvase orders ‘}stued‘ q?fo Para-
mount Engineering works for stainless
steel/other products;

(1 whether these relemse erders or
the goods imported under it hawe
been sold in black market;

(c) whether any investigations have
been carried out into th1is scandal;
and

{d) the results thereof?

THE MINISTER OF COMMERCE
(PROF D. P. CHATTOPADHYAYA)
(¢ M/s Paramount En<inecring
Works, Lucknow had last cbt~ined
ynport  lLicences/release orders for
Rs. 6547.674 for non-ferrous metals
{71 the licensing period 1971-72.

() to (d) Government have no
infoimation gn this The unit has
since been reported ag closed, and
the utilisation of imported materials
is being locked into

Delhi-Locknow-Gorakhpur-Vars.
nasi-Patna-Caleutta Alp Serviee

*163 PROF & L SAKSENA- will
the Minwste of TOURISM AND
CIVIL AVIATION be pleased to state,

(a) the eason why Gorakhpur has
still not been connected by Delhi-
Lucknow-Gorakhpur- Varanasi-Patna.
Calcutta air gervice; and

(b) when will thig service be intro-
duced?

THE MINISTER OF STATE IN
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“Nafrow gap betsween Seasonal Credit
Expansion

. *164. SHRI C. JANARDHANAN:
“Will the Minister of FINANCE . be
Ppleated to gtate:

(a) whether the gap Letween sea-
~gonal credit expansion thiz year and
-a year ago is narrowing since the cre-
-dit has been moving up rapidly from

the middle of December, and

(b) if s0, the broad features there-
of?

THE MINISTER OF FINANCE
“(SHRI C. SUBRAMANIAM): (a) and
-(b). During the current busy season
cana up to 7th February, 1975, the
increase in gross bank credit; includ-
ing bills rediscounted with the Re-
.serve Bank of India, has been Rs, 571
crereg ag against Rs. T14 crores dur-
“ing the corresponding period of the
1973.74 busy season. Week to week
+or even month io month changes
-during the season depend upon a
.wariety of factors. In the 1873-T4
busy season during the first seven
weeks of the season ie. end October
to mid-December, 1973, the increase
-in gross bank credit was Rs. 452
<rores as against Rs. 119 croreg in the
-corresponding period of the current
busy season. To counter the trend of
iritial upsurge of the last busy sea-
‘son, a package of restrictlive mea-
“sures wag announced in the middle
and again at the end of November
1973, and thereafter the increase was
.more regulated. This yenr, due to
betler regulation of credit expansion
. by the banks right from the very
+beginning of the busy season, the
~distrihution ' of credit expansion as
between, different weeky has been
e more even than what it was in

“the last busy season.

_'m AVIATlON be pleased to. state:
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(a) whether his Ministry had ap-
proved s project for the construction
of an aerodrome in Calicut and if so,
the total expenditure incurred by
Kerala Government aud Union Gov-
ernment on its construciion;

(b) whether the required land un~
der the scheme has been acquired;
and

(c) the time by which the proposed
acrodrome will be completed?

THE MINISTER Oi" STATE IN THE
MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SUREN-
DRA PAL SINGH): (a) A pro-
ject for tbe corstruction of an
serodrome in Calicut was included in

. the draft 5th Five Year Plan of the

Ministry of Tourism and Civil Avia-
tion. An expenditure of approximale-
ly Rs. 11 lakbs has been incurred by
the Director General of Civil Aviation

-on acquisition and feacing of land re-

quired for the purpnse.

The Government of Kerala who have
constructed an approach road are re-
ported to have incurred an expendi-
ture of about Rs. 15 lakhs.

(b) Land measuring 213.65 acres
has been acquired for this purpose,

(c) Indian Airlines have recently
{ndicated that in wview of their tight
fleet position and increased cost of
operation, it would not be pcssible for
them to operate to Calicut during the
5th Plan period. Nevertheless, it is
proposed to pursue the propesa! foz
the development of the aerodrome sub-
ject to availability of resources. If the
project is approved finally, it will take
about 3 years to complete the work
from the date of commencemsant.

Trade with COMECON Countries

*170. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of FIN-
ANCE be pleased to state: o

{a) whethey India can opt for trans-
ferable Roubles as medinm of settle~
ment of trades with the m.
countries; and
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(b) if so, the main features thereof
ang the advantages of this gpecial pro-
vision?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a)
and (b). Trade accounis among the
COMECON countries are settled In
transterable Roubleg through the In-
ternational Bank for Economic Co~
operation, Indla i pnot a member
of this Bank. This bank may also
undertake the settlement of accounts
in transferable Roubles between Its
member countries and non-member
countries on the basis of specific
undertake the settlement of accounts
countrtes and the Bank. India’s
trade with the COMECON countries
is presently conducted in Indian Rupe-
€8 on a bilateral basis. The question
whether there couli be mutually ad-
vantageous changes in the present
arrangements is one which recéives
continuing attention of the Govern~
ment,

Agescy fo Handle Import of
Fertiliners

*172, SHRI P, K, DEO:
SHRI R. R. SINGH DEO:

Will the Minister of COMMERCE
be pleased 10 state.

{(a) whether Government have
taken any decision as to which agency
should handle the import of fertilizers;

(b) if s0, the name of the agency,
and

(c) the reasons for change in the
present set-up?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
{(ay to (¢). The work of import of
fertilizers from Rupee Payment Area
counirieg is handleg by Minerals and
Metals Trading Corporation, and from
other counirie; by ihe Department of
Supply. ‘The <question of making &
single agency rasponaible for pios
-curement of fertilizers from all sourc~
¢8 is under Government's considers-
tion.
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Accumulation of Controlleg €Cloth in
Textile Mills

#173, SHRI NAWAIL KISHORR
SHARMA: Wil the Minister ol
COMMERCE be pleased to state:

(a) whether following the credit
squeeze, the cotton mill-owuers have
sharply reduced uplifting of control
led varieties for sale through mills
own retail shops;

(b) whether as a result hugo stucks
of controlled cloth varieties have
accumulated;

(c) whether more than 2,60,000 bales
of yarn have also accumulated in
mills' godowns, especially in Tamil
Nadu; and

(d) the steps taken or pruposed to
be taken to meet the situation?

THE MINISTER OF COMMERCA
(PROF. D. P. CHATTOPADHYAYA)"

(a) Recently, some mills have re-
quesied the Office of the Tuxtile
Comnussioner not to allot controlied.
cloth for sale through their own res
tail shops. Hesides, some mills bave
surrefidered some quantities of cons
trolled clofh allotted for sale throughe
their own retail shops Credit squeeze
does not appear to be the reason for
these steps by the milis. Pronably,
the mills are unable to sell the parti
cular varieties of controlled cloth.
allotted for sale through their retail
shops.

(b) No, Sir. It is observed that
the stocks of controlled cloth at the-
end of each month since June, 1074,
have ranged from about 3 weeks pro-
duction to six weeks production which
is not abnormsl.

(c) As st the end of January, 1975
the total stocks of celton yarn amoun-
ted to 95,000 bales (69,200 bales un-
solg and 35,008 biles gold hut unlilt-
ed), out of which the Tamil Nadua
mills earried 20000 bales (21,500
mmw 7.500 bales wspld Dut Bo--
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{d) The stocks being at ncrmal

- levels, no special measures are en-

visaged. However, State ‘Govern-

ments, Have been requested to relax

ristribution normgs for controlled cloth

where required, to euable offtake of
slow moving stocks.
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Import of Newsprint

*175. SHRIMATI BHARGAVI
THANKAPPAN:

SHR] HARI SINGH.

Will the Minister ¢ COMMERCE

be pleased to state;

(a) the total newspmint which
would be made available during the
year 1975-76 through import under
firm contracts, country wise, and
through indigenous produciion; and

(b) the quantity and value of the
newsprint imported during the yea
1974-75, country-wise?

THE MINISTER OF COMMERCI
(PROF. D. P. CHATTOPADHYAYA):
{a) The STC has entered into fAmm
contracts for import of 1.28 lakh tom
nes of newsprint during 1975-76 as
per details given below:

Carada 68,813 M/ Ts.
West Germany 20,000 .
Japan 17,000 ,,
USSR 12,875 o,
Czechoslovakia 9,500 .,
However, taking into account the

likely opening stock and the quantity
in pipeline as on 1-4-1375, a  tota)
quantity of 1.80 lakhs tonnes of riews-
print is expected to be available from
imports during 1975-76.

About 75,000 M/Ts. of newsprint is
exporteq to be available from indige-
nous production during 1975-76.

(b) 1.86 lakh tonnes of newsprint
valueg at Rs 60.18 crores is likely
to be imported by the end of 1974~
75 from Canada, Scandinavia, Crech-
oslavakia, Bangladesh, USSR and
Japan. i
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Approach Roads to Ahmedahag and
Bombay Airports '

1

#176. SHRI SHARAD YADAV:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government have re-
ceived complaintg abaut the miserable
condition of the approach roads tlo
the airports of Ahmedabad anq Bom-
bay;

(b)Y whether roads leading to the
other major airporis in India, too, are
found to have been in a state of dis-
repair; and

(¢) the steps taken to 1epair these
roads, including sub-way sections, as
at Santacruz, Bombay by the A.rports
Authority and the Central and State
Governments?

THE MINISTER OF STA'1". IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH). (a) Some complaints about
the unsatisfactory condition. of the
approach Yoads 1o the awrports of
Ahmedabad and Bomoay were 1eceiv-
egd, Both these approach roads have
since been repaired and are now 1IN
good condition.

(b) and (c). The hmited sections of
roads leading {p the international air-
ports at Madras, Delhi and Calcutta,
from the respsctive main roads,
which are lookzd after by the Inter-
national Airports Authority of Inda,
are in qute good condition. In re-
gard to domestic aerodromes, the
main roads connecting these aerodro-
mes are mamntained by the concerned
Biate Governments/Municipalities efe.
and it is their responsibility to keep
them in serviceable condition. The
need for proper ‘maintenance of ap-
proach roads to aerodromes was
broud® fo the notice of the State
Governments as early as in February,
1969. - When any case of unsatis-
{actory cendition of approach road
comes o netice, the malter is ,taken
up with the Biate authorities con-
cerned foxw underfaking: necessary re-
pairs. .

.FEBRUARY, 28, 1975
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Allegeq Collusion between Haji
‘Mastay and Income Tax
Authorities in Bombay

#177. SHRI S. N. MISRA: Will the
‘Minister of FINANCE be pleased to
state:

(a) whether it hag come to the
notice of the Government that # por-
tion of the Bombay Garage which has
been hireq by the Income Tax Dupart-
ment, Bombay at Rs. 20,000 per month
belongs to Haji Mastan;

(b) whether Government have
found any collusion of some Irncome
Tax officialg with Haji Mastan; and

(e) if so, the names 3 suth offi-
cials and action taken vy Govern-
ment 1n the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(4) This building belongs to F. M.
Chinoy & Co. (P) Lid However,
Shri Haji Mastan and his associates
acquired all the <hareg of this com-
pany in December, 1963. The Incomes
tax Department has hired an srea of
19,000 sg ft. in these premises on a
monthly rental ct Rs 42,750/~ from
Haricharan Purshoitamdas Trust, who
had taken -the premises on lease from
Kamrunnissa Trust, a lessee of F. M.
Chinoy & Co. The trustccs and bene-
ficiaries of Kamrunnigsp Trust are
relatives of Shri Haji Mastan.

Haricharan Purshottamdas Trust
who are in the business of ascquiring
and renting/leasing suitable premises
and, after developing the same, hiring
out/selling such premises, renovated
these premises and let out that to
the Income-tax Depariment in 1972 in
the normal course of their commer-
cial actlvities.

(b) No, Sir.

%y Phe ‘question does not srise,
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Non-Socialist Countries

*179. SHRI S. M. BANERJEE: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) what further stepa have been
taken to boost up India's exports to
the Socialist and non-Socialist coun-
tries; and

(b) the value of goods exporfed to
various countries during 1974 and how
does 1t compare with the figures of
1973?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) Export promtion is a continuous
process. Efforts are made for increas-
ng export production, generation of
export surpluses, identification of items
and development of foreign marketa
In addition in order to boust ex-
ports trade delegations are sponsored,
joint economic commissions have
been set-up, bilateral irade plans are
negotiated. joint ventures and partici-
pation in exhibitions and commercial
fairg is encouraged,

(b) A statement is laii on the Table
of the House.

Statement

Direction of exports by regions

Region/Countries

I. Bast Buropean Countries . .
@USSR ., . .

(i) Bulgarla . . . , .

(#if) Czechoslovakia ,

. (fv) German Dem. Rep.
() Hungaey . . . . .,

" @)Polmd . .

1972-73  1973-74 Aptil—  April—
Oct. 1973 Oct. 1974

46973 47806 28055 36608
30482 28979 17691 23762
1886 1965 1316 6323
4610 4165 2052 3579
1511 2162 972 1738
1228 2377 1404 tobs
4418 4887 2889 3535
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Statement— contd.

RegionfContries

1972-73 1973-74 April— April—
0:t. 1973 Oct- 1974

(vif) Roumania |, . . . . .
(vin) Yugoslavia . . . .
II. America . . . . . .
(a) North Amenca . . .
(1) Canada . . . . f
(u} U.S.A. . . . . .

(b, Laun America,

(¢) Other American Countrie . . .

III. Asia and Occanian Countries . R

(a) ESCAP . . . . . .
(b Other Asia & Oceania . .

IV. West Earopean Countres | . -

fa) E.C.M. . . . . . . .

(& B.FT.A .

{¢) Other Buropean Countries . . .
V. Afria . . . . . . .

GRrAND ToTAL 01 EXPORTs (incl, re-exports)

1594 1516 889 978
1244 2555 1341 1390
31040 38820 19298 28631
30394 37359 18790 27212

2820 3078 1723 3016
27574 34278 1706~ 24196
426 1208 390 1262
21R 256 18 157
64144 80481 40734 58459
56505 73050 35382 45628
73h9 13901 5352 12431
44764 64624 3480 41990
40772 59432 31914 38651
2780 3194 1573 2058
1210 1998 1173 1281
10112 10091 5117 9208

197088 248322 127864 174896
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fndianisation of Foreign Companies

1791 SHRI ANANTRAO PATIL-
Will the Viinister of FINANCF be
pleased to stute

{(a) how many Zorelgn companies
are still holding shares as principal
companies and When their full Indian-
isation 1s expected,

(b) how many such fmeign execu-
tives including Chairmen and Manag-
ing Directors, are likely to relinquish
their posts and offer them to compe-
tent Indians, and

(c) whether there are any comp-
laints about any companies for flout-
ing the directive of the Government
of India and i so, which are those
companies?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM) (&)
It 1s presumed that the Ifon'ble
Member desires information regard. g
subsidiaries of Jforeign campanies
operating in India A list of such
subsidiaries was furnished to the
Lok Sabha by the Deputy Minis-
ter of Law, Justice & Company Af-
fairs in reply to a Slarred Question
No. 4921 for 17th December, 1974

As regards the Indianisation of
foreign share holdings, the following
steps have been mitiated by the Gov-
ernment —

(1) Companies with more than
51 per cent foreign holding
when they wundeitake an
expansion aJre required to
bring down foreign share
holdings in accordance with
the ' Guidelnes for reduction
of foreign holding, m foreign
majority companies”. A copy
of the Press Note dated the
19th February, 1972 1 this
regard s laid on the Tanle of
the House, [Placed i Libra-
ry  See No LT-043 73]

(2y Under Section 29 of the
Fureign Exchange Regulation
Act, 1973 companies incors
porated abroad and Indien
compamies having more than
40 per ceut non-resident 1ns
terest are required {o obtain
fresh perm.ssion of Reserve
Bank of India 1c  carry on
their existing business acti
wvities 1in Irdia. ALl such cases
will be considered 1n  terms
of the guidelines announced
by the Government for admis
nistration of this Section, a
copy of which was laxd on
the Table of the Lok Ssbha
on the 20th December, 1973.
These guidelines envisage that
the branches of foreign coms
panies will be required to
convert :nto Indian companies
with foreign holdings of
40 per cent or 74 per cent
depending upon the nature of
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thelr acitvities. The Indian
companies with more than
40 per cent non-resident iute-
rest will also be requireq to
bring down the foreign hold-
ings either to 74 per cent or
40 per cent depending upon
the nature of their activities.

(b) and (c). The information is
being collected and will be lud on the
Table of the Lok Sabha to the exient
it becomes available.

Request from Karnataka Government
for Worlg Bank Assistance to Eali
Power Project

1592, SHRI K. LAKKAPPA: Wil
the Minster ¢f FINANCE be pleased

to state:

(a) whether the request of Karna-
taka Government for World Bank
agsistance to Kali power project was
under the consideration of the Cen-
tra] Government;

(b) if so, the facts thereof; and
(¢) the decision taken thereon?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a). No,

Sir.
(by and (c). Do not arise.
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Performance of Jute Industry

1594. SHRI D. P, JADEJA;
SHRI ARVIND M. PATEL;

Will the Minister of COMMERCE
be pleased to state:

(a) whether the performance of
Jute Industry was poor according to
Reserve Bank of India study recently;

{b) if so0, the reasons therefor; and

(c) the suggestions made by the
Reserve Bank of India study team in
the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(&) A study on finances of 1850
Medjum and Large companies includ-
ing 43 Jute Mill Companies during
1870—78 by Reserve Bank of India
revealed that the performance of Jute
Industry was poor when compared
to others covered by the study.

(b) The poor performance is attri-
butable to decline in dermand due to
competition from synthetics, rise in
cost of production, loss of pfoduction
due¢j to power cuts etc,

(¢) The study does not contain any
suggestion in the matter.
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Injunctions lssusdl by Courts in
. Income TaX'sArreary cases

1505. PROF;  NARAIN | GHAND
PARASHAR: Will the Minister of
FINANCE be pleased to state:

(a) the number of cases of Income
tax arrears in which court injunctions
have been obtained by the defaulting
parties during the years 1972-73 and
1873-74, separately;

(b) whether any stepg have been
taken by the concerned authorities
to get these injunctiong vacated; and

(c) the names of the parties who
have obtained these injunctions and
edainst whom Income fax arrears of
more than rupees ten lakhs each are
pending?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) and (b). Information is being. col-
lected and will be laid on the Table
of the House, ag soon as possjble.

{(¢) The names of the parties who
had obteined court injunctions and
against each of whom income-tax de-
mand exceeding Rs. 10 lakhs was out-
standing on 31-3-T4, are given in the
Statement. [Placeg in Library. See
No. LT.9044/75] laid on the Table of
the House.

wiathlg weAsAl st aQF) o
sty

1596. ot srway Wit ;. #ar foey
Fdr 97 amq B U w fE

(%) v 1973-74% 1974-75
¥ oroa wre 5 Ay e
ﬁﬁﬁu’\twﬁ@mmﬁm
;W

{ar} m{ﬂn’vﬁmw
€T & O 9% faaet gAatn -
i

faw simma § weg w9 (o o
' ®HIC qESl) g owfad & oo
Y g T AW 92w 9T 7@ 4 Ang

Closure of Indiz’s Tea Boards
Centre at Melbourne

1597. SHRI N. ¥. HORO:
'SHRI S. N. SINGH DEO: .

SHRI 'fiJNA ORAON:
. Will the Minister of comacm

'be pleased to state:

" (a) ‘whether ‘Indiin ‘Tea m-a
centre at Melbourne hag been closed
down and the size of Indian Tea
Market in U.S:A. and Canada*-has
been narrnwed

" (b) if 50, the reasong thereof; =~

(¢) whethep Government are
aware that fea producers in the céun-
try are worried about the trend of
tea buylng market in the World;- and

(d) if so, is it the reason of falling
popularity of Indian 'Tea in World
market?

.- THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b). The proposal to close
down the Melbourne Tea Centre in
Australia is being examined,

- The exports to U.8.A. in the calen-
dar year 1974 is 7.6 m. kgs. as agninst
7.9 in 1973 and 7.4 in 1972, The ex-
ports to Canada have been 2.65 m.kgs.
in January—October, 1974, as - sgaiast
2.8 and 2.21 m.kgs. - respectively in
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1072 and 1073. Thus the general
trends do not indicate any perceptible
decline,

(¢) No, Sir.

(d) There is no basis for the appre-
hension that popularity of Indian tea
in world market 1s failing

Proposal to get up ‘No Star’ Hotels at
Rajgir, Jamshedpur, Patna agnd Rancil

1598. SARDAR SWARAN SINGH
SOKHI Will the Mimster of TOU-
RISM AND CIVIL AVIATION be
pleased to state whether 'No Star’
hotels are proposed to be built with
Government aid, at Rajgir, Jamshed-
pur, Patna and Ranchi, in Bihar?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH) The India Tourism Deve-
lopment Corporation has presently no
plans for constructing hotels at Raj-
gir, Jamshedpur and Patna in Bihar.
However, a Tourist Reception Centre-
cum-Motel project at Patna is under
construction. The complex will have
50-room capacity and a restaurant. A
motel at Ranchi with 60-room capa-
city has been included in the Fifth
Five Year Plan proposals The work
will be undertaken subiect fo econo-
mic feasibility and availability ot
Tesources.

Sale of Alr Tickets at cheaper rates
by Foreign Airlines

1599 SHRI G Y. KRISHNAN Wil
the Minister of TOURISM AND
CIVIL AVIATION be pleased to slate

(a) whether it has been brought to
the notice of Grvernment that a good
number of foreign Airlines sell air
tickets much cheaper than Air.India
or BOAC or TWA resulting in a
great loss to Alr India; or

FEBRUARY 28, 1073
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(b) if so, the broad outlines of the
policy of Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH) (a) and (b). It is believed
that certain international arilineg in-
dulge in malpractices such as under-
cutting in fares to lure traffic. The
following measures have been taken
to dea] with the situation:—

(1) Reduced return fares have
been introduced between USA
and India and UK and India.

(n) Reduced youth fares have
been introduced between
India and France and India
and Switzerland;

(itl) A charter company has been
established by Amr India for
operation of charters at cheap
fares;

(iv) A rule has been incorbbrated
in the Aircraft Rules 1937,
whereby it is compulsorv for
atrlines to  file  their tariffs
with the Director General of
Civil Aviation for approval;

(v) A reservation has been plac-
ed on the relevant JATA
Resolution which provides
that where tickets etc, are
mssued in India and paid for
in Indian Rupees, no refund
will the made in any country
other than India and in any
currency other than Indlan
rupees

Apart from the above measures, a
close watch Is being maintained by
the International Air Transport Asso-
ciation enforcement organisation as
well as our own Governmental autho-
rities concerned with the infringe-
ment of foreign exchange regulations.
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Imports from developed and rupee
payment Couniries

1600. SHRI BHOGENDRA JHA:
Will the Mimster of COMMERCE
be pleased to state:

{a) which are the 1lems being
imported from the deveioped capita-
list countries and which ¢f them can
be had from the rupee-payment or
developing countries;

(b) whether 1t :s proposed to im-
port only those arlicies from the
developed capitalist countries which
are available in rupee payment or in
developing countries, if not, reasons
therefor, and

(¢) which are the countries having
trade with India on the basis of rupee
payment and whether it hag been or
ig proposed to approach the non-rupee
payment countries to sccept Indian
rupee as the hasis of irade, if so, the
main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b). It is the Government'’s
policy to diversify and maximisc trade
with all trading partners whether
they be in rupee payment area or in
convertible currency area. All ess-
ential requirements ary importeg from
the sources where they are available
at the most competitive prices. There
is no arrengement to restrict trade
with any particular economy area or
to any particular currency area.
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(c) Apart from the socialist coun-
tries, namely, U.S.S.R. Poland, Czecho-
slovakia, German Democratic Repub~
lie, Hungary, Bulgaria, Romania, and
Democratic Peoples Republic of Korea
trade on rupee payment basis is carr-
ied on with UAR. and Sudan, At
present there is no proposal to ap-
proach the non-rupee payment coun-
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Boosting of Export of Engineering
goods angd services

1602 SHRI P VENKATASUB-
BAIAH Will the Munjster of COM-
MERCE be pleased to state

(a) whether a great potential exist
for boosting India’s exports of engi-
neering goods and gervices;

(b) if so, steps taken to explore
the markets abroad, and

(c) the results achieved so far and
the steps envisaged to boost up the
same”?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

(b) and (c). Following stepz are
being taken won continuous basis to
promote exporis of engineering
goods: —

1. Provision of imported raw
material to registered ex-
porters;

2. Supply of indigenous raw
material like stee] and alumi-
nium on priority;

3. Organising of bulk imports of
certain raw materlals by
Public Bector agencitss for
export fabrication;
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4. The Trade Development Autho-
rity has been entrusted with
the task of promoting export
production and overseas mar-
keting of certain selected
commodities;

5. The Projects wnd Egquipment
Corporation is enlarging its
activiticy to increase the ex-
port of engineering goods;

8. Compensatory support is allow-
ed on exports of selected
products to develop market-
g competence and to neutra-
lise  the disadvantages inhe-
rent in the present stage of
development of the country;

7. Drawback of Customs and
Central Excise duties is al-
lowed on a number of ex-
port products;

8. In addition to the above the
Engineering Export Promo-
tion Council has also been
taking following steps on
continuing basis: —

sending out trade delegations and
study teams, conduect of mar-
ket surveys abroad, dissemi-
nation of information of trade
interest amongst exporters,
participation in international
exhibitions and trade fairs
ete.

Ag a result of the above steps being
taken, export of engineering good; is
increasing from year to year.

Officers Posted in Andamans

1803. Shri 8. D, SOMASUNDARAM:
Will the Minister of FINANCE be

pleased to state:

{a) whether there are restrictions
for rotational transfers of Govern-
ment officers up to March 1975 in view

of the economic difficulu.s being faced
by the Government of India;

(b) it so, whether the restrictions
would be released from 1st Apml,
1975 or further extended; and

(¢) whether officers, engineers and
doctors posted to Andamans, who
have completed their tenure, would
be repatriated to mainiand in April
19752

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRL
PRANAB KUMAR MUKHERIEE):
(a) Yes, Sir.

(b) No decision in this regard has
yet been taken.

(¢) Transfers of officers, 1neclud-
ing engineers and doctors, are made
by the respective Ministries control-
hing the Serviceg Actording to readi-
ly available information, there is no
prescribed tenure for which officers
of IAS/IPS(UT) and Delhi and Anda-
mans Civil/Police Service officers are
reuired to serve in the Islands. Their
transfer depends upon various factors
including administrative needs. How-
ever, request fo: transfer 1s considered
after the officer has served for a
period of two vyears or so. Doctors
mostly belong to the Central Heaith
Service and their transfer is regulated
keeping in view the guiding principles
laid down by the Ministry of Health
for effecting transfers of such officers
from one station to another. Accord.
ing to these guiding principles, Port
Blair of posting is four years.

Loan from Japan

1604 SHRI M M, JOSEPH: Wil
the NMinister of FINANCE be plensed
to state:

(a) whether the Japanese Govern-
ment has extended a 23 million dol-
lars loan to India for purchase of steel
materials, fertilizers and other com-
modities;
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(b) whether the total of Japanese
loan to India has amounted to 1.07
billion dollars; and

(e) if so, the period wilhin which
India hopes to repay the lcan along-
with its interest to Japan?

THE MINISTER OF FINANCE
(SHRI C SUBRAMANIAM): (a)
Yes, Sir. Notes were exchanged bet-
ween the two Governments on the
31st January, 1975 which provide that
the Government of Japan shall ex-
tend to India, us a part of the financal
aid to India for 1974-75, a sum of
Yen 7.000 million (equivalent ot Rs 14
crores or $234 mihion at the cur-
rent rate of exchange) as Commodity
Loan for the purchase of machinery,
steel, fertilizers, componcnts, sparcs,
£te

(b) Yes, Sir. Taking into account
the Commodity Loan above ws also
the Notes exchanged for a Debt Re-
lief Loan of Yen 12,143 million, the
total of the loans extended by the
Government of Japan to Indm would
amount to Yen 328 milhon which
would be approximately equivalent
to US § 10 bilhion  at  the curnnt
rate of exchange

(c) All loans, including the Cobm-
modity Loan and the Debt Relief
Loan referred to at (a) and (b) above
are to be repaid  alongwith interest
in accordance with the terms ct the
respective Loan Agreements by 2004
AD

Shortage of Newsprint and Paper

1805. SHRI MUKIHTIAR SINGH
MALIK:
SHRI BIRENDER SINGH
RAO:

Will the Minister of COMMERCE
be pleased to state:

(a) whether the present shortage
of Newseprint and other quality of
paper is due to the wrong policies of
the Stats Trading Corporation; and
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(b) it go, the steps taken to ensure
supply of required quantity of paper
to the various ubers?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) There is at present no shortage
of newsprint in the country. STC
does not handle mmport of quality
paper.

(b) To meet the requirements of
various users of newsprint during the
year 1975-76 the STC has already con-
cluded firm contracts with foreign
supphers.
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Increase in Prices of Yarn

1607 SHRI M KATHAMUTHU
Will the Minister of COMMERCE
be pleased to state

{a) whether the prices uf yarn have
increased considerably during the last
two months,

(b) whether Government are aware
that most of the handloom weavers
in South India have closed their
operations due to ithis rcagon, and

(c) if so, the steps being taken to
control the prices vf the yarn?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH);
(a) There has been some incredse
in the price of hank yarn during the
monthy, of December 1974 and Janu-
ary 1875 but has agan dechined
during the month of February, 1975
There has been a gradual decruase in
the price of cone yarn since Scptem-
ber, 1874

{b) No such information has been
received by Government

(¢) Does not arise

Decline in the Prices of Fibre and
Textile Yaran

BHAGAT
COMMERCE

1608 SHRI H K I
Wil the Mumster of
be pleased to state

(a) whether the prices of fibre and
textile yarn have declined during the
last three months, and

(b) U so, the extent uf decline and
the reasong therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):

(s) and @ Except for Januvary,

1875 there has been no decline i1n the
prices of fibres and textile yarns
during the last three months Actual-
1y, the overall trend has been towards
recovery 1In prices

Export of lron Ore by Private
Parties

lofts SHRI ARJUN SETHI Wil
the ‘Minister ot COMMERCE be
pleased to state whether Government
allow priate partjes to export iton
ore to foreign countries and whether
except on has been matie In  sLme
€ dSes?

THE DEPUTY MINISTER !N THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)
Export of 1ron ore 1s canahsed
thipugh Minerals and Metals Trading
Corporation of India Ltd, except that
Goan Shiprers are allowed to oaport
wron ore of Goan origln direct at
i oes appiovedd by the Gowvernment

Tourist ma‘>rial about Gujarat

1610 SHRI ARVIND M PATEL
SHRI D P JADEJA

Will the Mimst~y of TOURISM
AND CIVIL AVIATION be vleased to
state

{a) whether India T1ourism Deve~
lopment Corpoiation has published
any tourst material, including maps,
gulde books. folders and pamphlets
about the tourist spots 1n  Gujarat;
and

(b) if so, the particulais thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SUREN-
DRA PAL SINGH)- (u) and (b). The
State of Gujarat appears in the
urdermentioned tourism  publicity
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material producéd by India Tourism
Development Corporation: —

(i) Folders entitled ‘Discover
India’, “This is India’, ‘The
Right Place’, *‘The Bombay
and the West'.

(ii) Brochure on Sound and Light
show at Saburmati Ashram.

(iii) Picture post cards von ‘Gir
Forest',

(iv) Brochure on ‘Wild-life' (under
print).

(2) News letter 'Yatrl' carried fea-

tures on Gir Sanctuary and Nalsaro-
var in two issues. A special issue of
‘Yatrl' under production gives detailed
travel information ebout Gujarat.
* (3) In the rcgular production pro-
gramme of directories of tourist infér-
mation for the Department of Tourism,
the Corporation have publications
covering the following destinations in
Gujarat: —

(a) Ahmedabad-Gandhinager (in-
cluding Mehsana-Modhera).

(b Rajkot-Jamnagar-Dwarka,
(c) Porbandar-junagadh-Somnath,

{d) Bhavnagsr-Palitana.

Setting up of Spinning Mills

1611. SHRI ANNASAHEB GOT-
KHINDE: Will the Minister of COM-
MERCE be pleased to state:

(a) the applications, alongwith
their names and locations, for issue
ef licenceh for setting up spinning
iifls (units) in the Co-operative sec.
“tor, recarimended by the State Gov-
ernment of ' Masharathtra to Govern-
‘ment; - .
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(b) the number of cases, alongwith
their names and locations, in which
licences/letters of intent have been
granted;

(c) the wpplications, alongwith
their names and locations, rejected
and the reasons for rejection, sepa-
rately;

(d) whether the State Government
hag requested the Goverument tn re-
consider the applications, which have
been rejected, after the licensing
policy for cotton textile, for the Fifth
Plan period is finally settled; and

(e) if so, the reaclion gt Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI!
VISHWANATH PRATAP SINGH):
(a) and (b). Only three applications
duly recommended by the Govern-
ment of Maharashfra were recelved
during the Fourth Plan Period for
setting up new Spinning units in the
co-operative sector. In all the three
cases industrial licences were issued.
The details are given below:—

Number
Name of the Party  Location ot
spin-
dles

— —

Kolhapur 25,000

Deccan Coup. Spa.
Mills Ltd. Ichala-
keranii

Kolhapur Zilla Sath- Kolhspur 25,000
kari Vinkar Soot
Girms Lad,,
Ichalakaranji.

The Ichalaksranji Cop Ichalaksran- 2$.000
?g:g. Mills Lid.,
olhgpur,

{c) to (e). Do not arise.

Impact on India’s Trade due to Cut in
Direct Taxés by USA.

1612, SHRI K. M. MADHUKAR: wilt

the Minisier .of COMMERCE be pleas-
ed to state:

(a) whether United States of
America have cut its dirett taxes; and
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(b) if so, its impact on India’s trade
with that country?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) No, Sir.

(b) Doeg not arise.

Setting up of Food Testing Laboratory
In Hotelg by LT.D.C,

1613. SHRI S, A. MURUGANAN-
THAM: Will the Minister of TOUR~-
ISM AND CIVIL AVIATION be
Pleased to state:

(a) whether India Tourism Deve-
lopment Corporation has a proposal
under consideration for setting up a
food testing laboratory in its hotels;
and

(b) if so, the broad outlines thereof
and the steps being taken in this re-
gard”

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH): (a) and (b). The Ashoka
Hotel, New Delhi, a unit of India
Tourism Development Corpuration, is
considering a proposal for setting up
a food testing laboratory. The Direc-
tor General of Health Services whose
pdvice was sought in the matter has
suggested the equipment and staff
required for setting up of the labora-
tory. T

Bap on Export of Quota Items to
Nepal

1614. SHRI R. S. PANDEY: Will the
Minister of COMMERCE be pleased 4o
state:

(a) whether Government have de-

cijed to imposs ban on export of
quota items to Nepal; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) No, Sir.

(b) Does not arise.

Export Target

1615. SHRI M. V. KRISHNAPPA:
SHRI JHARKHANDE RAIL
SHRI D. D. DESAI:

SHRI RAGHUNANDANLAL
BHATIA:

SHR] P. GANGADEB:
SHRI SHRIKISHAN MODI:

Will the Minuster of COMMERCE
be pleased to state:

(a) whether Government are con-
sidering to have 100 per cent increase
m export target;

(b) if so, the period in which this
would be achieved;

(c) whether this would help in fill-
ing the balance of trade gap; and

{d) if so. whether this would also
wipe out the deficit in the national
economy?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) to (d), In his opening speech to
the 7th meeting of the Advisory
Council on Trade on the 28th Decem-
ber, 1974, the Commerce Minister
had stated that bearing in mind the

of payments In the Jong run, an in-
mmmlmmmﬂneﬂm’h
would deserve careful considecation.
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Subjects discusseq in IMF's Meeting

1617 SHRI D D DESAI

SHR] RAGHUNANDANLAL
BHATIA:

SHRI P. GANGADEB-
SHRI SHRIKISHAN MODI:

Will the Minister of FINANCE
be pleased to state:

(a) whether he attended the Inter-
national Monetary Fund meetings in
January, 1875 at Washington;

(b) it so, the subjects discussed
therein;
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(c) whether India had opposed
daversion of soft IDA credits to enable
all nations to meet balance of pay-
ments deficits;

(d) if so, the reaction of other
couniries thereto, and

(e) whether Indra had put forward
any other suggestions and if so0, what?

THE MINISTER OF FINANCE
(SHRI C SUBRAMANIAM): (a)
Yes, Sir

(hy The Interim Committce had
discussed the world econonuc  out-
look and against this background the
inteirationa] adjustment process It
agiecd that the Oi] Facility should
be continued for 1975 on an enlarged
basic I{ emphasised the need for
deusive action to help the most
seriously affected developing coun-
tries It alwo considered questions
relating to the rxth general review
of the quotas of members, It had
alsp discussed a possible amendment
that would establish a link between
allocations of SDRs and develop-
ment finance

(c) No, Sir
(d) and (e) Do not arise

Payment of Overtime In Production
Section of Security Paper Mill,
Hoshangabad

1618 SHRI NITIRAJ SINGH
CHAUDHARY. WU the Mimister of
FINANCE be pleased to state:

(a) whether overtime payments
were stopped in production section
of Security Paper Mill, Hoshangabad
but were continued in Centra]l Sec-
tion, Security Branch, General Stores
and Administrative Sections; and

(b) if so, the reasons for this dise
crimination?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
{a) No, Sir.

(b). Doeg not arise,
Decline in Value of Rupee

1618, SHRI VAYALAR RAVI: will
the Minister of FINANCE be pleased

to state: ' oo

(a) the percentage of decline in the
value of the Rupce in the first ten
months of the year 1974-75 and how
does it compare with the percentage
of shrinking of the value of the rupee
in the corresponding period of the
last two years; and

(b) Low far have the recent eco-
nomic measures taken by Govern-
ment stabilised the value of the rupee
and the nature of further steps Gov-
ernment propose to take in that direc.
tion?

THE MINISTER OF FINANCE
(SHRI C, SUBRAMANIAM): (a)
The purchasing power of the rupee
dechined by 15.7 per cent between
March 1974 and December 1874
(latest available). The corresponding
figureg for 1973 and 1972 are 18.8
per cent and 7.6 per cent respectively.

(b) As a result of the measures
taken in recent months, the purchas-
ing power of the rupee has risen by
27 per cent between October and
December 1974

Proposal to charge International
Prices on Coal and Cement
exported to Nepal

1620. SHRI K, MALLANNA:
SHRI M. 8. PURTY;

Will the Minister of COMMERCE
be pleased to state:

{a) whether Indian Government
propose to charge International prices
on items like coal and cement which
it exports to Nepal;

3725 LS—3

(b) if so, whether the Government
of Nepal hag been importing items
from India at domestic prices which
are much lower than the international
prices and has been making payment
in rupees; and

(c) the reaction of Nepal Govern-
ment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHIWANATH PRATAP SINGH):
(a) tg (c). Nepal has been importing
coal and cement at domestic prices
against payment in rupees. The
world prices of both these commodi-
ties are higher than our domestic
prices, The question of prices for the
ensuing period jg under consideration.

Bank Employeeg working for Political
Party

1621, SHRI RAJ DEO SINGH:
Will the Minister of FINANCE
be pleased to state:

(a) whethcr the Chairman of the
Coordination Committee of the
National Union of Bank Employees
and the Indian bank employees cong-
ress have disclosed that banks lose
atout Rs. 7.5 crores annually on 5,000
employees who were on Bank payroll
but were really working full time for
a political party;

(b) whether this is because that
many office bearers of many bank
uruons were supposed to be ‘released’
for union work but actually work
during office time for a political party
which controlled their union; and

(c) if so, what steps Government
propose to stop this drain in the name
of union work?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) te
(c). In accordance with the Bipartite
Settlements and understandings with
Uniong that have developed over tha
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years, both in the pationalised banks
as well as the State Bank of India and
its subsidiaries, a limited number of
employeeg of the respective banks are
released for Trade Union Work on
full-time/part-time bafis. Unions
belonging to both the All India Bank
Employees Association and the Natio-
nal Union of Bank Employees, are
enjoying these facilities in the banks
where they are in g majority. The
number of persons released for full-
time Trade Union work in public
sector banks and the amount of ex-
penditure incurred on them by these
bankg are being separately collected
to the extent possible and will be
laid on the Table of the House,

Fublic sector banks have reported
that none of their employees has been
released to work for any political
party.

Investment Policy of L.IC. in regard
to Larger Indusiriai Houses

1622, SHRI SHASHI BHUSBHAN:
Will the Minister of FINANCE
be pleased to state:

(a) the investment policy of the
Life Insurance Corporation in regard
to larger industria]l houses;

(b) what has been the total invest-
ment of the Life Insurance Corpora-
tion in the ten largest business groups
during the last three years; and

(c) whether the Corporation has
taken a decision to raise higher its
investment in the large industrial
houses?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a).
According to the revised investment
policy, the LIC can invest not more
than 10 per cent of accretiong to its
controlleq fund in a year in the
private gector ag a whole. The LIC
has been advised to make more cons-
cioug effort to seek sound investment
outlets in the medium scale sector.
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Subject to the above, the LIC invests
its funds in ecdncerns belonging to
Large Industrial Houseg and alsp in
others, While meking investments in
the private corporate sector, the main
emphasig is on the safety of the capi-
;ralo and the yield obtainable there-
m.

(b).The position of LIC's invesi-
ments in the ten largest business
groups during the last three

years
was as under:
Rs. in
As ot 318t March crores
1972 . . . . . 94 47
1973 . . . . . 98 66
1974 . . . . 102 26

(¢) No, Sir.

Rates of interest for deposits announc-
ed by Banks and Private Business

Firmg

1623. SHRI BHAGATRAM MAN-
HAR: Will the Minister of FINANCE
be pleased to state:

(a) whether the banks and private
businegg firmg have announced at-
tractive rates of interest ranging from
12 per cent to 35 per cent for the
depositors;

(b) whether the rates of intereat
offered under the General Provident
Fund for Central Government em-
ployees and also to depositors under
the Postal Department’s CTD and
other schemes are disproportionately
low; and

(¢) what steps Government pro-
pose to remedy the anomaly?

THF DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI: (a)
The rates of interest on deposits paid
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by major commercial banks with cnbers to the General Provident

effect from 23rd July, 1974, are as Fund.

follows'—
Rate
Peniod of
interest

1 year anc' above but less than 3

years . . . 8,
3 years and above but upto &

inclusive of § years . 9%
Over § years . . . 10°,

The rates of 1interest recently
offered by non-banking companies on
public deposits, which are unsecured,
generally range fiom 95 per cent to
15 per cent on deposits for a period
of 1 year and 125 per cent to 16 per
cent on deposits for periods over 5
years

(b) and (e) The rate of interest
paid on Post-Office Cumulative Time
Depusits with effect from 23rd July,
1974 18 6 25 per cent while the rates
of interest paid on Post-Office Time
Deposits with effect from 23rd July,
1974 gre as follows —

Rate

Peniogd of
Interest
1 year . N . fo,
2 years . . . 85,
3 yeurs . . . 9o
S Years 10

The above-mentioned rates are com.
parable with the rates of interest paid
by banks as mentioned in reply to
pait (a) above

While the deposits with bankg and
Post-Office and the interest earned
on them are eligible for certain wealth
tax and income tax concessions, the
deposits with non-banking companies
and the nterest earned on them are
net so eligible

The rates of interest pmid on Gene-
ral Provident Fund accumulations are
7.5 per cent on  balances up o
Rs, 25,000 and 7 per cent on balances
in excess of excess of Rs 25,000 These
rates cannot be consmdered as dispro-
portionately low in the context of
other amenities available to the subs-
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Launches and Vesselg Seized from
Smugglers

1625 SHRI SAT PAL AAPUR
Will the Minuster of FINANCE be
pleased to state

(a) how many launches and other
such vessels belonging to smugglers
were confiscated by the Bombay cus-
toms, and

(b) the useg to which such confis-
cated launches and vesscls are being
put to?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
{a) 192 launches and other vessels
were confiscated by the Bombay Cus-
toms from lst January, 1970 to 3lst
January, 1975

{b) In manv cases confisrated ves-
sels are allowed to be redeemed on
payment of fines in heu of confisca-
tion Vessels not redeemed are gold
by public auction Some veseels which
are found fit and useful are appro-
priated for anti-smugghng work,

Trade Relations with Mauritius

1626 SHRI NIMBALKAR Will the
Minister of COMMERCE be pleased
to stale:

(a) whether Government proposed
to increase 1ts trade relations with
Mauritius; and

(b) it so0, the steps being taken in '
that direction?



73 Written Answers PHALGUNA 9, 1896 (SAKA) Written Answers 174

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH).
(a), Yes, Sir.

(b) There has been an exchange of
delegations between the two countries
India 15 also participating in several
Joint ventureg in Mauritius India has
also extended credit worth Rs 50
milhion which will be utiised for
procurement of equipment from
India

Sizing Machines Lying Unsolg by
5TC

1627 PROI MA\ADHU DANDAVATL
Wil the BMhmister of CO IMERCE
be pleased {o lzic

(a) whether swang machine, Im-
ported fiom Japan 11 g unsold for
Lt y3ear ate bemmg ¢ d n AN
auct o by the Swte Traiding Corpu-
ration,

(bt 1f so the pattict lars of fly pur-
chascs with prices number of ma-
chines angd <eor b.01.€8,

(¢) likely loss due to sale 1n auc-
tion, and

(d) whetler Goveinment propose
to hold enguuy into this affair?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)
{a) The State Trading Corporation 1s
taking measures to sell sizing machi-
nes by nviting offers through Public
Notice

{(b) 'The purchase price of sIX
sizing machineg with accessorieg 1m-
ported n 1865 was Rs 43 lakhs

(c) Doeg not arise, as the machines
have still not been sold

(d) Does not anse at this stage

Flying Clubs and Civil Aviation
Centres

1628 SHRI MOIIANRAJ KALIN-
GARAYAR Wil the Mimster of
TOURISM AND CIVIL AVIATION

be pleased to state: A

(a) the number of Flying Clubs and
Civil Aviation Centres in the country
in 1974-75,

(b) the number of pilots tramned 1n
these clubs and centres during the
year 1474.75 and

(c) the average amount of money
spent by Government on traimng of
each of these pilots and the average
expenditure mcurred by each pilot
during the period of tramng?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH) (1) There vye 23 Fhmg
Clubg and 3 Flying Tra: r Schools.

(b) The number of truneez who
obtained Prnivate Pilots Licences and
Commerct il Pilot s Licence runing the
[errad 4-1074 fo 111973 15 61 ano

oyt ly

(¢ On the tiiss thd o Puavets
Plo s Iicence requ e+~ 0 hours o
fl ng aid 2 Comm i1l Filof s L cence
20 hy1s the fee, paysble Ly the
t aince~ and the su'wen' un payable
'y Govetnment .t the existiag rates
would be as under

Fees Flung

patable  subvention
by pavable
tramne.s by
Govern=
ment
Rs Rs
FORPRIVATE PILOTI’S
LICLNCL
Matriculates bedow 22
years of age . 1,680 5 610
Others . . 2,700 4,5 50
FOR COMMERCIAL
PILOT'S LICFNCE
Matriculates helow 22
veais of age . 24 ~66 5,610
Others . 25 "85 4 590

Nore 1 Fflective from 1ist Apnl,
1971 subsidiseg flying at the clurs has
been restricted tn b0 hours pey trainee
(te, up-lo Private Piot's Lacencs
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standard). As such, traineeg for Com-
mercial Pilot's Licence at the clubs
Jave to pay fees at the full rate for
all flying done in excess of this

2. Due to heavy increase in petrol
@rices in November, 1973, the flying
«<lubs have been authorised to charge
an additiona] fee of Rs. 25 per flying
hours from the trainees, The akove
figures do not toke into account this
increase.

Loss Suffersd by Air India

1629. SHRI B. S. BHAURA: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Air India has suffered
@ huge loss during the year 1974-75;

(b) if so, the particulars thereof
and the reasons therefor; and

(c) the names of the routes which
operated on loss during the above

period?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH): (a) to (c). As a consequence
of the illega] strike py the Line pilots
of Air-India which lasted for three
months from Augusi to October, 1974
and its after effects and steep increase
in the price of aviation fuel, almost
all the routes operated by Air-India
are expected to show a loss during
the year 1974-75. According to avail-
able estimates, loss during 1974-75 is
expected to be of the order of Rs. 12
crores,

Raids by Income Tax Authorities in
Gujarat

1630. SHRI P. M. MEHTA: Will the
Minister of FINANCE be pleased to
state:

(a) whether the Income Tax Autho.
rities attached 7.5 kgs of gold orna-
‘ments, valued at about Ra. 3,75 lakhs

FEBRUARY 23, 1975
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and seized primary gold in five bank
lockers belonging to a flour mill at
Dohad in Godhra district in Ahmeda-
bad on the 12th January, 1975;

(b) whether on January 4, 1875,
Income Tax officialy sealed eight go-
downs and 13 bank lockers of the
three partners of firmg dealing in
petroleum products and tubes during
simultaneous raids on their busincss
premises and residence at Bhavnagar,
Hahuva, Savarkundia and Rajkot in
Gujarat State;

(c) if so, the particulars of the
raids and what steps have been taken
against the persons held responsible;
and

(d) the total number of raids con-
ducted in the month of January, 1975
in the State and total value of gold
and cash seized during these rauds
in Gujarat?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) A search and seizure operalion
was commenced on 10th Jenuary, 1878
in the case of a firm of Dohad carry-
ing on business of manufacture of
Maida and Suji elc.

Prohibitory order under section
132(3) of the Income-lax Act 1961 has
been served in respect of the gold
ornaments found which weighed 7.38
kg and which were vslued at Rs, 3.75
lakhs. Primary gold found was peized
and handed over {o the Central Excise
authoiities,

(b) and (c). Searches under section
132 of the Act were commenced on 3rd
January, 1975 at the business premises
of various flrms desadng in tyres,
tubes, automobile parts, diesel oil ete.
their godowns, residential premises of
the partnerg ang lockers.

The following assets were seined—
(Rs. in thousands)

Cash . 82
Jewellery . 572
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Inventory of stock in the godowns was
taken Proceedings for passing orders
under section 132(5) of the Act for
egtimating the undisclosed income in a
summary manner and for retaming
the seired assets to satisfy the tax
calculated thereon and the exisfing
liabihties under the Direct Tax Acts,
it any, have been Initiated in gll the
cages.

(d) During the month of January,
1975, the Income Tax Departmeni
conducted 15 searches in Gujarat re-
sulting 1n seizure of cash and jewel-
lery as under

(Rs 1in iakhs)
Cash 107
Jewellery 999

DA to Central Government
Empioyecs

1631 SHRI JYOTIRMOY BOSU
Will the Mimster of FINANCE be
pleased to state

(a) how many mstalments of DA
to the Central Government staff have
fallen due, and total cost involved,

(b) whether Government have not
yet taken any decision in this regard,
if so, what are the reasons for this
indecision,

(c) on what grounds are Govern-
ment hesitating to pay dearness allow-
ance due to the employeeg in cash,

(d) when a final decision on the
same lg expected to be taken, and

(e) whether the Central Govern-
ment staft have gtarted agitation; and
it 80, Government’s reaction therto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE)*
(a) and (b). The Third Pay Com-
misglon recommended the grant of

dearness allowance to Central Govern-
ment employees for every B-point ine
crease in the 12-monthly average of
All India Consumer Price Index for
Industrial Workers (1960=100) above
200 They further recommended that
should the price level rise above the
12-monthly average of 272, Govern-
ment should review ihe position and
decide whether {he dearness allowance
scheme ghould pe extended further or
the pay scales themselves should be
revised Nine instalments of dearness
allowance have already been sanction-
ed, the last one being effective from
1-9-1974 when the index average was
272 A review 15 now bemng made in
terms of the Pay Commussion’s recom-
mendations regarding the continuance
of the dearness allowance scheme be-
yond the 272 level Thus the entire
dearness allowance due In terms of
the Third Pay Commissions recom-
mendationg has been sanctioned The
cost of the mine instalments sanction-
ed 18 about RS. 468 crores in a full
year

(c) and (d) ‘1he dearncgs allow-
ance due 15 being paid in cash except
that portion which 1s required to be
deposited in accordance with the
Additional Emoluments (Compulsory
Deposit) Act, 1974 The arrears on
account of the last three instalments
up to 31st December, 1974 are also
being held in special deposit m the
Provident Fung accounts

(e) Though a section of the em-
ployees has expressed dissatisfuction
with the recent decisions regarding the
release of the three additional instal-

ments, the decss.ons bhave generally
been well received

Memorandum Submitted by Small and
Medium Scale Indusiries, West Bengal

18632, DR RANEN SEN Will the
Minuster of FINANCE be pleased to
state

(a) whether the federation of Small
and Medium Scale Indusiries, West
Bengal has submitted 8 memoranduns
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to the Union Minister of State for
Finance on the line of credit squeeze
to small units; and

(b) if so, the main points thereof
and Government’s response thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI), (a). Yes,
Sir,

(t) In the Memorandum submit-
ted by the Federstion of Small and
Medium Industries, West Bengal, the
Fedeiration has referted nter-aha, to
broader question of credit restrictions
and their pessible imnact ¢n the small
and medium industi.es and has sug-
gested that credit policy should be
based on the mnorms of viatuly of
uruts and the imtegrity of entrepre-
neurs The Federation has also made
the point that wiile laiger inuustries
are bemng evtended ciedit for divers fi-
cdatiun and espinsion, the small scale
sector 15 deprived «f sach taolihes on
the grounds nt security

While formul ({img credit joliy and
during 1ite implementation hy the
banks due regard 151 ud to the various
aspects listed 131 the  \leroriroum.
Induviinal conplants ol nut ha dship
caused by the polics are aulso lroked
into in consultation with the concerned
bank, with a view to taking such reme-
dial action as may be necessaty

Bank Credit to Commercial Sector
and Food Procurement during current
Busy Season

1633. SHRIMATI ROZA DESH-
PANDE: Will the Minister of FINANCE
be pleased to state

(a) whether the Reserve Bank of
India expect the credit demand during
the current busy season to he less
than in the last busy season; and

FEBRUARY 28, 1975

Written Anywers 8o

(b) if so, the expansion of bank
credit to the commercial sector as
well as food procurement during the
current busy season and during the
same period of last year?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) and
(b). The Reserve Bank's credit policy
for the current busy season calls for
continuation of rcstramt on credit ex-
pansion The actual increase in credit
would depend, among other things, on
the mcrease 1In  deposits during this
period. During the current busy =ea-
son, upto 31st Junuary, 1975, the n-
crease 1n gross bank credit, wncludirg
bills 1ediscounted wity Reserve Bank,
was Rs 497 croifrs as  ccmpared to
Rs 075 crores during the correspond-
ing period of the 149%3-71 biev seasom.
01 the total sncicase the mire se n
public fond rprocuremcat cedit waos
Re 107 «rores  compared to R 134
creres durtng the co respy a ng peuad
of the 1973 74 b sy siaon

Ewport of Te, during 1974-75

1604 SHRI Y. ESWARA
Wil the Tin ster 4
be pliased to stute.

REDDY
COMIIERCE

(a) whether the ccport of tea has
incieased during the curient financial
year, and

(h) 1f s0, the quantity and value of
export during the year 1974-75 so far
and during the corresponding period
of the last year?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):

(a) Yes, Sir.

(b) Export of tea from India during
1874.75 (April—October, ‘74) was
12330 mkgs. wvalueq at Rs, 110.00
crores compared to 10530 m.Xkgs
valued at Rs. 83.09 crores during same
period of 1973.
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Dissatisfaction of Central Staff op
Three Instalments of Dearness
Allowance

1636 SHRI M. RAM GOPAL
REDDY:

SHRI D. P. JADEJA-
SHRI VEKARIA-

Will the¢ Mmster of FINANCE
be pleased to state,

() whether Gowernment's attention
has been drawn to the reported dis-
satisfaction of the Central Govern-
ment employee to the announcement
ol thrie DA instalm:nts,

{b) whether th¢ emptovees have
submitted anv memrcrandum in this
1 vaed  and

t v LT e thy g ym of Govern-
moad theret?

TLE MIS FR ( F fATE IN THE
MIMSTRY O™ IINAWLL (SHRI
PRANAB KUMAR MUKHERIEE)

er uil (b Reports that <ome sec-
tiong of Central] Gov*rnment employces
are not satisfied with the recent deci-
sion regarding the sai~.on of three
ad itional instiumeoents of dearness al-
lowance have come ty notice Some
communications have also gcen receiwv=
ed in this connectivm

(¢) As the deuvois were taken
aiter talks with the representatives of
the employees «nd have generally been
well recewved, no further action in the
matter 1s bemg taken

Foreign tours of Cenira] Minigters

1647, SHRI C T DHANDAPANI®
Will the Mimmster of FINANCE be
pleased to state.

(a) the total amount spent on for-
eign tours of different Mimsters dur-
ing the year 1074.75;
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(b) the purpose of such visits by
the Ministers; and

(e¢) the results of the tours?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (8HRI
PRANAB XKUMAR MUKHERJEE):

{a) to (c) The requsite information
for the period 1st April, 1974 to 20th
February, 1975 is being collected and
will be laid on the Table of the Iouse
ag soon as avalable.

Clogure of Cashew Factories

1633. SHRI D, B.
GOWDA.

CHANDRA-

SHRI VAYALAR RAVI:

Will the Minister of COMMERCE
be pleased to state:

(a) whether the Cashew Kernal In-
dustry is facing a grave criss for
want of raw nuts a major portion of
which ig being 1mported from African
coumtries;

{b) whether out of 240 factories in
the four Southern States, 956 units
have been closed down, the others are
in the process of being closeq down
one after the other; and

(c) if so, the main featureg of the
policy of Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):

(a) Yes. There are problems in
importing requisite amount of cash.
ew nuts.

(b) As the availability of raw cash-
ew nuts is not enough to meet the
requirement of cashew processing iu-
dustry, partial and periodic rlosure
of some of the units i3 a normal fea-
ture of the industry. This position
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has been aggravated this year be.
cause arrangements for import of
raw nuts from some of the African
countiries have not been finalised.

(c) Arrangements has already Leen
made with Kenya for supply of cash.
ew nuts and negotiations with Tan-
zania ang Mozambique are in progress.
A delegation from Tanzania and
Mozambique is expected in early
March, 1975, when all attempts will
be made to resume early supply of
raw nuts for the industry.

Separately steps are also being
taken to increase indigenous produc-
tion through various schemeg includ-
ing plantation in new areas. ‘These
are, however, long gestation prosects.

Lean advanced by LIC for Develop-
ment Projects in Faizabad District of
up,

163p. SHRI R. K. SINHA:
Will the Mimster of FINANCE be
pleased to state:

(a) the total amount the Life In-
surance Corporation of India advanc-
ed to various agencies for differemt de.
velopment projects in Faizasbad dis-
trict of Uttar Pradesh during the last
three years, year-wise and upto 31st
January, 1875;

(by whether the said amount has
been properly utilised and if not, the
the particulars thereof and steps taken
to ensure its prompt ang proper uti-
lization; and

(c) the development projectsa in
Faizabad district of Uttar Pradesh
where the LIC proposes to advance
money during the last quarter of
197478 and during 1875.76 and the
amount thereof for each project?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI), (a)
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During the [agt three financial years
and upto 31st January, 1876, follow-
ing loans were advanced by the LI1C
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to Local Bodies in Faizabad District
of Uttar Pradesh for financing thewr

water supply & Sewerage Schemes:
Year Name of the Local Body
Rs.

1971-72 , . Nu
1972-73 . . . . Gosaigang , R . . . . . . 18,000
Do. . . . Jalaipur . . . . . . 37,000
Total . . . . . . 55,000

1973-74 , . . . Gosugang , e e e . . 11,000
Do. e« o jalalper e 18,000
Total . N . N . 29,000

1-4-1974 10 31-1-1975 . . . . Nt

(b) From the information furmshed
to LIC, it 1s noticed that the above
loans have been ufilised for the exe-
cution of the water supply schemes of
the concerned Local Bodies

(c) Loang are hikely to be disbursed
as under in Faizabad District of Ut-
tar Pradesh during the last quarter of
1474 75 —

Name of the Municipality Amount
Rs
Gosaigang . . . . 20,000
yahatpur € . . L. 40,000
Total . . . 60,000

LIC has recenily received one pro-
posal for sanction of term loan aggre-
gating io Rs. 280.756 lakhs for setting
up & Spinning Mill at Akbarpur in
District Faizabad.  This pioposal ts
under scrutiny jointly with other fin.
ancial institutions.

Setting np of middle elasy tourist
hotels

1640 SHRI R P ULAGANAMBI:
Will the Minister of TOURISM AND
AND CIVIL AVIATION be pleased to
state:

(a) whether Government propose to
set up more ‘Middle Class Tourist
Hotels’ 1n the country, and

(b) if so, the places where these
hotels are likely to be set up?

THE MINISTER OF STATE !N THE
MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SUREN.
DRA PAL SINGH) (a) Yes, Sir.

(b) Subject to availability of funds,
Lfting the ban on use of cement and
satistactory feasibility studies, India
Tourism  Development Corporation
proposeg to commence work on hotels
at Siligurt, Chandigarh and Pondi-
cherry during 1975,
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Visit of Indian Trade team to Korea

1641, SHRI BANAMALI BABU:
Will  the Minister of COMMERCE
be pleased to state:

(a) whether the Indian Trade Team
visiteq Korea during February, this

Yyear;

(b) whether any agreements were
entereg into between the two coun-
tries to increase the trade; and

(¢) if so, the main features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b). Yes, Sir.

{c) The Indo-DPRK trude protocol
for 1475 ervisages a lota. twn wov
trad» tuinover ol Rs 38 crores dur g
1975. According to his protocel. India
w.l e.poit to DPRx :everal nor-tra-
ditiona! ifems such as

Tyres and Tutes, varweus chemricals
mach neiies, t euarings, wire ropes, ~fc.
and will import urea, zine, steel and
steel products, manrnersia chinker and
other industrial raw materials.

Steps to protect Indian Economy from
Recession in Europe

1842. SHRI NOORUL HUDA:
Will the Minister of FINANCE be

pleased to state:

‘) whether Government have seen
press reporis to the effect that serious
shrmps and grave economic disarrays
are likely to occur in capitalist part
of Burope in 1875; and

(b) what steps are Government tak-
ing to protect our economy from the
possible effectg of such an eventua-
Hty?
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THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (2) Yes
Sir. The Government are aware of the
Reports and forecasts concerming the
economic outlook in European coun.
tries.

(b) Recessionary trends in the
European countrieg could affect the
growth of India’s exports fo these
countries. However, every eifort s
being made to improve the competitive-
nes, of our exports so as to withstend
the eflects of recession.

Slumps in Brass and Artware Market

1643 SIIRI ISHAQUE SAM-
BHALI: Wil the Mint-ter of COM-
MERCE be plcased to state:

() whuether due to lack of fresh ex.
port orders a slump hag engulfed the
brass and artwate market in  the
cuntry, and

(h) if so, the reasong therefor?

T{IE DEPUTY HIINISTER 1M 1HE
MINISTRY OF COMMLRCE (SIRI
VISHWANATH PRAIAP SINGI). (a)
Nu. S,

(L) Does not arise,

Industrial climate of West Bengal
1644, SHHRI TUNA ORAON:

SHRI S. N. SINGH DEO:

Will the DMinister of FINANCE be
pleased to state:

(a) whether the Industrial climate
of Wesy Bengal is soothing; and

(b} If so, whether Life Insurance
Corporation of India propoge to sanc-
tion loans for industriaj investment
in this State as it is helping other
Stiates of Western Region?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) (a) and (b)
Life Insurance Corporation grants
loans for industrial purposes to Public
Limited Companies either singly or
jointly with other public financial in
stitutions on a consortium basis Be-
fore sanctioning loans, LIC set sfies
itself about the financial stalnlity of
the borrowing company and sifely of
the capital and prospects of mood re-
turn thereon The location oi a Com-
pany has relevance only in the cinteat
of prospects of profitability

2 LIC ha¢ this year sanct oned up
to 31st January, 1975, loans to indus
irial concerns of West Bengal apgie
gating to Rs 400 lakhs
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Foreign Debt

1646 SHRI SHANKERRAO SA-
VANT wilj the DMmmster of
FINANCL bhe pleased to stete the
nameg of the foreign countries and
infernational bodies which have given
the loans that are outstanding at present
and the purpose for which the loans
were given?

THE MINISTER OF FINANCE
(SHRI C SUBRAMANIANM) The
names of the foreign couniries and
internat onal bodies whiech have given
loans to India and that are o *stand.
ing at present are given in the state-
ment These loans were given to
ach eve growth n iarious felds  of
economic uevelnpment by creathing aso-
ditiona} capacity in power general.om,
stee!, (0al heavy machinery puld-
ing, eng neering electromics chemical
and other industries, raising agrical-
tural production strengthening nfra-
structure like transport and communi-
cations, etc and meeting the re-
quirementz of components, raw mate-
rials, spares for the industrial under-
takings, fertilizers, etc
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Statement
Name of the Country

A, Repayable in foreign currency
1. Austria.
2. Belgium.
3. Canada.
4, Denmark.
§. Federal Republic of Germanv,
6 France.
7. Italy.
8. Japan.
9. Netherlands.
10. Sweden.
11. UK.
12. USA.
13. IBRD
14. IDA
15 Switzerland
16. Bahrain
17. Qatar.
B, Loans Repayable through Exports
of Goods
1 Czechoslovakia,
2 Poland
3. USSR.
4 Yugoslavia.

C Lons Repayable in rupees.
Denmark.

Accumulation of Polyester Chips in
Bombay Dockg

1647. SHR]1 VASANT SATHE;
SHRI DHAMANKAR:

Will the Minister of FINANCE
be pleased to state:

{a) whether more than 500 tonnes
of polyester chipg worth about Ra. 1.8
crores in foreign exchange are lying
uncleared in Bombay docks and that
the customs authorities have blocked
them for over eight months without
confiscating or auctioning;

FEBRUARY 28, 1075
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(c) whether the polyser ships
the final decision taken in the matter;

(c) whether the polyester chips
were imported ag essential raw mate-
mals for the polyester fllament indus-
iry and the blockage has resulted in
under utilisation of production capa-
city of the units and has pushed up
the prices of polyester yarn by as
much sg Rs, 20 to Rs. 30 per kg. to
about Rs. 170 per kg: and

(d) the steps takep in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE)"
(a) and (b). Polyester chips weighing
about 267 metric tonnes of c1f value
Rupees Thirty lakhs approx. are lying
uncleared at Bombay for the last about
six months pending examnation whe-
ther the imporis are in  accoraance
with the licence conditions

(c) and (d) The imported gonds ure
raw matenals to be utibzed in polyes-
ter filament industry These have
been rmported against import licences
1ssued to Export Houses againct their
exports of items like machinery, etc,
in the production of which textile
grade polyester chips are not used
Several factors influence oroduction
and price of polyester filament yarn
and 1t 18 not possible to say that the
detention of the subject goods has
been the sole factor in the matter.

Indo-Bangladesh Trade Pact

1648 SHRI SAMAR GUHA: Wil
the Mmister of COMMERCE be
pleased to gtate:

(a) whether many licences have
been given tp private agencies accord-
ing to Indo-Bangladesh Trade and
Business Pact;

(b) if s0, nameg of the parties given
Hcences and the amount thereof;



93  Written Answers PHALGUNA 9, 1898 (SAKA) Written Answers gg

(c) names and location of various
Government Offices dealing with
Indo-Bangladesh Trade Pact; and

{d) the nemes of the heads of these
official agencies?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

(b) The names of the parties who
have been given licences under the
Balanced Trade and Payments
Arrangement with Bangladesh are
published In the Weekly Bulletins of
Industrial Licences, Import Licences
and Export Licences 1ssued by the
Director of Statistics of the Office of
the Chief Controller of Imports and
Exports.

(c) and (d) Varnious Mimstries;De-
partments of the Government of
India, eg. Mmmstry of External
Affairs/Finance/Commerce and or-
ganisations thereunder, e g, Chief Con.
troller of Imports and Exports ang its
regional office at Calcutta, State Trad-
ing Corporation of India, Ltd, Mine-
rals and Metals Trading Corporation
of India, Ltd, Jute Corporation of
India Ltd, Calcutta and State Bank
of India, Calcutta, etec.

Selsure of forged curremcy

1649. SHRI E. R. KRISHNAN, Will
the Minister of FINANCE be pleased
to state.

{a) the total amount of forged cur-
rency seized in the country during
the year 1974.75;

(b) the numbey of persons arrested
jn thig connection; and

(c) the action taken by Government
in this regard?

THE MINISTER OF STATE IN TIE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE): (a)

During 1974-75 (upto December, 1874)
forged currency notes worth Rs, 98.328
were seized by Police 1in raids, and
notes amounting to Rs 26,237 were
recovered from circulation.

(b) 65 persons.

(c) The law of the fand provides
for deterrent punmishment for offences
relating to counterfeiting of currency
and bank notes The State Police
authorities keep a constant vigil 1n
this regard and orgamise raids on 1n-
formation about counterfeiting bLeing
done by any person The Central Bu-
reau of investigation also keeps the
problem of counterfeiting of currency
under continuous study by  keeping
records of different techmiques adopt-
ed ang by reviewing periodically the
appearance of counterfeit Indian cur-
rency A ‘cell’ has also been created
m their Economic Offences Wwmng to
undertake 1nvestigations of serious
offences of counterfeiting currency and
coordinate the mvestigations in the
States

Money in circulation

1650 SHRI PILOO MODY Wil the
Minister of FINANCE be pleased to
state*

(a) whether the Reserve Bank of
Indiz 18 not keeping an accurate ac-
count of money in circulation;

(b) whether there have been num-
erous instances of detecting of dupli-
cations or even triplications of cur-
rency note numbers apart from the
usual instanceg of counterfeiting; and

(c) whether Government have made
any inquiry in this regard; if so,
particulars thereof and whether
Government have taken any action
against the officers found responsible
for the gross megligence?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE): (a)
No, Sir.
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(b) In August.-Seotember, 1974, five
packets of Noles of Five Rupees de.
nomination each having 19 notes with
repetitive numbering were detected
and stray cases of repetitive number-
ing of two or three notes of other
denominations have also come fo
notice in the past Such instances are,
however, rare.

(¢} Enquirics revealed that the re-
petitive numbering had occurred on
account of mechanical defects n the
numbering machine- whicn remuned
undeiected at the subsequent ewarm-
nation. Dismplinary attion hes al-
ready been tuken t2inst lhe de!l ult-
ing employes~ Stens arc also lwirg
tahen fo rep atee t e old daumtenng
macmne; ty the ' der 1ot Tape
numbering machi e

Profit/losg of Hotels run by 1ITDC.

1651 SHRI ¢ K CHANDRAFPAN
Wil the Mimster of TOURISM AND
CIVIL AVIATION by pleased to state

(1) what 15 the profit and loss posi-
t.on of coch of the hotely rup by India
Tourism D.velupment Corporuation in
the countiy during 1974-75;

(b) whethor the special tourist pro-
grammes spunsored by the different
organs of his Minisiry in connectron
with the cxpusition of body of St
Xavier in Goa were profitable; and

(c) if so, the facts thereofy

THE MINISTER OF STATE IN THE
MINIS.RY ©Of TOURISM AND
CIVIL AVIATION (SHRI SURENDRA
PAL SINGH)' (a) The accounis for
the year 1974 75 awe not yet closed.

(b) and (c). The Department of
~“Tourlsm did not sponsor any tourist
programme in connection with the ex-
position of body of Si. Xavier in Goa—
although it did give publicily to the
~exposition.

FEBRUARY 28, 1975
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Arrest of Tax Evaders

1653, SHRI BIRENDER SINGH
RAO Will the Minister of FIN-
ANCE be pleased to state:

(a) the number of persons arrested
during the year 1973.74 and from lst
April, 1974 to 31st January, 1875 for

tax evasion in the country State-
wise;

(b) the value of the property seized
by Government belonging to the tax
evaders; and

(c) what further steps Goverrment
propose to take in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE)
(a) to (c). Irformation 1s beng
collected and the same will be laid
on the Table of the House.

Dry Port in Rajasthan

1654. DR. H P. SHARMA: Will
the Minister of COMMERCE be
pleased to state:

(a) the objective normg which are
taken mto consideration before a final
decisiop 13 taken for setting up a dry
port;

(b) whether Rajasthan Govermment
has submitted any proposal for set-
ting up a dry port in that State and
if so, the main features of the pro.
posal; and

(c) whether Government have con-
sidered in depth the suitability of
Alway for the lecation of a port in
view of abundant supply of fresh
water and power there and economic
price of landy
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) The norms are the need for a dry
port, its contribution in promoting the
exports from its hinterland, volume
of export cargo available {rom the
hinterland, infrastructure needed at
the port for movement of export
cargo, environmental effects, econo-
mic viability of the project etc.

(b) Government of Rajasthan have
proposed Jaipur, Alwar and Bharatpur
for locating the dry port.

(c) The suitability of various aller-
native locations, including Alwar, 1s
under congideration of ‘Government.

Rise in prices of cemmodities

1655. SHRI R. N. BARMAN:
Will the Miniser of FINANCE be
pleased to state:

(a) whether there has been pre-
Budget upward trend in the priceg of
all commodities in the country;

(b) whether it ig due to some leak-
age in budget proposal or otherwise;

(¢) whether certain patent brand
commodities have disappeareq from
the market, and

(d) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) No.

{b) Question does poi arise.

(¢) No report of disappearance of
any patent brand commodildes from
the market, hag come to the notice of
the Government.

(d) Does not arise.
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- Committes on Anti-smuggling

1656. SHRI THAKIRUTTINAN:
Will the Miniser of FINANCE be
pleased to state:

(a) whether a high power commit-
tee on anti-smuggling recently visit-
ed Bombay and Madras;

(b) if so, the particulars of their
visit; and

(c¢) the decisions taken by the
Committee?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERIEE):
(a) to (c). No high power committee
has been appomted by Government on
anti-smugghing. However, a group of
senior officers has been asked to con-
tinuously review and co-ordinate the
anti-smugghng measures that are being
taken.

A team of officers of some depart-
ments has visited Bombav and Madras
In this connection,

Attempts made to put Private Sector
Joint Siock Scheduled Banks in Joint
Sector of Ecenomy

1657. SHRI B. V., NAIK: Will the
Minister of FINANCE be pleased to
state:

{a) whether any attempts have been
made tg put the private sector joint
stock scheduled banks in the joint
sector of the economy; and

(b) if so, the outcome thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGL: (a) and (b).
Presumably, the Hon'hle Member has
in ming the amalgamation or transfer
of the liabilities and assets of privale
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sector commercial Lanks with/to the
public sector Lanks o~ the participa-
fion in the ghare capital of the privile
secter banks by the publbic seclor
banks. Reserve Bank hag slated that
its policy in regard to small banks in
the private sector continues to be to
allow them to develop and not to 1nsist
on their merger so long as their over--
all financial and development poten-
tial continue to Le satisfactory

Assistance Granted by L1C, to Cor-
porate Private Sector

1658. SHRI ERA SEZHIYAN-
Will the Musier of FINANCE be
pleased to state:

(a) total financial assistance grant-
ed to date, by the Life Insurance Cor-
poration to the Corporate private sec-
tor;

(b) total financial ass.stance grant-
ed by the LI C to the companies
under the control of each of the 10
Monopoly Houses, and

(¢) the reasors why the large
amount of the L I C assistance has
gone to the Monopoly Houses?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) (a)
Total investments by way of
underwriting /Direct  subscriptions 10
debentures ung shaies, sulscrniption to
‘Right Issues’ as also term loans
sactioned and dJisbursed by the LIC to
public bmited compames n the prinate
corporate sector from 1-)-1956 and
upto 31-12-1874 are as given below —

Amount sanctioned Amount disburs~d
(Rupses 1» crores)
232 69 177 20
{b) Total investments by way of
underwriting/direct subscriptior to

debenture and shares, subscriptions to
Right issues’ as alsp term loans sanc-
tioned ang disbursed by the LIC to
public limited companies belonging to
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the first term Monopoly business
groups listed 1n  Monopolies Inguiry
Commssion’s Report, 1965 are as
gwven below:—

(Rs. 10 crores)

B S ——

S. Business Amount  Amount

No, Groups Sanctioned Disbursed
I. Tata, 25 g0 21 14
2. Brrla 21 30 16 0z
3. Marun Burn 2 B8 o 38
4. Bangur | . 537 4 62
5 ACC. . . 4 33 4 27
6. 'Thapar , . I 10 102
7. Sshu Jan . o 09 o 09
8. PBird Heilgers 102 0 52

9. LK. (Sugtana) 5 04 2 of

10.  Sooraymull

Nogarmuli . 0 3% 029
Total 68 36 o 36

tc) The mgh propoition of its in-
vestments in the former 1s on acccunt
of the fact thatl the ventures controlled
by these Groups prouide greater
mvestment oppurtunities because of
their wide-spread opeiafions

U.S, Stady Team to find out Invest-
ment and Trade Prospects between
India ang US.A,

1659. SHRI R V. SWAMINATHAN:
Will  the Minister of COMMERCE
be pleased to state:

(a) whether U.S. siudy team visit-
ed India recently and had discussions
Jor investment prospects and in-
crease in trade between the two
countries;

(b) whether India and U.S.
agreed to set up & business council;

(¢) if so, the main features of the
council; and
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(d) to what extent the trade bet-~
ween the two countries will increase?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRIL
VISHWANATH PRATAP SINGH):
(a) No, Sir. Howaver, a trade mission
spensored by the U, S Department ot
Commerce visited India in December
1974 to study the Indian market for
a range of U. S. mining, construction
and earthmoving equipment and to
explore the possibilities for specific
agency arrangements, distributorship,
Joint ventures and dicect sales.

(b) Yes, Sir. At the meeling of
the Indo-US Economic and Comnmer-
cia] Sub-comnussion held in January
1375 1t was ngreed that a Joint Busis
nes, Counc'l may be set up.

(¢) The Joint Business Council will
increase contacts between the bu-iness
sectors of India and the USA. to
foster the growth of trade and in\est-
ment cooperation beiween the two
countries,

(d) While attemps ar2 being mede
to increase the trade. 5t i1s not pnesible
to estimale precisely to what extent
trade will expand.

Projectg for Boosting Export of
Woollens

1660 SHRI MOHINDER SINGH
Wil the Minister of FINANCE
be pleased to state:

(a) whether a site in Punjab has
been gelected where the Central Gov-
erment intend to set up one of the
three projects for boosting export of
woollens;

(b) it so, when a final decision in
this regard is likely to be taken; and

(c) whether the State will have to
share any of the financial involve-
ments therein?

FEBRUARY 28, 1075
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRIL
VISHWANATH PRATAP SINGH):
(a) and (b). While no project 18
being launched specifically for export
promotion of woollens, it has Leen
decided to set up with UNDP assist-
ance one Wwool dyeing and timshing
plant at Ludhiana in Punjab, the Gov-
ernment of Punjab has selected a
4 acre site at Ludmana for thig pur-
pose.

(c) Yes, Sir.

Ceiling on Possession of Gold Orna-
ments by an Individual Joint Family
Members

1661 SHRIMATI SAVITRI
SHYAM  Will the Minister of FIN-
ANCE be pleased to state

(a) whether Governmeni propose
to bring forward a bill in the current
session for the celling on possession
of gold ornaments by an individual
and/or joint family members; and

(b) if so, the
thereof?

salient features

THE MINISTER OF STATE IN THE
MINISTRY OF _FINANCE (SHRI
PRANAB KUMAR WUKHERJEE):
(a) No, sir.

(b) Does not aiise
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Performance of Public Sector
Undertakings

864 SHRI S. R. DAMANI, Wil!
the Minister of FINANCE he  pleased
{o stale

{a) the names of public sector in-
dustital wnits which have shown
substantial improvement in perfor-
mance 1n 1973-74 over the previous
vear and how are they faring in the
current year;

{b) whether there is increase in
their capacity utilization and if so,
the particulars thereof; and

{c) the financial results of the
working”

THE MINISTER OF STATE IN TiIE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) Information regerdirg 1973-7T4  is
given 1n  Annexure-l. They are ex-
pected 1o maintain the mprovement
in the current year.

(b) Generally Yes, Sir. The fr-
mation in respect of 21 of the mand-
facturing enterprises referred t, 0
Annexure-I is given in statement 1L
1aid on the Table of the Houre.
{Placed in Library. See No. LT-9043'
75]. In the other cascs, as they are not
manufacturing companies, capavQ’
utilisation is not given.
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(¢) Information is given in state-
ment-I laid on the Table of the House.
{Placed in Library. See No. LT-9045/
75.] The accounts for 1974.78 are not
yet closed.

Market Prices of Sugar

1665. DR, KARNI SINGH: Will the
Miinstey of COMMERCE be pleased
to state:

(a) the quantity of sugar exported
during the years 1973 and 1974,

(b) the prices at which it was ex-
ported;

(c) the prices prevailing in India
in the open market during these
years; and

(d) the quantity of sugar proposed
10 be exported during the year 1975,
the price to be charged and the mar-
ket price prevailing in India at pre-
sent?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGA):
(a) THe quantity of sugar exported
during 1973 and 1974 was 249 lakh
tonnes and 4.87 lakh tonunes iespec-
tively,

(b) The prices varvy from transac-

tion to transaction and have Leen
generally at a premium over LDP
prices.

(c) Wholesale prices of white sugar
in the open market in Bombay ranged
from Rs. 348/- per quintal in October,
1973 to Rs. 615/- per quintal in Sep-
tember, 1974,

(d) The quantity, price and destina-
tiong of sugar to be exported in 1875
will depend upon international demand
end supply situation. Efforts will,
however, be made to export maximum
possible quantity at the best prices, to

FEBRUARY 28, 1975
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maximise foreign exchange earnings,
keeping in mind domestic require-
ments,

The price of D' grade white sugar
in Bombay market on 20.2-1978 was
Rs. 428/- per quintal

Terminal BuiMing at Culcutta Airport

1666. SHRI PRIYA RANJAN DAS
MUNSI Wil the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) what was the purpose and
plan of his Ministry in constructing
the luxurious terminal building of
Calcutta airport;

(b) the reason why it is being
used now mostly for the domestic
flights, changing the earlier place of
domestic flight operation; and

{c) what effective steps have been
taken by his Ministry to increase in-
ternational flighty in that area?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH). (a) The new international
terminal buildiag at Calcutta airport
was constructed keeping In view the
anticipated growth of international
traffic at Calcutia awport.

(b) Apart irom Air-India, six fore-
1gn international airlines are using the
new international terminal Huilding.
The domestic terminal building had
reached saturation point and on the
basis of traffic projections required a
good deal of expansion and improve-
ment. On account of finameial cons-
traints, it wag decideq to shifs the
domestic operations to the international
terminal building where space was
available.
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(¢c) Steps are continuously being
taken to provide better facilitier and
meodern and sophisticated naviga-
tiomel alds at the Caleutta airport to
attract international sirlines to operate
more flights through this airport.

Opening of Branches of State Bank in
Tripura

1667. SHRI BIREN DUTTA: Will
the Minister of FINANCE be pleased
to state:

(a) whether there is a demand for
opening Branches of the State Bank
of India in all the sub-division towns
of Tripura; and

¢b) if so, the reasons for not open-
ing such branches?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROMATGI): (a) and (b).
The State Bank of India have reported
that they have not received any speci-
fic demand for opening of their bran-
ches at each and every one of the 10
sub-divisional towns of Tripura. Cur-
rently, the Btate Bank of Indiz have
branches at lhree sub-divisional towns
while United Bank of India have
branches, among others, at the other
T sub-divisional towns.

filek Tea Gardens in West Bengal

1668. SHRI 8. N. SINGH DEO:
Wilt the Minister of COMMERCE
be pleased to state:

(a) whether many tea gardens in
West Bengal are 1n a state of col-
Jopre; and

(b) if 20, the staps being taken to
help the sick tea gardens?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISAWANATH PRATAP SINGH):
{a) No, Bir.

(b) Tea Board has three schemes
for rendering financial assistance to
tea gardensg namely, Plantation Finance
Scheme under which loans are granted
for extension and/or replacement/re-
planting of tea areas, Replantation
Subsidy Scheme under which subsidy
ig given for uprooting and replanting
of old and ineconomic fea areas and
Tea Machinery Hire Purchase Scheme
under which machinery for the manu-
facture of tea 1s provided on hire pur-
chase terms. Many of the gardens
which are now in difficulties have al-
ready availed of these financial essist-
ance schemes of the Tea Board, It is
open to other fea estales who have
not availed of these schemes to apply
for financial assistance under these
schemes,

Apart from this, the Task Force on
Tea Industry has sunmitted its recom-
mendafions on the question of take
over of the management of sick tea
gardens. The Committee set up to
examine the implications of the pro-
posal has arrived at some findings
which are receiving attention

Hunger Strike by Employees of Audit
and Accounts Department

1669. SHR1I DINEN BHATTA-
CHARYYA. Will the Mmister of
FINANCE be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the one
day hunger strike by the employees
of the Audit and Accounts Depart-
ment in December, 1974;

¢b) if so, the reason for the hunger
strike; and

(ey the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
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(a) It has been reported that a section
of the employees of the Audit and
Accounts Departmeat 1n some offices
went on fast in December, 1974.

(b) The All India Non-Gacetted
Audit and Accounts Association had
given a call for the fast. According
to the circular issueq by the Associa-
tion, the object of the fast was to
convey that it wanted to end all forms
of victimisalion and commencement of
meaningful dialogue between authori-
ties and employees for amicable gettle-
ment of staff problems.

(c) The deveclopments bave PBeen
nofed.

Export of Coal

1670. DR. H. P. SHARMA.
DR. KARNI SINGH;

Will the Minister of COMMERCE
be pleased 1o state:

(a) whether Government heve late-
ly been considering the question of
exporting coal;

(b) if so, the details of offers from
the prospective countries during the
ensuing year and the total amount
and grades of coa] proposed to be ex-
ported during the coming years; and

(c) foreign exchange to be earned
thereby?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI1
VISHWANATH PRATAP SINGH):
(a) ta (c). At present non-coking coal
in limited quantities is exported to
neighbouring countries. The question
of its export to other countries is
reviewed from fime to time in the
contexf of availability and indigenous
requirements. A decision about the
policy for coming years is not been
taken ag yet.
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Ald from UK.

1871. DR, H. P, SHARMA: Wil
the Minister of FINANCE be pleased
to state:

(a) the total aid recejved from U.K.
to help India to tide over the econo-
mic difficulties arising from the in-
crease jn oil priceg during 1974-75; and

(b) the extent of o1] imported and
to be imported with this aid and the
sourceg from which the imports have
been and are to be made?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) £20
million has so far been oflered to
India during 1974-75 by the U. K, as
a member of the E E. C., towards
United Nations Emerzency measures
to aswust those developing couniries
most seriously aflected by the rise m
o1} and commodity prices.

(b) The above  assistance will bLe
utilsed for financing of mawntenance
imports, such as spares, components
and commodities, including fertilisers.
No direct import of oil 15 proposed to
be made against this assistance.

Action against Customs Officials in
Bombay

1672 SHRI BIRENDER  SINGH
RAO: will the Minister of FINANCE

be. pleased to state:

(a) the number of customg officials,
category-wise, who have been charge-
sheeted in Bombay area by the Bombay
Vigilance Officials during the last one
year; and

(b) nature of
against them?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERIJEE):
(a) During the period 1-1-74 to 15-2-75,
11 gazeited officers and 15 non-gazetied
officers in the Bombay area were
charge-sheeted by Vigilance Officihls
in Bombay.

allegations wmade
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(b) The nature of allegations made
against these officials include record-
ing of false axamination reports in the
case of imports and experts, neglig-
ence in baggage examinativn, defalca-
tion of salary amount entrusted for
disbursement, issue of false purt cleor-
ances, aiding and abetiing smugglers
and misuse of departmental vehicle

Puble participation in the equity of
public Sector Undertakings

1673. SHRI MADHU LIMAYE:
SHRI RANEN SEN:
SMT. ROZA DESHPANDE:

Will the Minister of FINANCE
be pleased to state:

(a) whether Government have con-
sidered the suggestion made during
the debate on the Sick Textile under-
takings Nationalisation Bill that pub-
lic participation in the equity of
public sector undertakings should be
allowed with a view lo reduce bur-
den on the exchequer in the matter
of invesiment funds;

{(b) whether the suggestion to in-
vite deposits in the public sector com-
panics has also been considered; and

{c) if so, the decisions of Gov-
ernment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) and (b). Government have decid-
ed to invite public participation in the
equity capital of Messrs Scooters
(India) Limited. No general deeision
on such public participation by way
of equity or loan finance has yet been
taken.

(c) Does not arise.

Canteen for Staff Working in Mayur
Bhawan and Indraprastha Bhawan
-

1764, SHRI K. M. MADHUKAR:
Will the Miniser of FINANCE be
Ppleased to state:

(a) whether there is no canteen for
staff working in the Income-tax offi-
ces in Mayur Bhawan and Indrapas-
tha Bhawan D, Wing New Delhi;

(b) whether Government nre aware
that this affects about 1500 Govern-
ment employees working in these
offices; and

{c) if so, the steps being taken to
provide canteen facilities in these pre-
mises”

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCZ .SHRI
PRANAB EKUMAR JMUKHERJEE):
(a) tu (¢} The Income Tax Depart=

ment has hired four floors in  the
Mayur Bhawan whiza belungs to the
New Delhi Mumnucipa] Committes, An
attempt was wnade in the pust to start
an 1mprovi~ed cantean but 1t was ob-
jected to by the N. D. M C The
matler 1s again under negotiation with
them and is being acl: oly pursued.

As regards Indrapra.the Bhawan,
D. Wing, the refereuce is presumczbly
to the Drum-shape building i1n that
area. It belongs to the . P. W, D.
and houses employees of uther Central
Government Departmeats also. Can-
teen facihities are available in the ad-
jomning building about 40 to 50 yards
away., The C. P. W. D, ace being re-
quested to oxplore the possibibity of
providing rcanteen facilities 1n  the
buildming itself.

The number of empioyees working

in the above twg buildings 1s substan-
tial,

Measures taken to bring down prices
of Essential Commodities ?

1675. SHRI SHANKER RAO
SAVANT: Will the Minister of FI.
NANCE be pleased to state:

(a) the measures taken during the
current financial year to bring down
prices of essential commodities and
the results achieved; and
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(b) what are genrally the reasons
for fmlure of Government to keep
down these prices?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM) (a) The
measures taken to check rise 1a prices
during the current financial year have
been indicatedd in the “Economic Sur-
vey 1974-75" 1ecently presented to the
Parliament. Mainly as a result of
these measures, th:re has been some
weakerung of nflabonary  forces,
and there has been a lall of about
54 per cent in wholesale prices dur-
ing the last four and a half months.

1+b) The principal factors which
aggravated the price situation were a
fall in agricuitural production during
1971-72 and 1972-73, virtual stagnetion
in industrial production 1n 1973-74, and
a sisep rise in international prices of
important inputs like petrolsum and
petroleum products. fertilizers and
metals. There were also increases In
money supply which were excessive 1n
relation to the rate of growth of the
economy. Now, that the rate bof
growth of mon2y supply has been
checked, the rabi prospects are guod,
industrial prodoction has begun to
nge, and the international situation is
less unfavourable than in the past
year, inflationary pressures have be-
come more amenable to control.

Scientific Device for Advance Warning
about Earthquake

1676. SHRI B. R. SHUKLA: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether there exists any scien-
tific device in India or in any other
country which can give advance warn.
ing of an impending earthquake; and

(b) if not, do Government con-
pider it feasidle to investigate the
possibility of such g device?
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THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
BINGH): (a) and (0). No relable
scientific device has so far been per-
fected in any country which can give
advance warning of ap Impending
earthquake. However, intensive re-
search on earthquake prediction is
being undertaken in several countries.
Indian scientists are keeping them-
selves abreast with the latest develop-
ments in this feld,

Seiting up of Dry Ports

1677. SHRI M. V. KRISHNAPPA:
Will  the Minister of COMMERCE
be pleaged to state:

(a) whether any decision hag since
been taken by Government in regard
to setting up of dry ports in the
country;

(b) if go, the places where such dry
ports are likely to be set up; and

(c) the financial implications there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) ard (b). While it has been decid-
ed, in principle, to get up a dry port,
a decision about thz location is yet to
be taken.

(¢) Government are studving the
financial impHcations of alternative
locations.

Policy to arrest demand of increased
Desrness Allowanse

1678 SHRI S. R, DAMANI: Wil
the Minister of MNANCE be pleaged
to state: -

i

(a) whetlter any policy has
worked out under which the

E
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for increased dearness allowance to
Government Employees from time to
time can be arrested; and

(b) i so, the main features theieof
and the stage of its implementation?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE)
(a) and (b) The Third Py Com-
mission had recommendeq that “fhould
the price level rise above the 12-
monthly average of 272 (1960=100)
Government should review the posl-
tion and decide whether the cearness
aliowance scheme should be extended
further or the pay gcales themselves
should be revised” The index aver-
age of 272 having since been crossed,
the dearness allowance 1ssue is Leing
reviewed in all its aspects

Prefit or Losses suffered by Public
Sector Undertakings

1679 SHRI C JANARDHANAN
Wil the Mmmster of FINANCE
be pleased to state:

(a) the names of the public sector
undertakings showing profit or loss
during the financial years 1973-74 and
1974-75,

(b) the nameg of the concerns which
are making losses since thewr mncep-
tion;

(¢) whether Governmenf have con-
ducted any probe into the working of
thege undertakings; ang

(d) if so, what measures are being
taken ty rectify the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE)
{a) Names of Public Enterprises indi-
cating the orofit earned or Joss mcur-
vred by them during 1973-74 is gnen
1 statement-I Jaid on the Table of the
House. [Placed in Library See No.
LT.0046/75] The accounts for 19T4.
75 are not yet closed

(b) Informaiion 1 given in state-
ment.]1I laid on the Table of the House.
[Placed in Library See No LT-9046/
5]

(¢) and (d). Governmeng keep a
continuous wateh over the fperform
ance of public eterprices with a view
to taking tumely remed:ial action.
Some 1mportant measures taken tc 1um-
prove the performance are removal of
technological problems, impreving
capacity utihsation improving indus-
trial relationg and motivation, better
preventive maintenance to reduce
downtime, zreater marketing efforts
including  diversification anq exports
wherever demand 15 slack, steps to
ensure beiter power and raw-malenal
supplies more effic ent management of
materials and resources

Payment of Income Tax by Chartered
Accountants in Delhi

1680 SHRI BIRENDER SINGH
RAO Will the Mimister of FINANCE

be pleased to state

(a) the number of Chartered Ac-
countants/Chartered Accountant Com-
panies 1n Delhi/New Dellu who have
been assessed for Income-tax,

(b) whether Government are gware
that a number of them act only as
agents between the Income Tax Offi-
cerg and the business community; and

(¢) whether Government propose to
probe into the assety of these Com-
panieg to find out their true income
and sources of their income?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE)
(a) 813 Chartered Accountants/Char-
iered Accountant Ccmparnies in Delm/
New Delhi have been assessed for
income-tax

(b) No, Sir

(¢) Does not arise. However, suil-
able action will be taken on receipt of
information warrantiag a probe in any
particular case.
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Evasion of Income Tax by Mafatlal
Group

1683 SHRI LALJI BHALI
Will the Miniser of FINANCE be
pleased to state:

{a) whether Mafatlals have adopted
the tactics of showing a large sum of
amount as ‘fringe benefits' to em-
ployees and thus saving the income-

tax and other taxes otherwise payable
to Government;

(b) whether Government propose
to find out what 1s the actual amount
shown on expenditure side as ‘fringe
benefits’ during the last three financial
years, vears-wise and unit-wise;
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{c) percentage of the total expendi-
ture spent on salarieg of the officers
shown as ‘fringe benefits’;

(d) the total amount shown as
‘fringe benefits' during the last three
years ag ijndicated in their books and
as submitted to the Tax Authorities;
and

(e) whether Government intend {o
place a limit on Mafatlals on such ex-
penditure and if so, action taken
towards this?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) The mformation 1z being collected
and will be laid on the Tabl; of the
House.

(b) The actual amount shown on
expendilure said ag ‘fringe benefils’ 1s
ascertamned and admissibality thereof
1s examined ;n the course of .rsess-
ments of various units of the group.

(¢) and (d). The information 1s
being collected arg will be laid on
the Table of the House

(e) The law m this respect 1s ap-
phicable unifoimly to al] assessees

Leaas sanctioned to Mafatia] Group of
Miils by LIC and Unit Trust of India

1684, SHRI LALJI BHAI Will the
Minister of FINANCE be pleased to
refer to the raply given to Unstarred
Question No. 1723 on 22nd November,
1974 regarding loan sanctioned to
Mafatlal Group of Malls by LIC and
Unit Trust of India and state:

(a) whether the information, promis-

ed for in last para of the reply to the
above question has been collected;

(b) if so, the total gmount granted
as loan and for what purpose;

{c) what is the specific reply to
partg (e) and (d) of the wbove

question;
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(d) whether a large sum of money
has been adwanceq to that Group for
& particulsr putpose but the amomnt
hasg not been used properly;

(e) whether Government will place
the report of the agency which was
appointed to see that the loans were
utilised properly; and

(1) whether Government propose to
go into details of misuse of the loans?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI.
MATI SUSHILA ROHATGI): (a) Yes,
Sir. The required information is
being laid on the table of the House
separately in fulfilment of the As-
surance given in replv  to Question
No 1723 dated 22 11-1974

(b) No loars wor: sanctioned to
M/s. Maftla] Group of Mills by any
of the remawning financial nstitutions
during the threes years 1971-72, 1972-
73 and 1973-T74,

(c) to (f) Information as to whe-
ther loans advanced by ICICI were
used for the specfic purpose for
which these were granted 5 being
collected and will be placed on the
table of the Flousr

Loans Advanced by Nationaliseq Banks
1o Small Scale Endustries of HWowrah
in West Benga}

1685, SHRI N. E, HORO:
SHRI S8 N. SINGH DEO.

Will the Minister of FINANCE
be pleased to gtate:

(a) the amount of loans advanced by

the nationalised banks to small soale

indultrles of Howrah jn West Bengal
during the yenr 1974 34

(b) how many such applications
were pending as at the and of Janu-
ary, 1975¢
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THE DEPUTY MINISTER IN THE
MINISTRY OF TFINANCE (SHRI-
MATT SUSHILA ROHATGI): (2) Dis-
trictwise informaton in regard to the
flow of bank crclit to different scctors
becomes available with certain amount
of time lag The latest date for which
information regarding outstandng
advances of pubic sector banks, mn-
cluding nationalised banks, to small
scale industries in Howrah district
currently availuble is end Dec. 1978;
on that date such outstanding ad-
vances amounted to Rs 83781 lakhs.

(b) The present system of data re-
porting does not provide for compila-
tion of information regarding loan
applications pending with the bark
branches It has, however, been the
endeavour of the public sector banks
to ehminate avoidable delays in the
disposal of loan applwcations
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Demang to start a Branch of RBL
in Kerala

1687 SHRI VAYALAR RAVI wWill
the \limister ot FINANCE be pleased
to stite

(a) whether Government are aware
that the starting of a full fledged
branch of the Reserve Bank of India
in Kerala 18 a long standmg demand
of the people of that State, and

(b) if so, what action Government
propose to take in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI) (a) and
(b). The Reserve Bank has reported
that it has been decided in principle
to have a regular office buiding in
Trivandrum to be constructed in two
phases The building in 1ts drst phase
will accommodate the existing depart-
ments of the Bank already function-
ing at Trivandrum, namely, the De-
partment of Banking Operations &
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Development and the Agricultural
Credit Department and a sub-office
of the Issue Department offering full
range of facilities for exchange of
currency and coics will also be open-
ed as soon 33 the building is ready.
As regards other departments, these
will be opened a; ard when the need
for them arises.

Overtime in Nationaliseqd Banks

1688. SHRI ANANTHRAO PATIL:
Will the Miniser of FINANCE be
pleased to stote:

(a) whether after nationalisation of
Banks the efficiency of gtaff js on the
decrease ang overtime is increasing;
and

(b) if so, the amount of overtime
paid in all the nationalisedq Banks
during 1973-747

THE DEPU1Y MINISTER IN TilE
MINISTRY OF FINANCE (SHRI-
MATI SUSII'i.A ROHATG)): (a) and
{b). The amount of over-tunec pay-
wments made in the nationalised banks
4as increased from Rs 407 lakhs m
1969 to Rs. 844 lakhs in 1973. The
main reason: given by the banks for
this increase 1n over-time payments
aover the years are the following:—

{a) Growth of the business of the
banks:

(b) Extensive branch expansion
and concomitant increase in
number of employees; and

(c) Increase in pay and dearness
allowance which are taken
into awcount for calculation of
over-tine payments.

The banks have explained that there
does not appear to be any direct
corelation hetween efficiency of staff
and over-time payments, as payment
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of over-time to staff in banks seems
to become necstsary primarily because
of the seasona] nature of certain types
of work, unevea work flow, and the
need to complete each day’s work on
the same day. Apart from these
which are inherent in the nature of a
bank’s business, payment of over-
time also depends on several other
factors, such as (a) more than normal
absenteeism, (b) augmentation of
staff not kecping pace with work re-
quirement as recruitment formalities
take time, and (c¢) time taken by the
newly appointed staff to acquire pro-
ficiency, ete.

Changes in the Credit Policy

1689. SHRI ANANTHRAO PATIL:
Will the Mimiser of FINANCE be
pleased to state whether in view of
the restrictions on overdrafts and
stoppage of Temporary Overdrawals
which are causing great difficulties for
small industries and small business-
men, do Government contemplate a
change in the credit policy?

THE DEPUTY MINISTER IN 1HE
MINISTRY OF FINANCE (SHRIL
MATI SUSHIuA ROHATGI); While
announcing the credit policy for the
current busy season on 29th October,
1974, the Reserve Bank had emphasized
to the commercial banks the need for
introducing & greater degree of selec-
tivity in the deployment of further
credit to priority sectorg such as gmall
scale industry and other small bor-
rowers. Within the framework of this
policy small scale industrial units pro-
ducing inputs for the core sector and
wage goods industries are 1o be pre-
ferred to the units in less essential
lines. Further, banks have been ad-
vised that the policy of giving priority
to small Industry as uch may be re-
fined in its application so as o acrcord
such treatment more particularly to
units having credit limity of Rs. 10
lakhs and below.
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Increase in percentage of
Agriculturists guring 1873-74

1690, SHRI ANANTHRAO PATIL:

Will the Minister of FINANCE
be pleased to state whether the per-
centage of financing the agriculturists
hag been increased during 1973-74 as
compared to 1972-73 and if so, by how
much?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SiiRI
MATI SUSHILA ROHATGIV Accord-
ing to the latest data available the out-
standing of direct agncultural ad-
vances of scheduled commercial banks
to farmers (excludmg  plantation)
increased from Rs 26894 crores as
at the end of December, 1972 to Rs.
37970 crores as at the end of De-
cember, 1973 registering anp increase
of 412 per cent during the year.

Purchase of Aircraft by Indian
Airlineg

1691. SHRI ANANTHRAO PATIL:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state

(a) whether due to shortage of
aircraft the Indian Airlines had to
increase the frequency on some routes
which has resulted in heavy loss due
to price hike in awviation spirit;

(b) whether Government proposc
to purchase new air craft with more
seals but less expenditure on fuel
and other accessories and if so, with
which Company’s negotiations are be-
ing held; and

(c) whether a decision on placing
orders has been taken?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH): (a) Due to steep ncreose in
the price of aviation fuel, and the de-
cision taken hy Indian Airlines to
phase out Viscounts and Dakotas, the
Corporation has been obliged to recast
fts schedules, resulting in curtailment

3725 LS5

of services to 16 cities and reduction in
frequencies of services to some others
from 18.3.1974. In the Winter Sche.
dule, brought into force finm
1-11-1974, it has not been possable to
resume services to any of these 16
cities

(b) and (c) Indian Alrines is pre-
sently engaged in a detailed study of
wide body aircratt for possiole mdue-
tion into 1its fleet for operation on its
heavy density tiunk routes. No deci-
8ion nas, huwever, yet been taken on
the number and type of aircralt to be
acquired.

Regularisation of Unauthorised
Powerloomg

1692, SHRI MADHU LIMAYE;

Will the Minister of COMMERCE
pe pleased 1o gtate:

(a) what action has been taken by
the 7Textile Commussioner, Bombay
against pursong responsidle for iegu-
larisauion of unauthorised powerlooms
in the years 1972 and 1973 and the
number of such persons involved; and

(b) whether Goveinmeit have taken
any action agawnst the officers of the
Textile Commissioner of Bombay who
are mmvolved in these unauthorised
regularisations?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (ElIRI
VISHWANATH PRAIAP SINGH):
(a) and (b). No irregularity has been
noticed in the 1egulansation of any
unauthorised powe.loom 1n 1972 and
1973. The question of taking any
action against anybody either by the
Text:le Commissioner or by the Gov-
ernment does not arise.

Shares of Praja Sahakarl Udyog
Bharatpur Limited

1693 SHRI MADHU LIMAYE Wil
the Minister of FINANCE be pleased
to state:

(a) have the Government made any
enquiry regarding the involvement of
the Punjab National Bank in the issue
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‘0ot shares by Praja Sahakari Udyog
Bharatpur Limited; and

(b) what action Government pro-
Pose to take against the persons in-
volved in this deal?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
and (b). The Punjab National Bank
hag reported that Praja Sahakari
Udyog Bharatpur Limited, a regis-
tered Co-operative Society, had ap-
proached it with a request to act &s
its bankers for collecting share ap-
plication money against the bank's
usual charges. The bank had agreed
to this request, as such a facility js
normally afforded by banka to com-
panies issuing shares to the public.
Accordingly, the main account ef the
society was opened at the Bharatpur
branch of the bank and instruction:
were issued by the bank to 102 of its
branches for collecting share applica-
tion money received from the public,

The Punjab National Bank has fur-
ther reported that later on, some of
the gpplicants are understood to have
approached the police authorities at
Bharatpur and expressed their doubts
regaiding the genuineness of the so-
ciety. A case of cheating was also
registered by the Bharatpur police
under sections 420 and 468 of the
Indian Penal Code against the society
and the police investigations are con-
tinuing. The entire money collected
by the society both directly and
through the bank, except for a small
sum withdrawn by the Society, is
still with the bank and cannot be
withdrawn as the same has. been fro-
zen by the police through the issue
of seizure notice,

The Punjab National Bank has also
reported that the society was, some
time back, placed under liquidation by
the Assistant Registrar of Co-opera-
tive Societies, Rajasthan. The Bociety
had moved the High Court of Rajas-
than and got these orderg quashed
‘According to the information furnish-
‘od by the Punjab National Bank, the
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Government of Rajasthan have filed
an appeal before the Division Bench
of High Court-of Rajasthan against
this judgement of Rajasthan High
Court and the proceedings are not
yet concluded,

Involvement of Chief Engineer of IA
in Renovation and Refurnishing of a
Restaurant at Palam Airport

1694. SHRI MADHU LIMAYE: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleascd to state:

(a) what are the findings of the Gov.
ernment regarding the involvement of
Mr, J. D, Jijina, Chief Engineer of
IAC at Palam, in renovation and re-
furnishing of a restaurant at Palam
Airport; and

{b) whether an air-conditioner be-
longing to IAC at Palam airport was
shifted away to Air Marshal Hussein
who ig staying in Hyderabad?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SUREN-
DRA PAL SINGH): (a) and (b).
The allegations are under Investiga-
ion of the Central Bureau of Inves-
i«ation.

Request from 8 T.C, for making avail-
able adequate power to Cement Units

1895, SHRI D, B, CHANDRA
GOWDA.

Will the Minister of COMMERCE
be pleased to state:

(a) whether the State Trading Cor-
poration has sought the intervention
of the Central Governnrent for making
available adequate power to Cement
Units whose production Ig in the export
pipeline; and

(b) i so, the reaction of Govarn- -
ment thereon?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

(b) At the instance of the Central
Government, the Andhra Pradesh
State Electricity Board has agreed to
release 3.5 million units of electric
power to the Tamil Nadu State Elec-
tricity Board for supplying the same
to cement exporting units in the State
of Tamil Nadu to cover their export
commitments upto 31st March 1875

Evaslon of Taxes by Tea Warehouses

1698. SHRI ANADI CHARAN DAS:
Will the Mimister of FINANCE be
pleased to refer to the reply given
to Unstarred Question No. 5413 on the
20th December, 1974 regarding eva-
sion of taxes by tea companies and
stale whether the particulars of out-
standing central taxes could be as-
certained in respect of Balmer Lawrie
Company Limited, Calcutta?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PRANAB KUMAR MUKHER-
JEE): As on 31st December, 1974,
Income-tax demands amounting to
Rs. 89983 and Rs. 4638 respectively
for the assessment years 1966-67 and
1967-68 were outstanding against
M/s. Balmer Lawrie Company Limi-
ted, Calcutta,

Central Excise duty outstanding
against M/s. Balmer Lawrie Com-
pany Ltd. Calcutta was Rs 3,213,
Central FExcise duty amounting to
Rs. 6,021 is alsy outstanding against
M/s, Biecco Lawrie Company, a sub-
sidiary company of M/s. Balmer Law-
rie Company.

Information fgarding Customs duty
outstanding, if any, against M/s. Bal-
mer Lawrie Company Ltd., Calcutts
is being collected and will be laig on
the Table of the House,

Export of Sugar during 1975
1697. SHRI VASANT SATHE:

Will the Minister of COMMERCE
be pleased to stale:

(a) whether Government have taken
a decision to increase the export of
sugar to seven lakh tonnes during 1975;

(b) if go, the salient features there-
uf, and

(c) the countries to which the sugar
18 to be exported and the earnings
likely to nccrue therefrom?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) to (c). The quantity, price and
destination of sugar exports during
1475 will depend upon international
demand and supply situation. The
country will however endeavour to
export the maximum possible quanti-
ties at best prices, to maximise for-
aign exchange earnings, keeping in
mind domestic requirements.

Export of Sugar during 3075-7¢

1638 SARDAR SAWARAN SINGH
SOKHI- Will the Minister of COM-
MERCE be pleased to state:

{a) whether sugar would be export-
ed to foreign countries during 1975-76
after meeting the domestic require-
ments of the country;

(b) if so, the nameg of the countries
and the quantum of sugar to be ex-
ported to each country; and

(c) the rates, per quintal, of export
and foreign exchange expected to be
earned?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir,
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(b) and (e), The quantity, price
and destination, will depend upon in-
ternational demand and supply situa-
tion. The coluntry will however en-
deavour to export the maximum pos-
sible quantities at best prices, to
maximise foreign exchange earnings,
keeping in mind domestic require-
ments,

Offer from Sugar Indusiry to S.T.C.

1699. SHRI § N. MISRA- Will the
Minister of COMMERCE be pleascd
to state:

(a) whether the gugar Industry has
offered 110,000 tonnes of sugar for
export from its free quota at Rs 3,400
& ton;

{b) whether the State Trading Cor-
poration hag turned down the offer;
and

(e) if so, the reagsons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)*
(a) Yes, Sir However, the quantity
offered iz 80,000 M/Ts and the quan-
tity actually procured is 88,000 M/Ts.

{b) No, Sir.
(¢) Does not arise.

Petition Challenging Conservation of
Foreign Exchange and Preveation of
Smuggling Activities Act

1700. SARDAR SWARAN SINGH
SOKHI:

Will the Minister of FINANCE
be pleased to state:

(a) whether certsin smugglers have
challenged the Constitutional Valdity
of the recently enacted Conservation
of Foreimn Exchange and Prevention
of Smuggling Activities Act, 1p the
Supreme Court of India;
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(b) whether the petitions challeng-
ing the Act have been admitted by the
Supreme Court; and

(c) it so, Government's reaction
thereto gnd steps taken in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) Yes, Sir.

(b) The petitiong have been admit-
ted for hearing, They are yet to be
heard.

(c) Appropriate action ig being
taken to oppose the petitions.

Deadlock over Indo-Yugosiav Wagon
Deal

1701. SHRI HARI SINGH:
SHRI R. S PANDEY:

Will the Minister of COMMERCE
be pleased to state:

(a) whether the deadlock gver the
Indo-Yugoslav wagon deal hag siuce
been resolved, and

(b) if so, the salient features of the
deal?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

(b) In December 1874-January
19875, an Indian delegation visited
Belgrade when an agreement was
reached on all pending issues. As
per this agreement, the number of
wagons to be supplied will now be
1300 instead of 3600 as originally con-
tracted for. The being paid
per wagon hag been increased ap-
proximately by 34 per cent and the
final delivery of the wagon is to be
completed by December 1978,
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Failure of Controlleg Cloth Stheme

1702. SHRI VARKEY GEORGE: Will
1e Minister of COMMERCE be pleased
y state:

(a) whether Gove'nment'. atten-
lon has been drawn to a PTI survey
eport which says that the controlled
loth scheme has failed to attain its
ocial objective; and

(b) if so, what remedial measures
ire being contemplated to ensure
peedy fulfilment of the cbjective?

THE DEPUTY MINISTER IN THE

AINISTRY OF COMMERCE (SHRI
JISHWANATH PRATAP SINGH)-
a) Yes, Sur, lhe survey has pin-
winted the following main draw-
acks in the functioming of the con-
rolled cloth scheme

(i) Poor
cloth;

quality of controlled

(ii) Productfon of certain items
like dhoties and sarees 1s too
meagre o mee{ the demand;

(iii) Defects in the distributiona!
arrangements.

(b) The following steps have been
taken tp improve the gituation:

(i) With effect from 1lst October,
1974, production of grey long-
cloth, without permission of
the Textile Commissioner,
has been prohibited

(i) Revised specifications, effec-
tive from 1ist March, 1975
have been prescribed for

long-cloth, shirting, dhoties
and sarees,
2. From 1st  January, 1975, the

moilis have Icer directed to manu’ac-
ture at least 20 per cent of their pro-
duction of controlled cloth In  the |
torm of dhoties and sarees,
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3. The distribution of controlled
cloth allotted to each State is the res-
ponsibility of the concerned State
Governments. The following guide-
lines were, however, issued by the
Textile Commussioner, in July, 1974,
for implementation by all the State
Governments®

(a) Stepg may be taken to reach
the cloth to semi-urban cen-
treg with 5 population of
15,000 to 20,000;

(b) The ration ecards/house-hold
cards, etc., be made the basis
for sale of controlled cloth.

(c) Clath may be sold to people
with a monthly income of
less than Rs, 400,

Foreign Private Investment in Indian
Industries

1703 SIIRI VAYALAR RAVI will

the Mimister o FINANCE be pleased
tn state

(a) the total foreign private invest-
ment in Indian :ndustries at the end
of 194 and its country-wise break
up, and

(b) the total number of foreign
companies which have invested in
Indian  industries and the total
amount they have repetiriated in the
years 1972.73 and 1973-74 as their
shares of profit, charges for technical
know-how uand other heads?

THE MINISTER OF FINANCE
(SHRI C SUBRAMANIAM): (a)
According to the latest data availe
able, the total foreign private invest-

Vwlviment in Indian industries at the end
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of 1972 amounted to Rs. 1750.4 crores,
The country-wise break up is as given
below:—

CORPORATE INDUSTRIAL AND

COMMERCIAL ENTERPRISES: OUT-

STANDING LONG TERM FOREIGN
INVESTMENTS

fRs, 10 Crores)

Canada 2R 1
France 495
West Germany 13571
Itely . 841
Japan . . . 547
Switzerland . 49 -
Sweden LG
UK. $32+3
U.S.A. . . ms
Other countries 1211
International Irstitutions . 59

Total 1750 4§

(b) During the Calendar Years
1972, 1973 and 1974 approvals were
given in 128 cases for foreign equity
investment by non-residents in
Indian Industries The total amount
remitied abroad towards profits and
dividends, anq Technical know-how
fees during the year 1972-73 was as
followa:—

(Rs, 1n Crores)

—— S

{1) Current profits and dividends 46 7
(i1} Technical know-how fees |, 113

Simiar data for 1073-74 18 not yet
available.

Withdrawal of Amount from GPF
Deposits by Government Employees

170¢. DR H. P. SHARMA:
SHR1I DHAMANKAR,

SHRI MOHINDEDR SINGH
GILL

Wili the Minister of FINANCE
be pleased to state:
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(a) whether Goyernment have taken
note of the fact that Government em-
ployees have been drawing heavily
from their G.P. Fund deposits in order
to meet their day to day needs under
one pretext or the other;

(b) whether 1n order to check these
drawals from the G P Fund Govern-
meni{ have launched a new G P.F.—
Iinked insurance scheme for Central
Government employees; if so, the
salient features of the scheme; and

(¢) what alternative has been pro-
vided to Government employees to
replace the drawal facility so curtail-
ed to enable them to meet their re-
quirements of daily-necessities in the
enntext of ever rising prices?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE)-
(a) Advances and withdrawals from
Provident Fund are allowed tp Cen-
tral Government employees in ac-
cordance with the orders on the sub-
ject, with reference to the grounds
given hy them in their applications,

{b) In order to encourage em-
ployees to save more, a scheme has
recently been introduced, the details
of which are given in the statement
laid on the Table of the House.

(c) The scheme does not contem-
plate curtaiing the facility of drawal
of moneys from the P.F. deposits.

STATEMENT

With a view to providing extra so-
cial security to the families of the
Central Government servants and a
positive incentive to Centra] Govern-
ment employeeg t; save more, Gov-
ernment has introduced a deposit
linked Insurance Scheme which pro-
videy an insurance er to the subs-
cribers to the Provident Fundg with-
out payment of premium. According
to this Scheme, the family of a Cen-
tral Government employee who dies
in harness on or after Sth Janusry,
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1875 will be sanctioned an additional
amount equal to the average balance
in the account of the deceased Gov-
ernment servant in the Fund during
the three years immediately preced-
ing death provideq the balances n
the account had not fallen below the
following limits at any time during
three years preceding the date of
death:

Rs.
Class I . . . 3,000
Qlass II . . 2,500
Cless I1I . . . 1,500
Class IN . 1,000

The upper hnmit upto which the bene-
fit of insurance cover will be avail-
able is Rs 10,000, Thus any amount
in excess of Ry 10,000 in the Fund
will bg disregarded for the purposc
ot extra benefit The scheme will
wovey Ol‘lly those employees who have
put 1n at least five years' service at
the time of death

Measures to check smuggling

1700 SHRI KA LAKKAPPA Wid
the Minister of FINANCL |.e pleased

¢ 1o slate the speciic mea~ures taken by
Government tn neec the menac. o
smuggling during the last s 10onths

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERIJEE)
Apart from preventive detentiong of
smugglers ang foreign exchange rac-
keteers, measures have been taken to

t up prevemtive checks in vulne:-
able areas, the distribution centre<
and on the feeder roads A wireless
communigation network linking a
number of points on the West Coast

j has also been established Extira staff
and equipments have also been pro-
vided to deld offices for the purpose
Ten Norwegian hoats fitted with radat

‘and other equipk.®nt have been ac-
quired apnd ten more boats are ex-
pected to arrive by March/April this
year.

Administrative gteps guch as bring-
ing more effective officers into posl-
tion have also been taken. More ad-
munistrative and legislative measures
ar¢ under consideration

Arrest of Smugglers in Union Terri-
{oriey

1706. SHRI K. LAKKAPPA:- Wil
the Minister of FINANCE be pleased
lo state the .unber of persons arrested
i the Union Iernitones for smuggling
during the last three months”

THE MINISTER OF STATE IN
IHE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE)
I'nt number of persons detained
under Conservation of Foreign Ex-
uinge and Prevention of Smugghng
Activaties Act, 1974, in the Umion Ter-
ntotleg from 19-12-74 upto 15-2-75

as follows:

Chandigath 1
Delhi 4
Gou, Daman & Diu 18

Other Union
Ternitories Nil

Information regarding number of
persons arresled during the Jast three
mouths under the Customg Act, 19862,
1, distinct {rom detentions referred
fo above 14 being collected and will
e lad on the Tahle of the House

Acquisition of European Airbus and
New Aircraft

1707 SHR1I VIJAY PAI. SINGH

SHRI S. A MURUGA-
NANTHAM:

SHRI D D. DESAI
SHRI RAJDEO SINGH: N
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BHR] Y. ESWARA REDDY,
SHRI G. P YADAV;

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(8) whether a pre-feasibility study
has favoured for acquiring European
Airbug as the aiwrcraft for the Fitth
Five Year Plan period;

(b) if so, the broad outlineg of the
study; and

(c) the decision of Government on
acquiring new gircraft during the Fafth
Five Year Plan?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SUREN-
DRA PAL SINGH): (a) to (c).
Indian Airlines are presently examin-
ing the economics of different types
of wide-body aircraft for possible in-
duction in their fleet during the Fifth
Five Year Plan period on the heavy
density trunk routes. No decisicn
has yet been taken regarding the
rumber and type of aircraft to be
acquired.

Cooperative Banks for Financing
Handloom Weavers

1708. SHRI C, JANARDHANAN.
Will the Minister of COMMERCE be
pleased to state:

(a) whether a contetence of the
Ministers in charge o! Handloom in
the Southern States hus urged for
pstablishment of cooperative banks
for financing handlr .n weavers In
cooperative sector; .nd

(b) if so, the particulars thereof
and reaction of Government thercto”

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
{a) Yes, Sir.

(b) It has been suggested that a
separate cooperative central bank pe
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established for financing the hand-
loom weavers in the cooperative sec-
tor and the Reserve Bank of India
should be directej to route the fin-
arces required by the handloom co-
oreratives through this central co-
opcrative bank, The proposal will be
examined in consultation with the
Reserve Bank of India,

New Textile Policy

1709, SHRI C. JANAUDHANAN:
SHRI ISHAQUE SAMBIALI

Wil the Mimuster of COMMERCE
be pleased to state:

(4) whethen Government have foi-
mulated a new textile poucy;

(h} 1t so, whether Govirnment had
any consultation with the Stale Gov-
ciutments  while  roimulating  that
policy, and

(c) if so, the main features of the
new policy?

THE DEPUTY MINISTER IN THE
MINISTHY OF COMMERCE (SHRI '
ViISHWANATH PRATAP SINGlI::
(a) to (c). The guidelines for licens-
m2 of additional spindleage and
lcomage in the cotton textiles indus-
try during the Fiith Plan Penoo
have been announced in a Press Note
issue¢| by the Textile Commissioner
on {0th December, 1974, While no
specific consultations were held with
State Governinents, their views as
communicated from time to time,
were kept in mind in formulating the
guidelines, According to the guide-
lines announced, Government propose
to allow further expansion in the
cotton textile industry by the instal-
lation of 168 million spindles and
10,000 looms. Creation of spitning
capacity will be emecuraged in areas
where there is an unsatisfied demand
for yarn for handloom and power-
loomg weavers and areas which have



145 Writlen Answers PHALGUNA 9, 1896 (SAKA) Written Answers 146

a cotton surplus keeping in view the
objective of bringing about a better
dispersal of spinning capacity to cater
effectively to the needs of the wea-
vers throughout the country. Al ap-
plications recommended by the Statc
Governments and  satisfying the
above criteria will be considered
favourably.

Import of Raw Cashew

1710. SHRI P. R, SHENOY: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) the total demand for import of
raw cashew in the year 1974-75 and
the actual quantily imported so far;
and

(b) the steps taken to reduce the
gap Letween demund and ovuilabuhiy
of raw cashew?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a} There is an assessed gap of more
than 3 lakh tonnes in the installed
capacity of the cashew procesang
uvmits in the country and the supply
of indigenous raw nuts. Against this
we have been importing annually an
average quantity of 1.70 lakh tonnes.
During the period of April 1974 to
Junuary 1975 the imports have been
1,32,355 tonnes.

{b) Arrangement hag already becen
made with Kenva for supply of
cashew nutg and negotiations with
Tanzania and Mozambique are in
progress, A delegation from Tanza-
nin and Mozambique iz expected
early March, 1975, when all attempts
will be made to resume early supply
of raw nuts for the industry,

Separately =teps are also being
taken to ineregse indigenous produc-
tioy througl verious schemes includ-
ing plentation in new areas. These
wre however, long gestation projects.
3725 L8—6

Export of Tiles

i711. SHRI P. R. SHENOQY: Will
the Minister of COMMERCE be
pleased to state:

(a) the total ymount earned by
exporl of tiles during the years 1872-
73, 1973-74 and 1974-75;

(b) the countries to which tiles
are exported at present with number
of tiles exported tn each country; and

(c) the steps taken by Government
to improve its export?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
{a) ang (b) A statement is placed
on the Table of the House [Placed in
Labrary. See No LT-3047/751

(¢} Import replem<hment for the
mmported raw  mailertals and cash
compensatory support against the ex-
poil of plazed tiles are two major
steps to promote their exports.

Uniform Service Conditions in
Nationalised Banks

1712. SHRI P. R. SHENOY: Will
the Minister of FINANCE be pleased
to state:

(a) whether there 1s a proposa} for
uniform service conditiong in nationa-
hsed banks; and

(bY if so, the steps tuken by Gov-
ernnient to frame the conditions®

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHIILA ROHATGI): (&
and (b), In 80 far as the workmen
employees of the nationalised banks
are concerned, there is a large mea-
sure of uniformity in their service
conditions, as a result of the awards
of National Tribunals and bi-partite
seitlements which cover all the na-
tionaliseg banks.
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As regards officer employees of the
nationalised banks, Governmeni had
sometime back appointed a Commit-
tee under the Chairmanship of Shn
V. R. Pilla; for gtandardisation of pay
scales, allowances and perqusites of
these staff. The recommendations of
the Committee are under examination
of the Government. Ag regards
framing of umiform regulations gov-
erning the conduct and disciphine of
ofhcer employees 1n the nationalised
banks, the matter ;s undes Govern-
ment's consideration

Closure of Cashew Factaries in
Kerala

1713, SHRI VARKEY GEORGE
Will the Minuster ot COMMERCE be
pleased to state;

(a) whether about 150 casheyw fac-
tories in Kerala fuce the threat of
cJoswee due to the non-avalability
of raw-nuts, and

(b) if so, the steps bewng proposed
to remedy the situat:on?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)
{a) As the availlability of raw cashew
nut: 13 not enough to meet the re-
quuement of cashew processing in-
dustry, partial and periodic closure
of some of the units 15 a normal fea-
ture of the industiy, Thyg position
has been aggravated this year be-
cause arrangement, for 1mport of 1aw
nuts from some of the African coun-
tries have not been finahised.

(b) Arrangement has already been
made with EKenya for supply of
cashew nuts and negotiationg with
Tanzania and Mozambique are ix
progress. A delegation from Tanza-
nia and Mozambique is expected In
eatly March, 1075, when all attempts
will be made to resume early supply
s. raw muts for the industry.
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Separately steps are also bemng
taken to increase indigenous produc-
tion through various achemes includ-
g plantation in new areas. These
are, however, long gestation projects,

Proposal to Enhance the Rate of
Replanting Subsidy

1714, SHRI VARKEY GEORGE:
Will the Minister of COMMERCE be
pleasel to state.

(a) whether Government are aware
that the rubber growers in the coun-
try are unable to meei the present
cost of production due to the steep
rige 1n the cost of inputs;

(b) whether Government propose
to enhance the rate ¢f replanting sub-
sidy, and

(c) if so, the part'culars thereef?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
iay The Government are aware that
there has been jncrease in the cost
ot production of rubber, but the mar-
ket price of rubber now ranges high-
el than the mimimum potified prices

(b) and (c). The proposal to re-
vise the rate of replanting gubmdy is
being examuned by Government.

Schemes for Developing Cashewnut
Industry

1715 SHRI VARKEY GEORGE.
Wil] the Minister of COMMERCE be
pleased to state:

(a) whether the Central Govern~
ment have approved g actheme $o
develop the Cashewnut Industry; and

(b) if o, the main features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b), The Central Government
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hag not approved any scheme to de-
velop Cashewnut Processing Indus-
try in the country as the installed
capacity in the country ijs already
much more than the supply of raw
nuts. The efforts of the Central Gov-
ernment have been to stabilize this
indusiry by bridging the gap bet-
ween supply and demand of raw
nutg by imports as well ag by step-

ping up 1indigenous production

Seizure of Contraband Goody

1716 SHRI CHANDER SHEKHAR
SINGH Will the Mimster of FINANUE
be pleased to slute

(a) whether during the raids 1n
Gujarat and Bihar, from December,
1974 to February, 1975, o number of
contraband articles worth lakhs of
rupees and unaccounted money and
cash were found;

{b) if so, the parliculars of such
raids;

(¢) the gsction taken against guilty
persons;

(d) whether Government are aware
that Government employees are
also involved in smuggling rackets
and such other deals; and

(e) it so, the number of Govern-
ment employees srrested so far?

THE MINISTER OF STATE IN
THE MINISTTW OF FINANCE (SHRI
PRANAB KUMAR MUKHER-TEF):
(a) to (e). The information js being
collected and the same wil} be laid
on the Table of the House.

Shoriage of customs staff at Delhi
Alrport

1717 SHRI SUKHDEO PRASAD
VERMA: Will the Mmister of FIN-
ANCE be pleased to state-

(a) whether Government are aware
that paucity of customs stoff causes
delay 1n customs clearance at Delhi
Airport, and

(b) 1f so. whether Government
propose to deploy additional gtaff?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE)*
(a) and (b) No cases of delay in
Customs clearance at the Delhi Air-
port due to paucity of Customs staff
have been brought to the notice of
the Government Adequate Customs
staoff has already been posted at the
Airport and the position i 1eviewed
fiom timg to time,

Steps suggested bv Cenire 1o State
Government of Biha, to cut down
unproductive expenditure

1718 SHRI SUKHDEO PRASAD
VERMA. W1 the Minister of FIN-
ANCE be pleased to state the neces-
sarv steps suggested by the Centre to
the State Government of Bihar in
order to cut down unproductive ex-
penditure during the vear 1974-75
and how far the State Government
achieved the desired result”

THE MINISTER OF FINANCE
(SHRI C SUBRAMANIAM)* The
State Government were advised tn
curfail non-essential. low priority and
unproductive expenditures The State
Government have reported having
undertaken a pumber of economy
measures, which. inter alia, include a
cut of 12} per cent in non establish-
ment expenditure and ®*31/3 per cent
in non-Plan corsiruction and mainten-
ance expenditure The State Govern.
ment estimated that the economy mean-
sures would fead f~ n saving 'f Rs 14
croies m the coyient financial year.
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Misappropriation of money through
false claims by officials of
General Insurance Units

1719 SHRI NAVAL KISLIORE
SHARMA

SHRI R S§ PENDEY

SHRI DFAMANKAR

Wil the Minister of FINANCE
be pleased to state

(a) whether a prehminary inqury
by the CBI has shown that crores
of rupee; have been misappropriated
by some officials of grneral insurance
umts since nationahsation through
adjustment of false claims and

{b) 1f so, when the final report 1a
the matter 13 expecied?

THE DEPUTY MINISTER IN I'HE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) (a) and (b)
No ca~es of misappropriation through
adjustment of false cluims have eomc
to notice 1n resprct of the New India
Assurance Company Limited Bom-
bay and the Oriental Fue and General
Insurance Co Ltd New Dell: As
regards the National Insuiance Co
Calcutta, one case involving a4 sum of
about Rs 10000 has been investigat-
ed by the CBI Information in res-
pect of the United India Fire ond
General Insurance Company ix bemg
collecied and will be laxd on the
Table of the House as soon as avail-
able,

Searches by Income Tax Authorities
in Calouita

1720 SHRT NAWAL KISHORE
SHARMA WHI the Minister of FIN.
ANCE br pleased to state

(a) whe her Income tax authorities
have launched a house t{o boupe
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search of accoumts in the banks a
Calcutta;

(b) the extent to which this
search has been successful 1n un-
earthing black money,

(c) whether similar searches are
being carried out in other parts of
the country, and

(d) 1f so, the pariicularg thereof?

THI' MINISTFR OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERJEE) (a)
No Sir

(hy to () Do not arise

Indebiednsss of salaried empioyees

1721 SHRI NAWAL KISHORE
SHARMA Will the Mumsicr of FIN-
ANMCE be pluased to stale

(a) whethe; Governmaont gie aware
that actording to survey repoit pub-
lishid 1n the latest RBI Bulletin 48
ptr cent salirie | people owe Rs 49
troles 1n debt and

(b) if so, the steps proposed to be
taken by Government to provide
1chief to the salaried class to wipe
out debts other than those undertaken
for purchase/construction and repaiurs
of ptoperiy?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA.
NAB KUMAR MUKHERJEE) (a) A
press repoit to that effect purporting
to be based on a Reserve Bank bulletin
on a survey on indebtedness of non-
manual gmployee householdg in urban
areas conducted hetwee® Saly 1070 and
June 1971 hus come to notice

(b) No specific action with refernce
to the report is being taken at present.
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Prices of Essential Commodities

1723 SHRIMATI BHARGAVI
THANKAPPAN:

SHRI ISHAQUE SAMBHALI:
SHRI S. M, BANERJEE:

Wul the Minister of FINANCE
be pleased to state:

(a) whether prices of almost all
essenlial commodities have ghown
further increase during the years
1974-75;

(b) if co, the percentage of increase
in who'esale and retail prices index
and how does it compare with the
corresponding period of preceding
years; and
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(c¢) the reasong attributed thereto
and steps taken or proposed to be
taken in this regard?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) Dur.
ing 1974.75 prices tended to rise upto
the third week of Scptember Subse-
quently, there has been a decline which
is still continuing.

(b) The Wholesale Price Index rose
by 114 per cent =n the first 10 months
of 1474-75, the increases m the corres-
ponding periods of 1972.73 and 1973-74
were 11.1 per cent and 23.4 per cent
respectively. As for the Consumer
Price Index, it rose by 18.5 per cent in
the first 9 months of 1974.75; the in-
creases in the corresponding periods
of 1972.73 and 1973.74 and 8.2 per cent
and 20.4 per cent respectively,

(v) The principal factors which ng.
gravated the prices situation were a
fall in agncultural production during
1971.72 and 1972-73 wirtual stagnation
in industrial production in 1973.74 and
a steep rise in international prices of
impaortant mnputs  nhke petrolew:n and
petroleum products, fertilizers and me-
tals Hoarding and speculative activi-
ties also played their part in pushing
up prices Consequently, measures
were taken to secure increases in pro-
dustion, both of agricultural and in-
dustrial commodities, and, to the ex-
tént possible, to supplement domestic
supplieg by imports. In order to deal
more effectively with hoarding and
profitcering the provisions of the Es-
sential Commodities Act were made
more stringent through the promulga-
tion of an Ordinance in June 1974
Smuggling was also brought within the
ambit of the Mainienance of Internal
Security Act in September 1874, A
number of steps were taken to mop up
the excess liquidity in the economy
through (i) fmmohilisation of the in-
creases in wages and salaries for one
year, and half of the increase in Dear-
ness Aflowance for two years paysgble
after sth July 1974 (ii) restriction on
the dlstribution of dividends by com-
panies and (i) compulsory deposits by
all income.tax payers whose Income
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exceeds Rs. 15,000 in g year, In addi.
tion, credit restrictions were tightened.

While the above measures have had
an 1mpact on ioflationary pressures, ibe
existing imbalances in the economy
require lthat a careful watch be kept
on the situation, further action in this
regard will be taken by Government
as and when considered necessary.

Amount of Currency Notes in
Circulation

1724 SHRIMATI BHARGAVI
THANKAPPAN  Will the Minlsfer of
FINANCE be plcased to state;

(2) the total amount of currency
notes at piesent in citculation in the
country;

(b) whethey the currency in tircu-
lation has risen further as compared
to that in January, 1974; and

(¢} the steps taken or proposed to
be taken to bring down the currency
in circulation in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA.
NAB KUMAR MUKHERJEE): (a)
The total amouni of currency notes in
eirculation as on 31st January, 1975
was Rs 6185 crores

(h) The currency with the publie
rose during 1974-75 only by Rs. 158
crores (26 per cent) ag compared with
Jarger expansion of Rs. 801 crores (17.6
per cent) during the corresponding pe-
riod of 1973.74.

(¢) The incremental ratio of cur-
rency in moncy supply or the pro-
portion of currency in the expansion
of moncy supply has already declined
from 57.4 per cent in 1973-74 to 19.2
per cent in  1974-75. Demand De-
posits  increased kv‘ Rs. 685 crores
as compared with Rs, 880 crore:
in 1973-74. As a result money supplv
increased by only Rs. 823 crores (7.0
per cent) during 1974-75 as compared
with Rs. 1390 crores (18.1 per cent)
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in 1973.74. Regulation of currency ex-
pansion forms pari of the overall pack-
age of anti.inftationary measures taken
by the Government and the Reserve
Bank of India,

Financia] Assistance to Kerala through
Reserve Bank of India

1725. SHRIMATI BHARGAVI
THANKAPPAN: Wil the Minister of
FINANCE be pleased to state:

(a) whether the Central Govern-
ment are aware of the present eritical
financia] position of Kerala; ang

(b) if so, the steps Government
have taken to provide financial assist-
ance to that State through the Reserve
Bank of India?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) and
\b} The Government of Kerala have
sought ways and means accommoda-
tion to tide over their anticipated de-
ficit at the cluse of February, 1975, The
Central Government have assisted the
State by making an advance release of

» Rs. 3 crores on account of Central as.
sistance for the State Plan,

Tourists visited India during 1974

1726. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minmster of
TOURISM AND CIVIL AVIATION be
pleased to state:

(a) whether there was any increase
in the number of tourists to India
during 1974;

{b) if so, the percentage of increase
ag compared to previoug two years and
the total amount of foreign exchange
warned during 1%74; and

(¢) the names of the countries from
where maximum tourists came o visit
India?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH): () and (b). Yes, Sir. Tou-
rist arnvals in India recorded an in-
crease of 3.2 per cent in 1974 as against
an increase of 19.5 per cent in 1973
and 139 per cent in 1972. Forcign
exchange earnings from tourisgn dur-
ing 1974 are estimated at Rs, 69.7 cro-
res.

(¢) The countries from where maxi-
mum number of tourists came to India
were the Umted Kingdom, United Sta.
tes of Amernica, West Germany, Sri
Lanka ang France,

Aiy India Pilots

1727 SHRI S, M. BANERJEE: Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased iv state:

ta) whether the three Air India
pilots, whose services were termi-
nated, have not yel been reinstated;

(b) 1if so, the reasons therefor; and

(c) whether these pilots were
tcyorded as ace piots by Air India?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SUDENDRA PAL
SINGH): (a) ang (b). Three pilots of
Atr.India were dismissed from service
with cffect from the 12th September
1974 as a result of discipunary pro-
ceedings. On appeals by the three
pilots concerned, the Appellate autho-
rity reduced the punishment from dis-
missal to removal from service,

(¢ . There is no such rating as Ace
Pilots in Air.India.

Airport building in Kanpur

1728. SHRI S. M. BANERJEE: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) what further progress has been
made to build ap airport building in
Kanpur;
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(b) the amount sanctioned for the
same; angd

{¢) when the work is likely to be
atarted and completed?

THE MINISTER OF STATE IN THE
MINISTRY OF TOQURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH): (a) to (e). No decision has
so far been taken on the proposal for
having an airport building in Kanpur.
The matter is under consideration.

Investment of Fundg by LIC in Large
Industrial Houses in Private Sector

1729. SHRI M. KATHAMUTHU:
Will the Mimister of FINANCE be
pleased to state;

(a) whethey LIC has invested its
funds more n large industrial houses
in the private sector:

(b) whether it has decided to con-
tinue this process; and

(c) it so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) As compar-
ed to this position ag on 31st Warch,
1973, the outstanding investmcat of
LIC in large industrial houses as on
31st March, 1974 increased from Rs.
169.67 crores to Rs. 174.39 crores.

(b) According to the latest decision,
LIC, can invest in private sector not
more than 10 per cent of the accretion
to its controlled fund in a year. Sub-
ject to this, LIC invesls both in con-
cerns belonging to Large Industrial
Houseg os well as in other concerns,
the main emphasis being on the safety
of the capital and yield obtainable
therefrom.

(c) The high proportion of its invest.
mentg in large and larger Houses is
because investment opportunities In
ventures controlled by these groups are
much greater then in other concerns
as when a company is large its opera-
tiong are wide spread and opportunities
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for investment are also greater. 1In
the case of a large industrisl House,
grant of term loans and underwriting
of shares or direct subscription to
shares andfor debentures, by L.IC. is
done on consortium basis jointly with
other financial institutions

Fall in credit geposit ratio of
Commercial Banks

1730. SHRI K. M, MADHUKAR:
Will the Minister of FINANCE be
pleased to state:

(a) whether the credit deposit ratio
of the commercial banks hag fallen
considerably during 1974 as compared
to the previous year; and

(b) if so, the particulans thereof

and the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI), (2) and (b).
During the calendar year 1974, the
acceni of the credit policy all through
was on containing credit expansion
within reasonable limits. The credit
deposit ratio of scheduled commercial
banks was, as a resull, marginally
lower at 69.18 per ceni as on the last
Friday of December, 1974 compared to
that of 7010 per cent as on the Iast
Fniday of December, 1973.

Exports by Mysore Minerals Limited

1731. SHRI K LAKKAPPA: Wil
the Minister of COMMERCE be pleased
to state:

(a) whether Mysore Minerals
Limited ig not allowed to make exports
on its own by the Minerals and
Metalg Trading Corporation;

(b) whether any complaint has been
received recently by Government im
this regard; and

(¢) the steps taken by Government"
to end the intervention of MM.T.C.
in the matter of exporta by Mysare
Minerals Limited?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) to (c). Mysore Minerals Ltd., can
export directly non-canalised items. In
respect of canalised items, exports can
be made only through the canalising
agency, viz., Minerals and Metals Trad-
fng Corporation Government of Kar-
nataka had proposed that Mysore Mi-
rerals Ltd, might be allowed to exprt
iron ore and manganese ore produced
by it direct. Thig would not be possi-
ble, as it would be contrary to the
Government's canalisation policy.

Export of ready-made Garments

1732. SHRI K, LAKKAPPA: Wil
the Minister of COMMERCE be pleased
{o state:

(a) the total value of exports of
ready-made garments during the last
four months as compared to the cor-
responding period of last year; and

(b) the factorg responsible for
increase/decline?

THE DEPUTY MINISTER IN THE
MINSITRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
As compared to the exports of ready-
made garments worth Rs, 28.824 crores
during September—December, 1973 (4
months), the exports during Septem.
ber—December, 1974 (4 months) are
estimated to be of the order of Rs
28.899 crores.

(b) There is no appreciable increase/
decling in the exports, hence the ques-
tion does not arise.

Growth Rate of Tourism

1733. SHRI S, A. MURUGANAN-
THAM: Will the Minister of TOU-
RISM AND CIVIL AVIATION be

pleased to stgte «

(a) whether the growth rate of
Tourism in the year 1974 has declined;
and
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(b) if so, the facts thereof and the
reacons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH): (a) and (b). The growth
rale in tourism during 1974 wag 3.2
per cent as against 19.5 per cent re.
corded in 1973. However in terms of
absolute numbers the tourist traffic in-
creased by 13,266 during 1974 over
1973.

The various factors that have affected
tourist flow are the high cost of fuel
resulting in an increase in international
air fares, inflation in the originating
countires which have cut down tour-
ists' funds for leisure.time activities,
strike in Indian Airlines, the Railway
strike and the Air India lock-out. It
15 somewhat reassuring that we could
still maintain some growth in tourist
arrivals ag against an estimated decline
of 3 per cent in world tourism in 1974.

Ratie of Interest offered by Nationalised
Banks for fixed Depositg

1734. SHRI R. S. PANDEY: Will the
Minister of FINANCE be pleased to
state:

(a) whether rate of interest
offered by nationalised banks for
public fixed deposits vary from bank
to bank e.g. Punjab National Bank
offers 11 per cent interest for one year
deposits of Rs. 3000|- and above while
State Bank of India only 8 per cent in
simi'ar cases; and

(b) if so, the reasons for such
variationa?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) and (b).
No Sir. The rates of interest payable
by all scheduled commercial banks
including the nationalised bsnks on
public deposits of varying maturities
are laid down by the Reserve Bank
of India. The schedule of intereat
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rates currently payable by the schedul-
ed commercial banks for different cate-
gories of deposits is sel out with stale-
ment belowy—

STATEMENT

Rates of interest on dsposits  payable by
Scheduled Commercial Banky (effective from
23-7-1974)*

Class of Depnsits (p reent
per annum)
A. Current accounts, deposits, No 1nterest
upto 14 days and deposits sub- except with
ject to wlthd;aw-il_l or rc;d th: prior
payment by notice for peric approval
of 14 days or less of the
Reserve
Bank of
Indsa,
B. Savings accounts. 50

C. Term Deposits

1. For deposits for 15 days to
45 days and for deposits sub-
ject to withdrawal or repay-
ment by notice for a period
not exceeding 4 days . 30

2. For aepmits for 46 to go
days and for deposits  sub-
ject to withdrawel or repay-
ment by notice for a period
exceeding 45 days but pot

ing 90 days . 35
3. For depos.ts for 91 days and
above but less than 6
months 5%

4. For deposits for 6 months

and above butless than o

months . . 60
5. For deposits for 9 monthe

and above but less than

year . . . 70
6. For deposits for T yesr and

above butless than 3 years g0
7. For deposits for 3  years

and above but up to and in-

clusive of 5 years 90
8. For deposits above 5 years 10 0
¥Note: (1) Scheduled Commerciel Banks
in ated ir Indie aggregste (e-

and time liabilities of less then Rs. 25
crores are allowed to pay, at their discretion,
s rotc higher by 0°25 per cent per anpum
over the ratcs ibed on their  term
acposits upto and inclusive of § years.
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(2) Scheduled Gommerciat Banks in-
corpiated in India and hsving aggregote
demand and 1ime ighilities of . 10
crores and above but less than Rs. 25 crores
shell pay inferest st § 25 per cent per gr-
num on their sav.ngs  deposits. Sche-
duled Commercial Banks incorporated  in
India and having aggregate demend and
time labilties of less then Rs. 10 crores
will pay interest at the 1ate of 5 50 p2r cont
per annum on deposits maintsined in savings
accounts,

(3) The provisions of the directive arc
not applicable to a deposit accourt  op:ned
in the name of @ m=mb:r or an ex-member
of a bank's staff, cither singly or jointy with
any other person or the widow of a person,
who was formerly a member of the bark»
staff, or an association or a fund, o1l members
ot which are members of thelbank's staff, or
a deposit made by a bankang nstitutior or a
co-operative  bank other thin a land deve-
jopment  bank.

Action against Customs Officials

1735 SHRI R S. FANDEY:
SHRI D. P JADEJA:
SHRI ARVIND M. PATEL:

Will the Mimstet of FINANCE

be pleased to state:

(a) whether a sizeable number of
customs officials has recently been
charge sheeted;

(b) if go, the number of guch offi-
cials; and

(c) the charges againat them?

TIIE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) to (c). The information ig being
collected and will be laid on the Ta-
ble of the House.

Resources of Unit Trust of India

1736, SHRI N. E. HORO: Will the
Minister of FINANCE be pleased to
state:

(a) whether financial circles have
been divided in their ¢pinion about
Unit Trust of Indig units being gy eli-



165 Written Answers PHALGUNA 9, 1896 (SAKA) Written Answers 166

gible security for investment of pro-
vident fund accounts in the light of the
amendment of the Indian Trust Act.
*1882 through the recent Ordinance;

(b) whether provident fund money
cannot be invested in units because
Government have not made any spe-
cific provision while amending the
Indian Trust Act: and

{c) whether Government want the
resources of the Unit Trust to be
strengthened and if so, the broad fea-
tureg of the policy of Government in
this regard?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) Gov-
ernment have no such informatian.

(b) Yes, Sir.

(¢) Government had promulgated the
Trust Laws (Amendment) Ordinance,
1975 on 7th January, 1975 in order to
promote the sale of units by Unit Trust
of India and to curb the resale of units
by Unit holders. The Ordinance pro-
vides for the grant of further reiiefl
from income tux to the extent of
Rs 2000 for income from units over
and ahove the existing limit of Rs. 3000
already avalable under Sectinn 80L
of the Income Tax Act, 1961 in respect
of certuin approved investineuts in-
cluding units, and also provides for
further exemption wupto Rs. 25,000
from wealth-tax on investments in
Units over and above the existing ex-
emption limit under Section 5 uf the
Wealth-tax Act, 1957 in respect of the
investments including units specified
in that Section. In addition, the uniis
issued by the Unit Trust of India will
be eligible to be treated as ‘trustee
securities’ under the Indian Trusts Act
and the amounts payable to the nomi-
nees of Unit-holders will, subject to
certfain conditions, vest in the nomi-
nees,

New Procedure to Circumvent
Irregularities l:: Rags Import

1737. SHRI N. E. HORO: Will the
Minister 6f COMMERCE be yleased to
state:

(a) whether Central Government
have evolved any new procedure to
circumvent the irregularities noted in
the rags imported in the previous
years; and

(b) if so, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP FSINGH):
(a) and (b). Yes, Sir. The definitioa of
rags has been revised so ag to provide
that 1n case serviceable garments have
been imported, they will have to be
mulilated before release by Customs
authorities. The S.T.C., through which
import of rags is canalised, will ensure
cent per cent niwultilation of such con-
signments under the jupervision of the
officers of Textile Commissioner and
Chief Controller of Imports and Ex-
ports under over-al]l surveillan-e of the
Customs authorities, hefore their re-
lease lo importers. The mutilation is
to be done within the port area.

Scheme to provide Additional Benefits
to Families of Government Employees

1738. SHRI N. E, HORO:
SHRI K. MALLANNA:
SHRI ARJUN SETHI:

Will the Mimister of FINANCE be
pleased to state;

(a) whether Government have an-
nounced a Scheme to provide addi-
tional benefits to the family of any
employee, who dies in harness on or
after January, 1975; and

(b) j# so, the salient features
thereof?

THE MINISTER OF STAIE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) and (b). With a view to providing
extra social security to the lamilies of
the Centra] Government servants and
a positive incentive 1o Central Gov-
ernment employees to save more, Gov-
ernment has introduced a deposit link-
ed Insurance Scheme which provides
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an insurance cover to the subscribess
to the Provident Funds without pay-
ment of premium. According to this
Scheme, the family of a Central Gov-
ernment employee who dieg in harness
on or after 8th January, 1975 will be
sanctioned an additional amount equal
to the average balance in the account
of the deceased Government servant
in the Fund during the three years im-
mediately preceding death provided the
balance 1n the account had not fillen
below the following limits at any time
during three years preceding the aate
of death'—

Rs.
Class I . . . 3,000
Class 11 . . . 2,500
Class IITI . . 1,500
Class IV . . . 1,000

The upper limit upto which the benefit
of insurance cover will be available 1s
Rs. 10000, Thus any amount in excess
of Rs. 10,000 in the Fund will be dis-
regarded for the purpose of extra
benefit. The Scheme will cover em-
ployees who have put in at least 5
years' service at the time of death

Export of Fruits

1739. SHRI M. V. KRISHNAPPA-
Will the Minister of COMMERCE be
pleased to state:;

(a) whether there i3 a great demand
of Indian fruits in some of the foreign
countries;

(b) if so, the names of such count-
ries which at present are importers of
Indian fruits; and

(c) the astepg taken by Government
to boost the export of fruits and fore-
ign exchange likely to be carned dur-
ing 1875-76 as a result of this export?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)'
(a) Yes, Sir.
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(b) Gulf countries, UK. West Ger-
many, France, Malaysia, Singapore,
Hongkong, Bangladesh and Nepal are
the main importers of Indian fruits.

(c) As an incentive to exporters
they are allowed 5§ per cent import
replenishment for importing packaging
material against the exports made by
them.

The foreign exchange earnings from
export of fresh fruits during 1975-76
are likely to be of the order of Rupee
One crore.

Conversion of Tea Warehouses into
Bonded Warehouses

1740. SHRI M. V. KRISHNAPPA.
Will the Mimster of COMMERCE be
pleaseqd to state:

(a) whether there is any proposal
under consideration of Government
to convert tea warehouses into bond-
ed warehouses; and

(b) if go, the broad outlines uf the
proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) No, Sir.

(b) Does not angse

Filling up of sanctioned Posts in
S.P.M., Hoshangabad

1741, SBHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of FIN-
ANCE be pleased to state:

(a) why sanctioned posts in Hosh-
angabad Security Paper Mills have
not been filled in gpite of junior em-
p'oyees eligible for appointment beiig
available; and

(b) the period for which the posts
have remained unfilled?

LY
THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
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(a) and (b). The information is being
collected and will be laid on the Table
of the House as soon as possible.

Rated paper production capacity of
8.P.M., Hoshangabad

1742, SHRI NITIRAJ SINGH CHAU.-
DHARY: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether the ratedq paper pro-
duction capacity of Security Paper
Mill, Hoshangabad and actual paper
production is as per rated capacity
and if not, how much short jt is;

(b) the reasons for the difference:

(¢) the maximum production given
on any day and why it has not been
maintained; and

(d) whether this production is pro-
posed to be increased by increasing
the number of employees?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) The rated production capacity of
the Security Paper Mill, Hoshangabad
is 2.700 M.T. per annum. The actual
production achieved so far, over the
years, is as follows:—

M.T.
1969-70 . . . 25582
1970-71 . . . 2,577
1971-72 . . . 2,629
1972-73 v o ka3
1973-74 . . . 1,760

Eﬁl&g&) . . . 2,600

(b) The difference has been small
and quite normal except in the years
1972-73 and 1973-74 when the difference
became large due to labour problems
in the MilL

»
(¢) The maximum production was
12.4016 M.T. on 3-2-1975 yearly produc.
tion is a variable figure depending on

the denomination of paper with dif-
ferent g.s.m, produced and also the
absenteeism among the labour which
fluctuates,

(d) A proposal to increase produc-
tion by 7 days continuous working of
the Mill as alsp by implementation of
the Expert Committee reports on job
recategorisation both of which may in-
volve increasing the strength of the
employees, is under consideration,

Appointment of Commission for Job
Classification of Security Paper Mill,
Hoshangabad
1743. SHRI NITIRAJ SINGH CHAU.-
DHARY: Wil the Minister of FIN-

ANCE be pleased to state:

(a) whether a commussion for job
classification of SP M. Hoshangabad
under the Chairmanship of Shri R. N.
Mehta was appointed by the President
of India;

(b) whether the Union bycotted the
Commission because it was not given
equal representation;

(¢) whether this resulted in lay off
and strike on 27th September, 1974;

(d) whether this commision hag sub-
mitted its report and if so0, the broad
outhines of its recommendations; and

(e) the reasons why Government
are not pegotiating with even a single
recognised Union?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERIJEE):
(a) Yes, Sir, an Expert Committee was
appointed in April, 1973.

(b) The Union bycotted the Com.
mittee even afler being given equal
representation.

(c) No, Sir.
(d) Not yet, Sir,

t{e) The management negotiates
whenever necessary.
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Lay off declared by Management of
8, PM. Hoshangabad

1744, SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether Security Paper Mills,
Hoshangabad management declared
lay off from 18th September, 1973;

(b) total strength of employees and
daily production during the period of
lay off;

(¢) whether employees tried to re-
port for duty during the period of lay
off but were not allowed to do 8o,

(d) whether the machines were
working then; and

(e) whether it was agreed upon by
Government on or about 25th May,
1974 to pay 75 per cent wages for the
lay off period but the same have not
yet been paid?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKIERJEE):
(a) Consequent on the strike by 4
pumber of cmployees from l6th Sep-
tember, 1973, partial ‘lay ofl' was de-
clared from 17th September, 1873 1n
those sections of the Mill where no
work could be provided for.

(b) The total strength of employees
including Officers on the rolls during
the period of ‘lay off’ was 1112, There
wag no production during the period of
‘lay off’.

(¢} No employee reported for duty
till the strike was called off from 10th
October, 1873. Lay off was lfted in
short stages as and when the em-
ployees of particular sections reported
for duty and work could be provided
for them.

(d) No, Sir, not during the strike
period.

(e) The question of paying lav-off
wages during the period of strike does
not arise. As and when the employees
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reported for duty after strike was
called off, lay-off wag lifteq and full
wages were paid to the employees,

Fall in value of rupee in relation to
Rouble

1745, SARDAR SWARAN SINGH
SOKHI:

SHRI M. S. PURTY:
Will the Minisler of FINANCE
be pleased to state:

(a) whether there hag recently been
any devaluation of Indian Rupee in
USSR,

(b) whether the exchange vyalue in
1elation tg the Soviet Rouble has fur-
ther declined touching the lowest level
so far, and

(c) if so, its aflects on the Indian
Economy, and Soviet aid for expan-
sion of steel plants and other indus-
tries, in the country?

TIIE MINISTER OF FINANCE
(SHR1 (. SUBRAMANIAM): (a) and
1), There has been no devaluation of
the I[ndian Rupee 1n relation to the
Rouble. However, the State Bank of
the USSR has been revising the ex-
change rate of the Indlan Rupee in
relation 1o the Rouble for non.com-
mercial tiansaclions within the USSR,
particularly since 1<t March, 1974. The
rate nolifled by that Bank effeclive
from 1st December, 1974 was Rs. 100—
Roubles 8.27 as against the rate of
Rs. 1i0=Roubles 8,51 notiled in
March 1974. This rate is different
from the exchange rate of Rs. 100=
Roubles 12, based on the gold content
of the two currencies. Non-commercial
transactions form a very small propor-
tion of the total transactions,

(c) Since the changes effected relate
to non-commercial trangactions within
the USSR, these should pol affect the
Indian economy or the Soviet aid for
Indian projects.
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Demand for Indian Jute goods in the
world market

1746. SARDAR SWARAN SINGH
SOKHI- Will the Minister of COM-
MERCE be pleased to state-

(a) whether there has been an
alarming decline in the demand for
Indian jute goods in United States and
Canada;

(b) whether there has also been
sharp decline in the demand for
Indian jute goods in the world mar-
ket;

(c) whether in the early part of the
current year the export figure has
come down from 15,000 tonnes per
month to nearly 2,000 tonnes to these
two countries recently; and

(d) if so, the rcasons for the sub-
stantial decline in demand for jute
goods in general and carpet-backing in
particular, and what steps Govern-
ment proposc to take to check this
dechine?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMER('E (SHRI
VISHWANATH PRATAP SINGH)

(a) Yes, Sir.
(b) Yes, Sir.

{(¢) While the monthly exports of
jute goods has shown a marginal de-
cline 1n the past few rmonths. the
contracting of Carpel-backing has
come down to about 2,000 tonnes in
the months of November and Decem-
ber, 1974, and even less in January,
1975.

{d} The reason, can be summarised
as follows:
(1) Competition from synthetics.

(1) Oompuuti'c'm from other pro.
ducers.

(il1) Recession in the building indus-
iry in the Uniled Siates.

Government have reduced the export
duty on primary and secondary carpet-
backing in the end of December, 1974.
A high level study leam has also been
deputed to the United States and
Canada to make an in.depth study of
the market for Indian jute goods over
there Efforts are alswo being made to
bring about cost reduction by Research
and Development.

Encouragement to private operators
to run Air services

1747. SHRI RAJDEO SINGH: Will
the Minister of TOURISM AND CIVIL
AVIATION Le pleased tc state whe-
ther Government have decided that
private operators would be encouraged
to run awr seivices on routes and to
points not covered by the Indian Air-
lines?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH) Applications recervea from
prnivate operators for jpermission to
vperate on ruules not covered by
Indian Airlines are considered by the
Director General of Civil Aviation
under the provistens of the Air Cor-
porations Act and Aircraft Rules, 1037.

Encouragement to private gector to
start Hotels

1743. SHRI RAJDEO SINCH: Will
the Minister of TOURISV AND CIVIL
AVIATION be pleased to state:

(a) whether Government have de-
cided that the private sector would be
welcome to start No star' hotels to
meet the needs of the tourists who
could not afford to meet heavy bills;

(b) if so, the response upto this

day; and

(c) what aid and facilities Govern-
ment propose {o provide to private
sector for building ‘No star’ hotels to
promote tourism in the country?
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THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH): (a). Government has al-
ways welcomed private gector to set
up hotels to cater for accommo-lation
requirements of low income group of
tourists. The minimum standards
considered suilable for such hotels are
thore prescribed for the one-star cate-
gory hotels 1e.  there should
be a minimum of 10 lettable bed rooms
of which atleast 25 per cent should
have attacheq bath rooms, for the re-
maining rooms there should be one
bath room for every 4 rooms, the bath
rooms should have proper santtation
and running cold water with adequste
supply of hot water, the rooms should
be properly ventilated snd have elean
and comfortable beds ani furniture,
there should be a reception counter
and a clean and moderately well
equipped dining room, restaurant with
a well equipped kitchen and pantry.

(b). The response from privale
sector has not been much.

(¢). The nnvate sector is encourag-
ed to set up more hotels including
those of the above category, by means
of various incentives offered in the
form of fiscal rellefs, financial assist.
ance in the form of institutional loans,
priority consideration for essential re-
quirements, etc.
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Central loang outstanding against
Rajasthan Government

1751. SHRI M. ¢ DAGA Wil the
Minister of FINANUE le plec.eq to
state,

(a) the total amount of Central
loans outstanding against Rajasthan
Government;

(b) the manner in which Rajasthan
Government repays these loans, and

(c) the amount of money it pays
annually by way of inferesi?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM) (4) Total
amount ol *Central lvans vutstanding
sgeinst Rajasthan Government s esti
mated at Rs. 761 crores at lhe end of
1973-74.

3725 LS—8

(h) Various categories of 1:ans ure
being repaid in accordance with the
revised terms recommencerd by the
Sixth Finance Comnussion. The re-
commendations of the Commission
which have already been laid on the
Table of the House envisage repay-
ment of Ilnans ly the Government of
Rajasthan, in periods ranging from 15
to 30 years with moratorium of 2 to §
years 1n the case of certain specfied
categories of loans outstanding on
31-3-1974.

(¢) Interest payable hy Rajasthan 18
estimatled at Re<. 36 crores during
1974-75
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Go Slow and Mass Leave by Offices of
RBI

1753, SHRI HARI SINGH:
SHRI M RAM GOPAL
REDDY;

Will the Minister of
be pleased to state:

(a) whether RBI officers resorted to
mass leave and go slow 1n January
thig year; and

FINANCE
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(b) if s0, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) and (b).
Reserve Bank of India has reported
that in support of their demand for
increase in Dearness Allowance, the
two Officers’ Associations in the Bank
gave a call to the officers of the Bank
to go on mass casual leave on 10th
January, 1975 and work to rule fiom
10th February, 1475. The agitetion
has gince been withdrawn following
the sanction of ad-hoc increases in
Dearness Allowance by the Bonk,

Visit of Australian Minister for Over-
seas Trade to India

1754. SHRI HARI SINGH:
SHRI ARVIND M. PATEL:
SHRI D. P. JADEJA;

SHRI BHAGIRATH
BHANWAR:

Will the Minister of COMMERCE
be pleased to state:

(a) whether the Australian Minis-
ter for Overseas Trade visited our
country recently; and

(b) if so, the nature of discussions
held and decisions arrived at?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SIIRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

(b) A statement is enclosed.

Statement
The discussions covered-—

(a) (i) difficulties of Indian exports
to  Australia of textiles
fabrics and garments on ac-
count of revision of tariff
structure and other restraints

(li) of handicrafts on account
of ajoption of new defini-
tion of “handicrafts" by
Australia;
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(iii) of footwear due to queota
restrictions and  tarift
structure or impurt of
footwear;

(b) scheme o Ausirallon Gov-
ernment for rendering market
assistance to Indlan exporturs;

(c) review of Indo-Australian pro-
ject for dcvelopment of wool
indusiry in India; and

(d) proposal to conclude a trade
agreement beiween India and
Australia.

The position of each side was neted
for further aclion,

Raids by Enforcement and Excise
Departments

1755. SHRI HARI SINGH, Wil the
Minister of FINANCE be pleased to
stale;

(a) whether a number of raids were
carrieq out in Uttar Pradesh and other
parts of the country by the Enforce-
ment Department and Excise Depart-
ment during January and February,
1975;

(b) if so, the particulars of the
raids and the wunaccounted cash,
iwellery and other articles seized
during these raids; and

(¢) the action taken against the
guilty persons?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) to (¢). Information regarding the
raids carried out in Uttar Pradesh
and other parts of the couniry by the
Enforcement Directorate (Foreign Ex-
change Regulation Act) during the
period 1-1-1875 to 15-2-1975 iz given
below:

-

In Uttar Pradesh, premiges of two
parties were searched by the Enforce
ment Directorate during the period
1.1.1975 to 15.2.1975, and some incri-
minating documents were recovered
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and seized. In other parts of the
country during the same period, 237
searches were conducted and besides
incriminating documents, Indian cur-
rency totalling about Rs. 1,28,000 and
foreign exchange worth about
Rs. 17,000 were seized.

If, as a result of
parties concernej are
guilty of zny offence inder the
Foreign Exchange Regulation Act,
necessary penal aclion as provided in
the Act, will be taken.

enquiries, the
found 1o be

Informaion regarding the reids
carried out Ly the Central Excise De-
partment is being collected and the
same will be isid on the Table ¢f the
House.

Import of Footwear by Australia

1756. SIIRI NiMBALKAR- Will the
Minister of COMMERCE be pleased to
state:

(a) whether Government of India
have requested the Australiap Govern-
ment {o case restrictions gn the import
of foolwear; ang

(b) if so, the reaction of the Aus-
tralian Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE 'SHRI
VISHWANATH PRATAP SINGH):

(a) and (b). VYes, Sir, Duiing the
recent wvisil to India by Australian
Minister for Overseas Trade, Mr.

Frank Crean, irom January 26 to Feb-
ruary 1, 1975 the restrictions imposed
on the import of foolwear by Australia
were, inter-alia, discussed. The Aus-
tralian Minister noled the prcblem for
further consideration.

Permission ig Privale Airlines to
operate Non-scheduled Services

1757. PROF. MADHU DANDAVATE:
SHAI MUKIITIAR SINGH
MALIK:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

1
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(a) whether it ig true that the pri-
vale airlines have been allcwed to
operate non-scheduled services not
served by Indian Airlines;

(b) if so. what are the routes on
which the private airlines propose to
operate their services; and

{¢) whether the private airlines
will replace the Indian Airlines ser-
vices to 16 centres which were dis-
continued following the fuel price
mcrease”?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SIIRI SURENDRA PAL
SINGH); (a) and (b). Some private
operators have been granted permis-
sion by the Direcior General of Crvil
Aviation under the provisions of the
Air Corporaticns Act and Aircraft
Rules, 1937 to operate non-scheduled
services, Nu 1outes are  assigned o
private oparators on  regular basis.
They are permitied tc operate non-
scheduled services on a day g day
basis.

(¢ Applhicatinns recewwved from pri-
\ate operators for operation on routes
given up by Indian Airlines will be
consulered by the Director General of
Civil Aviation, under the prowvisions
of the Air _orpnrations Act and Air-

_traft Rules, 1937.

Attempt to Hijack an Air India Jumbo
Jet

1758, PROF. MADHU DANDA-
VATE: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be
pleased to state:

(a) whether an Air-India jumbo jet
was soughi to be hijacked by &
Canadian on the 25th December, 1974;

(b) if »0, who were the mer:bers of
the crew that succeeded in overpower-
ing the hijacker;

(¢) what was the idenlitv of the
hijacker; and
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(d) whether there wag any political
motivation behind the attempt  at
hijacking?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SUREN-
DRA PAL SINGH): (a) and (b). An
attempt was made to hijack an Air-
India Jumbo jet flight on 25th De-
cember, 1974 between Sector Beirut/
Rome by a Canadian national, named
Joseph Homola. Under instructions
from the Commander of the aircraft
Captain A, M. Kapur, the flight crew,
Captain B. S. Sandhu, First Officer,
Shri S. K. Dasgupta, Flight Engineer
and Shri N. M. Pardivala, Inflight
Supervisor overpowered the hijacker,

(c) Joseph Homola was born in
Czechoslovakia and migrated to
Canada about six years ago. He held
a Canadian passport.

(d) The attempt did not appear to
be politically motivated.

Financial Assistance to $.7.C

1756. PROF. MADHU DANDA-
VATE: Will the Minister of COM-
MERCE be pleased to state:

(a) whether the State Trading
Corporation, which had previnwily a
position of surplus funds has now
to resort o bank borrowing, to
manage jts export-import operations;

(b) if so, whether ther: weie
discussions between the S.T.C. and
Reserve Bank of India authorities
regarding financial assistance to the
S.T.C.; and

(e) if s0, what will be the guanium
of immediate assistance that 'vill be
available to the S.T.C. from thr bunk?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Given the large turnover, bank
borrpwings which {8 g recognized
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method of financing operations has
alrcady been a part of STC's finan-
cial planning.

(b) No discusgions have been held
regarding financial assistance to  the
STC with the RBI, No discussions
are ulso required with the RBI for
borrowings irom commercial banks
which is g normal features of STC's
operations.

(c) Does not atise.

Development of Andamay and
Nicobar Filands as Tourist
Resort

1760 PROF MADHU DANDA-
VATE Will the Minister of TOUR-
ISM AND CIVIL AVIATION be
pleated to state:

(a) the steps faken 1o develop the
Andaman aunl Nicobar "slands as a
tourist resort {o1 Indian and foreizn
tourist during the last thre, years;
and

(h) the estimated r.ovenne exrped
as a result of thuse stens?

1IIE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL, AVIATION (SHRI SUREN-
DRA PAL SINGH): (a) Due to the
restriction on the entry of tourists
into the Islands, the development of
facilities in the Islands could not be
cnnsidered in the Central Sector
during the years 1871-72, 1972-73 and
1973-74.

(b) Does not arise,

Policy of LIC in making Investmcnt
in Large Industrial Houseg

1781, SHRI B. S. BHAURA: Will
the Minister of FINANCE be pleased
to state:

(a) whether the poliry of Life
Inqurance Corporation in making
fnvesimenis in large and high yleld.
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ing Industrial houses rather than in
the priority sector would not scuttle
the credit policy of the commercial
banks; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
and (b). It is not the policy of the
LIC. to invest only in the large in-
dustrial houses to the exclusion or
neglect of other concerns in the pri-
vate corporate sector. The credit
policy of the Commercial Banks as
also the investment policy of LIC are
an integral part of the Government's
comprehensive cconomic, fiscal and
monetary policy. While formulating
the policy, the Government ensures.
that there is no contradiction in the
various elements comprising jts over-
all policy. Granting of term loans
to concerns belonging to Large In-
dustrial Houses or underwriting of
their capital by LIC purely on merit
or in consortium with other public
financial institutions is not likely to
affect the credit policy of the Com-
mercial Banks to the latter’s detri-
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Foreign Aid In 1974-35
1762, SHRI P. M. MEHTA:

SHRI R. V, SWAMINATHAN:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government are hope-
ful of achieving the target of Rs 850
crores by way of external assistance
fiom friendly countries and interna-
tional organisations in the current
financial year;

{b) if so, to what cxtent the foreign
aid agreements have so far been sig-
ned upto January, 1975; and

(¢) the particulars of the
ments signeq ard the
countries?

agree-
names of the

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) Yes,
Sir.

() Aid Agreements for an amount
of Rs. 1062.31 crores have so far been
signed during the curreni financial
year.

(¢} A statement giving particulars
of ithe Agreemenis signed, so far and
names of the countries, is laid on the

ment, Table of the House,
Srarement
Exrernal Avsictamce—1914-75
Agreeme as signed during April, 197 §— February. 1975
Country Institution Pmicc; - w;&‘nn- - —Tmal
Proect

1. Belgium , . . . . . . 577 577
2. Canada . . . . . o 54 42 44 4298
3. Denmark . . . . . . . }7°02 » 02
4. France . . . . . . . M4 30-12 64- 56
§. West Germany . . . . . . 3318 Bo- 58 113 76
6. Japan | . . . . . . . .. s1 79 S1-69
7. Netherlands | . N . . ' . .. 25-01 25 01
8. Swaeden | . . . . . . . . 3744 3744
g. LK. - . . . . . . . ™ 53 7454
10. US.A. p» . . . . . . . . 6 u3 6-93
11. IBRD | . . . . . . . 129412 12912
12. IDA . . . . . . « 372-99 20v SO £03°49
Totar . . 8oo-27 562 o4 mo;-;
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Foreign Exchange Rackets

1763. SHRI P, M. MEHTA:
SHRI P, A SAMINATHAN:

Will the Ministey of FINANCE bLe
pleased to state:

(a) whether the foreign cxchange
racket in the country had been sma-
shed to a large extent in December,
1974; and

(b) whether due to thy slackness
this has once again become arrive?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PRANAB KUMAR MUKHER-
JEE): {a) As a result of detention of
forecign cxchange racketeers under
Maintenance of Internal Security
(Amendment) Ordinance and later
under Conservation of Foreign Ex-
change and Prevention of Smuggling
Activities Act, 1974, trafficking in
foreign exchange hags considerably
gone down,

(b) There has been no slackness 1n
the drive against foreign exchange
racketeers and it is not correct to say
that their activities have increased.

{
Non.Aligned Conference held at

Dakar February, 1975

1764. SHR1 P M MEHTA:
SHRI R. V. SWAMINATHAN:

Wiil the Minister of COMMERCE
be pleased to state:

(a) whether a Non-aligned confer-
ence held in Dakar from 3rd Feb-
ruary to 8th February, 1975 had dis-
cussed the problems relating to in-
ternational trade in raw materials
and commodities;

(b) if wo, the decisions arrived at;
and

(v) 1o whit extent they will be
beneficial o India?

FEBRUARY 28, 1875
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

(b) The Conference adopted a De-
claration and a Programme of Actlon
with a view to strengthening the ne-
gotiating position of developing coun-
{rieg regarding their coniro] over their
nalural resources, their exploitation,
prices and marketing. The Program-
me of Action invites also the deve-
loping countries to set up a Council
for consultation and cooperation be-
tween varioug associations of
producers.

The Conference hag further decid-
ed mter-alia (i) to go inlo the ques-
tion of formation of a gpecial fund to

finance stocks for the stabilisation of

the prices of raw materials exported
by developing countries at remunera-
tive levels; (ii) to convene a meeting
of the Non-aligned and other deve-
loping countries for evolving a com-
mon approiach ior the fourth-coming
Conference with developed countries,
wiich it is proposed should discuss
the economic relationg between the
developing and the developed coun-~
trics; and (iif) to establish further
coordination umoung developing coun-
tries to take care of their manifold
interest; in the field of raw materials
and primary commodities.

(¢) The implementation of the de-
cisions of the Conference is expected
to coniribute towards improving our
trade in commodities.

Pl

Import of Cottoa

1765. SHRI P. M. MEHTA: Wil] the
Minister of COMMERCE be pleased
to state:

(a) whether Union Government have
made it clear that shey are not going
to import cotlon more ‘than the ab-
solutely minimum quantity neces
sary ahd will avoid importing the
types of cotton grown within the
country:
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(b) if so, whether this was made
clear by him in reply to cummunica-
tion from the minister of Parliament-
ary Affairs;

(c) whether cotton growers had
pointed out to him the consternation
caused among the producers about the
cotton import policy of Government;

(d) whether hig Ministry arc con-
sidering or evolving a policy to enable
the Cotton Corporation of India to
enter the market in a morz meaniig-
ful way to relieve any hardships of
the growers; and

(e) i so, whether any final deti-
sion has been taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)-
(a) and (b). Depending on the gap
between supply and demand some
import of cotton may be necessary,
However, imports will be restricted
to medium staple cotton of which the
availability is less than demand.

(c) Yes, Sir. But in view of the re-
ply to partz (a) and (b) of the Ques-
tion, no adverse effect on producers
is anticipated.

(d) and (e). Cotton Corporation of
India has been granted a credit limit
of Rs. 10 crores. We have requested
the Ministry of Finance to increase
this limit. The Cotton Corporation of
India has recently started making
some purchases.

Decline in Food Procuremeni Credit
Expansion during Current Busy Sea-
son

1766, SHRIMATI PARVATHI
KRISHNAN: Will the Minister of
FINANCE be pleased to state;

L ]

(a) whetler food procurement cre-
dit expansion declined during the cur-
rent busy season as compared to the
last geason; and

(b) it so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
During the current busy season, up to
31st January, 1975, the increase in pub-
lic food procurement credit was Rs. 109
crores as compared to Rs. 154 crores
during the corresponding period of
the 1973-74 busy season. In absolute
terms, the figureg are Rs. 363 crores
for the current busy season as com-
pared to Rs. 389 crores over the same
period in the last busy season.

(b) The lower expansion in credn
for food procurement in the current
season so far has been due to lower
level of overall food procurement
operations as compared to the last
year's busy season.

Boosting of Exports of Rajasthan
State

1768. DR. H. P. SHARMA: Will the
Minister of COMMERCE be pleased to
state:

(a) whether according to a recent
survey conducted by the Indian In-
stitute of Foreign Trade, on behalf
of the Rajasthan Small Industries
Corporation, Rajasthan’s contribution
to the AH India export trade was
only a meagre one per cent of the
country's total exports for 1973-74;

(b) if so, the figures of export
earnings for Raiasthan and the coun-
trv as a whole during 1971-72, 1972-73
and 1973-74;

{c) whether any programme/plan
has been drawn out by Rajasthan
Government for boosting their export
earnings during the Fifth Five Year
Plan, if so, the main features thereof
ang the targets of exports to be
achieved during each year under
the plan and what percentage of the
total country's exports it would con-
stitute; and

(d) the State-wise position of Ra-
jasthan in the export map of the
country in each year of the Fourth
Plan?



191 Written Answers

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
{(a) Yes, Bir,

(b) State-wise figures of export
earnings are not maintained. Exports
from the country during 1971-72, 1972-
73 and 1973-74 were Rs. 1603 crores,
Rs. 1971 crores and Rs. 2483 crores
respectively.

(¢) The information is being collec-
ted and will be laid on the Table of
the House¢ in due course.

(d) In view of answer to part (b)
of the question, does not arise.

Trade with East European Countries

1769. SHRI BHOGENDRA JHA:
Will the Minister of COMMERCE be
pleased to state:

(a) whether our trade with Eact
Europeun countries has  undergont
a quahtative change 1n recent years;
and

(b) if so, the mam fealures therc-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH FRATAP SINGII):
(a) and (b), Over the years our im-
ports of machinery itemg from these
countries have declined and the im-
ports of industrial raw materials and
other itemg of crucial importance to
our economy have increased. On the
other hand, manufactured goods
figure more prominently than before
in our exports to these countries.

Delinking Indian Trade and Commerce
from Inflation affected developed
Capitalist Countries

1770. SHRI BHOGENDRA JHA:
Will the Minister of COMMERCE be
pleased to state:
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(a) whether the infiationary trend
in India is severe due to its being tied
to the capitalist world market;

(b) ihe steps being taken to delink
Indian trade and commerce from tne
mflation-affecled developed capitalist
countries and link them with the so-
cialist countries; gnd

(¢) if so, the main features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(2) Indid 1s trading with countries
both 1n the capitalist and non-capi-
talist world The inflationary pres-
sutes in the economy are due to,
amongst other factors, high prices of
impurted food grains, fertilizers and
other manufactures,

(b) and (c). The objective of the
Government policy 15 to promote
trade both with the capitalist world
angd the socialist countries to the opti-
mum extent, keeping in view the
principle of earning maximum foreign
exchange from exports for the coun-
try and obtaining the country’s im-
port requirements at most competi-
live prices.

Proposal to open Hotel at Santa Cruz
Airport

1771. DR. RANEN SEN: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Government have a
proposal under consideration to open
a hotel at Santa Cruz airport this year;
and

(b) if so, the main features thereof
and the steps being taken in this re-
gard?

THE MINISTER, OF STATE IN
THE MINISTRY OF TOURISM AND .
CIVIL AVIATION (SHRI SUR-
ENDRA PAL SINGH): (a) and (%).
The Hote] Corporation of India Limi-
ted, a subsidiary of Air India, is con-
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structing a hote] at Santa Cruz air-
port. The hotel is expected to be
partially operational with 120 rooms
by May/June this year and fully ope-
rational with 300 rooms by August/
September 1975. The hote] is circu-
lar in design with a swimming pool
in the centre, 5 restaurants, shopping
arcude, conference facilities and health
clubk, The hotel will glso have Air-
lines Counter, Air India lounge and
specia] facilities for airline passen-
gers.

Agreement between India and Russia
regarding supply of Zinc to India

1772. SHRI ARJUN SETHI: Wil
the Minister of COMMERCE be pleas-

ed to state:

(a) whether there has recently
been an agreement between Russia
and India regarding the supply of
Zinc to India; and

(b) if so, the main fealures there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

(b) Under the Agreement, U.S.SR.
will supply to India 16,000 tonnes of
electrolytic high grade zinc during
1875,

Proposal to impose Cess on the output
of Fine and Superfine Cloth

1773, SHRI ARJUN SETHI:
SHRI K, MALLANNA:

Will the Minister of COMMERCE
be pleased to state:

(a) whether ® Government have
decided to impose a cess on the out
put of fine and superfine cloth to aid
the fund for cotton purchases; and
3725 LS9

(b) if so, the main features of the
formula marked out to dete~mine the
tair price of cotton?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a1 No, Sir.

()} Does not arise.

Seminar on Indo-EE.U. Trade

1774, SHRI Y. ESWARA REDDY:
Will the Minister of COMMERCE be
pleased to state:

(a) whether a Seminar on Indo-
EEC. trade under Generalised
Scheme of Preferences was held in
New Delhi; and

(b) if so, the broad nutlines thereof
and the conclusions reached thereat?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

(b) The Semunar reviewed India’s
experience of the Community’'s GSP.
The specific products covered by the
Seminar were engineering goods, lea-
ther manufactures including foot-
wear, sports goods, readymade gar-
ments, hosiery goodg ang handicrafts
including woollen carpets. Sugges-
tions were made during the Seminar
for the improvement of the E.E. Com-
munity’s GSP especially in regard to
those products whose exports under
GSP were adversely affected by quota
ceilings,

1t was also recognised that regular
flow of information in the utiMsation
of the quotas under GSP and dis-
semination to trade woulg facilitate
better utilisation of GSP. The Com-
munity side pointed out during the
Seminar that exports of engineering
goods under GSP can be increased
further by identification of new pro-
duct lineg and adaptation of products
to guit the European markets,



195 Written Answers

Export of confiscated Goods

1775. SHRI D. B. CHANDRA GOW-
DA: Will the Minister of FINANCE
be pleased to state:

(a) whether Customs Department
propose to export confiscated luxury
goods;

(b) the main fcarures of the pro-
cedure preseribed for their export;
and

(c) the particulars rcgarding the
precious estones and other seized
goods?

THE MINISTER OF BSTATE 1IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) to (c). Of the conflscated goods
textiles, waiches and precroug stones
were congsidered for export. In the
case cf watches and textiles Govern-
ment's efforts have not met with suc-
cess. The proposa] to export precious
stones and a proposal to export tex-
tiles after converting into garments
are, however, being pursued.

Report of Committee on Anti-
Smuggling

1776. SHRI R. R. SINGH DEO: Will
the Minister of FINANCE be pleased
to state;

(a) whether any high power com-
mittee on anti-smugglinz hes been
formed by Government and if so,
when and what are its terms of refer-
ence;

(b) whether thig committee has
given ite report on apti-smuggling;
and

(¢) if so, what are the ymportant
recommendations and observations
thereof and the reaction of the Gov-
ernment of India thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
FPRANAB HKUMAR MUKPERJEE):
(a) to (c). No high power committee
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has been appointed by Government
on anti-smuggling. However, a group
of senior officers has beep asked to
continuously review and co-ordinate
anti-smuggling measureg that are be-
ing taken.

Increase in Fures in Indian Airlines

1777. SHRI NOORUL HUDA: Wwill
the \limister of TOURISM AND CLVIL
AVIATION be pleased to state

(a) whether the Indian  Airhines
are conlemplating to inciease the
fares very shmtly; and

(h) the 1casons {n* such ntren-e?

THE MINISTER OF STATE 1IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SURENDRA
PAL SINGH). (a) and (h). The
matter 15 under constant review  No
decision has jel been taken

Snacks and Beverages served by
Indian Airlines

1778. SHRI NOORUL HUDA, will
the Mimister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Government’s atten=
tion has been drawn to the repeated
complaints of the passengers regard-
ing the poor and hackneyed quality
of snacks and beverages gerved by
the Indian Airlinzs; and

(b) the steps taken to improve the
same?

THE MINISTER OF BTATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SURENDRA
PAL SINGH): (a) and (b). Yes, Sir.
It has been the endeavour of Indian
Airlmes to provide. better quality
snacks and beverageg on‘their flights.
The question of further improving the
quality of items served and adding
more varieties is under the Corpofa-
tion’s consideration.
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Promotion of 1.D.A.S. Officer of C.D.A.,

Patna responsible for publication
of ‘Restricted Defence Accounts

Year Book’
1780, SHRI RAMAVATAR
SHASTRI: Will the Minister of

FINANCE be pieased to state:

{a) whether a certain IDAS Officer
of C.D.A., Patna who is responsible
for publication of ‘Restricted Defence
Accounts Year Book’ without prior
permission of Government iz in the
run for promotion;

(b) whether any punishment has

been awarded by Government {o a
few officers for such works;

(c) whether promotion/confirma-
tion of many employees of CD.A,,
Patna office have been stopped on si-
milar grounds; and

(&) if so, the reasons for rewarding
the officer for serious breach of rules
and conduct?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(i lhe Defence Accounts Year Book
(147%;" was compiled and published by
the Stafl Welfare Committee, in the
officy of CDA (Patna). The office-
bearers of the Committee included
two 1DAS Officers. of whom one :1- in
the zone of consideration for promo-
twon, '

() No punishment was awarded io
any individual under the Classification,
Conirol and Appeal Rules. The office-
beurers/members of the Staff Welfare
Committee were, however, warneqd in
writing, individually, for having
brought out the publication without the
requisite permission.

(c) No, Sir.
(d) Does not arise.

Investment made by the LIC. in In-
dustriali bouses and Imndustrial sector

1781, SHRI RAMAVATAR
SHASTRI; Will the Minister of
FINANCE be pleased to state:

(a) the nameg of the first twenty
fndustrial houses in which invest-
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mentg have beep made by L IC. dur-
ing the years '1973-74 and 1974-75
indicating the Investment made in
each; and

(b, the total investment made by
LIC. in the industrial sector during
the =ame period?

THE DEPUTY MINISTER N THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) (a) and (b).

The requisite information is given
Lelow.

(Rs. in lakhs®
Gross  investments
during

20 larger industrial
houses listed in Ap
endix II of the
ILPIC Report, 1969

1973-74  1974-75

(upto 31-12-1974)

1 2 3

1. A.CC. . 2 52 §-09
2. Andrew Yule | . .

3. Bangur . 2378 60 00
4. Bird Hoilgers . . .

5. Birla . 1,85 18 63 24
6. Goenke . 354 € 32
. L C L . 17-§1 37
8. J.K. Singhana 28 02 o 21
o. Kuachand Tulsdas  1-48 053
10, Killicks . 123 36-8o
11, Mufatlal . 0 19 1 01
12. Martin Buen | 0 09
13. Sahe Jain - .
14. Sarabha . 5§20 234
1s. Scindia Steam

Navigation . - 1040
16. Shri Rem . 27°36 1,15°02
17. Soorajmull Na-
garmull . . .

18. Tata . 2,998t 15769
19. Thapar . 37 .-
20. Wislchand 20°13 0'20
Total in 20 groups  5,38°61 ‘4.59'2_
B. Toul investment

i'nlndustrhl Ssecwr

&opumiu

cieties

. 33,4389 M'ii
*P rovisiona fsubject to gudit,
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India’s internal debts

1782. SHR1 SHANKAR RAO
SAVANT: Will the Minister of
FINANCE bc pleased to state

(a) what is the total amount of
debts incurred by India at the end of
the yearg 1872-78, 1973-74 and 1074-
75 (till January, 1975); and

(b) when and at what rate of inte-
rest each of these loans are to be re-
paid?

THE MINISTER OF FINANCE
{SHRI C. SUBRAMANIAM) ({(a) The
tota! amount of Central Government's
internal debt as at the end of 1872.73,
1973-74 and 1974-75 (till January, 1975)
was Rs. 10197 crores, Rs. 11107 crores
and Rs. 12135 crores respectively.

{(b) Bulk of the internal debt com-
prise market loans and treasury bills
Other miscellaneous debt include, com-
pensation bonds, prize bonds and 15
vear Annuily Certificates Besides,
there are expired loans which do not
carry any interest. There are also
specidl non-negotiable rupee secun
ties 1ssued to IMF IBRD ABD IDA etc
which also do not hear anv interest
Treasury bills Have a matunty of @1
days and carry interest at 4 i per cent
Matunity dates and intere-t rates of
outstanthing market loans are given in
the statement laid on the Table of the
House. ([Placed in Library. See No
LT-5049/75]. The statement alsn gives
the outstanding balance at the end of
January, 1875 of other in-trument. of
internal debt,

Trade agreement with Iraq ang Iran

1783. SHRI SHANKER RAO
SAVANT: Wil] the Minister of COM-
MERCE be pleased to state

(a) the nature and extent of our
trade agreements with Iraq and Iran;
and

(b) what attempts are made fo
obtain smooth .sailing for our trade
agreements with them?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)
(a) The nature of the Trade Agree-
ment signed between India and Iraq
n 197t 1s bilateral. The basic features
of the Agreement are that:

(1) both the Governments have agre-
ed to give each other most
favoured nation treatment 1n
trade,

(1) the Agreement will be valid for
a period of fhree years. How-
ever, the Agreement will be
considered to be automatica’ly
renewed for similar periods un-
less a notice of termunation s
given by either side,

(i) Payments, both for export of
goods from India and import of
goods from Irag, are to be made
in convertible currency,

(1 » the Agreement provides for a
Joint Committee consisting of
the representatives of the two
countries to review yearly the
trade pattern belween the two
eountiies and suggest sn agreed
trrde plan for the future vedr
The Jo'nt Commitiee will also
review the performance ol each
country with reference to tne
Trade Agreement

(v each countfy will provide facili-
ties for holuing trade fmrs o-
hibitions

II The main feature. of the long
tetm trade agi€ement between India
and Iran, which came into force n
December, 1474, are

(1) The Agreement will be vald tor
a period of five years.

(1) It provides for Most Favoured
Nation treatmeni in mutual
trade.

(u1) Faciltties would be provided by
each to the other for holding
trade fairg and exhibitions.
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(iv) All payments under the agree-
ment will be made in convertible
currencies.

(v) Iustrative schedules appended
to the agreement list out items
exportable from India to Iran
and vice versa.

(vi) The performance of trade will
be reviewed once in six months.

(b) Both the Governments are in
touch with each other, if any difi-
culty arises in the implementation of
the Trade Agreement.

News item ‘Coiton waste Exporis
grind to a Halt’

1784. SHRI VASANT SATHE: Will
the Minister of COMMERCE be pleas-
ed to state;

(2) whether cotton waste exports
have come to a grinding halt;

(b) if so, the reasons therefor and
reaction of Government thereto; and

(c) steps taken/proposed in the
matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) From the figures of exports of
both soft and hard cotton waste dur-
ing the last five years, 1t would ap-
pear that the exports have been guite
steady.

Year Exports (In million kes.)
Soft Hard Total

1969 18 4 22
1970 15 4 19
1971 13 3 16
1972 . 16 4 20
1973 16 4 20
3 9

“Zl‘ar!.—:lune)
(b) and (c). Do not arise.
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Evasion of Income-tax by self-
employed Individuals

1785. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of FINANCE
be pleased to state:

(a) the number of gelf-employed
persons found to be evading Income
tax in the recent raids conducted by
the Income Tax Authorities; and

(b) whether Government intend to
take any further steps to ensure that
the affluent self-employed persons
come under Income tax net?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI!
PRANAB KUMAR MUKHERJEE):
(a) During the three months Novem-
ber, 1974 to January, 1975, the officials
of the income-tax department had con-
ducted 709 searches in respect of all
categuries of persons which included
compames, businessmen ang profes.
sionals. No scparale data 15 main-
tained in respect of self-employed per-
sons as such.

(b) A concerted survey drive has
been undertaken to ensure that all self-
emploved, professionals and others
having taxable income/wealth are
brought into the tax net

Inquiry report en atiempi to hijack
an Air India Piane in December, 1974

1786. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be
pleased to state:

(a) whether the inquiry report re-
garding attempt to hijack an Alr
India plane at Rome iy  December,
1974; has since been received by Gov-
ernment;

(b) if so, the broad outlines of the
inquiry report; and

(¢) Government's reaction thereto?
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THE MINISTER OF BTATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SURENDRA
PAL SINGH): (a) to (c¢). The Inquiry
Repori regarding the attempt to hijack
an Air India aircraft on the 25th De-
cember, 1974 has been received. The
Report is under Governments' con-
sideration.

Arrears of Income-fax

1787 SHRI C. K. CHANDRAFPAN:
Will the Minister of FINANCE be
pleased i{o state:

(a) what is the latest available
figure regarding the total arrears of
Income tax;

{b) particulars of the top hundred
individuals who are jn arrears and the
amount due from them in 1973-74 and
1974-75; and

(c) steps taken to make effective the
collection of Income-tax arrears?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE)-
(a) The gross demand and net arrears
of income-tax, including corporation
tax, as on 30-5-1974 were as follows—

As un 30-9-1974
(In crores of Rupees)

Gross demand 783 $2
Neuarrears 572 74

For arnving at the net arrears, the
following amounts are deducted from
the gross demand —

{1) Amounts not fallen due.

(2) Amounts claimed to have been
paid but awaiting adjustments/
verifications,

(3) Amounts for which stay has
been franted by various authon-
ties, including courts.

(4) Amounts for which instalments
have been granted.

(b) The names of the top hundred
individuals against whom maximum
income-tax demand wag outstanding
on 30th September, 1974 and the
figures of sross demand against them
on 30-9-1974 and 31-3-1974 are given
in the statement laid on the Table of
the House. [Placed in Library. See No.
LT-98051/75].

(c) Sucn of the steps provided in the
Income-tax Act, 1961 as are appropriate
to the circumstances of each case are
taken for effecting collection of in-
come-tax demand.

Fall in value of Rupee

1788 SHRI C K, CHANDRAPPAN:
SHRI R. N. BARMAN:

Will the Almuster of FINANCE be
pleaced to state

_(a) what 1s the latesy available po-
sition of the value of rupee in rela-
tion to 1ts value m 1960-61;

(b) whether the value of rupee has
fallen n relation to certain curren-
cies of other countries;

(c) if 3o, the particulars thereof;
and

(d) its implications on the Indian
economy?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM). (a) With
1960 as the Lase, the value of the rupee
at the end of 1974 was about 31 per
cent of its salue 1n 1960

(b) to (d) In a world of floating
exchange rates i1t 15 not possible to
establish with any precision the aver-
age external value of the currency. The
bulk of India’s external trade i, con.
ducted at fixed exchange rates As for
the rest, the marginal variations in ex-
change rates have not had any signi-
ficant impact on the economy.
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India’s reiatlons with Comecon

1789. SHRI C. K. CHANDRAPPAN:
Will the Minister of FINANCE be
pleasea to state:

(a) whether India js golng to have
more cioder relations with COMECON;
and

(b) ¥ g0, the broad features there-
of?

THE MINISTER OF TFINANCE
(SHR1 C. SUBRAMANIAM): (a) and
(b). India already has close economic,
commercial and political relations with
member-countries of the COMECON
on a bilateral basis. It is our con-
stant endeavour to strengthen these
relations.

Steps to check Fall in Prices of raw
Jute

1790. SHRI BIRENDER SINGH RAO:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Government have ta-
ken any steps to prevent the fall in
prices of raw jute to protect the in-
terests of jute growers; and

(b) if so, the particulars thereof and
the results achieved thereby?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b). Government have taken
the following measures to ensure
reasonable stability n the prices of
raw jute:

(i) Announcement of statutory mini.
mum prices every year which
have been progressively increas-
ing.

{ii) Creation of the Jute Corporation
of India as an instrument for
correcting imbalancegy between
supply and demand, and remov.
ing the existing deficiencies in
the marketing system of raw
jute.
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(ili) Larger and larger involvement
of the cooperstiveg in the pur-
chase operations; and

(iv) utilisation of statutory powers to
prevent imbalances between
market arrivals and ofi-take of
raw jute,

As a result of these measures prices
have been on the average maintained
well above last year's prices and the
minimum support prices.

12.00 hrs.

PAPERS LAID ON THE TABLE

Dewsy SaLes Tax (First AmDr.) RuLks,
1975 AND A NOTIFICATION UNDLR
CenTrAL Excise Rures, 1944

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
1 beg to lay on the Table—

(1) A copy of the Delhi Sales
Tax (First Amendment)
Rules, 1875 (Hindi and Eng-
lish versions) published n
Notification No. F.4(27)/74-
Fin.(G) in Delhi Gazette
dated the 21st Fepruary, 1875,
under sub-section (4) of sec-
tion 26 of the Bengal Finance
(Saleg Tax) Act, 1941, as in
force in the Union Territory
of Delhi. [Placed in Library.
See No. LT-9038/75].

(2) A copy of Notification No.
G.SR. 242 (Hind} and English
versions) published in
Guzette of India dated the
22nd February, 1975, issued
under the Central Excise
Rules, 1944 together with an
expianatory  mhemorandum.
[Placed in Library. See No.
LT-9080/75].
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STATEMENT RE. ACTION TAKEN BY
CGOVERNMENT ON ASSURANCES ETC.

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS (SHRI B. SHANKA-
RANAND): I beg to lay on the
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Table the following statements show-
ing the action taken by the Govern-
ment on various assurances, promises
and undertakingg given by the Mims-
ters during the
Lok Sabha:—

verious sessions of

FOURTH LOK 5SABHA

2y Statement No, XXX |, .

i) Statement No. XXXVII .
(m) Statement No XXXVI
(v) Statement No XL |,
(v) Statement No XXVII
() Statement No XXXII,

Sixth Session, 1968.
Seventh Session, 196y.
Ninth Session, 1969.
Tenth Session, 1970.
Eleventh Session. 1970,
Twelfth Session, 1970.

FIFTH LOK SABHA

(us StatementNo XV,
{mn) Statement Nu XXXV . .
(ix) Statement No XXII .
XXVI , . .
XVIII , . .
Xvl ., .
XIX ., .
Xy . .

(xt) Statement No XI .

(x) Statement No
(a) Statement No
x1t) Statement No

(on) Statement No

(a2} Statement No

(xt1) Statement No XII | R
{xtur) Statement No V', N . .
(xvmn) Statement No 11 .

{xx) Statement Nw 111 . .

[Placed wm nbrarv. See No

NoOTIFICATIONs UNDER Eyrorr (QUaLITY
CoONTROL AND INsPECTION) AcT, 1663

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): I
beg to lly.en the Table—

{8) A copy each of the following
Notifications (Hindi and Eng-
lish versions) under sub-

First Session, 1971
Second Session, 1971.
Third Session, 1971
Fourth Session 1972
Fitth Session 1972
Sixth Seswion, 1972
Scventh Sesuon, 1973
Eighth Session, 19~3.
Ninth Sesston 1973
Tenth Sessivn 1974
Eleventh Session, 1974
Tweltth Scsston, 1974.
Twelfth Session, 1974.

! T—yo40 5]

section {3) of section 17 of
tte Export (Qualitv Cont:ol
and Inspection) Act, 1903 —

(1) The Export of Tish and
Fish Products (Inspection)
Second Amendment Rules,,
1974, published in Notifica-
tion No S.0 3354 in
Gazette of Indis dated the
215t December, 1974
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(2) The Export of Frog legs
(Inspection) Second Am-
endment Rules, 1974, pub-
lished in Notification No.
S.0. 3386 in Gazette ot
India dated the 21st Decem-
ber, 1974

(3) The Export of Frozen Lob-
ster Tails {Inspection)
Amendment Rules, 1874,
published in Notification
No SO. 3356 in Gazette of
India dated the 21st Decem-
ber, 1974

(4) The Export of P. V. C
Leather Cloth (Inspection)
Amendment Rules, 1974,
published in Notification
No. 8.0. 3357 in Gazette ¢*
India dated the 21st Decemn-
ber, 1974.

(5) The Export of Linoleum
(Quality and Inspection)
Amendment Rules, 1974,
published in Notification
No. 8.0. 3358 in Gazette ot
India dated the 21st Decem-
ber, 1974.

(6) The Export of Painis and
Allled Products (Quality
Control and Inspection)
Amendment Rules, 1874,
published in Notification
No. S.O. 8350 in Gazette of
India dated the 21st Decem-
ber, 1974.

(7) The Export of Cast Iron
Soil Pipes and Fittings
(Inspection) Amendment
Rules, 1974, published in
Notification No. S.0. 3380
in Gazette of India dated
the 21st December, 1974,

(B) The Export of Cast Iron
Manhole Covers and Frames
(Inspection) Amendment
Rules, 1974, published in
Notification No. 8.0. 3361
in Gazette of Indla dated
the 21st December, 1074
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(9) The Export of Expected
Metal 3Stee} Sheets (Inapec.
tion) Amendment Ruyles,
1874, published in Notifica- |
tion No. 8.0. 3362 in Gazette
of India, dated the 21at
December, 1074.

(10) The Export of Rlectric
Cabletes and Conductors
(lngpection) Amendment
Rules, 1874, published in
Notification No. S.0. 3368 in
Gazette of India dated the
21st December, 1074

(11) The Export of Bicycles
(Quality Control and Ins-
pection) Amendment Rules,
1074, published in Notifica-
tion No. 5.0 3364 in Gazelte
of India dated the 21st
December, 1974. '

(12) The Export of Automobile
Spares Components and Ac-
cessories (Quahty Control
and Inspection) Amend-
ment Rules, 1974, published
in Notification No. S.0. 3365
in Gazetle of India .ated
the 218l December 1974,

(13) The Export o Sewing
Machiney (Quality Control
and Inspection) Amendment
Rules, 1074, published in
Notification No. S.0. 3306
in Gazette of India dated
the 28th December, 1974

(14) The Export of Small Tools
and Hand Tools (Quality
Control and Inspection)
Amendment Rules, 1574,
published in Notification
No. 8.0. 3307 in Gazette of
India duted the 2Bth Dec-
ember, 1974

(15) The Export of Diesel En-
gines (Quality Control and
Inspection) Amendmaent
Rules, 1974, published in
Notification No. 8.0. 3398
in Gazette of 1odia dated
the 28th December, 1974.
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(16) The Export of Light Engi-
neering Products (Inspec-
tion) Amendment Rules,
1974, published in Notifica-
tion No. S.0. 3399 in Gazette
of India dated the 24th Dec-
ember, 1974.

{17) The Export of Organic Che-
micals (Inspection) Amend-
ment Rules, 1975, publ.shed
in Notification No. S.0. 92
in Gazette of India dated
the 11th January, 1975.

(18) The Export of Power Driven
Pumps (Quality Control and
Inspection) Ameniment
Rules, 1475, published in
Notification No. 8.0. 233 in
Gazetle of India dated the
25th January, 1875. [Placed
in Library. See No. LT-
9041/75].

(b) A cdpy each of the following
statements (Hindi and Eng-
lish versions):—

(1) Statement showing the allot-
ment of controlled cloth to
various States durning the
month of May, 1974 out of
April, 1974 packing.

{2) Statement showing the zllot-
ment of controlled cloth to
various States during the
month of June, 1974 out of
May, 1974 packing.

(3) Statement showing the allot-
ment of controlled cloth to
various Stateg during July,

1074 out of June, 1974
packing.

(4) Statement showing the allot-
ment of controlled cloth to
varipus States during Aug-
“ust, 1874 out of July, 1974
packing.
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(5) Statement showing ihe allot-
ment of contirolled cloth to
various States during Sept-
ember, 1974 out of August
1974 packing.

(6) Statement showing the allot.
ment of controlled cloth to
various States during Octo-
ber, 1974 out of September,
1974 packing.

(7) SBtatement showing the
item-wise and category-wise
packing (production) of con-
trolled cloth during April—
Septembery 1974. [Placed
in Library. See No. LT-
8042/75).

12.01 brs.

MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, I
have to report the following messages
received from the Secretary-General of
Rajya Sahha.—

(i) ‘I am directed to inform the
Lok Sabha that the Rajya Sabha, at
its sitting held on Wednesday, the
26th February, 1975, adopted the
following motion in regard to the
presentation of the Report of the
Joint Committee of the Houses on
the Indian Penal Code (Amendment)
Bill, 1972:—

“That the time aprointed for
the presentation of the Report of
the Joint Committee of the Houses
on the Indian Peral Code (Am-
endment) Bill 1972, be further
extended up to the last day of the
second week of the Ninety-third
Session of the Rajya Sabhsa.”*®

(ii) ‘In accordance with the pro.
visions of rule 111 of the Rules of
Procedure and Conduct of Business
in the Bajya Sabha, I am irected
to enclose a copy of the Requsition-
ing and Acquisition of Immovable
Property (Amendment) Bill, 1975
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[Secretary-General)

which hag been passed by the Rajya
Sabha at its sitting held on the
26th Fepruary, 1975

(iii) 'In accordance with the pro-
visions of rule 111 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to enclose a copy of the Press (Coun-
cii (Amendment) Bill, 1975, which
has been passed by the Rajya Sabha
at itg sitting held on the 26th Feb-
ruary, 1975.

12.02 hrs.

BILLS AS PASSED BY RAJYA
SABHA

SECRETARY-GENERAL. &ir, 1
lay on the Table of the ™ouse the
following Bills ay passed by Rajya
Sabha.—

(1) The Requisitioning and Acqut
sition of Immovable Property
(Amendment) Bill, 1975

{2) The Piress Council (Amend-
ment) Bill, 1975.

12,02} hrs.
ASSENT TO BILL

SECRETARY.GENERAL: &uir 4
also lay on the Table the Consutution
(Thirty-Fifth Amendment) Bill. 1874
passed by the Houses of Parliamant
and assented to since a report was
last made to the House on the 18th
February, 1975.
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12.03 brs.
BUSINESS OF THE HOUSE

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHURAMA-
1AH): With your permission, 8ir, I
rise to announce that Govermuent
Business in this House during the
week commencing 3rd March, 1475,
will consist of:—

(1) Discussion on the statement
made by the Prime Mimster
on Jammu and Kashmir,

Genera] Discussion on the
the Requisitioning and Acqui-
sition of Immovable Property
(Amendment) Bill 1475, as
passed by Rajya Sabha.

(3

—

(3) General Iiscussion on the
Railway Budget for 975 76,

{4) General Discussion on the
(General Budget for 1475-Th.

MR. SPEAKER, I have reei.ed
some names, I will call them in the
order in which I have received them.
They will take only one or cne amd a
half minutes.

PROF. MADHU DANDAVATE
«Rajapur): Since a number of scarcity
areas and State; in the couniry re.
ceived Central food assistance, it 18
the duty of the States, to ensure, that
the Central assislance is not at all
misused. In Maharashtra, in the arva
of Pandharpur, where there i1x a holy
temple, from the 21st Febraury sacri-
ficinl offering is going on, a <o.called
agna has been organised and, there-
fore, a large amount of foodstufls cre
going to be destroyed for one {full
month. Teo protest against this wast-
ige of Yoodstuffs, the members of the
Socialist Party, led by Shri Pannalal
Burana and Baba Adhav, organised a
public meeting on tht 20th of Febru-
ary at Pandharpur. ‘The orthodox ele.
mmis Wrre siohr) se meeting in
which 11 memtem including Bhri
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Pannalal Surana and Shri Baba Adhav
were actually injured. They were told
to go to some other area, to » closed
place. and hold the meeting.  They
went to a theatre to hold the nreeting.
From there ine police took charge of
them and they were fold thut they
are being taken away for protection,
Actually, they were taken to the pclice
stat.on. They were prosecuted under
the provis.ons which are provisions
regarding riots. While those who in-
dulged in stone-throwing were not
arrested, those who protested against
the wastage ot foodstuffs secured
from the Centre were charged for riot-
tng. These are well-known sncial re-
formers of Maharashtra. They wanted
to mobilise public opinion aguanst tra-
dition-bound rituals and also to pre-
vent the wastage of foodstuffs in the
yagna at Pandharpur. But they were
arrested and charged for rioting,
whereas the religious orthodox ele-
ments who stoned the demonstration
have gone scotfrec, 11 of them are now
lying in hospital. They have under
taken a fast right from 21st ot Febru-
ary. The Chief Mimster has also in-
tervened and he said that they are go-
g to investigate into the matrer. But
the local Collector and the authorties
sy that unless the socialists give an
assurance that during the ongy month
period of the yagna there will be no
meelings, they are not going to be re-
leased. Therefore, I would regquest
that the Union Home Minister should
intervene in the matter and sce that
the culprits are brought to book and
the social reformers who are charged
of rioting are relensed immediately,
and charges of rioting against them
are withdrawn., Otherwise, the fast
which is going on will continue irdefi-
nitely,

MR. SPEAKER: 8hri Vasant Sathe.
Now this has also become a rule 337
show, rather than suggestiong for busi-
ness.

SHRI VASANT SATHE (Akola):
8ir, 1 wdlild like specific inclusions in
the next week’s business of an item
dealing with backward areas develop-
ment.
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The Government has a policy of giv.
ing subsidy to the backwiard areas.
that 1s, for industries going in back-
ward areas. A certain  amount of
about Bs j crores has Leen earmarked
tor th -~ purpose. It is seen that in
the State ot Maharashira where the
scheme was being utilised today for
wunt of proper action, subsidv is not
being ziven. In thig State, most of
the industrialists coming from all over
th¢ vouniry have taken advantage of
the scheme to go in backward areas of
the State, Lke Chandarpur, Marath.-
wada, Konkan region, for setting up
indusirial units. This 15 the crime
they hiuave committed. They aie being
told, “Why did you not go all over
country? Because you have not gone
to other States, vou will not be given
subsidy 1n this State

This 1s the attitude. If such an
attitude 15 adopted by the Government,
then there will be no development
possible 1 any backward area. Cur
whole policy of development of back-
ward areag :s, therefore, being thwart-
ed and defeated. 1 would like this
problem which is of nationaj import-

ance to be discussei during the next
week.

I hope. the Minister of Parl:ament-
ary Affairs is listening,

MR. SPEAKER He studies the
speeches after they ure made.

SHRI VASANT SATHE: So, he will
study my speech later on'!

SHRI K. RAGHU RAMAIAH: My
heart is here bat my ears are there,

i gew W wowg  (yiw)
et A, & aug-ard s ¥ fraew
& f5 ag g warw ¥ wwer
famw 71

21 TR & AT WOk TOw iy F

gferm i fogr & s il wark
af faetsr ¢ =afey w1 gt fox vl
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[ grm T s8]
T T S & WY aral A
weafer gferw & o0 & qw v g Wk
geel B IEE | % W67 5w s §
A Ao 7 oY A § o wwT w3 F ol
g &1 war A gfee § oF areet
wgt %9 & 1 I W a% wAr gt
gt

qfere & st 3 wfigemeit 2 Fxsord
Y &1 gFAr & wE TR Api
for¥ <X ol 3, 3% afin 1 W frg
¥ geqard ¥ war war § 6 9% Afg
& o @ e o A e oferw A
neft awrg &1 w= & gfw & maf

I T A B g A
wifre fagr oy W o a9
foar W17 | ATAT Y wEAR W
33 )

ww e ag § fe s
frawawir @ & fe
%Y famr awmar sy wifw ag
200 HiE FT AT § WK
9T AR ¥ wTe

173

41
FEEEE

:
131
75
'H
EE|

Ll
T T Fo Mo HMTWM  FrEt

% uw darag § frdew wew fe o
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TR gerde v ¥ @o dYo Hwrew
# ol dwefeat § st ag wod
grw § Iy wugd W wwy ¥ fodr
L

nvaqw alftey © & WO¥ oF I
T ARG E | g O & fr e
ot ATy g A § e ag ad e
w1 A1 Fay o ¥t 8 )
Ty AT qeeTe Y o ww §oav
¥ gare fafrey ggt 9 Sa%T A
& ?

& gTR ¥ T goUy T A}
gferw & weay #1 &, w2z A gfer
a1 dv F gf wefa oA
T &1 & agy W AT Aw9ATE, W
WY FE0 A 9T AT |

& gt 71 wfafafo § wfag &w
w15 § fF woq g 1 g &
T § a0y £ W SR S+
@ & wmy fraew v g fe
WY I % T a9 A0 ¥ QHe
L&

wegw Wty Fug wew §
ey RN aa A g, N AvE,
Ty Qe € )

SHRI B. M. BANERJEE (Kaopur):
We are amazed over the growing dis-
content among the Working Journal-
ists and the mon-Working Journalists
regarding the abnormal delay in the
getting up of the Wage Board. You
remember, Sir, the hon. Minister of
Parliamentary Affairs had gaid that,
it all parties decided to pass the am-
ending Bil] without any discussion, he
would move it, and this was passed
without any discussiony Yesterday a
delegation led by Shri Chaturvedi and
other leaders met the Prime Minister
and expressed their condern, frustra.
tion, disappointment and anger over
this abnormal golly. Before it is too
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late and before the Working Journal-
ists and the non-Working Journalists
decide about a countrywide agitation
as a protest against this abnormal
delay, I would request the hon. Minis-
ter for Labour io make an announce-
ment here. I know there 15 & puppet
organisation which is standing in the
way. The main organisation which is
the Lackhone of this mdnstry should
pe corsulied and they should be re-
presented. I would like that, in the
next week a statement  -~h,uli he
made as to when this Boar] 1s going
to Le set up

My seromul pont 1, ths  You ere
aware, 811 I have been raistng this
guestion an tne T1iase sinte lomg and
I have come spe-1elly for this purpose;
I wer oith for tre lust «x or seven
days -that thete ' as heen n= 2 normal
delay tm the part of the Central Gov-
ernnient, speaally the Ministries of
Comuerce and Industry, 1n  taking
over the Lakshmirattan Cotton Mills
headed by the notorfous businessman
of Kanpur, Shri Ram Rattan Gupta.
I was told by the Chief Mimster,
Uttar Pradesh, that he had recom-
menaed {o the Centre that, within
two months, the investigation should
be completied and the mil] taken over.
Today 4,000 workers are on the streets,
and he has not paid the ESI money
and the Provident Fund money. Non-
payment of government revenues is
his capital. Still, the man goes about
unabated and unchecked. 1 would
request the hon Mimusters of Com-
merce and Industry to see that the
investigation report is submitted im-
mediately and the mill taken over.
We shall wail paltiently upto 3ist
March, and if, by 31st Maich, nothing
is done, we shall take over this Mill
We have taken a decision 1n Kanpur
that this Mill will be in the hands of
the employees and not of Mr. Ram
Rattan Gupta.

o ww P (wT) Coww
A, T g T ¥ a ¥ wrew
& o wor aft g2 e, § ol W wIrwr
wigar § | oft vl ey Wi d-
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A9z ifaafor a9 ¥ Taew #§
L e F A A AR AA 7w

2

“NM/s. Paramount Engineering
Works, Lucknow, had last obtained
import hicence-/release vurcers for
R-> 6347,674 for non-ferrous metal
for the licensing period 1971-72.

‘ib) and (d). Governmeut have
no information on this. The unit
has ince been reported rlused and
the utilisation of imported mesterials
13 hewmg looked into.”

TH ATHA W §A @F QT HET 1
T 1o gt fwar a1 i3 s war=a
/7 TITT IEIER FE aarfEr
®TAA § oaW w1 feew § A £
oF Atfew A T8 WWT R .

“Shr1 Chandrajit Yadav, M.P., had
spoken to me regarding this case a
couple of days back. I had request-
ed Shr1 Yadav to send the repre-
sentative of this firm to discuss this
case.”

gaq Afenr ag & -

“Please finalise immediately.
Shri Chandrajit Yadav, M.P., had
sopken to me particularly regard-
ing this case.”

qrr o Hie Afer §

“Shri Chandrajit Yadav, MP,
has personally handed this to
the Commerce Minister. The Com-
merce Minister has desired that this
may kindly be examined and put
up to hym.

8d. N. K Nigam

23-12-78
&i. S. R. Minoahe
11-1-74
8d. S. K. Grewal
11-1-74"
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[ Y 7y fowg )

agt A 65 ATA WY A v A
¥, A A g & AT ¥ IR AW
for & f& & a9 & 39Y 75 W
T ¥ oveAw Ry nxr g #Y I
g @t A ff f5 e Pl i
T AT T FE AR ¥ 3T T @ L,
draEs whfmafar o 3@t wr§
G 7@ ¢ w s @,
wré Srewy A9 9y §, o sreww
o o ) § ey w oWy
#Y A Frer arfed | Afew o g
srare AR Far e g 7

“Government have no informa-
tion on this The umt has since been
reported closed and the utilisation

of imported materials is being looked
into "

83 Afafest oz qor @1 .

“Whether any investigations have
been carried out into this scandal?”

oY ¥ g F () W (d)
& wrz & foar 1 w9 & ag ST
are g 5 ot e g & faars
N AT PR A §F TR oA W
¥ w9 W SFATT fEaT B, wT W 3w
9T WA §AE ¥ A9 wvEaad, o
v 9% F@EAT 9w § fag Ty
TEY ¢, A 4T "9 Y WA K qRw
T fe ¥ g oF & W
AFETATT a4 W 8% & O
g

off weile ey A gt e §
g d—x @ A oa ¥ fR
wie wik awrk 3 ¥ frd, & Tt §—
fis & wlw qo T g w1 & ae-
FICYW WA WY I ASTE | W
W ¥ aveiwr ug vaw § fr @
s vk WY wrede femard ?

-

W ey ¥ i 9w Iy
) wr & dRAy Iw & ey oaw
Pl et @ 7 war g 8-
fadt & qhwie ¥ ary & W afefeie
qr—T ¥W ar ¥ o Fedrd ek ?
wWH g fraar TraeeyT g O, T
fFamsior &1 AT ¥ 75 W@
Ty ¥ wredfay fay oy 27 @
FoET ® @ Svew aow W @t ?
I SrewEE WY aded T w19 av ?
T A A TAEH W 9 Wi W
FoqAY 5 e, it wawE WA, Y
o @, s IR T e
fraer faam ?

I qF A NVAT FT TEE F IAC
aft fomr &, AW TF W W T®
g &4 T fr oo sl oy
¥ v out #1 AEw fewEman S
WY FATY-AATT FATHN EUT, IAH TR
HTRETI &7 | TAHY AB1E g1 AT |
ggrHg i r fgg v g I AY
am w3 fr fafes e @ T@
¥ At ST ¥ wTEIL THET
quTT T Ag e & 7 g g
qa faw ¥F &, Ffew wfagt & v
g WA &, TAIHT 5 WA T AT X
FSHAT TTAT |

SHRI S. M. BANERJEE: I rise on
a point of order.

This question has been listed for
to-day but, unfortunately, hon. Mem-
ber, Shri Madhu Limaye, was not pre-
sent; otherwise, it would have come
up. I is no question of the Commerce
Minister replying this. A definite
charge has been made against one of
the Ministers, Shri Chandrajit Yadav,
though at that time he was not a Min~

also
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I find that in this particular case,
another hon Member, a late Member
of this House, Shrnimat: Sucheta
Kripalani had written...

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFAIRS (SHRd{ K RAGHU RA-
MAIAH) I am on a point of order
Is this matter being discussed here?
. {(Interruptions) Is it a suggestion
for next week s business? Or 1s it that
a privilege motion was rased and
since 1t was not allowed by the Spra-
ker, 1t 15 being sought to be raised by
some back-door procedure® 1 sirongly
object to this

SHRI S M BANERJEE The hon
Minister made a statement in the other
House wherein he has mentioned that
the late Shrimati Sucheta Kripalant
who was then Chief Mimster of Uttar
Pradesh had writen to the Director
of Industries hanpur on January 26
1967

‘T am sending Shr1 Shamshad Al
of M/s Parmount  Fngineering
Works, Lucknow to you

SHRI K S CHAVDA (Patan' She
18 no more

SHRI 8 M BANERJEE

I had written to you eailicr also
regarding his case

He is an enterpnsing young man
I have seen his factory personally
Please try to get hum raw matelialy
for his works"”

1 request that Mr Chandiajnt Yaday
may make a statement

ot wy fomd - g@ o7 A7 KT
g ? W ¥®  wrawdv F 4
el arew wrg =2 I a7 FTT
fafrer s Reie & ? mw T T
w Gwew AR ?
MR SPEAKEH: When you raused
this question, I saw this was rephed

to in the other House but I did not
take notice of that. Mr Chand:ait

3725 L5—10
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Yadav brought gome papers, it 18 for
him to explain 1t in the Hou-e

ut wy fore® @ w7 FTT fafeex
§ avri ferEmm (=)
AT T ) TR Y ¥

few2z a7 79 Anr 77T A7 Hemy weEn
F WEW 9T 9 0 vgoiar o #
LAl

SHRI K RAGHU RAMAIAH: I did
not even get up Why do you take
notice of what I whisper to my dol-
league here” I have not got up and

sud anvthing Why do you say like
that?

st TMEAT weRt (TEAr) e
HeTeT WERT & 19 H@E T oy
¥ T UF AN WIAT T aF HIOFT
HTET AYFTT &1 HI7 &7 a7 § 17
"4} F1 oA @A AFATE | HE_T
F I WTT 92A F 9 4 AT W
FFAT ATFAT Z

yAOTIE T WAGYT 9 AT
v g e e oo
mrew wEgy A feEs
T AT FEW AW ¥ FE e
sfrmr wge wtv sTTw wEw
F1 790 wgFY gEnA & feafa

a7 WNF AT wEATL FO§
ot mfrar & germa @A oW
famfay = a7 377 =@ 7 7 o
gy faz oY 77 & w¥o wrfe o
To Fﬁo;f'ﬂ?fmm?m
FT H 60—70 FAY 2= ¥ Yo o
dro mHe ¥ TFT WX EIHTEE
wifrdt # gavsde P4 I §
a7 9v TR fra W I sy
afear far  oft wrHw o Wi Y
qiTu T H T 9 7 A fear,
AR Fm e o fras §
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[ trmme T aRE |
WA WA §Q ) W 4 a9 gEr Iw
Tt woRrdy gfew W o, vefeee
RN B & aFr Ao & WSt
Twt & vaTst § N mew TR /Y
¥ | AR W # gy aw gl
e d@Yo Mo UFo & wfwrdY WY T
W9z ¥ AR g oArfam AT @
i\ o mo HqrEo FTo go "o & FTTRT
#Y gear gfem ot v \vwTHY wfuerfear vy
fasll W Ty AE ) A Faw AT
gfETaar Hos auqw W A
zfE g o & ° Uit @z
fegfr qft e aedT A I A
L EAERICR RS p R U A b
qv % Far wo Aty wgfeaft w7
AT wW W ET AW IAAEMT P 3R
% faams  Fra41EY 90 wen
MR. SPEAKER: This refeis to
matters relating to law and trder of
the State...
ot TREATT STt TAT A
& a7 faaze a1 qzm gy fwoEw
AWE W W FRA T AW ® 6T LA
a0 9vA1T 38 W AT AW #7440
et wage friviz far & fuy
gfmuA dzg 7 ¢ 9v I Q7 4
T/ H wATr AmmgE ¥ oAz
i q sy arg a7 afem
ATEY 9t A &1 & ) A
s@AAY Atk 7 ag wied werh @
W R Lo # A ogw oug gev
A T AR G IR AT | WA A
wa afarfm T AT A g ETg A
& foar & A1 &7 weEY qE Aoy
wnfdt &7 swrd s @ ?
for @ & o ¥ fag sy &Y 7
W Nferwagmm faargr § 7
®H H FH W TH T AT ST
srary w@wrr Fifse mf ga g 9
aeie & faare wEw )
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MR. SPEAKER: Kindly sit down.
May I request the Members that when
they make their submissions they are
generally related to the business for
the next week. But I see that many
matters that are not connected are
raised. And very often matters relat-
ing to the States are raised, Don't do
that under thig cover to refer to state
matters, 1 have already made my
observations in this regard.

S TUMWACT  WER) WA wEEE
Ao vEm Ry @2 s @
A SIETRYY  $EAT "E fgErT-
S 4w AR A @
ST T AT W AT 4 1059 10~
10 grEHY W wd I # 3N 99
SIATFIT S0 § W0 A1 gq {1
arr wsrfa s fre fam g

SHRI P. G. MAVALANKAR
{ Ahmedabad)  Mr Speaker, Sir the
M.uster for Parhamentary Affairs has
already announied 1 the House that
the House will have an oppurtunuty
uf dieeussng the Kashmir accord next
Monday. But, 1 hope that this Tinuse
alsu gets an early opportumty for dis-
e the anternatwnal situatinn
o eenceral because, i my memory
dove not faill, twice in the last two
sesrion: this motion was admitted by
vou Buf, somchow, we rould not
have time to discuss various aspecets
of the international situation. The
Prewident’'s Address containg many
raragraphs about issue of foregn
aftairs. But, somehow, we are not
getting a chance oy an  opportunity
of discussing the foreign affairs in a
special way by having a special debate
on it

Secondly, only yesterday, the hon.
Home Minister's Resolution for con-
tinuance of President’s Rule in Guja-
rat had been passed by the House. I
want thercfore that the Government
of India now takes s{ill more positive
and immediate steps with reg.rd to
meeting the developing worsening
situation of grought and other pro-
blems in Gujarat. The Home Minis-
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ter, Shr1 Brahmananda Reddy on the
6th February in the Consultative Com-
mittee meeting held here in Delhi said
some of the things in regard to the
scarcity I take those figures ag the
basis and 1 te]ll hum that the situation
is worsening. For example, he told
us on 6th February that 9757 villages
were declared as scaraty it But, my
information 1s as on yesterday morn-
ing that that number has gone up to
11,600. The works started were..

THE MINISTER OF HOME AF-
FAIRS (SHRI K BRAHMANANDA
REDDY): T .wid ab t that only
yesterday

SHRI P G MAVALANKAR: I am
g£nvang vou the detarls  Worke started
were 3360 hut 4130 worke are todav
in progress  The labour engared was
5 48 lakhs v bereas 1t 1~ now 643 lakh<
The prohlem of water shortage 15 artite
as <uch At that time 165 wate: tan-
kets were made av ulable Now e
number comes to 180 water tunlems
All these 5o to show that the prohlem
requn e« ymmediate gttention in terms
of additional assist*nce by wav of
finance fooderamns and other mate-
mals which mav be helpful to 1elive
the <vflirnngs of the peovnle of the
drought-affected arens of Guyuat Y
haope the Minister will be able £ mde
some kind of an urgont assesemient as
to how to mect the ifficulfies « f 1he
people of Gujerat by making a <tate-
ment to the House next week.

st wAve fom (ceEETE )
wery wEey , § gud gey & fan @
frdzw  wvar amar 7 1 0% AT a7
f& o fre® fAY o8 e W
&t W FWE & gwgw 7 oo
wifse & a1 &R ¥ W FEam
st ox foa & 8 S =W, ww
famfawr # 3w we i 97 * fasme wr9-
TR R E R uw R aw aw
wrn § Mg & go Jfto wifew
¥ fis agt & 3w § N Fafraifen
wAw ¥Ned § woeT s,
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To Yo o9 #I tloﬁﬂ’aﬂ'ffm x
For HaRA A sArAA AET ¢ £
& auwA & fF aEr e & Tty
¥ oart i A7 W wamg fae o
77 & far Awv a@ g, fer
A gw am #h v oew v et faw
T S WA T TFTH LTTA |

TR G —F T T A AT
wETT R T 4Y WY wrersTT fF 4=
A frmafymmamar %
arefr et WG FOUA F A
w7 Eom oA gEE oA @ w
W R SENIT T OE 1T
qr fyrammm wq * om§w o
e e AT I & 1 3 AA H
5 aqr ARy A EINET ¥,

{EoEET )

SHRI K RAGHU RAMAIAH: I
T o or a poiut uf oider, Shn Janesh-
war Mjshia s refeiring to Maruti
when he should he talking about
rems Nos (1) and (2) of which he
} «~ gnrn notice

57 WATIT {nmy F
Cir i o e S T
e F FT WTH & 3T FT AR
#aTad TH W WMV
T s s ATy @I v
qFT oIH AW R OF 4T AT
ol ¢ fr wifrg oam T
TogE W | BF ARl RO
wr ar g3 YfegmaEn St A
g T v efy omw
waw frmrr & Ata@ v TA
Az 7 wet & %% ap 17
serg @ g fr oanfy waa 9T
o gafw s aat dsrfary 9iv
AT WA F Wm A WEN
fr s g EEAT  ITTT AFET
g 1

[+

34
o,
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Tro walt AT qvdy (FTENT)
Sey WEYR, §Y ST Wt wEEw A
WA Q% awTe ¥ wgr °7 fiw 3w W
ofy & s W wfedew s &
oW § | JUT TR INEET A7 A
¥ wae goere A 9% gy Afy &
wwriq Ag wifz #v sy qar ™
Y o F) ¥ ITT WA wEAE £ )
T gy Trew walt o7 7 T a1 =T
femr § fw wfa gew W@ ¥ owe
femrfor & o8 Y ag @ F ar
¥ fawrfonr &Y € 1 & g2 w1 el St
® merw ¥ wfy welt wERw ¥ Wy
wewr fif & T7 31T ¥ UF qu 3
N yar w30 {5 A4z F S )
T W Fyw & ary ¥ IT A Afa war
&7 v W NwA @ g 7
& waar 7t ?

#41 ag. WY s € e 9w wfa-
379 FT GWT 929 T 74T A9 J9T TA
gza § I qv =i &

SHRI K. RAGHU RAMAIAH: Sir,
as you have rightly observed, my
statement relates to the business dur-
ing the next week. So, whatever per-
tains to the business during the next
week, I shall communicate it to the
concerned Ministers.

12.30 hrs.
TOBACCO BOARD BILL—cuntd.
SHRIMATI T. LAKSHMIKANT-

HAMMA (Khammam): Mr. Speaker,
Sir, I welcome the Tobacco Board
Bill, 1874. We have been for many
wyears pleading on the Floor of the
House for appointment of a Board like
this. Shri L. N. Mishra, when he was
Mmister of Commerce assured this
House that such a Board will be set-
up and now ‘this Bill is before the
House and we welcome it. Andhra
Pradesh has been the largest grower
of virginia tobacco. I think, Andhra
grows more than 80 per cent of tlie
total production of virginia tobacco in
the country. Even in Andhra Pradesh
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the largest quantity of tobacco is grown
in the district of Guntur. The
tobacco growing agriculturists have a
number of difficulties and lack of faci-
lities as far as growing and market-
ing is concerned. I hope this Bill
tries to remove some of these draw-
backs. I request that some of the
difficulties that the agriculturists have
been facing such as payment for theur
produce, or the marketing of their
produce or the prices for their pro-
duce. I think, in the Bill, certain pro-
visions have been made for stabilising
the prices of tobacco. Sir, the agri-
culturists should be given fertilisers.
Though the Bill seeks to remedy many
of the difficulties of the agriculturists,
still, it is not all comprehensive. There
is no mention about the purchase or
the marketing of tobacco. Now, in
auction, anybody can go and purchase
and if they g1l are united, the same
old difficulties will continue.

Sir, the companies which are in tnis
trade are exploiting the agriculturists
to such an extent that payment is not
mide in timz. 17 tobacco 1s hbought
this year, most probably, the payment
will be made next year. Not even
half of the payment 1s made this year.
The agriculturists are not able to get
fertiliser on loan. Sir, tobacco is such
a produce which needs a lot of ferti-
liser and fertiliser s not available in
the open market, They have to go
somewhere and buy fertiliser at an
exhorbitant price. So, how are you
going to remedy the situation® The
proposed Board should see that the
agriculturists are given fertiliser in
adequate quantities. Some facilitiea
should be given so that the agricul-
turists are able to get fertiliser. I
think there are some private com-
pames which give fertiliser onloan—1
remember one—and they deduct the
amount at the time of purchasing the
tobacco. So, you should evolve certainm
things like this so that the agricul-
turists are able to get fertiliser. There
should also be some facilities for mak.
ing pavments, When toBacco 1is
bought, there should be immediate
payment, instead of postponing it to
next year or some other year.
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I am also glad that some .provision
has been made in thig Bill for re-
search, Tobacco is a produce which
needs research from time to time.
Improvements can be made. There
should also be publicity abroad. This
is a commodity which fetches sub-
stantial amount of foreign exchange
for the country. W® now learn—I do
not know the reasons; the Minister
must be able to explain—that there
has been a fall in demand in the inter-
national market. I do not know whe-
ther it is because the consumption of
tobacco 1s coming down. We do not
grudge about jt. But, why has it been
50?7 What are the reasons? Some
people have been complaining that the
demand for tobacco has fallen, com-
pared to the previous vyears. The
question is, whether it is only in re-
gard to our fobacco. It is also good
that the Bill makes provision for pub-
licity abroad so that Indian tobacco
can be exported and we will be able
to get more foreign exchange.

Sir, another gquestion is, what is the
Government going to do in regard to
the private, companies? These private
companies have not been very clear in
their dealings, ag far as the agricul-
turists are concerned. What is the
Government going to do? It is all
right you have said that the agricul-
turists have all to get registercd. Only
when you give a certificate, they will
be eligible to grow tobacco other-wise
not. In order to remove the injusti-
ceg that may be done in this process,
the agriculturists who have been
growing tobacco for a long time should
be allowed to continue growing tab-
acco and their requests for issue of
these certificates should not be re-
jected.

I think there is scope for expansion
also, After the Nagarjunasagar pro-
ject is completed, there will be change
in production-complex in Guntur in
respect of tobacco because it will be
mostly irrigated land and there might
be charge in production paitern. But
what about s expanding it to other
parts? “All this had to be surveyed
and help should be given to the agri-

culfurists, 1 welcome this Bill

The Bill also says that the grower
should get a remunerative price and
that there should be no wild fluctua-
tions in price, But how are you going
to do it? You are going to auction and
the same companies may unite and
see that a fair price is not paid to the
agriculturist. One thing is that there
should be improved marketing within
the country, All those clauses are
thete, What is more important 1s
implementation. You are going to
constitute a board with erunent Mem-
bers of Parliament as wel] as Memberg
in the trade and some officers. They
should take suitable steps. The
should take special inierest because
their resources which we see fiom
the Bill are not much. They should
be given more resources and facilities
to under take the work entrusted to
them.

SHRI PATTABHI RAMA RAO
(Rajamundry) : Sir, this legislation 1s
long overdue. But better late than
never and I am glad that the Govern-
ment had come forward with this Bill
at least now, to safeguard the intere-ts
of the farmers as well as persons 1n
tohacco trade. Andhra Pradesh grows
the largest amount of tobacco and thus
contributes to the Government by way
of excise amd sales tax. So we feel
that people should be given the benefitg
they are entitled to, Au present there
are a few monopolists who dictate the
price to the grower who takes all the
trouhle. The grower parts with the
commodity at whatever price they
give. Their interests should be safe-
guarded by this legislation,

I have tabled a few amendmenis to
make the Bill fool procf and I want
to refer to them, Clause 6(5) in the
Bill as 1s woided at present prohibits
the full time o'ficers from undertaking
any woitk unconnected with their
duties except with the permission of
the Central Government, In view of
the provision contained in clause 9(1)
thereby the Government may dissolve
the board at any time, such officers
should be permitted to continue their
connections, if any. with business con-
cerns other than tobacco companies.
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Suppose they appoint g brilliant law-
yer who is a retired judge and who
practices in the High Court or Supreme
Court which does not come in clash
with tobacco busness. If he is asked
to stop the practice completely and
serve the Board as its chairman, what
ig his position? Suddenly after a
year or so, if they dispense with his
services, he will be neither here nor
there, I suggest that in cuch circum-
gtances they may be allowed to con-
tinue in their own business or callng
which will not comeg 1n the way of
his duties as chairman. Or, in the
alternative, the appoiniment of these
officers must ba for a minimum period
of five years in order to attract excep-
tionally qualified persons. Personally
I feel that a person who is appointed
asg chairman must have perfect know-
ledge not only of tobacco growing but
also the tricks of the business and he
will be a good chairman,

1 have also given notice of a new
sub-clause 8(2)(k). The reason is
quite obvious, It is the general im-
pression that certain companies which
are part of the world monopolies are
eontrolling the prices of Indian to-
bacco.

With regard to cluuse 8(2)(h), I
may say that the expression ‘promot-
ing’ pives an impression that at best
it is an honest endeavour. Yor pro-
per auctioning of tobacco, as envizag-
ed under section 13, it 13 essential that
tobacco must be graded by the farmers
them .clves, Otherwise there will be
confusion, If the farmer does not
grade the tobacco and sends it In a
1ot in a confused way, the monopolies
can dictate their own ‘terms. By
making use of this lacuna that it has
not been properly graded, he will
put up any price that suits him, That
way the grower may lose. U grading
is done at the farmers’ level, it will
gerve a useful purpose.

New sub-clause 8(2) (1) is proposed
with the idea that the tobacco board
should take over the functions of the
present AGMARK  department con-
nected with tobaceo, This is essential
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for proper functioning of tobacco
marketing, both from the point of
view of foreign Kxchange Reguiations
Aqt, and also tor the purpose of scien~
tific auctioning of tobacco, Getling a
proper label for the grade is a pre-
requisite before auctioning of tobacco
commences and this should be within
the jurisdiction and functions of the
Tobacco Board. If it is left to AG-
MARK that may do it in their own
way and take their own time. This
responsibility has to be given to the
board.

With regard to clause 13(b), while
part of the proposed amendment is
cover.d by clause 8(2) (b) and (g), the
proposed amendment clearly defines
the functions of the Board vis-a-vis
the auctioming of tobacco, As one of
the muin funcltions under sub-clause
8(2) (h) is grading of tebacco at the
level of growers, certain non-descript
tobacco will be left over with the
growers for which they may :ot huve
an 1mmediate outlet. It is this difi-
culty that is making them pot to gade
the {obacco. sp that they can mix all
types of tobacco ard dispose of them,
So that the farmer does not lose, it is
essential that the Board must be in a
position to purrhase the tobacco un-
sold on the auction floor and find a
market for it either in India or abroad,

These are the few sugpestions I am
making in connection with the amend.
ments I have given notice of, and I am
sure this legisluion will help the
grower and the trader, and Andhra
Pradesh particularly is grateful for
this legislation.

Tro wEH AT - aytEy (mEE)T) o
avaTE IUNT #) geyafraw s & o
femrt wY avary o diw o Py
& faq aay  Fanffhma avarg w1 fadwY
# wmr & wrn fratr s ¥ fan
Iww wqrer & sy fraa oo
¥ forg ey avk frdas awt oy war
t 1 oyt ow e o gy emew
t ¥aw wiw ¥ ff wft wre & fufow
Tl & ofr ey e gy & et ooelt %
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“purchasing virgmnia tobacco from
growcrs when the same 15 consider-
ed necessary o1 expedient for pro-
tecing the interests of the growers
and dispneal of the same in India
or abroad as end when considered
appropiiate ™

¥ wxmr ¢ i fee Prfig Fsmrax &Y
Iq Y AT @A F WA a@r
it T o Mg &
Pafifrar avarg &1 fadta e @ 0
% awwar g e fawows qaTm Wit
Faeg w¥m & wgr g7 foet & amamss,
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“The Government of Andhra Pra-
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8T 8 ¥ QF it W, &) ww O
7 witwfora fieg ardr Y soweay o o
& o amTs Tu ¥ v s wd
T forat agrar AT wOETT IR
aRedT &, Serawy & afufafidt s
N A e A weArg fe
TEF ATq avq aq atre o § g
sfafafugt r f §it o2 & afmfoa
T BT NG FL | TAG T AN
3 gty faar § ofx wrg gt @
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wad & sfafafadr w ) wrow affag
fear & sfes ook sfafafugy w1 o
ury Afefeer #3 1 g R gAY
T & WY W & f wr g A GET W
TTE ) FoTY 8 Hwrad Frar g

“The Board may associate with jt-
self 1n such manner and for such
purposes any person whose assista-
ance 1s necessary”’
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& & wro sl € & wfE,
foad wfr 7 oY @A K7 g2 oY €
3% 9T s faar wng W fades & A
¥o qrfagi g SAEY g7 w4 T AT
et sy anfw fafaw 1ot & ag
IETEE 1§ I g1 T AT T AT
o Faeft s wrdy wrET 7 9T g AE |

MR. SPEAKER: Siri B. K. Das-

chowdhury. He may speak after
lunch.

13.00 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Cloek.

The Lok Sabha 1ea sembled after
lunch at Fie Minutee pust Fourteen
of the Clack

[Mr. Depury-SpEakER in the Chair)
TOBACCO BOARD BILL

MR. DEPUTY-SPEAKER: Mr B K.
Daschowdhury.

SHRI B, K. DASCHOWDHURY
(Cooch-Behar): Mr. Deputy-Speaker,
Sir, I must thank the hon. Minister
for coming forward with this Bill. It
is really a very welcoming measure,
though belated But, Sir, 1 must say
at the same time that, if one goes
through the Bill, cne will find that the
entire Bill is only—if I may put it
subject to qualification—for that to-
bacco, the quality of which is export-
ed to earn foreign exchange, ie., the
virginia tobacco. No doubt, in Clause
8, sub-clause (3), there is a little re-
ference:

‘“Without picudice to the genc-
rality of the provisions of sub-
section (1) nnd subject to prionty
being given to matters specified in
sub-pection (2), the measures refer-
red to in sub-section (i} may also
provide in relation to tobacco, other
than virginia twbacco. for all or any
of the matters specified in clauses
() tor(g) of sub-section (2) and
for this purpose any reference in

those clauses to virginia tobacco shall
be constriwed as including g refer-
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ence to tobacco other than virginia
tobacco,”

This js the only slight reference but
has been made here, It 1g true, as the
hon, Minister hay saxd, we are grow-
ing 1obacco to lhe extent of nearly
400 million kgs. or a lttle more, I
would hke to point out that the hon,
Minister, 1n the Statement of Objects
and Reasons, hus said that in India
our average annual production is 350
mulhon kilograms. but according to
Government statistics, it is more than
400 mulhion kilograms. But that is not
the mamn point. The question is, out
of these 350 million kgs. of annual
production of {obacco in this country
or 400 million l:ulograms, there are a
number of other varieties also, It is
not nnly the virzinia {obacco that we
are producing in this country. There
are a good number of other varieties
also. In Bihar there are ten or twelve
varieties; 1n some other places also
there are other varieties. 1 do not
know why particular importance or
emphasis has besn given to the vir-
ginia tobacco 1 could appreciate one
thing that it gives us a good amount
of foreign exchange, But I would
should consider giving directions ts the
urge upon the hon. Minister that he
Tobacco Board that is contemplated
under this particular Bill that it should
give priority, facilities and subsidies
not only to virvinia tobscco as the
Bill provides, but it should also glve
due importance fo the other varieties
of tobacco which are produced in the
countyy. If one ha. the time to go
through the rules and regulations and
the directions 7tiven by the Central
Board of Revenue in regard to to-
bacco production, its curing and other
things. one will te astonished to
learn that the facilitier in respect of
tobacco mroduction which are being
offered by the Government are limited
only to certain States; v and bv. they
have been extended tc Bihar and
Orissa and all ather States in the
West angd the Norih, but unfortunate-
1y, those facilitics have not been ext-
ended to West Bengal and Assam and
other States in this region.
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Now, let us consider what is the
total production in West Bengal and
Assam, Out of the production of 350-
400 million kgs. or in other words
400,000 tones of tobacco, Assam grows
8,000 tonnes. West Bengal grows 8,000
to 10,000 tonnes and some other States,
e,g. Maharashtra grows roughly 6,000
tonnes which is equivalent to Assam’s
production or a httle less. But West
Bengal is producimng more, But the
facilities and <ubsidies given to the
tobacco growers in Maharashtra, Bihar
and Orissa are not being offered to
the tobacco-growers of West Bengal
and Assam. I do not know why this
discrimination.

Moreover, out of the total 10,000
tonnes of annual production in West
Bengal, about 80 per cent grows in a
particular area of one district alone,
that is Cooch-Beliar, Their annual
production varvies from 7,000—10.000
tonnes, Out of this total 7000—10,000
tonnes of tobacco that is grown in that
district of Coach-Behar, the wrapper
tobacco is one which, according to ex~
perts. is decidedly one of the best
varieties of the world There is no
dearth of buyers for this wrapper
tobacco. Unfortunately, the poor
wrapper tobacco-growers arc not in a
position to got even a minimum price,
that should be paid {n this wrapper
quality tobacco that is grown because
the market is such that big tobacco
merchants and firms have their own
agents and they are purchasing from
the villages and thoy have thir bond-
ed houses according to ihe Central
Board of Direct Taxes and the Excise
Department whrreas the poor growers
have no facilities to keep their pro-
duce in bonded houses. Therefore,
they are forced and compelled to sell
their tobacco within a certain stipm-
lated period, As a result what hap-
pens? The poor growers do not get a
fair price, not even the minimum price
which should be given to the growers.
1 have not geen any provision here in
this Bili where there is a word at
1east to gay that a sort of a fair price
will be given to the tobacco-growers.
Mention should be made—I should not
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omit that—that an attempt will be
made so that poor tobacco-growers
may also get a fair price. But how are
You going to implement it? Is the
proposed Board going to purchase to-
bacco in bulk quantities from the
growers so that the growers may get a
remunerative or fair price that you
may fix? No such power has
been given also to the Tobacco Board.
It is all left in the hands of the pri-
vate traders though directions and
other things may be given from here.
Therefore, I would submit that facili-
ties and the assistance offered to the
tobacco-growers in other States of
India—I mean States other than West
Bengal, Assam and the small States
like Mizoram, Maghalaya, Manipur,
Arunachel Pradesh and Nagaland
should be extended to these States
also, If there is anything, it should
be uniform throughout the country
West Bengal, Assam and other eastern
States should a0t be neglected and
deprived of this concession.

Thirdly, a« I mentioned. there must
be a specific systom as to how you are
to fix the price n order to give a fair
price to the growers. That is the crux
of the whole problem

Why are you thinking of forming a
Board? It ig in order to reform the
entire business. not only to earn
money and foreign cxchange which is
no doubt one of thq main ohjerts but
the main emphasis should also be that
the poor growers should be given an
adequate and fair price and to do that,
it should be considered seriously as
how to eliminate thege middlemen or
these small agents wh~ are depriving
the poor growers of getting g fair
price. My fourth point is thizg. In
Cooch-Behar tohacco is grown in a
very light. sandy, alluvial soil. The
Objects and Rensons of the Bill savs
that this Varginla tobacco is grown
on a light soil. In Cpoch-Behar we
have this sort of light soi and this
area should be given all necessary
facilities, 1 request that the hon.
Minister may send an expert team to
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look into the condition of this soil in
Cooch-Behar area and to give them
necessary facilitias, This is one of the
most neglected areas. If ycu grow
virginia tobacco in Cooch-Behar it
will compare very well one of the best
varieties of Virginia tobacco that is
grown in different parts of the world.
Not only wrapper tobacco, but I would
like to tell the Minister, that tobacco
research should include all other as-
pects also. You are carrying out
research in regard to wrapper tobacco
for manufacture of cigar at Cooch-
Behar. That is not enough. You
must go to the various other re-
searches also. You should find out
what is the hest way to develop these
varietiez of tobacco. These tobacco-
growing areas will have to be déve-
loped and for that perpose some
schemes have to be taken up, With
these words I support the Bill
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“(d) two members to be appoint-
ed by the Central Government, by
retution in the alphabetical order, 1o
represent the Govupmts of _
tobacco-growing States other than
the States of Andhra Pradesh and
Karnataka;"
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“(e) not more than eight mem-
bers to be appointed by the Central
Government from amongst growers
of tobasco, dealers and exporters
(including packers) of tobacco and
tobacco products, manufacturers, of
tobaceo products and from amongst
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persons who, in the opinion of the
Central Government, are experts in
tobacco marketing or agricultural
economics.”
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“The Board shall have the power
to co-opt as members of any com-
mitlee appointed under sub-section
n ..."
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“No person shall grow virginia
tobacco except under, agnd in ac-
cordance with, the conditions of a
certificate of registration™
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*SHRI J. MATHA GOWDER (Nil-
giris) Mr. Depuly Speaker, Sir, on
behalf of the Dravida Munnetra Kaz-
hagam, I rise to say a few words on
The Tobacco Board Bill. I whole-
heartedly support this Bill which seeks
to constitute 5 Board for the develop-
ment of the tobacco indusiry.

1 have no hesitation in saywng that
such a Board s very necessary be-
cause over 50 per cent of the Virginia
tobacco produced is exported and
India 18 the second largest exporter of
virginia tobacco in the world, But, I
would like to take tlus opportunity to
say that the Tobacco Board should not
become another Board m the chain of
mstitutions which have been sent up
for the development of particular com-
modities, for example, the Tea Board,
the Coffee Board, the Jute Corpora-
tion, the Cotton Corporation etc,
Though 1t may not be quite relevant
to the Bill under discussion, yet I
would like to refer to a particular in-
cident because of my anxiety that the
Tobacco Board should not also face
such a contingency. Sir, you may
remember that the hon Minister of
Parliamentary Affairs, Shr1 Raghu-
ramaiah, and the hon Minister of
Commerce, Shri Chattopadhyav. had to
go n a delegation to the Finance
Minister for the purpose of requesting
him to allocate adequate funds to the
Cotton Corporation which would en-
able it to procur~ stagnating cotton
in the country with a view to giving
some price stability to cotton, 1Is it
not really strange that a ministerial
delegation should supplicate to the
Finance Minister for the allocation of
more funds to n oublic sector under-
taking? 1 have re!er'red to this be-
cause of my desire that tha Tebacco

———————— - e e —

*The original speech was delivered
in Tamil,




%57 Tobacco Board Bill PHALGUNA §, 1806 (SAKA) Tobacco Board Bill 258

Board should not also be placed in
such a financia} precipice.

Sir, I would also refer to the fact
that the Tea Board located at Calcutta
not been able to help the small
werg of tea {n Nilgiris in Tamil
Nadu ang also in Kerala. I have
been demanding that & Small Growers
Cell should be located in Coimbatore
so that the needs of the small grow-
ers of tea in Nilgiris and also in
Kerala can be met expeditiously. 1
have also written to the Commerce
Minister in this respect. 1 am refer-
ring to this because I want to stress
that the Tobacco Board should pay
adequate attention to the problems
of small growers.

1 am happy that the Tobacco Board
would be located in Andhra Pradesh.
Though the headquarters is located in
Andhra Pradesh, the Tobacco Board
gnould establish Small Growers Cells
in the States producing Tobacco s0
that the essential needs of the small
growers can be met in time and ade-
quately.

As hag been pointed out by the
hon, Members who proceded me, I
_would like to urge upon the Govern-
ment that the Tobacco Board should

essential that they also get represen-
the

tweg for Spermanent represen-
mbmxmmmm
and ot rational representation In

Before I conclude, I would refer to
another important issue. 1 understand
that a major portion of Virgina Toba-
coo production in the country is ex.
ported to Russia. Backed by the
patronage of a certamn political party
and alsc encouraged by a particular
section of the Press devoted to Russia,
a few people in the export trade have
got near.monopoly position in the ex-
port of Virginia tobacco to Russia. 1
would like to appeal to the hon. Minis.
ter that the entire export of Virginia
tobacco to Russia—for that matter not
only the export of tobacco to Russia
but also the export of tobacco to other
countries also—should be taken over
by the Government; it should not be
allowed to continue in the hands of
private promoters of export of tobacco,

In conclusion, I would end by repeat-
ing that the Tobacco Board must be
representatives of all interests in to-
bacco industry including co-operatives
of smal] growers of tobacco, workers
in the industry of cigar and beed:, and
that the export trade in tobacco should
be taken over by the Government.

SHRI K. GOPAL (Xarur): I rise to
support this Bill. For a long time
there has been a demand for this. both
inside and outside and Mr. Raghu
Ramaiah when he wag§ a Member
advocated strongly the formation of
this Board. Ag early as 1972 it was
assured that the Tobacco Board would
come into being. I am glad that a Bill
had come at lastt We are in our
country growing tobacco iIn more
400,000 hectares and the yield is about
350 million kg; one.third of it 1s vir.
ginia tobacco. More than 55 millwon
kg is exporfed. We rank sixth in the
world In 1968.89 our export was
worth Rs 53 crores and it is around Rs,
58 crores now. It has got excellent
export potential, given proper en-
couragement.

The plight of the small farmer who
grows tobacco is such that he is com.
pletely at the mercy of the trader To-
day the small farmer doeg not know
grading and whatever the trader says,
the smaller farmer hag to accept which
means that the price iy also dictated
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[Shri K. Gopal]

by him. Big firms hold thes¢ small
farmers to ransom. I am glad that a
board has been formed and even
though it has not been specifically
stated that it will held the gmall
farmer I am sure that the board will
be of great help. Inputs are a
great problem for the small far-
mer. He cannot get credit from any
source. So he goes to the trader for
money on credit and promises to
supply the produce But he does not
pay hum mmmediately all the money;
he holds back certain money. Tobacco
is a product which cannot be kept for
more than a month and so the farmer
has to gell it at whataver price That
1s why many farmers are switching
over to other comodities such as cotton,
1 hope that the formation of the
tobacco board will help to look into
thege matters. .

Clause 4 refers to the composition
of the Board It does not refer to the
interests of small fartners Even In
the Coffee Board you have got re.
presentation for a small planter. It
says here that eight members will be
appointed by the Central Government
I am sure that no small farmer s go-
ing to get it because the lobby is s0
powerful and it will never allow the
small farmer Much has been sad
about the representation of workers 1
do not understand why representation
for the worker is not given. The hon
Minister may say that in the organised
sector there were only 15,000 workers.
In the bidi industry twenty lakhs of
people are having direct employment.
More than 40 lakhs of people are
employed and they are all tobacco
workers and they do not have re-
presentation.

SHRIMATI T LAKSHMIKANTH.
AMMA - Most of these workers are
woren.

SHRI K. GOPAL: I with women are
not given representation; it is a ques-
tion of the cause of tobacco
effectively. In Coffee Board you have
got representation for consumer. Why
not do the same thing in the Tobacco
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Board also? A person like Piloo Mody
will give certainly useful suggestions
to the Tobacco Board,

Representation to different States
had been given. Andhra Pradesh,
Karnataka, etc. are given. Gujarat
grows more than 100,000 tonnes a year
but it is not represented. Ig it the
intention of the Government that only
those States which grow virginia toba.
cco should be represented? Whether
it is virginia or any other variety,
tobacco has got excellent export poten.
tial Tamilnadu ig not represented 1
am not saying that all Stateg should
be representeq because 1t 1s impossible,
But where you have got the potential,
you should include that State Cigars
procluced from tobacco from our State
18 supposed to be the best in the world
and given proper encouragement you
have got good potential for export

MR DEPUTY.SPEAKER
not know if.

SHRI K. GOPAL Apart from Guja-
rat, Tamilnadu should also be includ-~
ed. Amendment No. 17 of Shri
Madhu Limaye reads;

for lines 12 to 17, substituta—

“(e) not more taan ten members
to be appointed by the Central Gov.
ernment, wncluding two earh from
amongst tobacco growers, tobacco
dealer—exporterg and manufacturers
of cigarettes, provided that none of
them is an employee past or present
or a representative of sny company
having majority foreign sharehald-
l'n"'"

1 would
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Jyotirmoy Bosu was an employee of
a foreign company, that doeg not mean
that he is a stooge of a forewgn country.

MR. DEPUTY-SPEAKER, Have you
got any personal interest in this?

SHRI K GOPAL Fortunateiy not
It 18 a matler of principle

If he had said that foreigners should
not be included 1 can agree, but just
because they are employees why should
they not be entitled” There is noth.
ing wrong 1n taking advaniage of
their knowledge and expernence

The board should have demonstration
farms as they do not exist now m the
country except m the case o somu
private companies. Exports cannot
be canalised through the Board
and exports should mnot be an
exclusive function of the Board, but
they should find out from other count-
rieg what 15 being done and they should
not leave it to private agencies It is
rather a half-hearted thing that the
hoard 1s going to take up.

SHRI D. D DESAI (Kaira) I con.
gratulate the Government on bringing
this Bill which has special sentimental
and even historical connection with my
family It was centuries back that my
forefathers brought the tobacco plant
10 Gujarat in saiing boat. and that
plant has been one of the important
sources of income in this country

Going through the Bill I find that
Gujarat is nearly unrepresented
Andhra Pradesh produces about 175
thousand tonnes of tobacco, Gujarat
produceg 116 thousand tonnes, and
Karnatka, which is represented, pro-
duces about 16 thousand tonnes Guja-
rat produces over 7 times the produc.
tion of Karnataka, Sut still it is not
represented. This ig unusual. Though
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Cential Government. On only 20 per
cent of the country's land, Gujarat is
producing nedrly one third of the
tobacco of the country. So the pro.
ductivity of Gujarat far exceeds the
general proauctivity of the whole
country So I would suggest that the
Bill may be amended to include a
permanent representative of the State
of Gujarat on the Board.

Except for Andhra Pradesh and
Gujarat, the rest of the States are
hardly producing 6,000 to 16,000
lonnes extept for Tami! Nadu which
produces 17,000 tonnes I am surpris-
ed 1o see that there 1s not a single
State which produces even 20,000
tonnes That shows that the Govern.
ment 1s completely unaware from
where the revenues come and what
they should do It was my request
during the 1971 and 1972 debates that
a Tobacco Board should be establish-
ed This Board should not only have
a centre in Andhra Pradesh, 1t should
also have a satellite centre in Gujarat
This 15 a most essentia] requirement
My family had in the last century
established centre on a big piece of
land and given monev for tobarco re-
search and party because of the re-
search which had been carmed on
with the help of my grandfather,
tobacco as Commercial Crop still
exists Thig establishment c¢an be
taken over by the Government,

MR. DEPUTY-SPEAKER We hava
to finish before 330 This 18 a long
Bill and clause.by-clause consideration
will take time

SHRI D D. DESAI If you hike I can
provide the statement of figures given
in reply to Question No 0387 in May.
1973 1 have got here the statigtics of
the Government of Gujarat for 1974
which shows that 20 per cent of the
land produced during 72/73 year over
30 per cent of the tobacco grown
the country.

MR. DEPUTY-SPEAKER: | think a
very strong case hag been made out for
Gujarat.

SHRI D. D DESAI: To eliminate
Gujarat slitogether ig a serious thing.
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MR, DEPUTY-SPEAKER: You have
made that point.

SHRI D, D. DESAI: so far as the
finances are concerned, we are contri.
buting heavily to excise, but lovking at
the amounts given by the Central Gov-
ernment for tobacco development we
find that Andhra Pradesh has got Hs.
58 crores ang Mysore Rs. 24 crores
but Gujarat has been given only Rs. 8
crores. This is something which is not
proper Gujarat provides gome 100
crores rupees by way of tobacco excise
to the Central Government and inspite
of thet why 1s 1t given this meagre
amount and eliminated altogether from
the Board” The revenue from the
other States is negligible.

The financmal provizion would not be
sufficient for carrying on research and
marketing activity. My hon, friend
Shri Gopal raised the issue that toba-
cco farmers are presently suffering
acute distress. The reason is that
their cropg are not bought by any
regular public agency. Unfortunately
the traders take them away and then
pay for them at timeg after a couple
of years. This sort of thing is going
on. Bo a corporation for tobacco may
be established as in the case of cotton.

Again I would like this body to come
under the Ministry of Agriculfure be.
cause after all it is the Ministry of
Agriculture which hag the interests of
the farmerg and growers at heart.

MR. DEPUTY-SPEAKER: In thet
case he should withdraw the Bill and
the Minuster of Agriculture should
¢tome forward with another.

SHRI D. D DESAI: Offen the Com.
merce Ministry’s interests conflict with
the farmers' interests, We have seen
that in the case of cotton where the
Commerce Ministry is totally against
the interests of the growers. Wge can.
:lntndkwthltinﬁecmottobm

SHR] NOORVL, HUDA (Cachar); It
Is good that after a long time the
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Central Government has come out with
this Bill because it is well known and
there was a report in the press also
that Indian tobacco earned a foreign
exchange of Rs. 51 crores during seven
months in 1974 and the quantity of
tobacco exporteq amounted fo about
53,000 tonnes.

We also know that UK and Russia
are the two biggest buyers of Indian
tobacco. In spite of all these, the Bill
has come up with a very laudable
statement of objects and reasons But
we would say that there should be
parity between precept and what they
actuslly implement in the future years
to come I am saying this because of
our bitter experience of the working
of all thess boards.

Now I want to highlight some of the
pomnts 1n the Bill Coming to clause
4, which relateg to the constitution of
the Board, it says that “the Board
shall consist of the following members,
namely, (a) a Chairman to be appount.
ed by the Central Government . A
colleague of ourg has given an amend.
ment to which 1 want tfo draw the
attention of the Government, He has
suggested that a non.official MP should
be appointed by the Central Govern-
ment as the Chairman of the Board.
He has further suggested that instead
of four Members of Parliament, there
should be six Members of Parliament
of whom four shall be elected by the
House of the People ang two by the
Council of States.

Similarly, there is another amend-
ment which suggests that there ghould
be eight members to be appointed hy
the Central Government from amoug
the followmng: one agronomist, one
represeniative of the State Trading
Corporation, ome economist specialised
tnlntanl;ﬂmnltrm,oi:n b&uﬁtiﬁ
sconomist specialised o tobacco,
svallable, two  rapresenthlives of
workers and two repressulatives of
kisans and pessenty’ _ in
the tobsoco growing areas. hon,
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Members have raised this point that
the Bill does not provide for any
workers' representiative or the growers’
representative. That is why it is
specifically mentioned that there should
be two representatives each of the
workers ang the kisans and peasants.

There is another amendment that
there thould be a Consultative Com.
mittee consisting of not more than 12
members to be appointed by the
Central Government from amongst the
consumers, growers of tobacco, dealers,
exportcrs, packers of tobacco and
tobacco products, manufacturers of
tobacco products and from among per-
song who, in the opmion of the
Centzal Government, are experts 1in
tobacco marketing.

Upfill now the production of Indian
tobacco is under the grip of three
monopclist companies, namely, India
Tohaceon Limited, Vazir Sultan Com.
pany and Godfrey Philips India Limit-
ed. Last year, the then Industrial
Development Minister, who is now the
Finance Minister, Shri Subramaniam,
had promised that these three compa-
nieg wculd be Indianised. We do not
know what he meant by “Indlanisation
of these companies”. What we want
is that these three companies should
be nalionalised. Because, in 1972.73
as much as Rs. 2.27 crores was re-
patriated by these foreign companies
10 their respective countries and in
1973-74 it amounted to about Rs. 1.43
crores, That ig the Indian Tobacco
Company figure. The Godfrey Fhilip
India Ltd. remitted an amount of
Rs. 12 lakhs in 1873-74 Naturally, we
would like the Government to take
note of the huge amount of remittance
of Indian money to foreign countries
by the foreign companies. We also
demand nationalisation of these three
tobacco compmnies which are dealing
in tobaceo In India

1500 hrs,

Lastly I would like to draw the
attention of the Government to the
sad plght 3¢ about 30-40 lekhs—we
do not know the actual figures—bidi
and cigereite workers all over the

country. These 30-40 lakhs of bidi
and cigaretle workers are not orga-
nised. 1 think a majority of them
are in an unorgdnised sector. In
1866, there was an Act, the Bidi and
Cigarette Workers Act of 1968 which,
unfortunately, has not been imple-
mented by the different States of our
country except in Karnataka and
Kerala. In Keralm and Karnataka,
the employers are supposed to enter
an agreement with the workers grant-
ing benefits to them arising out of the
good features of the Act. But in other
States, uptill now, though 8-9 years
have elapsed, no State Government
has come to any agreement with the
workers. The result is that the
workerg have been ruthlessly exploit-
ed. The working and living conditions
are scandalous, barbarous and medie-
val. They are paid extremely low
wages and their wages are fixed ar-
bitrarily. There are different rates
of wages in different States. The
contractors and middl*men have been
Jooting the workers and émployees
in the tobacco industry all over the
country. There is no guarantee of
work. There are no equal wages for
men and women. There is no bonus
for the employees in the tobacco in-
dustry. There 13 an extremely me-
dieval form of child labour. That is
why these employers have been o5~
caping clauses which are favourable
to the workers and employees ~{ bidi
and cigarette industry.

Therelore, welcoming the good fea-
tures of the Tobucco Board Bill, I
would remind the Government that
much has yet to be achieved by the
Goverhment and, speciailly, the bidi
and cigarette industry workers which
number about 30-40 lskhs should be
taken care of, the ruthless exploita-
tion of child labour and of men end
women workers should be put a stop
to, the huge loot by the foreign
tobacco companies should be put a
stop to and the good features of the
Tobacco Board Bill should be im-
plemented as early as possible.
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SHRI B, V. NAIK (Kanara): Mr.
Deputy-Speaker, Sir, I welcome the
Bill. I em glad that because we
grow a substantial quantity of fine
quality tobacco, we have been given
a representation on the Board of
Darectors,

This is one of the Boards like other
Boards, the Coffee Board, the Car-
damom Board, the Tea Board, etc.
The ex-Chauman of the National
Shipping Board is here, Mr. P. Rama
Rao Of course, that iz under a diffe~
rent Ministry. What I have tound is
this. The bureaucrats whom you nomi-
rate—] think, Mr. P. Rama Rao, oul
esteemed colleague will bear me out,—
do they take interest in the function-
ing of the Board? Why do we go on
the bams of the) vld grooves Can we
not make a sort of Board which 1s
composed of experts, of growers, of
bidi workers, of the people who have
a stake n this particilar trade, in
this particular bumness® Instead, you
have put these people Of course, we
have no complaints against them
But they sre plainly not interested,
they sre there because they are in
your Minstry, in the Minstry of In-
dustrial Development or in the Minis-
try concerned, but they will not be
taking any interest. We are not calling
for u total revolution Let us have
at least revolution by instalments,
changes from time to time in the
modus operamdi of the Government
of India.

My second point iz this. In the case
of another Board whith is function-
ing under the hon. Minister, the Car-
damom Board, ¢wen a small grower—
if in an area of two wcres he has
something like ten plents—has to
take a licence; for ten plants; he has
to run to the branch office of the Car-
damom Board in order to get a licence
and pay a fee of Ra. 50 in wddition
to the charges of going and coming
back which might come to Rs. 150. I
would urge Bn the hon. Minister to
exempt these small growers. I would
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request him to exempt the tobacco
growers having smaller than one acre.
Particularly in the West Godavari
distriet 8 Andhra Pradesh, tliere are
big growers, But I am talking of
small growers Those growers who
have below one acre o- even 20
gunthas at least should be exempted.

Since you have rung the bell, I have
nothing more to add, though there
are many other points which I would
like to make,

MR DEPUTY-SPEAKER: You have
made very good points

Mr, Chapalendu Bhattacharyyia

SHRI CHAPALENDU BHATTA-
CHARYYIA (Giridih) Mr Deputy-
Speaker, Sir, I would hke to bring to
the notice of the hon. Minister through
you a point of some importance We
are discussing the sysatematic, inte-
grated approach to the devilopment of
the tobacco industiry, its export and its
manufacture So far, 1t has suffered
from absence of any coordination st
any level Therefore, if orly co-cor-
dination could be introduced by this
Tobacco Board Bill, it 15 to Ye wel-
comed from all gections of the House.

Coming down to figures, 1t 13 quite
clear that Andhra Pradesh has been
one of the largest tobacco-producing
areas, but after the construction of
the Nagarjunasagar Dam, with the
water level #ising 1 am afraid, the
best virginia tobacco areas from Andhra
Pradesh will alowly shift towerds
Karnataka. Another bresk-through
has been achieved by the Indian
Counell of Agricultural Research, that
s, they have been able to grow the
lowest nicotine-content wvirginia to-
bacco in the world. In Bishungarh,
in my old distriet of Hazaribagh, the
ICAR is running some experimental
station. But unfortundtely i has been
starved of funds. When I say the
lowest nicotine content virginia to-
bacco in the world, it holds gut a lof
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of significance for the backwaid re-
gion from which I come. It will be
& top-money-spinner. Our exports
aré going up. It is very heartening.
But we could do very much mure. 1
have a letter from Mr. Gopalacfiary
of the Central Tobacco Research
Station that they got a ‘princely allot-
ment' of Rs. 50,000 for pushing through
this research. When we have to
achieve a breakthrough in growing
the lowest nicotine content virgina
tobacco in the world, I think, a much
greater effort is called for because
even from the point of cost effective-
ness, it will pay many times over.

I will not go into the constitution of
the Board and so on. 1 will not re-
peat the points that have already been
made by the previous speakers. The
tobacco industry is a part of the world
monopolist organization and, while
conschidating our base, i1f nocessary,
we should temporise rather than rush
into a certain revolution by instal-
ments as suggested by an hon. Mem-
ber because it may upset the precari-
vus balance in the tobacco industry
and trade.

SHRI P. ANKINEEDU PRASADA
RAOQO (Ongole): While supporting the
Bill, 1 congratulate the Government
for bringing forwerd fhis Bill and
contemplating the setting up of a
Tobacco Board which was a long-
cherished desire of the people, espe-
cially of Andhra Pradesh,

T also congratulate the Government
for contemplating to location the head-
quarters of the Board in Andhra Pra-
desh, especially in Guntur, for this
Tobacco Board Is entrusted with the
responsibility of regulation and pro-
duction of Virginia tobacco and 80
per cent of the, Virgiria tobacco s
grown i Andhra Pradesh and espe-
¢lally within 190 miles around Guntur.
As most of this tobacco is grown in
CGuntur end nearabout and marketed
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from ‘there, 1 congratulate contemplat-
ing to have the headquarters at
Guntur.

About tobacco there ia a long his-
tory. I say this is the only crop
which 1s neglected uptil now by the
Agriculture Department, Though this
crop is earning as neariy Rs. 50 crores
of foreign exchange cwery year and
double that amount by way of excise
duty, till now nothing has been done
on the research side and for increasing
the productivity. If we go into the
figures of the last 4-5 years, the urea
that is transplanted in the country
and the quantity produced is gradually
going down. Though the figures of
exports may show a constant trend,
that is due to the rise in the interna-
tional price, but actually the produc-
tion is going down and the farmer is
not evincing any enthusiasm and he
is gwitching over to other crops by
which not only we will have lesser
production of tobacco but we will also
lose valuable foreign exchange. And
if this trend continues, I am wfraid,
the day is not far off when we may
have to import tobacco. This year
if you go into the figures of the Agri-
culture Department, nearly 20 per
cent of the acreage under tobacco has
gone down. Certainly, this is going
to have an effect on cur expert earn-
ings from tobmcco. So,"T would sug-
gest that the Tobacco Board should
not alone be content with controlling
the price level but should g:ve posi-
tive support to the agriculturist to take
to and increase the tobacco cultiva-
tion and thereby we may earn more
foreign exchange. I would also sug-
gest that more funds should be pro-
vided for research.

Before concluding 1 would like to
mmke one or two points. About the
constitution of the Board, it will have
8 members from growers. packers and
traders. 1 request the Minister to
keep in mind to have more number of
growers than packars and traders.
The other thing is that the Board iz
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contemplating going into the market
only when a crisiy develops. I re-
quest the Government that the Board
should play a positive role in increas-
ing the production and also in ensur-
ing a fair price to the grower, In this
trade a lot of people are making quite
a good amount of money by way of
¢xpert trade. They call themselves as
manufacturers of tobacco. But, to-
bacco, in the real sense, iz manufac-
tured at the level of the agriculturist
and not by the so-called manufac-
turerg of tobacco who only process
the tobacco. They corner the largest
chunk of the profits of the trade and
do not pass on a paise to the agricul-
turist and I would suggest that the
Board should take over completely
this trade of tobacco exports. They
should also see that part of the pro-
fits 27e pussed on to the agriculturists.
This i my submission. [ thank you
for giving me this obworiunity to
speak.

SHRI P. VENKATASUBBAIAH
(Nandyal): I compliment Govern-
ment for having thought 1t fit to bring
this legislation after a long time. 1
pay my compliment to the Minister
of Parliamentary Affairs Bhrl Raghu
Ramaieh who has worked hard to
bring forward this Bill. There are
two points which I wish to bring to
the notice of the Government. Point
Number one is this, This Tobaeco
Beard is intended to protect the inte-
rest of the smalil growers and also to
regulate the market and to provide
them with better oprica and export
market facilities and also for having
best varieties to be grown. I would
only caution the Minister as several
other Members have done, that there
should not be too much of bureaucrat-
isation of this Board. It must be able
to involve the pecple who have got
mlmhemthomm.ltﬂaou!&h:t
sort

spending 0
facilities should Be given and amount
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provided for wgricultural ressarch
and it should be geen that the per acte
productivity 13 increased. We see that
the Virginia tobacco productiop is
shifting slowly from Gurtur district
and it is being done in Rayalaseema
districts and Mysore also. I would
request the Minister that he should
see that in the composition of the
Board dug represemtation should be
given to all the States where there
is great potential of growing this to-
bacco. I welcome thix Bill. It should
be seen that this Tobacco Board gives
due and remunerative price to the
growers, especially, the small-growers.

w forg 3rqy Frieer § fir o o i
oIy W g §, IuN warey s it
aMwomft & ww aff O wfigg W
w aeary, W T § ey A ¥
wrer afafrfeey e wfigg, ag
¥ ww £

qereaTy ¥ wier wife § oft warg
ot Sarare srodt et § 1 e ey
% wamg & e WY ospengr
wifgy | & e feogw cinw Al
wor g v frde @ mft O §0
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR]
VISHWANATH PRATAP SINGH):
Mr. Deputy-Speake:r, Sir, the hon.
Member, Shri Naik spoke of revolu-
tion by instalments. That revolution
may not come in instalments, but
this Bill has come 1 instalments!
Perhaps, everylhing connected with
tobacco including this Bill should
come n leisure so tha: we may enjoy
slowly.

I would first take the suggestion of
the hon. Member, Shri Noorul Huda,
Perhaps he has been briefed by his
friend, Shri Bosu becausy i1t was his
amendment which be has put for-
‘ward namely, that an M.P. ahould
be the Chairman of the Board. | may
say that if Shri Bosu iz made the
Chairman, the Board may benefit
But, I am also sure that the work of
the House will suffer—at least the
zero hour will really be reduced to
zero! Our work output will be pro-
portionately increased.

Sir, one of the queries that has teen
smade by the bon. Members war about
the representation of their States
Andhra and Kamataka have been
given permanent represenfation on the
Board, other States also will be given
representation in  the alpbabetical
wrder. Andbra, as many hon. Mem-
Jers have said, because of its im-
portance as & major flue cured virginia
tobacco growing Btate is first to be
represented on the Beard. Flue cur-
wd virginia wontribules 90 per cent
of the Yxport earnings and 95 per cent
of the virginia tobacco is grown only
in Andhra Pradesh. In Karnataka,
though, at present, the production

may not be so high, yet it is the
State of the future. The quality of
tobacco depends on the nicotine con-
tent and nicotine content of tobacco
depends upon the soil where it is
grown—for lesser nicotine the soil
should be lightsr. Since In Karna-
take, the tobacco hag lesser nicotine
content, it has more prospects. The
Agriculture Ministry has already start-
ed a Centre for increasing the pro-
duction of tobacco. It may he, the
rationale alphabetical order may not
be sustained, but sometimes, we find
rationality even in irrationality!

If we look at the alphabetical sequ-
ence, the two Siates which would be
included immeiiately are Gujarat and
Bihar. Gujarat’s complaint is that
they have not been included. In the
first round, it will be included (In-
terruptions.)

SHRI D. D. DESAI: Gujarat comea
second in the list. It i1s the next
largest producer of tobacco. Karnata-
ka produces hardly 14 per cent of
Gujarat but still he has put it

MR. DEPUTY-SPEAKER: He has
agreed to the proposal

SHRI D. D. DESAL I would say
that he should include it.

MR. DEPUTY-SPEAKER: He has
said so.

SHRI D. D. DESAI: It is not pro-
per. You cannot satisfy Gujaret
You include Gujarat as a mere eye-
wash.

8HRI VISHWANATH PRATAP
SINGH: As I said, two representatives
would be on the Board by reotation
according to alphabetical order. Guja~
rat will come in first round. (Inter-
ruptions).

SHRI D. D. DESAI: My objection is
that it should not be at the expense
of Karnataka.

SHRI NATWARLAL PATEL (Meh
sana): You give representation to
Gujarat because there tobacco grow-
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ing is more as compared to Karnataka.
(Interruptions.)

MR. DEPUTY-SPFEAKER: In all
thise confusion, I am the happiest
person because I um a nonh-smoker.

SYTRI D. D. DESAI: Let us have the
assurance that yru will consider the

case of Gujarat.

MR. DEPUTY-SPEAKER: He has
already said so You have 1ade the

point and alsp put great furce in that.

{Interruptions)

SHRI VISHWANATH PRATAP
SINGH: Sir, perhaps the ni:otiny con-
tent is increasing the blood pressure
but we have very coolly and calmly
considered this matter. On account of
the smportance of virgmma tobacco
which is the main export earning item
Karpataka and Andhra were given
priority bt Gujarat also 1s coming n
the Board n the very first round,
Sir, concern has been expressed ahout
the offer varieties that these might
be neglected—Mr. Daschowdhury maae
this point—in this connection I want
to draw the attention of the hon. Mem-
ber to Clause 8(1) which reads:

“It ghall be the duty of the Board
to promote., by such measures as it
thinks ft, the development under
the control of the Ceniral Govern-
ment of the tcbacco industry.”

(2) Without prejudice to the gen-
erality of the provisions of sub-sec-
tion (1), ....”

Thus, all tobacco is covered by the
Bill and all interests will be taken
care of. For other tobacco, reference
Bas been made in Clause 8(3) also,
While we have concern for every veri-

tioned as a metter of priority.
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SHRI D. D. DEBAL: Sir, for Guja
rat, I made two requests. One regard-
ing representation and the other re-
garding satellite R. & D, Marketing
Centre, We have requested, not by
begging, but by right as we produce
and contributes heavily by way of
excise to the Central exchegquer.

SHRI P. G. MAVALANKAR (Ahme-
dabad): The gqucstion 18, whether
Gujarat wil] oe there permancntly on
the Board. That is the point. What
is Gujarat’s status in the Board? (In-
terruptions).

SHRI VISHWANATH PRATAP
SINGH): 1 will try, to the best of my
abihity, to answer the points raised
by the hon Members If we con-
vert this into 4 question hour, I do
not think we will end with the debate.

Sir, Members have expressed con-
cern about Lhe representotion of grow-
erg, consumers and workers on the
Board A point was made by hon.
Members, Mr. Gopal, Mr Sambhali,
Dr. Kailas and Mr. Dess:, about this.
Growers, in the tobacco inductry, un-
like that in the rubber, cotfec or tea
industry, by and large, are small
growers who own small farme. it
you step into other plantations, own-
ers, of different large companies are
there. By and large, thia i3 the
position in the tobacco indusiry. In
regard to the representation of grow-
ers, we have not specified the mirni-
mum number., Somelimes, when we
fix the minimum number, this mini-
mum number urually operates as the
maximum number. It you say that
there shall be al least two members,
then, possibly there would be no
more than that. In the Bill, there
is a flexibility so that various inter-
ests are represented according to the
situation. There can even be more
growers than what the people
might pe envisaging. Then, the rules
will be framed and they will be pla-
ced before the Parfiament. Hon.
Members will be on the Bodrd ond I
am sure they will represent the in-
terests of the various sectiona like

workers, contumers and growers.
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Bir, some concern has been ex-
pressed that the Lig monopoly houses
or the big tobacco firms will monopo-
lise this Board. But, if the thrust of
the Bil] is seen, al] these doubts will
be dispelled. At present, it 15 true
that the big tobacco companies exploit
the market situclion., Whay a grow-
er goes to the platforms of thesq com-
panies like Indian Leaf Tobacco Dev-
elopment Company or the Bntish
India Tobacco Company or the Nav
Bharat Tobacco Company, he has to
have issued excise permit at his own
risk. If at these platforms, these big
firms refuse to make purchases, then,
the grower has no ontion but to go
back and ohtain a fresh excise per-
mit. This is the situation, and they
exploit it In this Bill, when we
provide for auction platforms under
the supervision of the Boaru, we &re
going to directly hit the monopoly
buyers With this thrust of the Bill
and with this intention of the Govern-
ment, all these doubts that the big
houses will monovolise the Board
and so on, will be dispelled Further,
evervy bit of wisdum need not ke en-
shrinej in law through a statutory
pronouncement This much judge-
ment should hLe left !5 the Covern-
ment to take care of the various in-
terests.

About consumers’ interests, I am
sure, majority of the Members of the
Board will be consumers of tobmcco

and that they will be ...(Interrup-
tions).

m! K GQPAL (m): !n the
Coffee  Board, thece are representa-
tives of consumers.

SHRI B. K. DASCHOWDHURY:
The facilities that are given in the
form of subsidies and others should
be extended fo West Bengal and
Assam, (Interruptions).

SBHRI VISHWANATH PRATAP
SINGH: I am esoming to that. If I
have to arSwer all the questions simul-
taneously, (Interruption). I am com-
ing to every clause and every point
that has been raised. My inability is
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that 1 cannot frame one single sen-
tence in which I can answer all the
questions.

Sir, hon. Members Mr. Gopal, Mr.
Sambhali and Mr. Huda made the
point about the workers’ representa-
tion on the Board. Sir, Mr. Huda
said that the biri workers though
they constitute a large part ol the
labour force, ure not organised.

It 15 a sad thing that such a ast
labour force still remains unorgani-
sed. Just by picking up a worker be-
cause he 1s a worker and putting
him there, does not mean that he be-
comes a representative of the work-
ers This 18 _u because there is no
orgamsational backing. A worker be~
comes a represenidaiive when there i»
organisational backing In fact, there
1s a separate Binn and Cigar Work-
ers Act of 1966 which takes care
of the wages and other conditions of
work of the biri workers. The organi-
sed sector among tobacco workers 1S
only In thgy cigarette trade. The
workers employed there are 14,000—
20000, a small number. But if the
organisational base of workers is
there and a worker of a represen-
tative characler could be taken, that
would be considered.

SHRI ISHAQUE SAMBHALI:
Biri workers number 40 lakhs,

SHRI VISHWANATH PRATAP
SINGH About Shri Huda's sugges-
tion for Kisans' representation and’
of increasing MPs' representation, this
will be taken care of. About kisan
representation. if there iz an organisa-
ed body of growers, we would cer-
tainly look into it and prefer thal.

A pdint was made by Shri Rama
Rao about grading being made at the-
growers' level It 18 a very good
suggestion berause if grading is done
at growers’ level, the quality will-
be improved. But I think we fhould
rely more on educating the grow-
ers rather than making a statutory
provision which may be harrassing to-
them.
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The other point made was about
monopoly houses in the cigarette in-
dusiry. The cigarette industry is
notified in the Industries (Develop-
ment and Regulation) Act, Schedule
one, The MRTP Act and the Foreign
Exchange Regulation Act ere fully
enforced, and if there is any violation
of it, the Board will fully cooperate
with thet authorities because that is
our policy.

SHRI P. VENKATASUBBAIAH:
Is i{ not in force now? What 15 the
new thing you are saying?

SHRI1 VISHWANATH PRATAP
‘SINGH: That is what 1 am saving.

The Board will co-operate with the
Jaw.
SHR] K. S. CHAVDA (Patan):

That means the equity of foreigners
will be reduced to 40 per cent?

SHRI VISHWANATH PRATAP
SINGH: I do not think ] have to deal
with elementary matters; these pro-
blems are taken care of the MRTP
Act and the Foreign Exchange Regu-
1ation Act.

SHRI K. S. CHAVDA: They are
.making buge profits.

SHRI VISHWANATH PRATAP
"SINGH: This is not the forum where
these problems can b2 sorted out.
There gre separate Acts dealing with
thern. The essence of the Bill is
that tobacco is an agro-product and
we are dealing with it under ths Bill
as such. The other aspects can be
deall with under relevant sections of
.other legislation. With theses re-
marks, I commend the Bill

MR. DEPUTY-SPEAKER: The ques-
+tion is:

“Thet the Bill to Proville” for the
development under the control of
the Union of the tobacro {ndus-
try, be taken into consideration”,

The motion was adopted.

MR. DEPUTY.SPEAKER: We shall
stake up clause by clause consideration
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on the next occasion. (Interruptions)— .
What do we do?

PROF. MADHU DANDAVATE
(Rajapur): On a point of order.

MR. DEPUTY-SPEAKER: What Is
the point of order?

SHRI K. RAGHURAMAIAH: No
point of order. He is not raising
it.

MR. DEPUTY-SPEAKER: We have
crossed the time limit for [private
Members' business by ten minutes. 1 X
thought we should take up this on
the next occasion but unfortunately 1
do not find Shri Sbyamnandan Mishra
here.

SHR]1 K. RAGHURAMAIAH: I have
told him that it will be taken up a
little later.

MR. DEPUTY-SPEAKER:
no objection if the House

"SHRI K. RAGHURAMAIAH: The
House agrees....(Interruptions).

I have
agrees.

MR. DEPUTY-SPEAKER. I do not
not understand what has happened
to the hon. Members. They will not
even allow me to say what I want to
say to regulate the business. I am®
saying that if it is the desire of the,
House to go through with thiz Bill,
let us go thropgh with it. We take up
clause by clause consideration. There
is an amendment to clalise 2 by Shri
Jyotirmoy Bosu. He is not here.
The question is:

“That clause 2 gtand part of the
Bl

The motion was adopted.
Clause 3 wasr added to the Bill
Clause 8 was added to the BilL
MR. DEPUTY-SPEAKER:  There

are & number of amendments to the
other clauses.

SHRI PATTABHI RAMA RAC.
I am pot moving my smendments.
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MR. DEPUTY-SPEAKER: The
others who have tabled amendments
%gre not present now. BSo, I put clau-
ses 4 to 33 fo the vote of the House.

The question is:

“That clauses 4 to 33 stand part
of the Bill.

The motion wag adopted.

Clauses 4 to 33 were added to the
Bill.

Clause 1—(Short title, extent and
commencement).

Amendment made:
Page 1, line 5,—

for “1974" substitute “1875” (7)
(Shri Vishwanath Pratap Singh)

MR. DEPUTY-SPEAKER: The
question is;

“That clause 1, as amended, stand
part of the BillL"

The motion was adopted.

Clause 1, ag amended, was added to
the Bill.

Enacting Formula
Amendment made:

Page 1, line 1,—

for “T'wenty-fifth Year" substitute—
“Twenty-sixth Year” (6).

(Shri Vishwanath Pratap Singh)

MR DEPUTY-SPEAKER: The
question is:

“That the Ecacling Foarmula, as
amaended, stand part of the Bill”

The Pnacting Formula, as amended,
was added to the Bill.

(Resl))
MR. DEPUTY-SPEAKER: The ques-
tion is:

“That the Title sland part of the
Bill”,

The motion was adopted.
The title was added to the Bill

BHRI VISWANATH  PRATAP

SINGH: Bir, I beg to maove:

“That the Bill, as amended, be

MR. DEPUTY-SFEAKER: The ques-
tion 1s:

“That the Bill, as amended, be
passed.”

The motion wag adopted.

—

15.45 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILL AND RESOLUTIONS

SHRI S. P. BHATTARCHARYYA:
(Uluberia). Sir, I beg to move:

“That this House do agree with
the Fifty-first Report of the Com-
mittee on Private Members® Bills
and Resolutions presented to the-
House on the 26th February, 1875."

MR DEPUTY-SPrAKER: The ques~
tion :s.

“That this Houase do agree with
the Fifty-first Report of the Com-
muttee on Private Members' Bills-
and Resolutions presented fo the
House on the 20th February 1975."

The motion was adopted.

——

15.46 hrs.

RESOLUTION RE. GROWTH OF
FASCISM IN THE COUNTRY

MR. DEPUTY-SPEAKER: We now-
resume discussion on the resolution
moved by Shri Shyamnandan Mishra
on the 30th August 1074, He had just-
started.
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(Resl,)

SHRI SHYAMNANDAN MISHRA:
Mr. Deputy-Speaker, Sir, this motion
-of mine has had a very chequered
career and it has been almost in & state
«of abeyance for the last two or three
sessions.

1547 hrs.
[SHRI ISHAQUE SAMBEALI in the Chair]

But right in the beginning, Mr.
Chairman, I would like to assure the
House that I have not brought up this
subject in any lighthearted spirit or,
it you so like even in a spirit of poli-
tical mmlice or campaign against the
ruling party I would also like to em-
phasise that I am not using this term
‘fascism’ or for that matter ‘fascistic’
at any stage as a term of abuse against
my political opponents. It is obvious
that it is the monopoly or privilege of
the ruling party to use these terms of
abuse agamnst their political opponents.
In fact, their whole progressivism
-seems to consist in the use of such
words against their opponents. Other.
wise, there has been absolutely no
manifestation of their progressivism
in any field, economic or social so far.
"So, I do not want to cut into their
monopoly or high privilege of using
these terms of abuse against others.
It is they who have been saying that
their political opponents are reaction-
aries, CIA agents and what not. We
have never used these terms against
them.

May be all of us on both sides of
the House are responsible to a certain
extent in contributing to conditions for
the growth of fascism in this country.
I am prepared fo accept responsibility
to the extent it belongs to me or to
the opposition. May be both the cabal
in Delhi and the rabble of the opposi-
tion are responsible for the fascistic
conditions growing in the country.
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condjtions in this country, So, to that '
extent where the responsibility lies is
clear,

I am bringing up this motion In or-
der to make the House weigh the
situation carefully, sit up and think
before it is too late and before the
trend towards the precipice becomes
somewhat irreversible But it does
appear to me that the way in which we
are going towards the precipice, there
may not be any turning back from it
after a particular point of time, and
it is in that spirit of seriousness and
gravity that I have brought up this
motion before the House.

It is not necessary, so far as I sce
it, to enter into any kind of forma-
listic argument about the definition of
this term, so long as we understand
the basic features of this system. The
previoug historical experienceg are in-
deed important to an extent. But, let
me make 1t absolutely clear that, so
far as I am concerned, I do not think
there can he any uniform model for
fascism in all countries. The experi-
ences in the year of grace 1975 are
bound to vary from the conditions
which prevailed in Italy, Germany, or
Japan, or in any other country for that
matter, But the behaviour patterns,
of course, are very clear and the basic
features of those patterns are also
very clear, so far as we can see,

It is on this basgis that, I want to
warn this House, and through this
House the country, that our system
now seems to be hurtling towards a
fascist stage. I am not suggesting at
the moment that the condititng for
fascism have already been created. I
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What do we find today? We haj a
kind of disequilibrium in our society
which is similar to the one in which
the political conditions for the growth
of fascism are created, This disequili-
brium is typified by a ruling party
unable to solve the crisis by ordinary
means, by ordinary laws and go on,
and the poor people unable to bring
about through any organiged effort a
social transformation, This is thc
peculiar situation in which we find
ourselves., The ruling party is now
completely like a squirrel charmed by
a snake. It is not able to tackle the
crisis that is developing in this coun-
try and whicli very soon might over-
whelm it That is the state of the rul.
ing party On the other hand, the poor
people of this country, of which the
working class is also one of the im-
portant elements, are not i1n a position
to bring about a situation in which
the social transformation can take
place. This was precisely the condi-
tion in Ttaly or Germany when fascist
take-over took place.

Only when such a conflict situation
iz created, or a situation of stalemate
is created the conditivns for the growth
of fascism are brought about. In this
conflict situation, as I have portrayed
before you, I am quite sure that the
ruling party would now be taking re-
<ourse to methods to resolve it by
greater political concentrafion in their
hands, as it happened in Germany or
in Italy earlier. That is exactly what
we find now.

Ag thiz resolution it does appear to
me, is going to be carried over to the
next day also, may I, at this stage
first describe—when guch situations
were prevailing in other countries—
how they tried to solve their problems

(Resl,)

arise, you have to take recourse to
some of these methods. It is quite
clear that you are going in the direc-
tion in which Italy and Germany went
earlier.

As 1 have submitted earlier, there
could be no uniform model for fascism.
That is precisely because of the fact
that there can be no uniform model
for any system—even for capitalism,
socialism or communism. There 18 no
such uniform pattern for any system
today Simularly, in this country also,
1t mav not be exactly the replica of
what prevailed in some other countries

What are some of the traits of fas-
cism which seem to be emerging in
this country?

The first 15 the identification between
the State and the party. That is really
what seems to be worrying us a great
deal. Do you find the party and the
State to be distinguishable entities
here? What you have brought about
is;: the State and the party seem to
have merged in one kind of entity.
That is precisely what happened when
you held your session at Calcutta in
1972. Even the Defence Department
was mobilised to build bridges for
your Congress session. Recently, what
happened at Narora? Many people
who visited Narora during those days
would bear witness to the fact that
there were hundreds of tents put up
by the State on that occasion and at
every step, there was police to guard
the delegates who had assembled
there. It is, therefore, very clear that
you do not gee any distinction at all
between the State and the party.

Ancother important feature of the
situation is the process of de-stabilisa-
tion of the situation. This is being
fostered at the moment. Everything
seems to be brought into a state of
instability. The only stable element
that is sought to be projected is the
Supreme Leader. And this is one of
the basic features of fascism that
everything must be made un-stable
and the only stable fictor must be the
supreme leader.
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We never had this concept of sup-
reme leadership even during the days
of Nehiru, We never called him as the
supreme leader of the nation or even
for that matter, the supreme leader of
our party. Can any person, any
hon'ble Member on the other side, cite
a single instance whér Nehru was
called the supreme leader? But, now,
hardly there is any occasion when the
Prime Minister is not designated as
the supreme Ieader of the party, This
is Fuehrer principle that prevailed in
Germany. There was the glorification
of an individual representing the
general will of the people...

SHRI VASANT SATHE (Akola):
Where did you hear anyone of our
partymen calling the Prime Minister
as the supreme leader? Can you quote
even a mingle instance?

SHRI SHYAMNANDAN MISHRA:
I can show it you. . (Interruptions).

SHRI PILOO MODY (Godhra):
The Hind: translation is, Durga Devi.

SHRI SHYAMNANDAN MISHRA:
What 18 emerging now is the cult of
personality in this country and the
apotheosig of an individual. If you
elevate a person to the position of
Goddess or God, as my hon. friend
said, you can imagine the fate of
democracy in this country.

16.00 hra.

Can democracy flourish under the
shadow of a personality who is supos-
ed to be beyond laws? It is to that
position that you have elevated the
present Prime Minisier. Now you may
say that the cult of personality also
requires a personslity. But even for
running a different system, you require
a personality. Hitler also had a per.
sonality. My humble submission is
that the kind of personality that you
trying to project is a personality
cannct rup democracy but a

wuite different from demo-

i

Growth of Fasclem 288
(Resl,)

This is the cult of the supreme
leader. What did we find the other
day? Right in the heart of the city
of Delhi, an important businessman
called Mr. Narang set up a pillar, in
Connaught Circus....

AN HON., MEMBER: A hoarding.

SHRI SHYAMNANDAN MISHRA:
It was on a piller which proclaimed,
“The Leader ig Right, our Future is
Bright" So, the leader must be pro-
claimed to be right in all possible cir-
cumstances: And here is a clear
collusion between the big business and
the Government, What business has
Mr, Narang to set up a pillar of that
kind proclaiming to the enftire wide
world that we have got a leader who
must be considered to be right in all
conceivable circumstances and that our
future must be considered to be bright
under her leadership? This is pre-
cisely what happened in fascist Italy
where it was said that Mussolini was
always right. This 15 what happened
in Nazi Germany where alxo it was
said that Hitler was always right.
Therefore, we found the amusing
spectacle yesterday that the Prime
Minister was applauded by your Party
at every stage, even though she was
saying the most fantastic things which
cannot be absorbed by any party And
if we interrupt the Prime Minister,
you say that we are interrupting your
leader I ask you do you ever subject,
what the Prime Minister says, to any
kind of careful scrutiny in your Party?
Did it appeal to you at all that what
the Prime Minister was doing yester-
day was making another kind of
Address, another kind of speech? We
are mnow Dbeing treated to two
Addresses, one Address from the Pre-
sident of India and another from the
Prime Minister. Otherwise, that was
pot a reply at all to the criticisms
that had been made in this House.
(Interruptions). That mearns, the Prime
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infallibility of Pope has been debunk-
ed, you are now raising another infalli-
bility (Interruptions). The personal
rule is absolute and, correspondingly,
the institutional decline is total.

It is in thig situation that fascist
conditlong are bound to grow. Even
a totalitarian regime, for that matter,
I would like to submit to you. has
got a larger hierarchy around it. A
totalitarian regime in any country,
you would find, Is sustained by a
larger hierarchy. But is there any
hierarchy with the Prime Minister at
the moment? Indeed, you have got
the most friendless Prime Minister in
ihe world The Frime Minister 1is
running the show not with the aid of
my hon, friend, Mr. Sathe, or even
for ihat rraiter with the aid of my
hon friend, Shri Dwarak Nath Tiwary.
who has spent 55 years of his life in
public cause, Is she running the
country with the help of any one of
you? Do you think that any one of
you matters in the deliberations of the
Prime Minister? Whether it is the
hon Minister of Food and Agniculture,
Mr. Jagjivan Ram or the hon. Minicter
of Foreign Affairs, Mr. Chavan—does
anybody matter in the deliberations?

I am only trying to show you true
face in the mirror. This is what
happens to be the position. We have
to think of a larger circle running the
country, not one individual running
the country. We ¢an not think in terms
of an edifice which rests on one pillar;
such an edifice is the precursor of a
fascist regime in a country.

Then, you find that a rascist leader-
ghip asks for more and more powers
and goes on rrabing more and more
powers, but those powerg arc not used
for any social change or transforma-
tion. Now, what did the hon. Prime
Minister do right from the beginning”
1 woulg like to refresh your memory.

In 1969 when we parted company.

the Prime Minister said, “The
the Party do not allow me
to my way.! Was it not precisely

Ihe mﬁhﬂm of the hon. Prime
3728 L8—12.
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Ninister at that stage which was put
across to the country? And the result
was in a sense the surrender of the
party, a large section of the party to
the Prime Minister, But what did it
bring about? After that surrender to
the Prime Minister and after the bosses
were eliminiated, there was only
more and more drift towards chaos.

Then in 1970 the Prime Minister said
‘the Parliament was not giving me
enough powers'. That is the difficulty
which the Prime Minister said that
she experienced at that stage. So, she
dissolved the Parliament. The Con-
gress, as we have always considered
it is aot orly g seat of power or a
sort of a sign-board which you can
fix anywhere. The Congress is not
the Government. Any usurper can
usurp the seat of power. But Congress
means g set of values. However, you
hiquidated that Congress in 1969 with
your declaration that the bosses came
in your way. And, later on, in 1970
the Prime Minister said that the
Parliament was coming in her way, the
Parliament constituted as it was. So,
she dissolved the Parliament. Now,
she got rnother parliament..

SHRI PILOO MODY: Now, the
opposition is coming in the way, Sn,
she fries t~ dissclve the opposition.

SHRI SHYAMNANDAN MISHRA:
I am coming to that.

Now, in 1871 she got a new Parlia-
ment and what was flaunted in the
face of all of us also was a massive
majority. We knew how hollow this
claim was. Now you say that with
all this massive majority you are not
able to have your way. So, I ask,
Madam Prime Minister, how solid is
your massive majority? Is this massive
majority wviable? If this Opposition.
a very minuscule opposition, could
come in the way of this massive
majority then it is clear that your
massive majority is not viable at all,
You are not eble te put it to any use.
You are not able to utilise this massive
majority for any social change or
transformation.
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Then, in 1972, after having got this
massive majority, the Prime Minister
said to the country, “The fundamental
rights come in my way’ So, the
demand was that the fundamental
rights must be lable to be abridged.
That also was done by this Parliament
which implhedly agreéd even to the
abridgement of the fundamental rights
including the rights of the minorities.

That did rot satisfy the Prime
Minister and this wonderful party.
She then said, the judiciary came in
the way, the judiciary was obstructing
the necessary social reform. What
has been the result? We have
witnessed how was it cut down to size
and asked to behave. I don't know
whether the judiciary is even then
going to be subservient or obsequious,
in its behaviour to the ruling party
because I have still my faith in the
judiciary

Later the Prime Minister raid

this in 1873 and other spokesmen
have aler ¢ndorred her that bureau-
cracy came in her way and it must be
committed. Committed to what? To
any social change? To any progress?
In effect, what it means was that it
should be committed to the leadership
of the Prime Minister. So what you
find is this: not commitment to the
honourable gentlemen sitting on those
bencheg on the cther side not commit-
ted to the Cabinet but commitment to
a single mcwvidual. That as what this
commitment means.

Now, what has this commitment
brought about? Has this commitment
brought about any progress in the
country? Has thig commitment brought
sbout any change in our society? Has
the commitment brought about any
prosperity in the country? No, not at
all. The eountry is stagnating at the
same level as it was in the year of
grace 1965-88. Nay, there hes been
sleady decay due to this regime. In
1973 you blamed the buresucraty for
81l your omissions and commissions,

(Resl)

You wanted the tureaucracy to be
committed. The result i this that we
have got this completely demoralised
administration.

Then a different chapter appeared.
That is what I am going to narrate
to you. Do you, hon. gentlemen, sitting
on the other side, think that the
licence scandal is going 1o be left &t
the stage it was in the last session?
No. This licence scandal is going to
blow up in a big way n this House.
Let there be absclutely no doubt
about it in your mind It s not in
any spirit of sensationalism that we
want to take it up but we are going
to take it up 1n a big way during this
ression with further feets and
material After all the administration
of the country is a responsibility of
everybody and how the country has
been run; you get a shce of this in the
mirror of the hcence scandal

SHRI VASANT SATHE: When is
t going to blow up?” On the 6th?

SHR] SHYAMNANDAN MISHRA:
You better pet « seat on the roof of
this House Otherwise mv hon friend
will not have the good fortune of
having a look at the vast millions who
would be surging towards this House.
Some 20 lakhs of people who would
be moving towards the Parliament
Hause with the national charter. That
should send thrill down your spine on
that day.

The entire administration is demo-
ralised, this 18 what is happening
now.

Now, may I remund you what the
Prime Ministor said after the Samasti-
pur blast which took the life of Shn:
L. N. Mighra? Can anybody have any
shred of feith in this investigation that
is to be conducted under your ausplioes?
The Prime Minister is the hend of this

and, she has
already pronounced her verdict. Is
that the way any democratic laader
would function? Has not the Prime
Minister placed the invastigating
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agency in a difficult predicament in
which they have either to confirm her
or contradiet her? But the Prime
Minpister thought it fit to give cxpres-
slon to her views.

All these things did not help the
Prime Minister and the blessed ruling
party. Then they thought that they
must have the abnormal laws, ex-
traordinary laws. Ordinary laws of
the land cannot help them. And therc-
fore they had been continuing the
state of emergency and the rule of
MISA and the DIR in this country,
You are having this regime to y.ur
heart’s content. But, the country asks
you: where are we heading to? Are
we going to have more of bread, more
of employment, more of cloth and
more of houses in spite of all these
things? You have been granted by
the country all these powers in a
pusillanimous manner. You have got
what you have demanded. The House
had also conceded i1n a generous way
all these powers. And yet what
exactly hes been achieved for thia
countrv? You see now that our demo-
cracy is ruled by ordinances. We have
the rule of money power and bavonet
power. That is what the country has
witnessed. You have already pro-
claimed to the entire wide—world that
you cannot run this country in a nor-
mal way. Democracy is run by
means of ordinary laws of the land.
You require extraordinary laws like
the DIR and the MISA,

Yesterday the hLon. Prime Minister
wag shedding crocedile tears over the
arrest of a student under MISA. If the
Prime Minister is so0 solicitous as far as
the student is concerned, I ask her to
make a firm and clear declaration that
MISA would not be used against the
political workers or the political move-
ments. And that was also the assu-
rance given to the House by the
Minister who had piloted the Bill en
MISA.

But, ndw MISA is being used against
the politica] workers largely. But, I
wioild like to remind my hon. friends
on that alde that lke the Roman

(Resl)

Senate, they ar¢ now passing laws of
which they are going to be the first
victims. Thir waps what happened in
Rome. You are sheepishy supporting
a rule of that kind.

This is the way Fascism works.
Hitler asked for more and more
powers. But tltimately he used those
powers. But ultimately he used those
to destroy the soul of the nation. And
that iz what might be done by the
ruling party here also.

Mr Chairman, now I come to
another trait of Fascism, Fasciam
wenrs the mask of socialism and it
speaks the language of socialism. And
that was what Nazism did. It donned
the mentle of national sociahism. Benito
Mussolini was at one time a Socialist.
If it was true of Fascism more than
three decades ago. it would be much
truer of it in the year of grace, 1975,
to have a facade of socialism vro-
gresivism and what not Now, the urge
i for greater crnuality and for social
justice. The tide cannot be turned
back that easily; thev cannot put the
clorck back so easily. In India,
Fascism is indeed pgoing to have
pseudo-radicalism of a greater magni-
tude. Here it may be more radical
scemingly than it had been in Germany
and in Italy earlier.
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Then, Mr. Chairman, there are
certain checks and balances which
work in a Parliamentary system. Have
my hon, friends ever taken stock of
the checks and balances working in
the gystem? For a check on the
arbitrariness of the executive the
ruling party in the first instance,
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must provide a check on the Govern-
ment. But I sk you to tell the Howe
honestly and candidly whether you are
able to have a check on your Govarn-
ment The reason why I say that this
party is not able to exercise any check
on the Government is that it does not
seem to be functioning at all.

I had the good fortune of belonging
to the united party but in those days
the general body of the party did
function, the executive committee did
function I ask them to tell us can-
didly whether your general body is
functioning now.

SOME HON. MEMERS: Yes. Only
today there was a meeting.

SHRI K RAGHURAMAIAH When
we were together and worked so much,
we got tired and broke down.

SHRI SHYAMNANDAN MISHRA-
attitude and not because of the demo-
cratic attitude of the rank and file in
the party.

Now, may I citc one clear instance
that in the good old days the Con-
gress Socialist Forum was allowed to
function and did function freely. But
now ¥ou h:ve wound up both the
Forum for Socialist Action and the
Nehru Forum. This is the state of
the Party that »li these forums have
been wound up. Sir, I happen to be
the founder of the Congress Socialist
Forum,

SHRI VASANT SATHE: So, you
also belleve in soclalism, Mr, Shyam
Babu !

SHRI SHYAMNANDAN MISHRA:
Now, I would be making myself a
ridiculous fool if I declare that I also
happen to be socialist because you
have made this word a dirty word,

PROF. MADHU DANDAVATE: Are
you asking us to change the name of
our party?
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SHRI SHYAMNANDAN MISHRA:
Bo, Sir, this is one of the instances.
During those days when I undertook
the initiative of founding the Con-
gress Socialist Forum it did encounter
some diffirulties in the beginning bdut
ultimately—I was also asked whether
such a body could be brought inmto
being within the framework of the
Congress constitution—it did come into
peing. 1 <aid *C! course there is no
bar to this’ since it would not have a
separate membership and so on. BSo,
it was allowed to function. Pandit
Jawaharlal Nehru came to the AICC
i0 announce that such forums
thinking bodies, were welcome inside
the Congress party. He ls on record
as having said that. But the hon,
Prime Minister, the illustrious daughter
of the late Pandit Jawaharlal Nehru
has thought 1t fit to wind up these
forums, Now. 1 ask you, had
Shyamnandan Mishra been in that
party, would any leader of the party
have been asked to wind up a body like
this? Yet, you say that you happen to
he the members of n very progresgive
party.

SHRI VASANT SATHE: Shyam
babu wound up the party itsell and
wenl away.

SHRI SHYAMNANDAN MISHRA:
Now, you are winding up the demo-
cracy itself. Your achievement Iis
greater. My achievement pales into
insignificance before your achieve-
ment, because you are now on the point
of succeeding in winding up demo-
cracy in this country.

Now, Mr. Chairman, Sir, I was say-
ing that in the first instance, this party
is not able to exercise any check;
neither ite gr - 2ral body nor its execu~
tive, Thes: are only ornamental
bodies nov: they are expendable
bedies now ind the Prime Minister
ha. gpbsoluic’y no use for them,

What can you expect from this
Cabinet also? Does this . Cabinet
functioy, #nd who can have his sey
fn it? I am told that nobody has the
courage ta come gut with his views
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clearly in the Cabinet because ulti-
mately those views are going to be
sel at nought. (Interruptions).

Ot course, this subject is to be
carried over to the next day. You
have fixed up 5 UM for the presenta-
ticn of the General Budget and we are
bound to adjourn at 4.30 P.M.

So, 1 am saying that in this demo-
cratic system, all the checks and
balances ‘re being eroded. The one
instance that I have given 1s of the
party itself, which is not acting, which
1s not exercising its check on the
arbitrariness of this Government.

1 will come to another check but I
must emphasise that the check by the
party was particularly necessuy
becauses the Opposttion in this House
happens to be very small m numboe:
and therefore, not so effective In
spite of its mucroscopic munority, n
has been able to make an impact on
the country, and yet, so far as ‘he
measures for the welfaie of the people
are concernad. 1t would not be able 9
do much It was, therefore, an
essential obligation on the ruling part
to see to it that it did exercise somu
check on the executive,

Now, Mr Chaitman, the other check
was the Press Where does the Press
happens to be at the moment?

MR. CHA:RMAN. You may continue
rex: ume.

The Lok Sabha adjourned till Seven-
teen of the Clock

The Lok Sabha re-assembled at Seven-
teen of the Clock,

(MR, SPEAKER in the Chair)
GENERAL BUDGET, 1975.76

MR, SPEAKER: The hon Finance
Minister,
»

THE MINISTER OF FINANCE
{SHRI C. SUBRAMANIAM): Mr.

General Budget, 208
1975-76

Speaker, Sir, it 18 my prnivilege this
year to present the budget to this
august House,

L2 1t formmination has been no sasy
tagk, but my burden has been Lghi-
ened 1g sume extent by my distinsui-
shed predecessor i office who had
applied meny coirectives earlier in
the year, these severe measures nad
a distinet impact on an  admittedly
difficull economuc  situation that our
nauon has of late been faccd with.

13 It 4, unnccessary for me on ilus
octasion to recount 1. detaul the variety
of tactors, both external and internal,
whcih have mterlered with the oraer-
ly implementation of ou: development
plans and strategics m recent times.
The wvirulence with which inflation has
been spreading anq its devastating im.
pact across national boundares, con-
linue Lo 1mpose on developing countnes
such as India burdens and hardships
which we have been ill.equipped to
withstand. The impact on the Living
standards of our people and on the pat.
tern of real incomes within the coun.
try has been serious enough. What
18 even worse 1S the persisient rige in
prices which bas eroded the capacity
to save and thus imposed a painful
constraint on the flow of investible re.
sources o urgently needed to sustain
our plans for a better future. The
Economic Survey' setg put in some de-
tail the anatomy of this comples prob-
lem ang the characieristic features of
the current situation.

14 It is against this backdrop that
I would like the Honourable Members
to assess and to judge my budget pro.
posals

15 What, one might ask, has been
the underlaying approach--the basic
philosophy—1n traming th:ise propo-
sals? Ig 1t merely an ostrich-like
exercise to balance receiyts and ex-
penditure for the exchequer? Or
doeg the budget seek mote positively
and purposively. to subserve larger
national chjectives?
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1.6 The answer is, of course, clear
and unequivocal. We do loyk upon the
budget as an :mportant tool for reach.
ing our cherished socio-economic goals.
Development, the secunity of our coun.
try and growth along with social jus.
tice continue to govern our priorities;
these objectives determine our deci.
sions on how muth to spend, on what
programmes to spend and 1 what
manner the resources are to be raised.
The pattern of our outlays, as well ar
the 1elative we.ght of particular ins-
truments in the ruising of resoulces
might vary—indeed, may well need
to be deliberately fashioned afresh -
fiom tinc tc time, 1n response f{o
changing circumstances und requiie-
meats But tbout the over-uiding
concern and coamitment to delver
the masses from grinding povertly
there can of course, never be any
dcubt or vacillation I shall spell cut
a little later in my speech, the con-
crete stepg contained in this hudget
to take the naton forward in th's
direction

17 The immediate concern of our
fisca]l and monetary policies has been
naturally to bring inflationary pressu-
res firmly under check A series of
steps had tu be teken—some of them
unpalatable and unpopular—to restrain
and discir'ine the demand pressures
operating on the hmited availabilities
of food and fuel, of clothing and hous-
ing, of transport and power in an eco-
nomy be#eged by rising prices, In
the shortrun, there wag no equally
effechive alternative open to the
planners and policy-makers to halance
demand and subply of these essential
goods and serbices for containing
inflation, These present a great chel-
lenge to our nation and call for
courage and fortitude,

1.8 However only incurable pessim.
tem will, I think, bar us from acknow-
ledging with some satistaction the fact
that already there are visible signs of
a downward trend in prices. The ‘Boo-
nomic Survey' provides some details

Geneval Budget,
1976-76 o

of price trends for important commo.
dities. They give room for some satis-
faction but ordinary prudence demandy
that we continue ta be conscioug of
the fact that the fever of inflation has
not been entirely cured; it has as yet
only shown gigns of some abatement,

19 But then, let us also rerund our.
selves that the problems of poverty in
our country cannot be golved by mere-
ly holding the price line. We can
meet them only through growth. A
rapidly growing economy 15 the best
insurance against perpetuation of po-
verty, indeed 1t 18 the only solution
We have, therefore to devise ways and
meang of stimulating production from
the available capacity and of adding
to that capacity in sectors conmdered
vital for improving income and con-
sumption levels of the poor This re.
quires a multi.pronged drive to aug-
ment our capital, and 'mprove our
technology and management The
budget proposals, which I shall =zet
forth presently, embody certain spe-
cif'e steps to provide the stimulus to
the &onomy on these lines as part
of 1 longer-term strategy for stabilis-
g and on that bams imparting
greater viability and witality to our
ecoromy

b1 4

21 Our ability to meet the mimmum
basc needg of our people depends cru.
cially on the trend in agricultural pro-
duction. It ig in thisg Lght that I re-
gard the claims of agricultural growth
as the first charge on our developmen.
tal resources. Modern agriculiure is
interlinked with industry, Fertilisers,
pesticides, agricultural implements and
equipment besides supply of power de.
termine agricultural productivity, as
much as seeds ang watey. The sectors
of our industry which supply these
vital inputy to our agriculture, there.
fore, merit the highest priority,
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2.2 The contnued sluggishness of
Indian mgriculture since 1971.72 has
contributed significantly to the distor-
tiong which have emerged in our eco.
nomy in the fust two or three years.
The causes for this sluggishness have
been carefully analysed; we have iden.
tified a series of measurey directed to-
wards imparting a new momentum to
this vital sector. The prospects for
the forthcoming rabi crop are encourag.-
ing. This should not, however, make
us complacent in our drive for higher
productivity from the lang and labour
employed in agriculture. A sustained
increase in productivity will call for
action on many fronts.

2.3 The first priority is, of course,
the supply of good quality seeds of the
high-yielding varieties, A major Na-
tional Seeds Pruject for large-scale
production c¢f quality seeds has bheen
launched. This project will cover pro-
duction, processing, marketing and
quality control of seeds. Regional and
State-level Seed Corporations, with a
time-bound programme of sell-suffici
ency in meeting in full the demand
for high quality seeds, are being estab-
lished. Agricultural Universities will
pe involved in the work to ensure
quality. The research and teaching
staff as well as the students are to be
involved m solving the practical pro-
blems of seed production and supply,
Arrangements ure alg”. eing made for
an effective seed ertification pro-
gramme, and for the build up of na-
tional and local butler-stucks to meet
emergency needs. The financial and
other reguirements of this programme
will be fully met.

2.4 Secondly, ferliliser production
programmes are being pushed through,
notwithstanding the escalation in pro-
ject costs of the new units. The pub.
lic, the cooperative, as well as the pri-
vate sectory have been given a role in
bringing to fruitiop additional fertiliser
capacity during the Fifth Plan period
so thai dependepce on imports—which
s tostly #hd unyeliable st best—could
be mitigatéd if not done away with
sitcguther
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2.5 Thirdly, programmes designed to
ensure optimum utilisation of surface
and ground water to aid agricultural
production will be pushed through.
Command area programmeg under ma-
jor irrgation projects will be support-
ed by sufficient inputs of men and ma.
terials so that the new potential is
taken advantage of by farmers with
the least delay and for maximum
social benefit. Inter.State river dispu-
tes, which unfortunately have been
dragging on without solution for a
number of reasons in the past, are now
being looked into with a special sense
of urgency. As a result, the progress
in some of the cases has been quite
appreciable. Failure to settle these
disputes is leading to waste of water
ang sacrifice of additional agricultural
production that the country so des-
perately needs.

2.6 Fourthly, special efforts are being
made to organise Farmers' Service So-
cieties to provide credit to the farmers
in time, to arrange for inputs and to
bhelp in processing and markeling of
fhe produce. A high-powered group
which examined thig problem has for.
mulated a scheme for the formation of
viable multi.purpose societies linked
to Central Cooperative Banks or com-
mercial banks as the case may be
These recommendationg have been sc-
cepted by the Government and the De-
partments concerned are working out a
programme of action in order that the
objective of timely and adequate sup-
ply of credit backed by physical inputs
and covering processing and marketing
is realised, particularly for the benefit
of the small and medium farmers.

2.7 Next only in importance to the
agricultural sector ig the enerpy sector.
The nationalisation of coal is beginning
to yielg results. During the current
year the production of coal is expect.
ed to go up by about 10 million tonnes
to a record level of 38 million tonnes.
1 would like to say a special word of
appreciation and thanks to the work.
ers in the coal mines; without their
entbusiastic coopera we could not
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have achieved the increase in produc.
fion. Re-orgamsaiion in the manage-
ment of nunes tad supply of much
needed equipment, spares and techni.
cal expertise have laid the foundations
for an expanding trend in coal cutput.
Two of the major constraints on coal
production, namely, shortage of rail
transport ang power, especlally in the
eastern sector have now been largely
removed With the present trend 1t
18 expecled that during the next year,
coal production will go up by another
10 million tonnes, that 13, to 98 mil.
Lon tonnes At this level of produc-
tion, it ghould be possible to meet the
domestic demand 1n full (including par-
tial substitution of coat for furnace
oil), we might also perhapg export some
quantily for earmmng much-needed
foreign sxchange

28 The immediate impact of the
steep increase in the prices ol crude
oil and the petroleum products, was,
no doubt to girain the countrys bha-
lance of payments severely. At the
same time thi, has given a new scnse
uf urgency snd momentum to oul
efforts fo increase production of
indigenoue crude The anticipated
increase within «s brief a period as
one Year, between 1974-75 and 1975-
76, is from 76 milhon tonnes 1o t4
mallion tonnes, an increase of about 12
per ccnt, What 35 more mportant
1s the progress achieved and the po-
tentia] that iz (pemng up for a major
brerk-through m the indigenous pro-
du~uvon within the next 5 to 10 years
Tne discovery of oil deposity in ihe
gtructures known hs Bombzy High
is already known. The Oil and pa-
tural Gas Cumnmuseion 18 expected
t) esta’lisk the first stage of pro-
duction from Eombay High 1n the
second half of 1876 with a yleld of ab-
out one million tonnes per year. By
1080  production from this source
might well reach the level of 10 mil.
lion tonnes, though one may have to
wait a litt.lo before malking firm, esti.

mates, Bunaalnndi(utch off-
shore basing are also bemg intengively
surveye)l ond the preliminary remilts

FEBRUARY 28, 1975

General Budget,
1075-78 304

80 far obtaineq appear encouraging
The dynamism exhibited hy the Oil
and Natural Gas Commussion merits
our appreciation.

29 Atter a period of stagnation and
shortage witn widespread consequeri.
ces to both Industry and agriculture,
recent trends in the production and
distribution of electricity also show a
welcome 1mprovement. The entire
electriaty industry is being restructur.
ed with accent on professionalism, effi.
clency, competence and precisely de-
fineq responsibility for the staft As
a result of these measures, thers has
been distinct improvement in the levels
of power generation in the eastern re.
gion The Central Electricity Authorl.
ty 15 being reactivised and the Stade
Electricily Boards are bemng helped to
ptolessionahise tne;; managemeat, to
arrange tor mawntenance services and
to improve staff skifls These pro-
glammes as well ag recent achisve.
ments portend an easier power supply
situation than has been the case in re.
cent years Government are also
actively examming the possibilities of
setuing up at the pit heads of major
coal flelds in the country a number of
super thermal power stations. These
Centrally owneg power stations would
enable the Union Governmnt to even
out to some extent, the reqional imba-
lances in power avaiability, augment
the powe; supply substantially and to
bring about a more rational approach
to the problem of generation and dis-
tribution of power in terms of real
needs

210 I wish to submit that the im.
portant feature of this Budget is a
clear-cut identification of these twin
priorities—food and energy with the
supporting facilities—and the ear.
marking of adequate funds for the de-
velopment of these two sectors in the
first instance before taking up the
claims of other sectors. This is the
kind of inescapable and often cruel
choice which planners and palicy-mak-
ers in developing countries are called
upon ty make, test as they are with
scarce resources and multiple needs. I
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have no doubt that Hon'ble Members
will endorse the over-riding privrity
that i being accorded in the Budget
t2 the food and energy sectors of the
economy, even al the risk of depriving
some of the other sectors. 1 should,
perbaps, add that in so doing we are
observing the basic investment strategy
underlying the draft Fifth Five Year
Plan.

2.11 Nor would thig clear.cut adhe-
rence to priorities be confined to the
Central Budget only. In the course of
the discussions with the State Govern-
ments for fixing the magmtude and
pattern of the State Plans for 1975-76,
it has been ensured that the require.
ments «f agriculture, irrigation snd
power are met as a matter of first prio-
uty and only the balance of scdice re-
sources distribution among other sec.
tors. 1 would here like to express my
gratitude to the Chief Mimsters of
State Governments and Union Territo-
ries for their wiling support and co.
operation in agreemng to frame their
plans within thig broad pattern of na-
tional priorities,

2.12 In striving to stimulate produc-
tion in areas of high priority we have
not lost sight of two other equally
important considerations—one relating
to the human and geographical aspects
of production, and the other, to the
proper distribution of the goods produ-
ced. The needs of relatively weak pro-
ducers and backward regions will con-
tinue to receive special attention and
support. The problem of production,
of diffusion of income and employment,
of reduction of inequalities, and of en-
suring mmimum consumption stand-
ards for all have to be locked at in
their entirety. The gpecific program-
mes under these heads should not only
be mutually consistent with each other,
but should he so designed that they
facilitate and reinforce each other, The
increase in agricultural output that we
gre aiming at.is thus not a matter of
mechanieally reaching a magic num.
ber. Considerations of balance bet.
Wween classeg of farmers and of regions,
angd of ensuring a pattem of production
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that is m consonance withour socio.
economic  objectives are equally
important.

2.13 If the fruits of economic deve.
lopment are to be equitably distribut.
ed, adequate attention will have to be
paid to the problems of relatively back.
ward regions and districts. To that
end, development plang have to be
drawn up on the basis of a careful ana-
lysis of local needs, potentialitieg and
resources. In this connection, I would
lay great emphasis on a comprehensive
survey of natural resources in all dis.
trictg of India. This would enable us
to work out operationally meaningfi.
plans ang programmes to make opti-
mum use of locally available resources
along the lines of the now well.known
Karimnagar project in Telangana,

I

3.1 1o spite of the various prophecies
of doom one hearg these days, I am
definitely optimistic that the pace of
economic development will be consi-
derably accelerated in the coming
years. I must, however, point out that
the full reahisation of our growth
potential will require sustained hard
work ang the utmost discipline on the
part of all sections of the commumty.
We are currently faced with an acute
scarcity of domestic financial resourc.
es. OQur balance of paymentg position
1s also under strain. In order to deal
effectively with the tasks ‘hat lie
ahead. we must do everything in our
power {0 mncrease our exports, and eco-
nomise in the use of scarce imported
inputs. Higher investment in the key
sectors is essental, but it must be
financed in a non.inflationary manner.
This means we must increase the rate
of savings. Ag part of the strategy of
discouraging excessive current con.
sumption, we need to evolve g mare
rational wage and salary structure,
which should be more equitable than
the present structure, and also in con.
formity with the changing demands for
skills in a dynamic economy,
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3.2 In our quest for accelerated

growth combined with stability I place
the importance on protecting
the more vulnerable sections of the po.

must be greater certainty of supply,
and the system must in fact serve thuse
whom it is meant to benefit. I, there.
fore, seek an expansion of the puolwc
distribution system, and this pre-sup-
podes efficient arrangements for the
procurement of the needed commodi.
ties. I am glud that procurement of
kbarif cereals during the current year
has proceeded satisfactorily Ths
combined with adequate imports, will
certainly be of conmderable help 1n
the operation of an effective puolic
distmbution system of foodgrains m
the conung year.

3.3 Cloth is another commodity that
must be provided. With the recent en-
actment of the Sick Textile Undertak-
ings (Natiemalisation) Act, Government
have acquired 103 textile mills whose
management had earhier been taken
over by the Government. The acqui.
mtion of these milly provides Govern.
ment with gnother very useful instru.
ment to regulate the production and
distribution of cloth. Government are
now considermg further gteps to ensure
that the production of cootrolled cloth
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lalg on promoting higher productivity
in all manutacturing public sector en.
terprisep by applying more scientific
policies n the fields of persomnel ad.
ministration, management development,
materiale management and management
information systems and above all,
through the introduction of modern pro-
ductivity techniques. The improved
performance of a large number of pub-
hic sector enterprises 18 a testimony to
growing productivity consciousness in
the public sector.

35 1 beheve this House will concede
that as a result of ngorous measures
adopted by the Government, we have
succeeded in combating what seemed
to be a run.away inflalionary mtuation,
To achieve this, Government non.deve.
lopmental spending was curtailed, in.
crease 1nh wages and g part of addi.
tional dearness allowance had to be
temporarily frozen, the increase in the
rate of money supply drastically
brought down, and severe action taken
against hoarders and smugglers As
a result of these efforts, for the last
few months prices have been slowly
but steaduy coming down. This 18 no
mean dchievement when we consider
that m most other countrieg around
the worlg priceg continue to rnse. While
continuing this policy of rigorous con.
trol on spending, theie 18 also need,
as 1 have mentioned earler, for in-
creased investment, both by the Cen-
tral and State Governments, and the
private sector, in 1mpoitani priority
areas. It is one of the objects of
thig Budget to help achieve ihus, While
the rate of spending in other areas
must remain low, this ie also the time
to prepare the ground and do the
necessary nvestigalions to prepare for
higher investment m later years. This
we are engaged in, It iz our purpose
to invest now in projects in important
areas that will yield quick results, snd
complete those, in an advanced stage
of implementation. Also imporiant i
the need to promote tic savings
and to stimulate t.« These
various abjectives we seek fo achieve
through the present Budget,
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3¢ 1 have Just mentioned the need
to stimulate investment. The capital
market bas been depressed of late, par.
ticularly after the Restrictions on Dis-
tribution of Dividends Act. The Unit
Trust of India had to face a situation
in which repurchases were much high.
er than the sale of units. The Govern.
ment, therefore, 1ssued an Ordinance
providing for certain tax relief and
other remedial measures which have
greatly improved the situation. For
improving the capital market, I intend
to introduce soon an amendment to the
Restriction of Dividends Aect which
will provide that while diwvidends in
excess of the various limitations laid
down in the Act may not be paud,
higher dividends can be declared, the
deferred dividend being payable in two
annual instalments, but without in-
terest, when the present Act expires
These measureg will improve the cli-
mate for invesiment partirularly In
respect of new issues.

3.7 1 am also conscious of the fact
that in recent years, there have been
steep escalations in capital costs which
have acled as an inhibiting fctor 1o
new invesiment in certain capital in-
tensive industries which are vital for
our future growth. Government have
appointed a high.level committee to
go into this question. When the report
of this Committee ig received, we shall
quickly examine the need for suitable
fiscal concessions, and new  pricing
policieg as a means of stimulating fresh
investment in these areas.

3.8 The experience of the last two
years amply demonstrates that effective
ateps to eliminate the black money eco.
nomy must constitute an essential com.
ponent of our strategy to impart a
measure of atability to the economy,
and to divert the available pool of na.
tiohal savings for high priority invest.
ments. I wish t oreafirm that Gov.
ermment is firmly committed 1o root
out the evil prpotices of smuggling,
hoarding, ¢ blackmarketing and tax
evasion and have given evidence of
their determunation in this regard. In
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this context a separate law for aeal-
ing more zeverely with various econo-
mic offences seems to be a necesmty.

3.9 Having thus outlined our ap-
proach, I will now give some defails
of the revised estimates for 1974.75
and the budget estimates for 1975.76.

v

Revisep EsTimarEs 1974-75

4 1. The original budget for the cur-
rent year envisaged a deficit of Rs. 126
crores. It has not been possible to
adhere to this figure because many of
the assumptions on which the original
budget wag framed have been affected
by adverse trends in the economy, most
particularly the phenomenal price rise
this year. The various reasong for this
1 shall explain.

4.2 The provision in the budget for
food subsidy wag Rs, 100 crores. In
view of the diflicult food situation and
the need to maintain the public digtri-
bution system at the level of 11 mil.
lion tonnes, 1n 1974, we had to arrange
for the import of as much as 5.5 mul.
lion tonnes of foodgrains. The cost
of imported foodgrains also went up
greatly. Food subsidy during the year
1S now expecteg to amount to Rs. 205
crores,

4.3 The provisions for salaries of
Central Government employees includ.
ed in the budget for 1974.75 were based
on the price level reached upto De-
cember 1973, and a lump sum provi-
sion of Rs. 120 crores was made to
meet the cost of additional allow-
ance, On the basis of the price
increase upto April 1974, three instal.
ments of dearness allowance were
sanctioned. Prices, however, continued
to rise till September 1874, and three
further instalments of dearness allow-
asce fell due on the basis of the dear-
ness allowance formula accepteq by the
Government. 1n view of the likely un-
settling effects of further dearness al-
lowance payments on the ecanomy, it
was considered necessary to review
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these arrangemnents Bubseguently, 10
consultation with the Government emp-
luyees, it wag decided {o sanction ins-
talments which fell due on the basis
of the average price index upto 272
It was also agreeg that arrears on this
uccount upto December 1974, payable
in cash, wouid be deposited in the pro-
vident fund accountg for a short pe.
riod, I must express my gratitude to
the employees for their understanding
and cooperation in meeting the pre-
sent ditticult situation This has en.
abled us to restrict the draft on the
Budget on account of six instalments
of dearness allowance to about Rs 230
crores in the current year This 15 still
Rs 110 crores more than the provi.
sion of Rs 120 croreg made 1n the Bud.
get.

4 4 Defence expenditure for the cur.
rent year will be Rs 2157 crores as
agamnst Rs 1815 crores in the onginal
Budget Apart from a hability ot
out Rs 95 crores on account of dear.
ness allowance, the increase i1g mainly
due to revision of pay scales, rise in
priceg of petroleum products and the
higher cost of provisions and transport

45 Another reason for increase in
the deficit has been the drought and
floods with which many parts of the
country have been affected As Ho.
nourable Members are aware, Central
assistance for drought and floods ig be-
ing made available now only by way
of advance release of Plan asmistance,
or assistance under the Drought Prone
Areas Programme, Tribal Development
Plans etc, go that plan priorities are
not disturbed or distorted and that
productive and durable assets are
created through this assistance Such
advance assistance will be adjusted
against the normal Plan assistance due
to the States in the ensulng years. In
accordance with this policy, advance
Plan assistance of Rs 55 crores has
been allccated to the States for drought
and flood relief measures in the cur.
rent financial year Apart from this,
additional assmistance has been made
available to the States concerned under
the Brahmaputra Foold Control Works
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and Drought Prone Areas Programme
also, With these and certain other in-
escapable commitments towards ihe
States, including release of loans
aganst small savings colleclions in
1978.74, the additional assistance to
the States will amount to Rs, 161
crores

46 Other causes for the higher de-
fieit relate to public sector enterprises,
fertilizer imports and additional spend.
about Rs 83 crores on account of dear-
ing on core sector projects, A few of
the enterprises did not have an ade-
quate surplus to 1cpay lcans taken
from Government. It, therefore, be-
came necessary to provide additienal
assistance of Rs 126 ciores t0 »
number of undertakings mamnly be-
cause of increases in “vages and
dearness aliowsrce and higher cost of
fuel which had not been fores:zen 1M
tae Budget

47 The Budget for 1974.75 did not
envisage any net outgo on fertilizer
tiansactions The 1ssue price from the
pool was rmsed only from June 1974
Subsequently, 1n order to meet *he ur-
gent demand for fertilizers, an add.
tional quantily of nearly 1 milhon ton.
nes hag to be unported at considerably
higher international prices There 18
usually a tme lag ot about four months
between the payment for purchases
abroad and the cash recovery from
State Governments of the cost of fer-
tibizers issued to them Because ol
this time lag, large fertilizer imports
have been paid for by the Central
Government, hut their cost will no!
have been recovered from the States
by the end of thus year. The Central
Budget, therafore, has to bear thi
burden As uof now, the estimote ol
cash outgo on account of fertilizer
transactions 1s about Rs 200 crores

48 As the House is aware, a series
of economy exercises were eflected in
August 1974, locating considerable sav-
ings in expendilure  However, addi-
tional allocations of Rs 190« crores bad
to be made for Plan schemes in the
core sectors Lke fertilizers, power,
coal, petroleum, steel, ports and paper to
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maintain their schedules, and provide
for escalation in costs. Economies an-
ticipated in other sectors could not be
realised in full due to steep rise in
costs. As a result, the net expenditure
on Central Plan will go up by Rs. 74
crores,

4.9 All these adverse factors would
have raised budgetary deficit to a very
high level, but for the fact that the
positoin hag been retrieved to a large
extent by the buoyancy in tax re.
cipts,

4.10. Receipts from Customs are ex-
pected to yield Rs. 1300 crores against
the Budget estimales of Rs. 936 crores
—the improvement being mainly on ac.
couni of larger import of fertilizers,
iron and steel, and a large increase in
the prives of itemg like fertilizers, ma.
chinery and equipment,

4.11 Income and Corporation Taxes
are now expected to yleld Re. 1460
crores as against the original Budget
estimate of Rs. 1370 crores.

4.12 There is not likely to be any ap-
preciable increase in the collection of
Union Excise duties over the Budget
estirmate, as adjusted by levies im-
posed in the Second Finance Act, 1974

4.13 The strategy of concentration on
higher income groups and a general
tightening of the tax machinery in
all branches has yielded good results.
I would like to commend the devotion
to duty and the zeal shown by the
officers and staff of the revenue
collecting agencies.

4.14 External receipts on account of
loans, shows an increass of nearlv 43
croreg mainly on account of larger re-
ceipls against debt relief from the
members of the India Consortium, and
larger non-project loans from IDA.
Grants from external sources in the
revised estimates in terms of actual
receipts show an increase of about
Rx. 80 crores rpainly on account of
assistance gwhich India has received
from EEC and the UN Fund for Emer.
gency Relief for couniries most seri-
ously affected by the oil crisls, and
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additional assistance from some other
countries.

4.15. Even at the risk of rendering
the supply position in the domestic
market a httle difficult, the Govern-
ment took the hard decision of allow-
ing the export of nearly half a mil-
lion tonnes of sugar. While improv.
ing our balance of payments position,
this has also benefited the Budget to
the extent of Rs. 125 crores by way of
profits.

415 Fven at the risk of rendering
provements, the year may end with a
deficit of Rs. 625 crores. However,
nearly Rs. 330 crores of this is on ac-
count of payments for sfocks on hand
of imported food and fertilizers, which
will soon be recovered. As both these
commodities have been purchased
abroad, by drawing down our foreign
exchange reserves, there is no resui-
tant increase :n  money supply and
the deficit to the extent of Rs. 330
crores is, therefore, non-inflationary
in character.

Bupcer EsTrmMates 1075-76

5.1 In the context of continuing
shortages in the economy, and the im-
pact of the price rise, framing the
budget for the next year has not been
an easy task. While developmental re-
quirements must receive the highest
priorit, the draft on the budget for
essential non-Plan requirements like
Defence, the food subsidy, and the
maintenance of social services cannot
he ignored, and are substantial, I have
endeavoured to balance two para-
mount but somewhat confliciting needs
in this Budget—the short-term, need
to keep in check inflationary pressures,
and the equally important require-
ment to sustain the tempo of develop-,
ment, which, in the ultimate analysia.
1s the real solution to the problem of
inflation. I am only too well aware
that any slackening of our develop-
ment effort will compound our pro.
blem in the future.
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5.2 The . projections of receipts for
next year at the existing rates of taxa-
tion take into account the satisfactory
trends witnessed in the current year.
Income and Corporation ‘Taxes are
expected to yield Rs. 1570 crores and
Union Excise duties Rs, 3500 crores
Receipts from Interest tax are expect-
ed to be Rs. 60 crores. Customs receipts
will, however, be less by Rs. 50 crores
next year because of lower imports of
steel, and the bunching of fertiliser
imports towards the end of the cur-
rent year.

5.8 The Budget also assumes a credit
of Re. 125 crores towards profits on
export of sugar on the assumption that
exports next year will at least be of
the same order as this year.

5.4 Receipts from externa] loans are
estimated at the same level as this
year’s revised estimafes. The steep
rise in the prices of petroleum pro-

ducts has greatly strained our balance

of payments. The position would have
been worse but for generous gestures
by Iran, Irag and Abu Dhabi. We
hope to secure oil credits from these
countries which will provide a support
of Rs. 230 crores to the Budget during
1875-786.

55 In view of the pressing need to
save maximum resources for the Plan,
utmost care has been taken to con-
tain non-Plan expenditure. But we
have to provide for minimum needs in
gertain areas which are important for
security, the maintenance of develop-
ment work, and for safeguarding the
interests of the weaker sections of so-
ciety. Apart from debt servicing and
other obligalory items of expenditure
next year, Defence expenditure would
be Rs, 2274 crores as against Rs, 2157
crores in the current year. Food sub.
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5.8 The enttre quaation of - dearniess
allowance increases to Central Govern-
ment employees is to be discussed with
their representatives in the next few
weeks. It is now widely recognised
that evolvirig effective measures for
remedying the causes of inflation,
though unpleasant and hard, should be
preferred to freguent adjustment of
prices, incomes and wages, which
greatly hampers the process of planned
growth, In a country where there is
considerable unemployment and un-
deremployment, an excessive pre-
occupation with the current consump-
tion of those who are fully employed
erodes investible resources and seri-
ously affects the pace at which new
employment opportunities can be
created to alleviate the sufferings of
those who are unemployed. Addi-
tionally an increase in monetary re-
wards, not justified by an increase in
the country’s productive capacity,
accentvates inflationary pressures in
the economy; this may also threaten
the security currently enjoyed by
those who are fully employed. While
1 am, therefore, aware of the hardship
caused to Government employees by
price rises, I earnestly hope that in
our forthcoming discussions the dear-
ness allowance question will be con-
sidered in this larger perspective.

5.7 After a careful and detailed sec.
toral review of the Plan requirements
for next year, it wag felt that the
allocation in the Centra]l Budget for
the Central, State and Union Territory
Plans should be at least Rs, 3812
crores, if our long-term objectives and
urgent priorities are to bé adequately
fulfilled, - This budgetary support of
Rs. 3612 crores includes Rs, 1054 crores
for States and Unjon Territories Plans,
including the hill and tribal areas sub-
Plans, the requ:remenh of the North-

Rural Electrification Cm-pontlm It
also inciudes Rs. 100 crores of special
advarice Plan ilsfs‘ktnm :
States which m : '
sources on ‘the ‘bisis -
tance at tlw emmt
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ant projects in the core sectors of
irrigation and power. Budgetary sup-
port for the Central Plan will be
Rs. 2658 crores. The total Central
Plan outlay next year inclusive of ex-
tra budgetary resources will be
Rs. 8154 crores. The States and Union
Territories Plans will be of the order
of Rs. 2806 crores ‘Thus, the total
Plan size for 1975-76 will be Rs. 5960
crores which in financial terms repre-
sents an increase of 23 per cent over
the 1974-75 Plan of Rs. 4844 crores,

5.8 Budgetary provision for the Cen-
tral Plan of Rs 2558 crores represents
a step up of Rs 420 crores over the
revised estimate of Rs. 2129 crores in
the current year. I am conscious that
a more substantial step up in the Plan
investment to provide for achieve-
ments of draft Fitfth Plan targets in
all sectors would have been desirable
from the long-term perspective of the
economy. But we cannot Torget that
large scale deficit financing Teading to
further price increases will substan-
tially erode the real content of the
Plan and cause more damage to the
programme of planned development
We have. therefore, as I stressed ear-
lier, adopted a selective approach and
given priority to key sectors of the
economy like agriculture, power, ferti-
Hzers, coal, petroleum, essential in-
dustries like cement, paper and ship-
building, and transport over all other
sectors. and even over long gestation
projects in the core Sectors.

6.9 As agriculture is the backbone
of the economy, special care has been
taken to set up fhe investment in this
8ector substantially—from Rs 193
crores in the Revised Estimates to
Ra. 270 crores. The allocations include
Rs. 50 crores for the Agricultura! Re-
finance Corporation, Rs, 25 crores for
drought prone areas programme, Rs, 22
trores to small farmers and marginal
farmers development, Rs. 16 crores for
command area* development, Rs, 23
crores #8r agricultural research and
edusation, sand Rs, 43 crores for the

cooperative seclor, Including the co-
perative fortiliser factorfed
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5.10 There will Be an increase of
Rs. 84 crores in investment in ferti-
liser production over the current yvear's
level of Rs. 192 crores. Adequate
funds are being provided for Nangal
Expansion, Ramagundam, Talcher,
Haldia and Cochin Phase-II, and for
several new plants such as Trombay
IV and V, Bhatinda and Panipat and
a new project at Sindri

5.11 The Budget support for the
power sector includthg support for
Rural Electrification Corporation will
be Rs. 140 crores In flg next year.
Substantial provision has been made
for continuing projects like Badarpur
extension, Loktak, Baira Siul and
Inter-State Transmission Lines. Fur-
ther, there will be an aggregate pro-
vision of the order of Rs. 800 crores in
the State Plans for power.

512 Budget provision for coal re-
presents a substantial increase from
Rs. 141 crores in this years Revised
Budget to Rs. 229 crores. Coal Mines
Authority and Bharat Coking Coal
Ltd., have been allowed larger provi-
sions to enable the achievement of the
target of production of I35 million
tonnes by the end of the Fifth Plan.
Provision has also been made for
stabilising the production of hgnite at
Neyveli at 4.5 million tonnes.

5.13 Budget provision for petroleum
and petro-chemicals has also been
greatly stepped up to Rs. 170 crotes in
1975-T6 as against Rs. 50 crores in 1974~
75 Revised Estimates. There will be a
considerable increase in the provision
for the Oil and Natural Gas Commis-
sion, Oil India and Indian Petro.Che-
micals Corporation. As the House
is aware, a cess was levied in the cur.
rent year for the development of the
oil industry, and ~ the Oil Industry
Development Board was set up to
coordinate the various development
projects to be undertaken for oil de-
velopment. A sum of Rs. 61 croves
from this cess over and above the
budgetary support will accrue to this
Board next year to be used for ofl

development
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514 The provisions in the steel sec-
tor, particularly for Bokaro and Bhilai
expansion, have been fixed taking into
account the likely demand for steel.
Full provision has been made for com-
pletion of the Korba Aluminium
Project

5.15 Next year's Plan rmhikes ade-
quate provision for continuing projects
for cement production anwl also for 3
new projects The Paper Mill in
Nagaland 13 being given high pririly
Modernisation c¢f tewhle mills taken
over by the National Textlle Corpora-
fion has also received special attention

516 In the Transport and Commun;-
cations gector, el continuing ma or
ports, shipping, ship-bullding a1d
aviation projects have been adequate-
ly catered for

5.17 Social Services have not been
neglected  Incrélsed provision over
the revised estimates for fhis year has
been allowed for village and smail
scale industries. education, health,
family planning, housing and urban
development, and welfare of backward
classes.

518 As Honourable Memberg are
aware, two schcmes, one for compul-
sory deposit of increases in wages, and
30 per cent of the additional dearness
allowance, and anether for compulsory
deposit of a percentage of the incomr
of income-tax payers, were introduced
i July last These were necessary
to counter the serious imbalances
created in the economy by the large
wcreases in money supply. We are
happy that these measures, along with
other steps taken to curb inflation, have
had & stabllising effect on prices
While it is the continuing concern of
the Government to curb {nflationary
trends, it is equally Important that
development efforts should be gustain-
ed and adequate resources provided
for investment in the vita] areas of
the economy 1In view of this, It has
been decided to take credit for a bor-
rowing of about Rs. 100 crores from
the Reserve Bank againft the likely
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addition to blocked deposits which
takes place in 1875-76.

519 Taking credit for this amount,
the budgetary support of Rs. 3612
crores for the 1975-76 Plan will entail
a resource gap of Rs. 464 crores
Honourable Members will be xeen to
know how I yropose to deal with this
deficit.

DIRECT TAXES

1.1 Suir, let me presant first my pro-
posals in the field of direct taxes
Honurable Members will recall that
the rates of income-tax on personal {n.
comes were reduced last year on
the basis of 1 reommendation of the
Direct Taxes Enquiry Committee It
was expected that this would lead
to bLetter tax compluance 1 think
the policy adopiad last year should
be given a far tral. 1 according-
lv, propose n.ot {o make any change
in the rates of income-tax in the cuse
of non-corporate laxpay2rs

12 At present, the hasic rate of
income-tax in the case of closely-held
industria] companies stands at 55 per
vent on the fast Rs 2 lakhs of tasable
income, un i 30 per ceat on the l-alen-
ce Op the snalogy of the rate struc-
ture applicable 1o the widely-held
companies, 1 prop~e to modify this
provision so s fo apply the h.gher
rate of §p per cent on the entire In-
come of such closely-beld companies
in cases where the taxable income ex-
ceeds Rs 2 lakhs, subject, however, fo
the usual marginsl relel. This mes-
sute will yield Rs. 4 croreg in a full
year and Rs 3 crores in 1075-76
There will be no change in 'he rates
of income-tan in the case of other
categories of companies

13 The levy of a tax under the
Interest-tax Act, 1974 on inleres!
received by schoduled banks hes had
the effect of Incrensing, un 1n .vera
ge, the cost of bo nge from sche
duled banks ty about one per cenl
The levy of this tax has, thersfove,
made the ucreplance of deposifs by
non.banking nun.fnancial companios
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from the public all the more attractive,
specially in ‘he contoxi of the selec-
tive credit control mensures adop-
ted by the Reserve Bunk. Some cor-
rective by way of dis-incentive to
borrowings from the public by these
companies seems to be indicated so
that credit planaing according to the
proiorities laid down by the ‘Gov-
ernment is not defeated. 1 propose,
therefore, that in computing the taxa-
ble income of non-banking non-finan-
ancial companics, only 85 per cent of
the interest paid by them on pub-
lic deposits will be allowed as expen-
diture for tax purposee. This mea
sure will yield Rs. 10 crores in a
full year and Rs. 7.5 crores in 1975~
76.

1.4 The tax holiday concession is at
present available in respect of indus-
iria} undertakings that go into pro-
duction before 1st Apnl, 1876 snd
ghips which are bhrought into use
before that date. I propose to ex-
fend the concession 1a these cases
for a further poriod of five years.
This concession is at present availa-
ble to approved hotels iiresrective
of the date by which they may start
functioning. 1 fnd n9 justification
for giving preferentia] treatment to
approved hotels ove:s industrial
undertakings aud ships. . 1 theretore
propose 1o restriet the concession
in the case of approved hotels to
cases where thrse hotels start functivn
ing before Ist Apnl, 1981,

1.5 At present, dividends declared
by companies out of their tax holiday
profits are exempt in the hands of
shareholders. Experience has shown
that this provision is difficult to ad-
in the

distributing dividends requires modi-
fication of the a-sessments of all its
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pose to increase the quantum of tax
holiday profits in the case of compani~
es from 6 per cent tp 7.5 per cent
per annum of the capital employed
in new industrnal undertakings, ships
or hotels,

1.6. In order to channeli.e corpor-
ate savings into high priority indus-
tries, I propose fo exempt from 1ib-
tome-tax, 1inter-corporate dividends
derived by domestic companies frcm
new compamwcs engaged in the manu.
facture of tertil:sers, pesticides, paper
and cement,

1.7. As Honourable Membery are
aware initial depreciation allowance
at the rate of 20 per cent of the cost
of machinery ard plant is allowed in
respect of the prionty industries
Listed in the Ninth Schedule to the
income-tax Act. Hav'ng regurd to
the mmportance of pesticides to our
economy for increasing  agricultural
production, I propose to exiend the
benefit of ini‘ial depreciation allow-
ance to the cesticides industry elso,

1.8. As another measure for pro-
moting investment in desired areas,
I propose to exempt from weslth-tax
for a period of five years invest-
ment in equity shares of new cum-
panies engaged . priority indus
tries listed 1n the Ninth Schedule
to the Income-tax Act.

1.9. Under a provision made in the
Finance Act, 19874, development re
bate is admissihle in respect of ships
which were ordered Lefore st
December, 1873 if such ships are
acquired before 1st June 1975. In
view of the time lag involved In
acquiring ships, I propose to extend
this concession tc ships which will
be acquired bafore 1st January, 1871,
provided orders for their acquisition
were placed pefore 1st December,
1873,

1.10 Under the existing law, a de-
duction equal to 20 per cent of the
profits and gains derived from the
business of publication of books is



323  General Budpet, FEBRUARY 28, 1075

1875.78

[Shr1 C. Bubramaniam.}

allowed 1n computing taxable income.
This concession is avallable dor a
period of five years ending with the
assessment year 1975-78 1 propnse to
extend thus concassion for another five

years.

1.1 Our levelopment efforts can be
sustained only through promotion of
savings. I hava, therefore, decided to
liberalise the coucession  currently
available under the Income-tax Act in
respect of long-term savings through
provident funds, hfs insurance, etc. 80
as to allow a deduction in respect of
100 per cent of the first Res 4,000 of
the qualifying saving. plus 50 pex cent
of the next Rs 06,000 of such savirgs
plus 40 per cent of the balince This
measure will result 1n a revenue loss
of Rs 8 crores 1n a full year and
Rs 6 crores in 197576

112 Freguent withdrawals are made
from Governmesnt Provident Funds
1 have, therefore, decided lo introduce
an incentive bonus scheme to benefit
those Government employees whu do
not withdraw any amount from their
provident fund accounts during the
year The bonus will be allowed on
the subscriptions made dunng that
year and will be calculated at the rate
of 3 per cent for empivyees drawing
pay up to Rs. 500 per month and 1 per
cent for employees drawing pav above
Rs 500 per month

1 13 Honourable Members will notice
that a package of measures has been
proposed for improving the invest-
ment climate, namely, extension cf tax
boliday, exemption of inter-corporate
dividends derived from new companies
engaged 1n high pnority industiies,
exemption from wealth-lax of equity
shares in new compani®s cngaged in
certain priority indusiries, and incen-
tives to greater <avings Despite the
severe consiraint of gesources, 1 have
thought it advisabie tov prop: se thewe
fiscal incentives as, 1n my v.ew, In-
vestment in priority sectors has to be
encoursged now if we are not to com-
pound our ifficulties mn the fulure.
These fiscal measures will reinforce
the other measures that the Govern-
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ment have taken for emcouraging
greater production in ocertain vital
sectors.

114 In order to give sone rellef to
middle class families who have io bear
the burden of providing higher educe
tion to their children, 1 propose to
allow a deduction in respect of
expenses incurred by individuals n
this regard In respect of children
attending degree o: post-graduate
courses in medicine, engineering or
other technical subjects, the amount
of deduction will be Rs 1,000 per
child and 1n respect of chuldren attend.
ing degree or post-graduate courses in
other subjects or diploma courses in
medicine, enginee.ng o. other techni-
cal subgects, the amount of deduction
wil be Rs 500 jer child The new
concession W'l be avimlable in the
case of individuals whose gross total
income does not exceed Rs 12 000 per
annum and resirictea to two children
m any case [(his measu.e wil. recult
in a reduction of revenue of Re 7
crores Iin a full year and a htlle over
Rs 4 crores in 1975-76

115 At present, income from live-
stock breeding and poultry and dairy
farming is exampt from income-tax
This exemption ig prone to abuse by
showing income which would otber-
wise be chargeable {o tax az exempt
imcome I, accordingly propose to
restrict the exemiption to Rs 10,000 in
a year This will mean an additinnal
revenue of Rs 2 crores in a full year
and Rs. 12 crores in the financial year
1875-76

116 I oropose to exempt from
incomedax retrenchment vcompensa-
tion paid to workmen under the In-
dustrial Disputes Act or other simllsr
laws up to a maximum of Rs. 20,000

117 There are st present certain
income-tax exeniption limily epplying
to salaried assessess relating to house
rent allowance and leave trave) con-
cessions. These arc befng liberalised.
Indien technicians employed abroad
:;;e:l” proposed to be given some tax
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1.18 In order fo simplfy and ration-
alise the procedure for assessment of
foreign shipping enterprises, the
accounts of which are not easily acces-
sible, 1 propose to provide that the
income of such enterprises shall be
taken at 7.5 per cent of the aggregate
of their gross eamings from traffic
originating in Iudia and other earn-
ings received in India. This change is
also in line with the practice in some
other countries.

1.19 At present, contribution: made
to an approved gratuity fund are al
lowed as deduction in computing the
taxable income, A doubt has been ex-
pressed that, under the relevant provi-
sions as presently worded, provisions
made in the rovnks of account by tax-
payeras would also qualify for deduc-
tion. This 15 claaily not the intenticn
Since the emplover countinues to have
conirol over these funis 1 prupose to
provide specifically thst no deduction
for tax purposes will be allowed in
respect of such provisions made o pro-
vide for future gratuities.

120 With a view to curtailing osten-
tatious expenditure in business and
professions, I propose to deny depre-
ciation 1n resoect of imported cars
which are acquired after 28th Febru-
ary, 1975. Simultancously. I propose
to allow full depreciation in respect
of indigenous cars [rrespective of their
cost,

1.21 At present, trees standing on
agricultural land do not qualify for
exemption from wealthdax., In order
to enconrage planting and conserva-
tion of trees, I propose o exempt the
value of trees standing ou ngricultvral
land from wealihtax except in res-
pect of orchards and planiations.

122 Under Corporation Tax, the
full year effect of the proposals is
Rs. 14.0 crores and the yield for 1975-76
will be Re. 10§ croves. As a result
of Hhe comeessions given, there wiil be
a met  reduction of Rs. 130 crores
ubder Incomedax in ful] year and
Bs. 0.0 crores in 1975-76. The impact
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of this reduction in 197576 on the
Central revenues will re Rs. 226
crores.

11
InpmecT TAXES

211 now come {0 my Pproposals
relating to Indirect Taxes.

2.2 While I have had to impose levies
covering a wide range of commodities,
I have done my best to reduce to the
munimum the burden that would fall
on the more iulnerable sections of the
community. I{ has also been my en.
deavour to select items which largely
figure in the pattern of consumption
of the more affluent sections of society.
1 have also attempied to select those
commodities which are significant in
our export efforty so that consumption
i1g thereby reduced m the home market
releasing an export surplus which
would earn uc valuable foreign ex-
change.

Excise Duties

23 The recent spurt in the price of
sugar in the intemational markéf pro-
vides us an excellent opportunity to
increase our exports of this commo.
dity, even at some sacrifice. With a
view to reducing consumption of sugar
for less essential uses and releasing
more quantities for export, I propose
that the Basic excise duly on free sale
sugar mad bLe stepped up from 30 per
cent ag valorem to 37} per cent ad
valorem I do not propose to make
any change in the present effective rate
of duty on levy sugar, which now aec-
counts for 85 per cent of the ol tn.
ternal releases, so that the average citi-
zen ig assured of hig quota of sugar at
a reasonable price. The proposed in.
crease in duty on free sale sugar will
yield an additional revenue of Rs, 30.25
crores.

2 4 Khandsari sugar is at present
chargeable to duty of 17.5 per cent ad
valorem. However, there is a schema
of compounded Ievy under which
Khandsari sugar unils opting for the
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scheme pay a fixed sum by way of duty
for every week of working, depending
on the number and size of the centri.
fuges used by them. Ag the compoun.
ded levy results in a disproportionately
low duty incidence on these Khandsari
units in comparison with the incidence
on regular vacuum pan sugar mills, I
propose to withdraw the compounded
levy scheme. All the Khandsari units
will, hereafter, work under the normal
Central Excise procedure and pay Jduty
at 17.5 per cent ad rvalorem. From
this proposal I expect to raise an addi.
Hional revenue of Rs. 19.60 crores.

2.5 The duty on tea produced in the
various Zones has remained unchanged
for the last five years. Tea prices both
in the Indian and London auctions

the existing basic duty on loose tea
produced in Zones I, II, IV and V by
10 to 15 paise per kg Tea of Zone
111 at present bears the highest rate
of duty and

1
]
ii.
;

]

Zones I, II, IV
making more tea avallable for export
With a view to ensure that the in.

hit exports, I elso propose to ralse the
ceiling limit ¢n the quantum of rebate
admissible for exported teas under the
present scheme from the existing level
of 75 paise per kilogram to 83 paise
per kilogram. The net effect of the

reasons, T propose to step up the base
duty on cement from 30 per vent ad
valorem to 35 per cent ad walorem.
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This proposal will yield sn additionul
revenue of Rs. 15:98 crores.

2.7 The import of crude petroleam
ang petroleum products continues to
demand a large share of the total
available foreign exchange resources. I
feel that so long ag energy shortages
persist, there 18 a case for making pet-
roleum products more expensive so as
to promote greater economy and eff
ciency in their use. Against this back
ground, the duty on motor spirit
proposed to be raiseq by 10 palse
litre—not a large sum. I also propose
to increase the duty on furnace oil to
induce replacement of oil-fired equip.
ment by coal-ired equipment. Such
a duty will be an added reason to re-
place obsolescent equipment with mod-
ern efficient units, even in installations
which continue to use oil. However,
taking into consideration its use by
various industries, the increase propos-
cd is modest—a little less than 3 paise
per litre Low Sulphur Heavy Stock
used for electricity generation will,
however, continue to be exempt as at
present These Tevies on petroleum
products will together yield an addl.
tional revenue of Rs. 26 00 crores.

28 There has been a fall in the pro-
portion of aluminium of electrical con.
ductor grade produced in recent years
compared to the commercial grade.
Since it is of paramount importance
that there should be no shortage of alu.
munfum of electrical conductor grade
required by various power systems, 1
propose to increase by Re. 2000 per
tonne the excise duty on commercial
grade plumintum there.by providing
encouragement for greater production
of electrical conductor grade alumi.
nium. The proposed Increase in #uty
on aluminfum will yleld an additional
revenuve of Ry, 15.00 crores,

2.9 1 shall now tirn to a product on
which all Finatice Ministers have had
to rely heavily namely, tohacco and its
products. The Tobawo DExtise Tarift
Committes has recommendsdea yniform
tariff rate for all forms of non.fue.
cured unmanufactured fobacto, other
than that used for the manufasture of

%
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cigarettes, supplemented by a low rate
of excise duty on certain specified to-
bacco products namely, biris and chew-
ing tobacco sold under a brand name,
and smuff. Following the Committee’s
recommendation, I propose to levy a
uniform total excise duty of Rs. 3 per
kilogram on non.flue.cured unmanufac-
tured tobacco other than that used for
the manufacture of cigarettez, This
will mean a reduction of Rs, 1.60 per
kg., in the fofal duty for biri tobacco,
and of Rs. 0.25 per kg for hookah,
chewing and snuff tobacco. However,
in the case of stalks I propose to fix
the duty at Rs. 2 per kg, agawust the
present rate of Re, 0.65 per kg. There
is already a duty of Rs, 3.60 per thou-
sand on biris manufactureq with the
aid of machines. 1 now propose to levy
a duty of Re. 1 per thousand on hand-
made biris also, of which 80 paise will
be in the form of Basic duty and 20
paise in the form of Additional excise
duty in lhieu of sales.tax. For the sake
of administrative convenience, thig levy
will be restricted to biris sold under
brand names. The duty on machine
made biris will be correspondingly
stepped up from Rs. 3.80 to Rs, 4.60
per thousand. It will be noticed that
thaose gmokers who are not unduly dis.
criminating and are content with un-
branded handmade biris which bear no
excise duty should benefit from the re-
duction in duty on biri tobacco. I also
propose to levy a duty of 10 per cent
ad valorem on chewing tobacco sold
under brand names and on snuff. An
exemption to the extent of 5 per cent
will, however, be provided in respect
of chewing tobacco whose value does
not exceed Rs, 10 per kg. If the smok.
ers of branded biris are cailerd upon to
pay more, equity requires that those
smoking plpes and cigarettes should
not be denled the privilege of helping
the developmental efforf. Accordingly,
1 propose to Taise the effective duty on
cigerettes also. The effective Bisic
duty on cigarettes is now 88 per cent
ad valorem, i the value of the cigs-
rettes dous not exceed Ra, 10 per thou-
sand, snd increases hy 3 onr cent ad
volorem for every additional rupee or
part thereof in excess of Rs. 10 per

’
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thousand. This duty will be increased
by 5 per cent ad valorem at all price
levels except that the ceiling level of
Basic duty will continue to remain at
250 per cent ad valorem. Similarly 1
also propose to raise the Basic effective
duty on smoking mixtures by 5 per
cent ad valorem On account of the
rationalisation of duty on unmanufac.
tured tobacco there will be a reduction
of revenue to the cxtent of Rs. 8.25
crores. But the net addiffonal reve-
nue from tobacco and fobacco pro-
ducts wll be Rs, 26.88 crores.

2.10 Both for raising revenueg and
as a measure of raticnalisation I pro-
pose to readjust the rates of duty on
rayon and synthetic yarns (Including
blended yarns), and on rayon or arti-
ficial silk fabrics. I propose to shift
partially the burden of excise duty on
artsilk fabrics from the fabric stage to
the yarn stage, since collection of re-
venue at the yarn stage is administra.
tively easier and provideg fewer loop-
holes The additional excise duty
levied on artsilk fabrics in lieu of
sales-tax, and the handloom cess, will
coninue to be levied at the fabric stage;
but there will be no basic excise duty
on art silk fubrics except in the casa of
those fabrics whose value exceeds Rs.
15 per sq. metre This will result in a
loss of revenue of Rs, 22 crores; to
neutralise this loss, and to earn addi-
tional revenue. I propose to increase
the duty on rayon and synthetic yams
suitably. I also propose to levy a new
duty of Rs. 20 per kg, on textured
varns in addition to the guty leviable
on base yarn used in their manufac.
ture, ang to withdraw the existing con.
cessions on knitted fabrics. No in.
crease is proposed on tvre cord yarn
and on glass yarn which go into
industrial production, and on wastes.

2.11 1, propose to ralse the existing
duties on superfine and fing cotton
yarns which are used by the composite
mills, by powerlooms, and in the bo-
slery and sewing thread sectors of the
cotton textile Industry. As a sequel to
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increase in the rates of duty on cot-
ton yarn I also propose to ralse ‘suft-
ably the rateg of compouaded levy peid
by composite mills on cotton yarn and
mixed yarn used by them. In ofder
that the increases in yarn duty may
not hit the handlooms, the duty on
yarn cleared from the mills in the
form of straight reel hanks used mostly
by the handloom sector 18 being kept
unchanged.

212 In 1973 Government appointed
a High Powered Study Team to exa-
mine in depth the problems of the
Handloom Industry This body has
observed m its report that powerlooms
are in a positlon to undercut handlooms
in their legitimate market and has
recommended that the compounded
levy on powerlooms may “c¢ fixed at
Rs 300 per powerloom per annum ir-
respective of the number of looms in
a umt The matter has been carefully
examned bv Government and I now
propose to increase the compounded
levy on powerlooms Rs 200 per loom
per annum on all those u.uts with less
than 50 powerlooms each

213 There are reports that some
millg take undue advantage of existing
concessional rates of duty prescribed
for clearance of fents and rags With
a view to eliminate this abuse, a two-
tier duty structure is proposed to be
introduced for cotton fents and rags,
the lower level applying to fents and
rags cleared up to a prescribed limit,
and the higher level, to clearances
above that limit The various propo-
sals on textiles will yield an additional
revenue of Rs 49 10 crores

2 14 Although air conditioners al.
ready carry a duty of 75 per cent ad
valorem, I propose to raise this level
to 100 per cent ad valorem. I gimilarly
propose {o raise the duty on parts of
refrigerating and air conditioning
plants and machinery from 100 per
cent ad volorem to 125 per cent ad
valorem Duty on refrigerators, snd
refrigerating machinery and applien.
ces, ag well as air coolms, is however
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being kept unchanged. Parts of refri.
gerating machinery for coly storage
plants, hospitals and factories also will
continue to pay the present concession.
al duty I further propose to raise the
Basic duty on Cosmetics and Tollet
preparations from the present rate of
30 per cent ad valorem to 40 per cent
ad vclorem. Since this item #fs0 car-
ries an Auxiliary duty of 50 per cent
of the effective Basic duty there will
be a total increase of 15 per cent ad
valorem m the duty Shampoos wnll
also henceforth pay a Basic duty of
40 per cent,

215 Those blessed by fortune to
have enough cash and other valuables
with them to necessitate the purchase
of safes and strong boxes cannot legi-
timately complain against my next pro-
posal which 1s to raise the duty
on safes, strong boxes and similar arti-
cles from 10 per cent ad valorem to 20
per cent ad valorem The combined
revenue effect of my proposals for in.
crease m duty on ar conditioners and
parts, cosmetic and toilet requisites and
safes strong boxes and the like will be
Rs 765 crores,

216 Ag a revenue measure, I propose
to increase by 5 per cent the effective
duties on synthetic organic dye-stuffs
and synthetic organic derivatives,
chinaware and porcelainware, and glass
and glassware, except laboratory glass.
ware I also propose to make some
changeg in the existing basis for grant
of duty concession to small scale ma.
nufacturers of chinaware and porce-
lainware, but these changes will be
made effective only from 1st Apri],
1995 My proposals regarding synthe-
tic organic dye.stuffs, glass anq glass.
ware and chinaware and porcelainware
will yleld an additional revenue of Rs.
10 20 croves.

217 I propose to incresse the duty
on packing and wrapping paper, pulp
boards and duplex and boards
from 80 paise per kilogram to Rs. 1.20
per kilogram Thiz will ylald an
sdditional revenue of Rs. 0.80 croves.



333  Geweral Budget, PHALGUNA 9, 1896 (SAKA)

1075.76

2.18 I propose to increase the pre-
sent effective duty on electric wires
and cables, excluding those used for
tedlecommunication and lugh voltage
trangmission lines, by varying rates
ranging between 24 and 5 per cent
ad valorem. 1 also propase to raise
the duty on electric fang marginally,
but there will be no increase in the
duty on industnal fans. The proposed
increases in the duly on electric wires
and cables and fang will yield an
additional revenue of Rs. 4.30 crores.

2.19 Rationalisation of the tariff
entries and exemption notifications re-
lating to  gramophones, record
players, tape-recorders, permanent
magnels, vehicular tyres, components
of motor vehicles, wool tops, conces-
sions for the use of rice bran oil and
minor oilg in the manufa~ture of soap,
and of cotton-seed oil in the manufac-
ture of vegetable products has been
proposed. 1 also propose to rationa-
lise the tagiff for exposed cinemato-
graph films, and to increase the diffe-
rential between coloured films on the
one hand and black and white films
on the other. All these measures will
yield an additional revenue of Rs. 6.84
crores.

220 To remove doubts about the
meaning of the expression “skelp”. 1
propose to add an explanation at the
end of Tariff Item 26AA and to vali-
date past levies, assessments and
collections of duty in accordance with
this explanation.

221 As there Is a substantial diffe-
rence between the imported cost of
graphite electrodes and anodes and the
indigenous cost of production, 1 pro-
pose to levy an excise duty of 15 per
cent ad valorem on graphite electro-
dey and anodes. This will yield a
revenue of Ra. 1.50 crores.

L ]
222 I mew come to new concept in
Ceniral Exclse taxation, Hitherto
the) Central Excise tariff covered only
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certain specifieq goods. With a view
to widen the coverage of taxable
goods and to provide a more depen-
dable information %ase for future re-
venue raising exercises. I propose to
introduce a new item in the Central
Excise Tarff Schedule which, with a
few exceptions, wiil cover all goods
produced for sale or other commercial
purpose not elsewhere specified in the
Schedule. Goods covered under this
new item will be chargeable to a nomi-
ral duty at the rate of 1 per cent ad
valorem. While the tanff jtem will
cover the production of all factories
as defined in the Factories Act, 1948,
I propose for the sake of admimstre-
tive convenience lo exempt the pro-
duction of those factories which em-
ploy not more than 49 workers in the
case of power-operated factories, and
not more than 99 workers in the case
of non-power operated factories. To
further simplify the levy. I also
propose to exempl from duty inter-
mediate products and component parts
falling within this item produced in a
factory and consumgd within the same
factory for the manufactire of finish-
ed goods. No countervailing duty
will be levied on imported goods cor-
responding to this new item. This
levy is admittedly an experimental
measure, ] expect that this measure
will yield a revenue of Rs. 2400
crores per annum.

2.23 The auxiliery duty of exclse
levied under the Finance Act of 1974
valid up to 31st of March, 1975 i=
being continued up to 30th of June
1976. Mainly on account of the m-
crease in the basw duty proposed on
some items there will be additiona!
accrual of auxiliary duty also estimat
ed at Rs. 534 crores. This amount,
however, hag been inclided in the
Revenue Estimate, under the respec-
tive items already mentwned.

2.24. The total effect of all the above
proposalg relating to C-ntral Exclse
will be an adA™nnal revenue ol
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[Sbr: C. Subramaniam.]

Rs. 25047 crores. Of this the Union
Government's share will be Rs. 104,81
crores and the Stateg’ shwre Rs. 55.66

crores.

Import Duties

2.25 I do no: propose any revision
of the Customs Tarifi rates. But con-
sidering the trend of international
priceg of non-ferrous metals I propose
to increase the countervailing duty
on copper by Rs. 3500 per tonne and
on zinc by Rs. 2125 per tonne. These
changes will ywield an additional
revenue of Rs, 24 50 crores.

226 The -crease in Ceniral Excise
duty on certmn 'lems which I have
proposed earlie~ nill lead to a conse-
quentia] increaze of Rs. 9.55 crotes in
the collection of counteivailing duty
oy imports.

2.27 The auxiliary dwiies of - Cus-
toms levied under the Finance Act ol
1974 15 being ¢ ntinued up to 30th
of June, 1876 and the effective 1otes
of this levy rerrain unchanged

2.28 The various proposals which 1
have made will yidld an increase of
Rs.34.05 crores in Customs revenue,

229 The yield for 1975-78 for the
Centre, taking Union Kxcise Duties
and Customs Duties together will be
Rs 228.86 crores.

Centra! Saleg Tux

230 Before I conclude I should
mention a priposa] which I am mak-
ing to paise resources for the benefit
uf the States and Union Territories
The rate of Central Sales-tax on
inter-State sales of goods ig being
raised from 3 per cent to 4
per cent with a corresponding change
in the ceiling prescribed in  1espect
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of local Sales-tax on goods declared
to be of special importance in inter-
State trade or commerce. As a regult
of this proposal being made effective
from 1lst July, 1975, the additional
collections for those Union Territories
whose revenues form part of the Con-
solidated Fund of India will amount
to Rs 175 croreg in the year 1075-76.
The States will benefit to the extent of
Rs. 3825 crores” in 1975-78 through
this measure.

1

31 To sum up, so far as the Union
Budget is concerned, the various pro-
posals imply, for 1975-76, additional
revenue aggregating Rs 239 crores.
The budgetary gap of Rs. 464 crores,
as ndicated earlier, will accordingly
be scaled down to Rs. 225 crores,

3.2 The budgetary deficit has thus
been kept at a modest level. With the
mmproving prospects for the availabi-
lity of food, power and fuel, this order
of deficit 13 not likely to accentuate
inflationary piressures i the economy

3.3 My major concern in the for-
mulation of this budget has been to
stimulate production by stepping up
the pace of investment in areas crucial
to the healthy growth of the economy.
The effectiveness of the measures
proposed in achieving the goals that
we have get for ourselves will, how-
ever, depend in large measure on the
willingness of the different sections
of the community to contribute their
utmost to the common endeavour.

3.4 Let us all then, in Government,
the Legislature and outside, rededicate
ourselves to this national cause at this
juncture and conduct ourselves with
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1815 hrs.

FINANCE BILL, 1975*

THE MINISTER OF FINANCE
(8BHRI C. SUBRAMANIAM): 1
beg to move for leave to introduce a
Bill to give effect to the financial pro-
posals of the Central Government for
the financial year 1975-76.

MR, SPEAKER: The question is:
“That leave be granted to intro-

duce a Bill to give effect to the
financial proposals of the Central

Government for the financial year
1975-76."

The motion was adopted.

SHRI C. SUBRAMANIAM: 1 in-
troduce** the Bill.

18.16 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, March
3, 1875/Phalguna 12, 1896 (Saka).

sPublished in Gazette of India Extraordinary, Part I Section 3,

dated 28-3-1075,

®aintroduced with the recommendation of the President.
MGIPND--3775 ES—-Mono N/S—26.4-75-—-978.
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